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LOK SABHA DEBATES

LOK SABHA

Monday April 2, 1984|Chaitra 13, 1906 (Saka)

s o i et

The Lok Sabha met at Five minutes past
Eleven of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : Now, Ques-
tions.

(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I rise on a point of order. This
is under Rule 388, Rule 32 and Rule 56. .

MR. DEPUTY-SPEAKER : What is your
point of order ?

PROF. MADHU DANDAVATE : Under
Rule 388.

PROF. K.K. TEWARY (Buxar): It is
Question Hour. How can there be a Point of
Order in the question hour ?

MR. DEPUTY-SPEAKER : I will give
my decision.

PROF. K.K. TEWARY : I am on a point
of order.

MR. DEPUTY-SPEAKER : Already he
ison a point of order. I have permitted
him.

PROF. MADHU DANDAVATE : Sir,
my point of order is this. Under Rule 388
I am seeking your consent to suspend Rule
32 relating to Question Hour. Under Rule
36, I seek your permission to raise an

2

Adjournment Motion on the killing of three
women and one child during the attack with
hand grenade on Nirankaris in Amritsar.

SHRI SATISH AGARWAL (Jaipur):
We have moved an Adjournment Motion on
that. Sir, what is happening in Punjab ?
There is no Government there.

MR. DEPUTY-SPEAKER : Hon. Mem-
bers, please refer to Rule 388. It says that
‘Any Member may, with the consent of the
Speaker, move that any rule may be suspe-
nded in its application’ and all that. I am
not giving my consent. ‘

(Interruptions)

PROF. MADHU DANDAVATE : On a
point of order.

MR. DEPUTY-SPEAKER : We are
taking up Questions. I have ruled it out.

SHRI SATISH AGARWAL : The Gove-
rnment is surrendering before Akalis.

MR. DEPUTY-SPEAKER : Under Direc-
tion 2. .(Interruptions) What can I do ?

PROF. MADHU DANDAVATE : Sir,
I am giving you a precedent for it. On 21st
of February 1983 when there was a violent
episode in Nellie I submitted that under Rule
388 you should allow meto suspend the
Question Hour and immediately take up this
subject and the hon. Speaker immediately
gave his permission to suspend the question
hour and T immediately initiated the discus-
sion on Nellie episode.

MR. DEPUTY-SPEAKER : I don’t dis-
pute what the Speaker has said at that time.
What I am saying is, I am not giving my
consent.

(Interruptions)

MR. DEPUTY-SPEAKER : I am not
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giving my consent to the suspension of rule.

(Interruptions)

SHRI SATISH AGARWAL : Govern-
ment is surrendering beforc the Akalis.

(Interruptions)

MR. DEPUTY-SPEAKER : Only Prof.
Dandavate. How can I hear so many per-
sons ?

PROF. MADHU DANDAVATE : Sir,
on 21st February, 1983, on Assam I moved
that the rule be suspended. Speaker agreed.
I moved it.

MR. DEPUTY-SPEAKER : It was not
an Adjournment Motion.

PROF. SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, We have
got nothing to say about your ruling. You
are at liberty to come to your own decision.
But sir, it isa matter which is of great
importance. On a previous occasion, Mr.
Speaker permitted it. It the absence of the
Speaker you are the Speaker. I hope you
will be kind enough to give a second thought
to it.

MR. DEPUTY-SPEAKER : I am sorry.
What T have said is final. It cannot be
revoked.

SHRI SATISH AGARWAL : Kindly
reconsider your ruling. It is well known
what is happening in Punjab. Innocent peo-
ple are being killed there every day. Govern-
ment has complctely failed to protect the
lives of innocent people. They are surren-
dering before Akalis. We have to take up
this subject for discussion immediately.

MR. DEPUTY-SPEAKER : Mr. Satish
Agarwal, you raise it after Question Hour,
I will give my ruling.

Mr. Bagri and others raised the point. 1
will give my ruling. After Question Hour
you raise this point,

Oral Answers 4

Now we are in the Question Hour. I am
sorry. We are taking up the Questions.

(Interruptions)

MR. DEPUTY-SPEAKER : Q. No. 508—
Shri Trilok Chand. He is not here. Then,
Shri Jagpal Singh. He is also not here.

(Interruptions)

MR. DEPUTY-SPEAKER : Nothing will
g0 on record.

(Interruptions)**

MR. DEPUTY-SPEAKER : Questions are
very important, | would make a humble
appeal to all the hon. Members in this House
whether this is the proper procedure. Even
Question Hour is being stalled. I am very
sorry to tell you that after taking the ballot,
the questions have becn sclected.

(Interruptions)

MR. DEPUTY-SPEAKER : Plcase don't
record anything.

(Interruptions)**

MR. DEPUTY.SPEAKER : Q. No. 509—
Shri Ghulam Mohd. Khan. He is not here.
Next Question No. 510—Shri M. Ramgopal
Reddy.

ORAL ANSWERS TO QUESTIONS

General Body Meeting of Shareholders
of Super Bazar

*510. SHRI M. RAMGOPAL REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether no General Body meeting of
the share holders of the Super Bazar, New
Delhi had been held since it was set up ;

(b) if so, the reasons thereof ;

**Not recorded.
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(c) whether Super Bazar, New Delhi had
not declared any divident since it was set

up ;

(d) whether this undertaking has been
incurring huge losses and if so, the amount
of loss suffered during the last 3 years, year-
wise ; and

(e) whether Government propose to
inquire into the losses and if not, the reasons
thereof ?

THE DEPUTY MINISTER IN THE
DFPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b). The bye-laws of the
Cooperative Store Ltd., Super Bazar, New
Delhi provide that the General Body shall
constitute a smaller representative General
Body composed of members of the Managing
Commitiee and of delegates elected from
amongst members of the society in accor-
dance with the subsidiary rules made in this
regard and the representative General Body
so constituted shall exercise all the powers
of the General Body under the bye laws. No
General Body meeting of the shareholders
of the Super Bazar, New Delhi has been held
since it was set up, as the representative
General Body has not yet been constituted.

The subsidiary rules for constituting a
smaller representative General Body have
since been formulated by the Managing Com-
mittee of the Super Bazar and sent for
approval to the Registrar of Cooperative
Societies, Delhi.

(¢) Yes, Sir.

(d) The store has been running on profit
during the last 3 years as indicated below —

CHAITRA 13, 1906 (SAKA)

Year Profit
(Rs. in lakhs)
o081 das
1981-82 19.19
1982-83 34.50 (Provisional subject

to audit)

Oral Answers 5

(¢) Question does not arise.

MR. DEPUTY-SPEAKER : If you raise
your point after Question Hour, I will reply,
not now. I am sorry I have to go according
to the agenda in the List of Business.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Satish
Agarwal, if you raise your point of order
after the Question Hour, I will give my
ruling.

(Inter uptions)

MR. DEPUTY-SPEAKER : If I am per-
mitted to say, I would tell the hon. Members
that by this disorderly way of dealing things,
very important issues are being lost. I would
make a humble appeal to the hon. Members
that very important issues are being lost.
So many hon. Members are speaking ina
disorderly way. We arc not able to give
much importance to many issues. We are
not able to hear you. We are not able to
give our own decision or ask the Govern-
ment to make a statement on a particular
subject. Therefore, I would reply to all
questions raised by the hon. Members after
Question Hour.

(Interruptions)

SHRI RAM VILAS PASWAN : Sir, I
am on a point of order.

MR. DEPUTY-SPEAKER During
Question Hour, there is no Point of Order.

(Interrupiions)

MR. DEPUTY-SPEAKER : No. I am
not permitting any of you.

(Interruptions)**

MR. DEPUTY-SPEAKER : ] would
again make an appeal to you that you may
kindly raise all your points after the Ques-
tion Hour. T will reply to each and every
ban. Member. If I do not reply to each one
of you, then you can ask me. But if you
do not obey the Chair, then I would only

**Not recorded.
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feel sorry.

(Interruptions)

MR. DEPUTY-SPEAKER : You are all
very senior leaders. 1 know that. I recog-
nise you. But please tell me how you will
conduct the House if you were in my seat.
Order please.

(Interruptions)

SHRI RAM VILAS PASWAN : Sir, I
am on a Point of Order.

MR. DEPUTY-SPEAKER : No. I am
not going to allow.

(Interruptions)

MR. DEPUTY-SPEAKER : This kind of
tactics cannot work with me. 1 make it very
clear to you, as long as I am in the Chair. I
would again appeal to you, but if anybody
thinks that be can stall the proceedings, it
will not be allowed either from this side or

that side.
(Interruptions)

MR. DEPUTY-SPEAKER : This will not
work with me.

(Interriptions)**

MR. DEPUTY-SPEAKER : Do not
record what the hon. Members say except
the supplementary question by Shri Ram-
gopal Reddy....... (Interruptions). You can
raise that point after Question Hour ;
1 will call you first after Question Hour. ]
will give you my ruling..(/nterruptions).
Do not record anything...(Iurerruptions). ..l
have told you. 1 will call you first. As soon as
the Question Hour is over, you can make
your point and I will give you my ruling. 1
will reply to everybody who raises his point
of order after the Question Hour...I will call
every one of you.

Shri Ramgopal Reddy.

SHRI M. RAMGOPAL REDDY : For
the last sixteen years, the Genperal Body

APRIL 2, 1984
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meeting of the Super Bazar has not been
bheld. T1tis good that the Super Bazar has
made profits, but holding of the meeting of
the General Body is also very important.
When will the meeting of the General Body
be called ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SBRI BHAGWAT JHA
AZAD) : The representative General Body
could not be constituted for the last sixteen
years, as the subsidiary rules for constituting
such a body had not been formulated. But
I have taken action now and have directed
the Super Bazar accordingly. The subsidiary
rules have been framed by the Managing
Committee and sent for approval to the
Registrar of Cooperative Socicties. They
are expecting the approval of the Registrar
to the subsidiary rules, after which the re-
presentative General Body will be consti-
tuted.

SHRI M. RAMGOPAL REDDY : For
how long will the papers be lying with the
Registrar of Cooperative Societies ? Will
the Minister give him a direction to expedite
his approval to those rules ?

SHRI BHAGWAT JHA AZAD : As I
said, as per byelaw 18(1) of the Cooperative
Stores Ltd., the smaller representative Gene-
ral Body hasto be constituted for which
subsidiary rules are necessary. The subsi-
diary rules have already been framed by the
Managing Committee of the Super Bazar and
sent to the Registrar, Cooperative Societies
for approval. And I hope, the Registrar will
not take much time, as has been done in res-
pect of framing these rules. We hope to
receive the approval soon, after which the
representative General Body will be consti-
tuted and we will then call a meeting.

Soil Conservation

*512. SHRI AMAR ROYPRADHAN :
will the Minister of AGRICULTURE be

pleased to state :

(a) the modern steps taken so far for soil
conservation in the country and the details
thereof ; and

**Not recorded,
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(b) the reaction of State Governments
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A state-
ment is laid on the Table of the Sabha.

(b) The State Governments have been
progressively planning and implementing soil
and water conservation programmes on the
basis of integrated watershed management
plan. The National Land Board which in-
cludes a Minister from each State as a Mem-
ber has endorsed the recommendations of the
National Land Resources Conservation and
Development Commission for taking follow-
ing steps :

(i) To evolve a National Land WUse
Policy.

(ii) to cover the country expeditiously with
a Soil and Land Use Survey, and

(iii) to locate and identify culturable waste
lands and fallows (other than current
fallows) for restoration to more pro-
ductive plant management practices.

Statement

Recognising the severe strain on the
country’s land resources, the Government
have launched multi-dimensional pro-
grammes of soil and water conservation
since the First Five Year Plan in the fields

of —
(i) problem identification ;

(i) approach and strategy ;

(iii) developmental programmes ;

(iv) legislation, and
(v) policy coordination.

2. From the available information, about
175 million hectares is subject to soil erosion
and land degradation. As a strategy, pro-
grammes are formulated on the basis of inte-
grated watershed management plans for
implementation. The approach combining
conservation strategy with socio-economic

CHAITRA 13, 1906 (SAKA)
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objectives aims at—

(i) ephancing productivity of available
land for all primary production
systems ;

(ii) generating employment opportunities
in rural regions ; and

(iii) maintaining Dbeneficial relationship
between land and water cycle. In
order to meet the increasing demand
for land from various sectors, such as
agriculture, industries, urbanisation,
road and rail communications etc.,
programmes for restoration of de-
graded land and lands which are lying
under-utilised have also been initiated.

3. Most of the programmes are imple-
mented under the State Sector, while Central
programme has been in operation for carry-
ing out soil and land use surveys with a view
to identify priority responsive areas and
provide basic catchment characteristics for
identification of such watersheds and moni-
toring the status of degradation, modern
methods of satellite imageriecs and other
remote sensing technology/softwares are
being worked out in collaboration with the
Department of Space. Similarly, for quicker
regeneration of forests in ravinous and arid
areas aerial seeding has been resorted to on
a pilot scale. Central assistance is provided
to States and Union Territories Damodar
Valley areas for stabilising catchments of
river valley projects and flood prone rivers
for either reducing erosion and siltation ot
reservoirs and prolonging their useful life or
moderating flood and sedimentation hazards
in the plains. The measures in the catch-
ments, inter-alia, help in increasing producti-
vity and generating employment opportuni-
ties. Central assistance was also extended
to the States to survey and categorise
culturable waste land in blocks of less than
100 hectares and ravine lands in the depth
classes as well as ownership categories. The
guidelines were developed for preventing
crosion of table lands and encroachment of
ravines, reclamation of shallow ravines for
agriculture/horticulture and stabilising
medium and deep ravines by developing fuel
and fodder reserves. The technical feasibij-
lity of this approach was demonstrated .
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during the Fourth and Fifth Plans through
Centrally sponsored pilot projects. Central
assistance through specific schemes have also
been extended to the States for stabilising and
conservinz the Himalayan eco-system and
weaning away the tribal people practising
shifting cultivation. For regeneration of
productive resource base and moderating
water stress conditions, programmes have
also been launched for the deserts and area
subject to droughts and also in dry farming

areas. During the Sixth Plan, Central
support is being extended through the
Schemes of—

(i) Soil conservation in the catchments of
river valley projects.

(ii) Integrated watershed management in
the catchments of flood-prone rivers
of the Gangetic bases.

(iii) Soil, Water and Tree conservation in
the Himalayas.

(iv) Social forestry, including rural fuel-
wood plantations.

(v) Drought-prone areas development

programmes.
(vi) Desert development programmes.

(vii) Control of shifting cultivation in the
Unpion Territories.

(viii) Strengthening of State Soil survey
organisation in the Union Territories.

(ix) Pilot Project for propagation of water
Conservation/Harvesting Technology
for Dry Farming Areas.

(x) Scheme for assistance to small and
marginal farmers for increasing agri-
cultural prodoction.

In addition to these, under National Eco-
development Board, activities such as field
action projects/eco-development camps, etc.,
are being undertaken which largely involve
afforestation and soil conservation measures
for treating the ecologically fragile/degraded
lands.

For policy coordination in respect of care
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and scientific management of land and soil
resources, State Land Use Boards or alter-
nate bodies have been established in all the
States and six Union Territories. At the
pational level, a two-tier body, namely, ihe
National Land Resources Conservation and
Development Commission and the National
Land Board has been set up. The Commis-
sion in its first meeting recommended for
evolving a national land use policy and
covering the country expeditiously with soil
and land use survey, locating and identifying
culturable wastelands and fallows other than
current fallows for restoration to more pro-
ductive plan management and activising
State Land Use Boards. In persuance to
the Model Bill circulated by the Central

Government, 14 States and two Union
Territories have enacted suitable legislation

to make the programme formulation and
implementation more eflective.

SHRI AMAR ROYPRADHAN Curs
is a vast country, and the area of uncultiv-
able fallow land is also vast. 1 would like to
know from the hon. Minister, what was the
target of utilising the waste land and the
fallow land, that is, for making it cultivabie
in the Sixth Plan, and how far we have been
able to achieve that. If not, why ?

SHRI YOGENDRA MAKWANA : 1
will give the figures. Do you want figures
State-wise, or for the entirc country ?

SHRI AMAR ROYPRADHAN : For
the entire country.

SHRI YOGENDRA MAKWANA : 1Ican
speak about targets for achicvement of soil
conservation upto 1982-83. Upto 1979-80
it was 21,748,000 hectares ; and actuals for
1980-81 are 2,26,613,000 hectares. About the
targets fixed, 1 can lay the figures on the
Table of the House. If you want them, |
will read them. It will take a long time.

MR. DEPUTY-SPEAKER : . He will lay
it. <

SHRI AMAR ROYPRADHAN : Then
how can I ask the second supplementary ?

SHRI YOGENDRA MAKWANA : There

is a long list of statistics, year-wise.
(Interruptions) 1 can read it.
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MR. DEPUTY-SPEAKER : He will read

it ; he has agreed to read it.

SARI YOGENDRA MAKWANA : T have
no objection to reading it. I am prepared to
read, proviced you permit me.

MR. DEPUTY-SPEAKER : How many
sheets are there ?

SHRI YOGENDRA MAKWANA : There
are 6 or 7.

MR. DEPUTY-SPEAKER : Mr. Pradhan,
do you want the entire thing to be read ?

SHRI AMAR ROYPRADHAN : For
the 6th Plan.

MR, DEPUTY-SPEAKER : Heis refer-
ring only to those for the 6:h Plan.

SHRI YOGENDRA MAKWANA : The
target was 4,03,681 hectares; and the
achievement is 3,82,647 hectares. It comes
to 949, necarly. For 1983-"4, 4,30,000
hectares were the target, and the achievement
was 3,15,673 hectares. It comes to nearly
73.41%.

SHRI AMAR ROYPRADHAN : One of
the major recommendations of the National
Soil Conservation and Development Com-
mission was that the pattern of production
should be changed, and that the group pattern
of crops might be helpful, to utilize the waste
land and the fallow lands. 1 would like to
know from the hon. Minister whether there
is any guideline or instruction sent to the
different State Governments. If so, what
are they ? Is any foreign help being taken
for the purpose of soil conservation in the
country ?

SHRI YOGENDRA MAKWANA : Guide-
lines are sent to the State Governments.
Sofar as schemes are concerned, there are a
number of them for soil conservation. For
certain schemes of forestry, there is foreign
assistance—f{rom the World Bank and from
other countries, i.e., SIDA and other coun-
tries. They are helping us in social forestry
and other programmes for soil conservation.

PROF. K.K. TEWARY : I think this soil
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conservation scheme does include and covers
erosion of vast areas in U.P., Bihar and West
Bengal by the constantly changing course of
the river Ganges. I will speak about my own
constituency in district Bhojpur. Vast areas
have been inundated almost every year by
the Ganges, and many villages, about ten
villages—I have just returned from my
constituency—have almost gone into the
course of the river. From time to time, we
have been writing to the Central Government
and the State Governments about the steps
to stop this erosion. You know how valu-
able is the soil of Ganges, and how fcrtile
is the land there. What steps is Central
Government contemplating to take, in colla-
boration with the State Governments, parti-
cularly the Government of Bihar in the
district Bhojpur, where thousands of villagers
have been rendered homeless, because of the
heavy erosion by the Ganges.

SHRI YOGENDRA MAKWANA : Asl
said, there are a large number of schemes
for soil conservation which include planta-
tion on the banks of the rivers. These
schemes are implemented through the State
Governments. There are centrally sponsored
schemes. There are some central sector
schemes, He wanted to have information
about Bhojpur. I will write to him about
that area, because I have no information
about that particular area. But thcre are
soil and water conservation schemes in the
Himalayas, that is social forestry scheme,
drought prone area scheme and desert
development area scheme. There are a num-
ber of schemes for soil conservation. In this
area also, there is a scheme.

SHRI E. BALANANDAN : The effort
of the government should be to stop soil
erosion. What is the total research done in
this field ? In our State, there are small
rivers which get flooded during the monsoon
season. The programme hitherto followed is
found to be defective. To arrest floods,
various steps should be taken during the
flood period so that floods should be con-
trolled. For the area of the river basin, will
the government consider to divert the water
flow by arranging big tanks and storage
system so that effective soil conservation can
be done ? I would like to suggest that we

should have a water storage system through.
out the country.
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SHRI YOGENDRA MAKWANA : This
pertains to the Ministry of Irrigation and I
think they have taken note of your sugges-
tion. The Minister of Irrigation is also here
and he has taken note of it.

st wfE® THo UHo Uo & : ITAL 93T
¥ A9 FfedguAT uar ST gg1g F A
TS SIAT & | 99 v9 § gL A1 ag giar
2 far org ootz atrar & @1 R wig Ggr &
ST &, T FY AHAT SUT AT F FQAT & |
TG AAIAT IZ AT g fF s & @ @
T FIAT VST I T Tg&d AT F91 34T
F1 STHIT IHA G471 &Y @1 9g IHA gy AT
wg | wAl WA THY q1 agT |1 41 | &,
§ straeT S1garn g fe w18 e oEy o 2
f I dta EHY §T AT & fFHAIY @A e
& gFFT HIE G A g A1 fF
foraal ST F2HT IUT 1T FE¥ I AHA
F1 AT AT IT THIT FT qgr qqA14 39 |
ud 1 foast 9w #1 SHT ggT aghT e
ST BT G THIA ®T ST AT IFHT AT

AT FT | FIT OGT F15 qUNBT AT G417 F1

qare g ?

% AN7E AHATAT : A 77 g 98 QT
QS ST 21 8T § ST g iR End
Frad@d &1 g d4 @1 ¥A qga fear @
9% g w@d Fady § oA S¥H geel
westfed g |l Sdl & |

For the information of the hon. member
and also the House, I would like to read
them because they have not taken note of it.
(1) Soil conservation in the catchment of
the river valley project ; (2) irrigated, inte-
grated water management for the catchment

of the flood prone rivers of the Gangetic

bases. There are 10 schemes and there is a
special allocation for all the 10 schemes.
(Interruptions)

PROF. K.K. TEWARY : Two Ministers
are involved. (Interruptions)

MR. DEPUTY-SPEAKER : Only one at
a time. You have already put your question

APRIL 2, 1984

Oraf Answers 16

and it has been replied. Now it is his turn.
Otherwise I will have to go to the next ques-
tion.

(Interruptions)

What 1 was informing the hon. Member is
that there are ten schemes and these ten
schemes include the river Ganges also and
I have with me the figures. But so far as
the land to be given to the farmers is con-
cerned, it is with the State Governments and
the Central Government...(Interruptions)

ot afas owo wRo o @&i: faaFT
FHIA FT FATAT E IFET F1 ag AT & SATAY
ENEW

SHRI YOGENDRA MAKWANA : Land
management is with the State Governments
and not with the Central Government. We
have schemes for soil conservation. So far
as the land is concerned it is for the State
Governments to take action.

MR. DEPUTY-SFEAKER : Mr. Yadav,

(Interruptions)

SHRI M.M. LAWRENCE : All ruling
party Members are intervening.
MR. DEPUTY-SPEAKER : You have

not given your name. Whatcan I do ?

SHRI D.P. YADAV : This problem of
soil erosion is a very serious problem.

SHRI NARAYAN CHOUBEY : Under
what rule are you seeking names for supple-

mentaries ?

MR. DEPUTY-SPEAKER : Under resi-
duary powers !

SHRI SATYASADHAN CHAKRA-
BORTY : For your information, you have

already exhausted your residuary powers.

SHRI D.P. YADAV . This problem of
soil erosion is a very great problem. Erosion
by Ganga isa very serious problem in the
North India. It is causing a great concern
to a large number of people and Mr. Tewary
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has very rightly observed that people under-
go lot of suffering due to this erosion
problem. Is the hon. Minister contemplating
to have an inter-disciplinary study of the
problem, and secondly does he desire to
direct the State Governments to take suffi-
cient measures for rehabilitation of the
villages already eroded ? The hon. Minis-
ter for Irrigation is also sitting here, will he
also initiate some Central scheme or give
some such instructions so that the eroded
villages are rchabilitated ? The Ministries
of Finance, Planning, Agriculture and Irriga-
tion may sit together and carve out 4 scheme

so that this problem is solved ?

SHRI YOGENDRA MAKWANA : This
is a very vital issue and therefore tee Govern-
ment has formed a National Land Board as
an apex body, and every State has a State
Land Use Board. All these matters are
considered and discussed in this body and
there is a close coordination between the
State and the Centre because all the concern-
ed State Ministers are Members of this
Board. There is a National Land Resources
Conservation and Development Commission.
This Commission prepares the agenda to
discuss these problems, There are 6 experts
also on that Commission. They identify the
problems and suggest remedial measures. As
far as land is concerned, it has to be done by
all State Governments.

st fo @Yo yEE : HIT FHravfEAwA

FTA a1 TEf — a8 IAT5T )

SHKI YOGENDRA MAKWANA : We
will consider it.

(Interruptions)

MR. DEPUTY-SPEAKER : It is all
right now. Next question. Shri Mool Chand

Daga.

SHKI D.P. YADAV : A half-an-hour

discussion is needed on this.

MR. DEPUTY-SPEAKER : You give a
separate notice ; it can be considered.

PROF. K.K. TEWARY : We demand
half-an-hour discussion on this. (Interrup-
tions) .
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MR. DEPUTY-SPEAKER : You give me

notice. I will consider balf-an-hour discus-
sion,
SHRI YOGENDRA MAKWANA :

During the Demands of the Ministry, this
can be discussed.

TH-59 4 gfg

- *514. it g7 w77 =M : 97 By R
g qATH FT FYT F47 5

(%) 1952 §amg af wshw a7 Afy
F T 3T ¥ AT I9F A7 AN F g
SIERCEE KT EiE 7y gsd;

(@) 1952 & 7Y #1 &% fraar ar
AR 3% fawrg 93 Frar gaafn @
TS ® X TW wWA FAl AT FA GAGH
fraar & ; sz

(7) &3t qwasta A F @ aq
AT & sreata g fFadt gaufr as
TE 8, AT F FeAN FAAr AAwad wfad
fefar war & qa1 5% wsy ¥ fRaN ga-
fwr @5 37 F19ear7 & ud vad ofkorra-
TIET UYL (Ha7 47 #7147 * syeaqvra
19 1 fgarT g 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) and
(b). The main objectives of the National
Forest Policy formulated in 1952 are -

(1) Evolving a system of balanced and
complementary land use ;

(2) Checking soil erosion ;

(3) Establishment of tree lands ;

(4) Increasing supplies of grazing, small
wood, and firewood ; and

(5) Ensuring sustained supplies of timber
and other forest produce for national
peeds ;  and
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(6) Realisation of revenue consistent with
the fulfilment of above mentioned
objectives.

The forest area of the country, which was
about 72 million hectares in 1952 is now
estimated to be about 75 million hectares. A
total amount of about Rs. 483.22 crores was
spent between 1951-52 and 1979-80 under
different plan schemes for the development
of forests and an area of about 35.57 lakh
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hectares was covered.

(¢) The total outlay for the forestry sector
in the Sixth Five Year Plan is Rs. 692.49
crores. It is expected that about 21.47 lakh
hectares of area would be covered by various
afforestation and social forestry schemes
during the plan period (1980-85).

Details for each State/Union Territory
are given in the statements placed on the
Table of the Sabha.

Statement

Outlay and Targets of States|Union Territories during VIth Five Year Plan

Outlay (Rs. in lakhs)
Target (in hectares)

State/ Social Forestry Production Forestry
Union Territory Outlay Target Outlay Target
1 2 3 4 5
1. Andhra Pradesh 500.00 88,155 250.00 25,000
2. Assam 150.00 7,200 500.00 48,115
3. Bihar 527.00 36,836 290.00 38,000
4, Gujarat 6522.70 113,940 657.40 35,500
5. Haryana 929.00 46,767 158.00 4,875
6. Himachal Pradesh 750.00 34,930 800.00 49,300
7. Jammu and Kashmir 650.00 35,000 100.00 10,250
8. Karnataka 1001.00 46,260 179.94 11,520
9. Kerala ’ 197.00 13,045 460.00 38,077
10. Madhya Pradesh 2355.00 118,500 900.00 47,000
11. Maharashtra 3375.00 165,000 250.00 20,000
12. Manipur 198.00 6,806 145.00 8,580
13. Meghalaya 130.00 11,500 120.00 8,720
14, Nagaland 65.00 6,900 161.00 8,050
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2 3 4 5
15. Orissa 500.00 125,800 200.00 56,500
16. Punjab 535.00 39,200 340.00 17,000
17. Rajasthan 1178.00 83,323 — -
18. Sikkim 150.00 2,700 90.00 3,500
19. Tamil Nadu 4200.00 103,000 916.00 14,000
20. Tripura 99.90 1,140 400.00 21,160
21. Uttar Pradesh 4875.00 60,600 1940.00 69,200
22. West Bengal 938.00 85,115 350.00 34,995
Total States : 29,820.30 1,231,717 9,207.34 569,342
1. A and N Islands 6.35 800 243.90 1,500
2. Arunachal Pradesh 154.00 26,000 130.00 18,800
3. Chandigarh 5.50 1,790 — -
4. D and N Haveli 25.80 1,000 22.00 1,500
5. Delhi 60.00 1,300 — —
6. Mizoram 66.40 6C0 250.00 20,000
7. Goa, Daman and Diu 40.00 583 178.00 13,600
8. Pondicherry 10.00 80 —_ ==
Total Union Territories : 368.05 32,153 823.90 54,700
Centrally Sponsored Scheme : 5000.00 2,60,000 — —_
35,188.35 1,523,870 10,031.24 624,042

All India Total :

-
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Statement Showing Expenditure from 1980-81 to 1982-83
and the Area Planted.

~ State/ Expenditure* Achievements
Union Territory (Rs. in lakhs) (hectares)
Social and Produc- Social Production ( /)
tion Forestry Forestry Forestry
1 2 3 4
Andhra Pradesh 572.94 49,533 16,565
Assam 1807.62 - 11,060 _ 32,864
Bihar i 1093.22 36,553 4,834
Gujarat 4794.12 60,543 17,300
Haryana 751.00 35,447 2,101
Himachal Pradesh 1676.00 19,778 22,079
Jammu and Kashmir 701.00 8,993 3,730
Karnataka 162234 28,128 37,430
Kerala 916.78 7,619 50,256
Madhya Pradesh 2063.00 100,317 31,191
Maharashtra 1392.03 63,195 10,775
Manipur 243.42 1,515 3,175
Meghalaya 297.71 5,020 2,200
Nagalalnd 296.33 9,182 4,348
Orissa 839.26 50,545 7,850
Punjab 822.00 24,920 38,860
Rajasthan | 895.23 39,850 Nil
Sikkim 319.11 1,799 2,097
Tamil Nadu 2918.29 90,005 N.A.
Tripura 585.77 2,598 7,000

Uttar Pradesh 4191.00 82,958 10,922
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1 2 3 4
West Bengal 1316.24 38,881 9,544
Union Terrltories
A and N Islands N.A. 368 7,560
Arunachal Pradesh 616.60 6,566 830
Chandigarh N.A. 200 460
Dadra and Nagar Haveli N.A. 631 640
Delhi 31.44 128 Nil
Goa, Daman and Diu N.A. 235 1,762
Mizoram 329.97 4,855 16,800
Pondicherry N.A. 206 Nil
781,638 3,43,173

* Provisional figures (Working Group Reports)

( Z.) Annual Plan (1984-85) figures.

st 99 W I JUETE WA,
arata 74 St geA # faw-sls FT 3@
& | of) TRE q7E AT FTA 1982 A
T AT qI7 F IJATH FZT §—

“The total area under forest has in-
creased from 71.80 million hectares
in 1950-51 to 75.06 million hectares
in 1980-81.”

Sfa enet & 99X H rga JaE  fyar
%_

“The forest area of the country, which
was about 72 million hectares in 1952
is now estimated to be about 75

million hectares.”

1T 483.22 FAT §IAT @9 (FHIT-1 A9

Fg W@ a—1982 # 75 fafwgq Fads
®IREE 9T, AfFHT FTAT °94T @F FE F TS
9§ 9 7471, 6 T8+ 9 74T, UET graq §
a8 {IAT Fgh WT—HY g2 747 ?

ATY ST FT 7 I ST & TIT F
TE g7-AfT T} S, 1983 ¥ ag aad
faaruei= &, 1984 9 W@ 8, 99 I &
a® faa1T Iqaqr @aT ? GIHIT F/ AR Y
g1 9% ®IGT @ &) W|I §, afwq s &9
A o @ & | Jgi-agh 3T gl w®T &,
I%T faeatar afga &, w1 & fFAR &
gaTd AT fagry arer &x Wreara aw
STIGH | Y Mg g9 GHET &1 GHATHA
FG 7

ft aFFT AT SgT d% WIS



27 Oral Answers

qifed &1 qarT —wee aifqd) a7 F
faw gd %3 femédeq 1 Fvase FTAT

qEAT ST IR ST GATHT AT § ITHh-

garfas SaF) ATfewE F_raEar g 1 39T
arg ag wigw fafaezs axRfae § wray &,
ITE TG GFSUT FY HAAT & T0F AAY 2
T 9F7 93 FIAT &1 FH2) & qU9 g,
agt ¥ ag faaz & ara stroit | w9 wfFaz
qqd FA, I A1 A TIferar Ay

g ATT —HILET fRaar agra -

=t Afq® qHo THo To @t : JI4T FATET
g garr §, AfFT FIEE FH G TAT G |

it AT AEATAT - FH ALY gAT 8, 3T
gl

Y A 77 T2 TZ ATGHFT TAT g,
I FA1T & 3 |

S} AWE AFATAT: 1950-51 § HIER
71.80 fufeas 4T 911 1960-61 H
68.96 fafaas gFxwTar1 1970-71 ¥
ag 93%% 74.83 fafaga dssx @ war
A 1980-81 ¥ ag 75.06 fafaaa gazax

qr 1

Y A AT TW : AT FATE § AT FGT
&, IAHT 4T gAT 7 ’

SHRI SATISH AGARWAL : What
about the discrepancy with regard to the
figures mentioned in this question ?

SHRI MOOL CHAND DAGA : Why

should he not say clearly, Sir ?

s A 9¥E IO : ATTH AGAT A AT
greT fwar - &g 39 9T FF1 @ §, AT
aarfadt & snar gl Iaq g P ama
AT FATTE H FATFHIT & 7

MP.. DEPUTY-SPEAKER : He has
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said about some discrepancy, that also you
can clarify,

SHRI YOGENDRA MAKWANA
There is some difference between the Forest
Department’s figure and Jand survey statis-
tics. According to them it is 74.89 million
heetares. But so far as the land survey
statistics are concerned, because the total
land mass of the country is 329 million
hectares, so they go on deducting from this
figure of 329 million hectares and have
arrived at the figure of 67.44 million hec-
tarcs. So, there is some variation between
the two figures—one given by the Forest
Department and another is the land use
statistics. We go by the figures of the
Forest Department, which is 74.89 million
hectares.

o /S 93 I : AW gHY AT AT &
fe qgat aFayty gioAT § wiee JFe< §
qeehe F fQ araFr Y Srew awe 97,
g 21.5 97 91, A A9 H 78 21.2
qIAT AT, TEL I ¥ 46 G+ 97 31
qiadl cATT ¥ 89 TIHFT 9T | AT TIHT St
ZIZT AHT F AT HIL®T TZT QhweT Bz
T, IS ATFHS H 1961 AIHAT | 98
0.43 9@+ qgAT T ¥ 971, 5T 0.46
q@+z 971, 6T 0.54 73872 ¥ ITq yaaft
AT H 0.6] T AT AT AT A2 & 0.10
GYHT QU B2 TF AT 41 .25 9@+e |
F47-8 ag w19 fF SREET T qU97 § G617
w1 Aifq ag § f st gaafo andY &, =g
fedifz F9 g1 @Y & &1T 9% F107 57T
AT gaq q< gueA” @S g oy |
ATTFT RITF g qATET & 1T gT cerT §
HTIFHT TIEE HIR-4N FH gIqT T1ar g ?

st AWT7E AFTT: 984 A7 § ga)-
F1qT S 9T, 98 F7 7 ATHT AT FIH q@T
faar & 1 &3 ca1a § gAA wiEEE & fag
T Tfar ag1s § |

In the First Plan it was Rs. 128.33 lakhs,
Second Plan Rs. 686.21 lakhs, Third Plan

Rs. 2,112.69 lakhs, Fourth Plan Rs. 4,434
lakhs and Fifth Plan Rs. 10,728 lakhs. In
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all the Plans it has been increased. Coming
to the percentage for forastry, in the First
Plan it was 0.39 per cent, Second Plan 0.46
per cent, Third Pian 0.53 per cent, Fourth
Plan 0.54 per cent and Fifth Plan 0.51 per
cent. In the annual plan for 1979-80 it was
0.54 per cent and in the Sixth Plan it is 0.71
per cent. These are thc authentic figures.
I do not know from where Shri Daga got
his figures.

SHRI NARAYAN CHOUBEY : Sir,
the Hon. Minister is giving figures which
show that forest area is incrcasing, but in
fact every one of us knows from experience
that the deforestation has taken place to
such an extent that the so-called area under
forest might have been increased, but if you
calculate the number of trees that were
covering our soil ten years ago and now, it
will prove otherwise, So, I would like to
ask the Hon. Minister, can he give the
figures of the number of trees covering our

soil ten years ago and now to prove this
fact ?

SHRI YOGENDRA MAKWANA : Sir,
the forest area is always given in terms of
hectares and not in terms of the number of
trees. It is physically impossible to count
the number of trees all over the country.

it Iat fag © gureTE wgiew, A9
FIEZ FI AT AT § FErHT gaadt gl
§ wifaer 74 o1 7@ ¥ | IqTEAE HARA,
qre faegear= ¥ qiw garT § Sawar 4@
faarfast & 1 ®IEE & srea AT & &1
faar afzai @ snfeard fag s )
foger @ ® wrada &4 ST A eqvarad
faar a1 fF T syl o Fegwrfaa g3 &
USET AT a9 wfag] FY 355 gAICH AT
e femddz & frare gwdt FIamEy |
§ qoar agarg fF sy argry d g aF
FATEAT G 7

Ta g ¥ HAT S @ A ag fAgdea @
o 17 a0 atw @ra sfzar g4y § framm
F40 & faaa) & &t @ @ UF fzar
TAT R | F ATAFT IFIT TAS § | FAT A9
AR FEY AT I FA FW F fag T
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fararaar a7 ag) ?

SHRI YOGENDRA MAKWANA : Sir,
there are two aspects to the problem. One
is that there is encroachment on the reser-
ved forest land and the other is giving
certain benefits of the forests to the tribals.

So far as the second part is concerned—
giving benefit of collection of minor forest
produce, removal of the contractors from
the forests etc.—this is included in the new
forest policy and we are going to protect the
interests of the tribals.

So far as the first part of the problem is
concerned i.e. encroachment of the reserved
forest area, I would like to say that it is not
possible to permit the encroachers to stay
on the forest land.

st HAA AY Wl : JIEUE  WIIET,
HTIAFT FIA WY FE T 8 A 79 ¥ @A
grar rfeardl ot gaiz g1 @1 @ 1(saau™)

MR. DEPUTY-SPEAKER : You can-
not expect all dctails in answer to a ques-
tion. You write to him or s2¢ him.

SHRI M.M. LAWRENCE : Mr. Deputy-
Speaker, Sir, there is an important question
regarding this.

MR. DEPUTY-SPEAKER : Definitely.
You don’t raise it unless it is an important
question.

SHRI M.M. LAWRENCE : 1Itis a very
important question. The hon. Minister was
telling that no encroachment will be allowed
in the forest land. I am coming from
Kerala, I represent Idukki which is very much
comprised of forest land. Recently, a report
came in the papers that the Government
have given sanction to Kerala Government
to give away about 2 lakh hectares of forest
land to the encroachers because the Kerala
State Government was pressurised by onc of
the constituent parties of Kerala, viz, Kerala
Congress (J). To keep that Party inside
the' United Front of Kerala State, now the
Central Government has given sanction to
give away about 2 lakh hectares of forest
land. The real farmers, who are small holders
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arc there. They are not encroachers, they
have been cultivating the land for the last so
many years. Our Party has also been
asking the Government tO give those real
farmers who are cultivating the land at the
ratc of 2 hectares of land....as per the
Kerala Land Reforms Act.

MR. DEPUTY-SPEAKER : Put your
question.
SHRI M.M. LAWRENCE : But as per

the request of the State Government, Cen-
tral Government have given sanction to the
State Government to give forest land for poli-
tical purposes, to the big encroachers who
have been keeping hundreds of hectares of
land in their hands for so many years.
Even now they are encroaching. Under
what law was this forest land given ? There
is an Advisory Committee as per the Central
Forest Act which takes decisions on that.
Only as per the decision of that Committee,
the Central Government can take a decision
about giving away this forest land. fs it
conducive to the policy of the Central
Government to give away this forest land ?

SHRI YOGENDRA MAKWANA : 1
have explained the policy of the Central
Government. There are conflicting views
on both the sides. Some Members, parti-
cularly, the Tribal Members, want that the
encroachers should be allowed to remain on
the land and the forest land should be given
to them. There is another view that they
should be evicted and the land should be
restored again to the forests and the planta-
tion should be made. Now, the Govern-
ment of India is of the opinion that no
encroacher should be allowed on the reserve
forest land and the forests should be preser-
ved and conserved. But there are some
cases where there were tribals who were
occupying the forest land and for many
many years they were cultivating the lands
and they were holding the lands. In some
such cases the Government has regularised
and the land is given to those who were
occupying it. In Kerala also it so happened
that the land was occupied since so many
years and the Government has now regulari-
sed it. There is nothing wrong in that.

st T faere v - gaTeae ARy,

APRIL 2, 1984

Oral Answers . 32

AFITAT GIZT F1 T77 AE| gl & FTRITATT
faerr & Sfwa & srmadh sarg &1 J99 FL@r
g | ST ASYA 23T F AW q, srrfgardr
o, ITHT 39 g7 Afq A fqgar aarg fFan
g8, Saa1 feay @fg 7 78 fFar e
FEIE gY A § 1T, AT AT 1@l F
TEAT § FAFTT Y TC § | FF IF JT ITHT
TNT F ITART § HFAGTIT qAdT 9T,
IHFT gaT faar a7 & AT HIIEE ATl
FI AT 9T a1t ag gy wgar @1 sier
AT, G5 a7 afegdy fage § 7gF:7
AR 9 AGANIT 1 g8 qdIg iy o I7
€T T GHGT G | HAT S A w21 2 foF )
F1 JATES F foar aur §, v oz @y
TGI8 | T TR IFFT [ a3g & -
qAIEH FM | AT & GIFITLF g8 AT
F1EAT g I 3o sr9%a § S0 w9
FT S FISTAT ZAT &, FT TAFN FATAHIY
GIFTTHIZ 1 TT AT AFITT IT 9T
FAT FTAATZT &1 & 7

=} ANIE AFAT : gF qar 2 5 qrA-
A7 gET AT A9 FT gHA qZ qIQ | FY
g g #g1 {6 q7 9 T[rArgS g
&9 ag 731 & {5 F2 78 92 q14] F I
FEAT FTH 35 T | 5 I gHA TFAUISH
fhaT & 1 g9 a1 FTT X J1T FT W T
qIAAIT 93T fagre & are ¥ qu @ &)
fdly strg a2 far & o= et stg qeagd)
far & a4ife ag afvz oz fetres @ear &4
q9gel Ig IG@AT 7341 8 fF ag sl Sy 2,
I4 9T CATWA g AFAT & a1 AE A
fraa arell & 3@ 9T #ewr § 1 § 48 ad g
qFdr & 39 sg w1 Tgaagw  fwar
AT | Igd GIeFa &, VAT 98 FT a9 |

MR. DEPUTY-SPEAKER :
Hour is over.

Question
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WRITTEN ANSWERS TO QUESTIONS

qq gr3fan aaaEs & Afa &1 snaza

*¥508. Y fairs =+
it e fag

Fa7 famior ite savg W fawafafaa
FIAFIN aaia a1a7 gF faaaor gages 93
T FY FAT F4 [F ¢

() 1 faeett fagra sifa®wzor 9 99
grafaqn ararafeai w1 gfa safea @ &1
zrat far & stafs ga ararafei #1 aeaa
o yf av #1% Fear gl fzar aar ;

(@) =fz gi, @1 ard, 1981 % qo1Fd
g% 3T YHIL AT gimiafzat &Y ga gear
Rt 2 itz gad @ fradt wianafeai 1
gg @19 ufg &1 Fear  fRaraar § aarn
fraet arafeal @1 daa g safea 1
A% & feg arega # & 7E A€ @ AT
fae drarafedt &1 oy i snafea &
AT & a9r g8 A1 H #7971 AR g A

(w) M+, 1981 &F gFd g awl

Ararafzal &1 &7 aF qfa 1 Fear & fza7

StTaaTT AT gad faara & a7 17 7

g« aqn qadta w14, fAato @ snaa
wat (=it @er fag) « (%) @ (7) 914, 1981
ax ggw afafa gw, fedr & @
s gza1r qigfes sy afafaat 1
g qear 538 41 1 574 & 453 afufqata
1981 ¥ wfa & siaza ¥ faq faee fawra
qIfgFoT F1 1a=A a1 91 1 424 GEHFA
grafe® snara afafadi, fregiv @l 4io-
arfegarg qdr F &7 41, F1 985 uFg qfa
¥ Fraed 31 gaar 9 314 afafqdi #1796
gws | &1 areafa® wasr faar aarg
qafaga sfasaw qgr G gfa & garfaa
FW AT AT & AWl og fafwe
FI0 & A9 110 afafaai &1 Fear 4G
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fear st aF1 1 feest faswma wifgswo 30
WA, 1984 a% g7 afafqal 1 «Y Fsar1
T &Y erar Far ¢ 14w 29 afufadi
(453-424) F WAy gaTsq g wQ FAIfH
gegia arard agl fawar a1 srerat s -
Frfvward I A8 @1 €Y |

Procedural changes in IRDP

*511. SHRI K. RAMAMURTHY : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the details of procedural changes that
hizve been suggested in the Integrated Rural
Development Programme to prevent misuse
of subsidy and resultant malpractices ;

(b) the details of effective method of
monitoring the working of I.R.D.P. ; and

(c) the operational problems faced by
the Bank in which subsidy is kept and how
they have been overcome ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) One
of the suggestions which is being examined
in this Ministry is the possibility of adopting
the system of assistance announced for the
educated unemployed in which the subsidy
is kept in deposit with the bank with interest
accruing to the beneficiaries and is adjusted
against the instalments of recoveries when
they fall due.

(b) The progress of Integrated Rural
Development Programme is monitored by
obtaining periodical reports from the State
Governments apart from field visits and
discussions by the Ministry officers.

(c) No serious operational
have been reported.

problems

Hydrological Surveys in Sixth Plan
*515. SHRIMATI MADHURI SINGH :
Will the Minister of IRRIGATION be plea-

sed to state :

(a) the details of the outlay and work
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done for hydrological surveys in the Sixth
Five Year Plan till now and the steps pro-
posed to accelerate the work ; and

(b) the results achieved so far in this
field and the measures proposcd for utilisa-
tion of the potential ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b)
Out of the 746 key stations planned to be
installed in the various basins in the country
by the Central Water Commission, 414
stations have been installed by the beginning
of the Sixth Plan. 163 additional stations
have been approved and proposal for ins-
tallation of another 100 stations is in hand.

For maintenance of the sites and collec-
tion/compilation of the data, about Rs. 1200
lakhs have been spent in the first three years
of the Sixth Plan. The expenditure for
1983-84 is cxpected to be about Rs. 511

lakhs.

The data collected is a basic data as such
the question of devising measures to utilize
may not arise. The data is very useful in
formulation of various projects of water
resources development, flood control and
drainage schemes in the country. This is
being done. The surface water resources
of the country are assessed at about 178
million hectare metres and out of this the
utilisable resource is placed at 67 million
bhectare metres. With this it may be possi-
ble to create irrigation potential of 73
million ha. Out of this by the end of Sixth
Plan potential of 40 million ha. may be
expected to be created. A number of pro-
jects are under various stages of formulation
and exccution to further increase this poten-
tial for wutilisation of the surface water

resources.
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Export of betel leaves

*517. SHRI SATYAGOPAL MISRA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether his Ministry has taken up
the mutter or exporting betel leaves to
different countries including Pakistan with
the Ministries of Commerce and External
Affairs ;

(b) if so, the outcome thereof ; and

(c) steps being taken to boost export of
betel leaves ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b).
Yes, Sir. The matter was referred to the
Ministry of Commerce.

Betel leaves are now being exported to all
countries including Pakistan.

(¢) The processed Food Export Promotion
Council renders all possible assistance to the
exportérs in developing and diversifying
export of betel leaves.

Uri Hydel Project

*518. SHRI ABDUL RASHID KA-
BULI : Will the Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that Pakistan is
seriously giving thought to construct a hydel
project on river Jhelum down stream in close
vicinity in the Pak-occupied Kashmir, which
when completed may create problems to the
proposed Uri Project ; and

(b) ifso, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
According to available information Pakistan
is carrying on investigation of Kohala hydro-
clectric Scheme on river Jhelum in Pak-
occupied Kashmir area.

Guidelines for Land Reforms

*519. SHRI A.K. ROY: Will the
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Minister of RURAL DEVELOPMENT
Le pleased to lay a statement showing :

(a) details of the Central directives or
guidelines issued to the States for land
reform and the date when they were issued ;

(b) the extent to which the directives
have been implemented by different States
till 1 Japuary, 1984 ; facts in details with
Statewise break-up ; and

(¢) whether there is plan to give a new
guideline to the States to further modify the
land relations to boost up agricultural pro-
duction ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) and
(¢). Land is a State subject under the
Seventh Schedule to the Constitution. The
land reforms policy, enunciated in the Five
Year Plans, is the result of the consensus
of the states. The basic policy and the
guidelines are, therefore, contained in the
Five Year Plan documents. In the specific
context of land ceiling, a set of guilelines
were issued in 1972 by the Government of
India on the basis of the recommendations
of the Chief Ministers’ Conference held for
this purpose. The present land reforms
policy will be examined in the context of the
preparation of the Seventh Five Year I’lan.

(b) According to the guidelines issued by
the Government of India in 1972 for legisla-
tion on ceiling on agricultural holdings and
their implementation, laws have been enac-
ted by all the states in the country. Only
Nagaland and Meghalaya do not have such
laws as land is, by and large, owned by the
community there. According to these laws,
land-owners, assessed prima facie w0 be
holding surplus land, were called upon to
submit returns giving details of their land
holdings. 14 lakh 40 thousand returns have
accordingly been filed by or on behalf of
such land owners. Out of this 14 lakh 15
thousand returns i.e. 98 per cent of the total,
have already been disposed of. This has led
to 'the declaration of 42 lakh 50 thousand
acres as surplus. Out of this area 29 lakh
38 thousand acres have been taken posses-
sion of by the state and 20 lakh 72 thousand
acres distributed. The state-wise position
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is given in the appended statement. for by a variety of factors. But by far the
: most important factor is the pendency of
The gap between the area declared sur- . cases in the courts. Steps are being taken
plus and the area distributed is accounted for securing early disposal of thesc cases.
Statement

Details of Surplus Area
Prepared on the basis of data compiled in Feb., 1984

(Area in Acres)

States/Union Area Area Arca distributed
Territory declared taken Area No. of bene-
surplus posse- ficiaries
ssion of
1 2 3 4 5

Andhra Pradesh 10,02,826 4,46,701 3,23,476 2,46,9.9
Assam 4,50,918 3,76,445 3,18,161 2,75,142
Bihar 2,67,530 1,63,364 1,57,913 1,77,787
Gujarat 1,68,281 77,958 56,083 5,952
Haryana 26,661 21,475 21,221 6,138
Himachal Pradesh 2,47,218 2,45,816 3,316 4,362
Jammu and Kashmir 5,000 B — —
Karnataka 2,94,244 1,50,036 1,08,107 25,510
Kerala 1,28,202 83,259 56,109 99,159
Madhya Pradesh 2,57,982 1,47,347 89,230 35,025
Maharashtra 3,73,620 3,66,202 2,87,452 79,707
.Manipur 1,029 | 424 424 326
Orissa 1,51,362 1,31,020 1,15,685 96,752
Punjab 48,116 15,174 13,694 3,250
Rajasthan ©2,58,248 2,32,064 1,31,741 28,853
Tamil Nadu 89,083 82,147 71,414 49,789
Tripura 1,926 1,844 1,430 1,223
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1 2 3 4 5
Uttar Pradesh 2,93,901 2,68,625 2,40,259 2,00,293
West Bengal 1,71,447 1,19,702 71,084 2,10,251
Dadra and N. Haveli 8,958 6,776 3,751 1,686
Delhi 722 374 374 . —
Pondicherry 2,560 1,161 942 1,060
Total : 29,37,914 20,71,865 15,43,174

1AR1 Technology to Grow Wheat
in Dry Land

*5720. SHRI NARAYAN CHOUBEY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether itisa fact that the Indian
Agricultural Research Institute has develo-
ped a new technology which will help to
grow wheat in dry land ;

(b) if so, whether this technology is in

use at present, if not, when the said techno-
logy will be made use of ;
(¢) whether specific areas have been

identified where the said technology will be
made use of ; and

(d) the result of this specific technology
wnile experiments were being made ?

THE MINISTER OF AGRICULTURE :
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) No, Sir. The technology, at present,

has been tested in a limited way on farmers’ -

fields in Delhi villages. This technology will
be further tested under the All India Coor-
dinated Wheat Improvement Project and if
the results are promising, it will be popula-
rized.

~ (¢) This technology is proposed for the
North and North-Western plains.

(d) The technology involves the place-

ment of 10 tonnes of farm yard manure per
hectare in deep furrows with the onset of
rains in July followed by planking and keep-
ing the land fallow, but weed free. One
hundred kg urea and 150 kg single supet-
phosphate are drilled in the soil immediately
after the monsoon rains are over and then
wheat is seeded in the first week of Novem-
ber. An yield of more than 2 tonnes per
hectare has been obtained from dryland
wheat with this technology under experi-
mental conditions, whereas the average yield
of dryland wheat in the countryis only 0.6
tonnes/ha.

Production of Vanaspati
*521. SHRI M.V. CHANDRAS HE-
KHARA MURTHY :
SHRI B.V. DESAI :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whethber the production of vanaspati
declined to 8.9 lakh tonnes against an instal-

. led capacity of 14 lakh tonnes in 1982-83 ;

(b) if so, whether this shows that indus-
try kept nearly 36% of its capacity idle ;

(c) if so, the main reasons for the same ;
and

(d) what steps are being taken to incre-
ase the production ?

THE MINISTER OF STATE OF THE
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MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) The production of vanaspati
during 1982-83 was 8,93 lakh tonnes as aga-
inst the production of 9.03 lakh tonnes in
1981-82.

(b) and (c). The actual production of
vanaspati depends upon the demand for the
product, prices and availability of alternative
cooking media like indigenous edible oils
etc. The production which is a reflection
of the demand has been varying between
8.2to 9 lakh tonnes during the last three

ycars.

(d) Government are supplying imported
cdible oils to the extent of 75%, at present,
of vanaspati industry’s requirements based
on the average monthly production during
the preceding oil year to the various vanas-
pati units. Regular coordination meetings
are also held with the industry and with
the State Trading Corporation to ensure

supply.
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Grant of Loan to Small and Marginal
Farmers in Bihar

*523. SHRI N.E. HORO : Will the Minis-
ter of RURAL DEVELOPMENT be pleased
to state ¢

(a) whether it is a fact that small and
marginal farmers ir. Bihar are being given
grants and bank loans under rural develop-
ment programmes ;

(b) whether a major portion of the bank
loan has not been repaid ; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMEN'T
(SHRI HARINATHA MISRA) : (a) Yes, Sir.

(b) and (c). Integrated Rural Development
Programme has been extended to all the
bloeks of the country only in October, 1984
and the loans under the IRDP are generally
term loans for which the repayment period
is 3 vears or more. In view of this, it can-
not be said at this stage that a major portion
of the bank loan under IRDP has not been

repaid.
Vanaspati vanished in the market

*524. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) whether itis a fact that vapaspati
ghee in the markets of Delhi has suddenly
vanished ;

(b) whether it has come to the notice of
Government that the dealers of vanaspati
ghee are indulging in blackmarketing ; and

(c) the measures taken to ensure its avail-
ability in adequate quantity in the market ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) No, Sir. There is no report
about the shortage of vanaspati in Delhi.

(b) There is no statutory control on the
prices of vapaspati. There is only a volun-
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tary price agreement at the ex-factory level,
according to which the price of a 16.5 kg.
tin is fixed at Rs. 217/- (ex-factory). This
is being observed by the industry.

(c) The Delhi Administration have issued
directions to the two manufacturers of
vapnaspati in Delhi to make available
2500 MTs of bulk pack of vanaspati cach
month for sale in the Union Territorry “of
Delhi. This is sold through approved
agencies of the Delhi Administration. The
local administration is also keeping a watch
on the availability of the product in Delhi
and have issued detailed instructions to regu-
late purchase, sale and distribution of
vanaspati in Delhi through approved out-
lets.

Aliotment of Janata Flats In Madipur

*525. SHRI HIRALAL R. PARMAR : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether D.D.A. had allotted 1212
Janata flats in Madipur, Paschimpuri resi-
dential scheme in 1974 ;

(b) if so, whether some of the allottees
had deposited the full cost of their flats ; if
so, the number thereof ;

(c) whether the allottees are requesting
for the registries of their flats since long ;
and

(d) if so, the action taken in the matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Yes, Sir.

(b) Full cost has been deposited by all
the 65 persons who were allotted these flats
on cash down basis.

(c) and (d). Lease deeds are registered
on payment of full costof flats and com-
pletion of all the formalities.

Canalisation ol River Yamuna for Con-
trolling Flood

*526. SHRI RAM VILAS PASWAN :
Will the Minister of IRRIGATION be
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pleased tb state :

(a) whether Government have planned
to make any study to have 100 year data
about the behaviour of river Yamuna between
Tajewala and Okhla to suggest how best the
river could be canalised for effectively con-

trolling flood problems ;

(b) if so, the details thereof ; and

(c) whether such study on other rivers
of the country will be made by Government
and if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
At present there is no such proposal. How-
ever discharge data at Tajewala and Okhla
are available for considerable period and
are made use of to plan and provide protec-
tion measures.

(c) No such proposal is under consider-
ation except for Brahmaputra where some
studies in river behaviour have been advised.

Flood control being a State subject, de-
tailed studies on the rivers, if required, are
to be undertaken by the concerned State
Governments.
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World Bank Assistance for Housing Schemes

*528. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether the World Bank is providing
some housing assistance to India ;

(b) if so, the details and the amount so
far given as assistance ; and

(c) the States which have used the finan-
cial assistance from the World Bank for the

housing activities ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
(a) to(c). No funds have been given by
the World Bank specifically for housing
projects. However, the World Bank assist-
ed projects for urban development include
components of sites and services schemes,
slum improvement programmes etc. So far,
State Governments of West Bengal, Tamil
Nadu, Uttar Pradesh and Madhya Pradesh
have availed of such assistance.
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Mandatory Provision for Drainage of
Excess Water from New Irrigation
Projects '

5839. SHRI A.R. MALLU : Will the
Minister of IRRIGATION be pleased to

state :

(a) whether it is a fact that the Chair-



51 Written Answers

man of the Agricultural Scientists Recruit-
ment Board and this year’s Padma Shri
Award winner, emphasied that provision of
drainage for excess water should be manda-
tory at the stage of sanctioning of every new
irrigation project in the country ; and

(by if so, the details regarding the argu-
ments he has advanced in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION {(SHRI
RAM NIWAS MIRDHA) : (a) The Chair-
man, Acgricultural Scientists Recruitment
Board has mentioned that provision of pro-
per drainage should be an essential compo-
nent in all irrigation projects of the country.

(b) It has been observed that in the
Command areas of many irrigation projects
there has been a rapid rise of water table
within a few years of introduction of irri-
gation, leading to problems of water-logging
and soil salinity. Faulty water management
and lack of proper drainage are largely res-
ponsible for this problem. It is, therefore,
of paramount importance to provide ade-
quate and cfficient drainage facilities in the
command areas of Irrigation Projects.

Food Consignment Rendered Unfit for
Human Consumption due to Delay
in Clearance

5840. SHRI R.L.P. VERMA : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether it isa fact that the Food
Corporation of India and allied food im-
porting agancies have brought to the notice
of his Ministry various acts of omission and
commission on the part of the Port Health
Officer, Bombay causing huge loss to the
nation as the consignment rendered unfit
for human consumption because of delay
in clearance ;

(b) if so, the details thereof ; and

(c) 1the remedial steps taken in this direc-
Ction 1

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
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CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir.

(b) and (c). Do not arise.

Increase in the number of FPS

5841. SHRI ZAINUL BASHER : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) the number of persons to be covered
by one fair price shop in cities and villages ;

(b) the guidelines issued by Government
in this respect ;

(c) whether steps are being taken to in-
crease the number of fair price shops, parti-
cularly in rural areas ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT- OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S. SAN-
JEEVI RAO) : (a) to (d). All the State
Governments/Union Territory Administra-
tions have been advised to achieve a norm
of one fair price shop for every 2000 persons.
This norm could, however, be relaxed for
the far-flung areas which are sparsely popu-
lated.

The Central Government has advised the
States/U.Ts. to strengthen and streamline
the public distribution system in their res-
pective territories. The implementation of
the Public Distribution System is primarily
the concern of the State Governments/
Union Territory Administrations, which
have been opening such shops wherever found
necessary including in the rural areas.

National Panel on Shifting Cultivation
in Eastern Region

5842. SHRI PIYUSH TIRKI : Will the

Minister of AGRICULTURE be pleased to
State :

(a) whether it is a fact that Government
are considering setting up of national
panel on shifting cultivation practised in
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eastern region ;

(b) if so, the time by which such panel
will be set up ;

(c) the details of criteria for selection of
the members of such panel ; and

(d) the number of tribal representatives
of eastern region proposed to be asked to join
the panel ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
However there exists already a National

Board on Shifting Cultivation under the °

chairmanship of Secretary, Department of
Agriculture and Cooperation, Government
of India with membership extending to all
States and Union Territories concerned with
shifting cultivation besides the concerned
Central Ministries and Departments. It
periodically reviews the programme and
progress relating to control and prevention
of shifting cultivation.

(b) to (d). Do not arise.

Prodiction of Sugar

5843. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state:

(a) the total quantity of sugar produced
in the country during 1983-84 and the stock
available from the production of the preced-
ing year ; and

(b) the total quantity of sugar imported
and foreign exchange involved ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The total quantity of sugar
produced in the country during the current
sugar year 1983-84 upto 15th March is 46.30
lakh tonnes. The carryover stocks of sugar
with the factories at the beginning of 1983-
84 season, that is, as on 1.10.1983 were 46.05

lakh tonnes.

(b) No sugar has been imported in the
current sugar year 1983-84 and, therefore, the
question of foreign exchapnge involved does

not arise.

@TETAL, [AAT AT @ 9Tl &7
stara/frata

5844. *Y gea arqaw sifEar : 47 @rex
T Avriew qia |5 ag aar &t 797 F4
fe -

(%) av 1980-81 & 1983-84 &% 74-
I AT qrat ¥ i3 feaq 5o F (wre-
T a1 H) @raret, S AT g garf
®TWIT & rard fwar aar Wi
fratq fear mar ; ok

(@) SudFd wal & faaia & wraea §
gq o1 sreqar =wie ¥ feafq Far § ?

gomzifmt fawm & aar are &t A
faw qfa W § 99 W=t (SToumonwo
dsitet Ta) : (F) safera ga1 AT 197 OF
faazor-gw 77 § |

(@) safaa gaar daw faawo-ay i
TS g |

faa<or-uw
1980-81 & 1993-84 & J\a arrana/faata fieg g ag, sraq, AT stz
@I & A1 HY IYGTT JTHT JATT AT fagzor

¥

WR-1 ;. A aa
g foeg qrAT ATT T 10T
(sr@ Yzl e §) (¥ 777 §)
1 2 3 4
1980-81 g Fad 10.74 515.58
1 A - 1.80 93.25
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1 2 3 4

1981-82 Ig 21.14 441.05
g & a9 9.96 449.69
EiGi) 2.15 101.01
1982-83 g 19.52 384.66
g & aq 11.50 507.00
1983-84 g (31 I3, 84 TF) 30.03 587.47
I@d (31 F7ad, 84 %) 3.27 77.95

g & A (B, 84 dF)  3.99 vt fgara agY
|ATAT AT

e :—(1) Ivgaa § A R Trae #1 ag wrar mifae aff & s fF Srar 3w a

I G & 7% &Y I Y g9 J1d g3 4 |
(2) =@ & 3| & X § F1A1d F qfFS Iq A6l (FAFITI@ITY)
grafraa §
w-a) : faata
aq forea qrAr g
(s W=z 7) (FU% =ad H)

1980-81 SiE| 0.71 35.97
EICE 1.17 32.04
1981-82 CiGil 1.36 49.22
qrga* 3.31 110.20
1982-83 Sipi| 4.10 84.76
' EICE 3.47 128.56
1983-84 Y (FavaY, 83 aF) 5.39 139 89
(ST87T )

(*) =wizdla arer faaw gran g g frata s gad ag aear mfwer gy

g SN fSea-gu1T sraar Sugre &9 & & af 41 |
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faaTor-qt

1980-81 & 1983-84 ¥ 3l & gYu faaty ¥ awan< g erfa/g amw &t
qATA 19T fagz

g ferear gifa AT
(Fr3 ®) (FUT w17)

1980-81 * @TATe — 1.26
AT 2.67 —

1981-82 gIRIIa e — 16.57
T —_ 11.69

1987-83 g ‘ 26.86
Eici ‘ 62.78 —

1983-84 1Y (79T, 83 OF)

51.00 (srgmifas)  —

(,)=wrca ara o g1 fag g faata & avafaa § )

Diversion of Land from Foodgrains
to Sugarcane

5845. SHRI R.P. DAS : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) whether it is a fact that high prices
paid year after year have resulted in the
continuous diversion of land from foodgrains
to sugarcane in all the sugar growing States
including West Bengal ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Thereis
no uniformity in the pattern of changes in
area under sugarcane and foodgrains in the
principal cane growing States. A compari-
son of the triennium ending 1977-78 with the
triennium ending 1982-83 shows that in the
States of Uttar Pradesh and Karnataka,
area under both sugarcane and foodgrains
has increased. In Punjab, the area under

foodgrains has increased whereas that of
sugarcane has declined. In the States of
Bihar, Haryana and West Bengal, area under
both sugarcane and foodgrains shows a
decline. For the States of Gujarat, Maha-
rashtra, Tamil Nadu and Andhra Pradesh,
while the area under sugarcane shows an
increase, area under foodgrains has decreas-
ed. However, atthe all-India level, area
under both sugarcane and foodgrains has
shown an ipncreasing trend during the last

decade or so.

(b) Government is keeping a continuous
watch on the demand and supply situation
with regard to sugar and sugarcane and
whenever considered necessary - appropriate
corrective steps are taken to induce balanced
development of various crops including
sugarcane and foodgrains.

Encouraging Group Housing Societies
In Delhi

5846. SHRI K. MALLANNA : Will the
Minister of WORKS AND HOUSING be
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pleased to state :

(a) whether it is a fact that Government
are encouraging Group Housing Sociéties in
Delhi with some-facilities ;

(b) whether Government have also sanc-
tioned financial assistance (loans) through
their parent offices in case he is a Gov-
ernment Servant and a member of the
Group Housing Society ;

(b) if so, the names of such Government
employees associations in which only Gov-
ernment servants are members of the society ;
and

(d) whether Government would also like
to consider the case of such Group Housing
Societies in which only Government servants
are members to sanction loan facilities
through their parent offices so that the
clearance regarding the balance, dues, etc.
can be recovered at the time of their retire-
ment from their GPF or other funds etc. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, Sir.

(b) The Government servants who are
members of Cooperative Group Housing
Societies are granted House Building
Advance if they are otherwise eligible under
the rules.

(c) Information about those Cooperative
Group Housing Societies in which only

APRIL 2, 1984

Written Answers 60

Government Servants are members, is not
available.

(d) House Building Advance is sanction-
ed to the eligible Government employees
irrespective of whether they are members of
Cooperative Group Housing Societies com-
prised of only Government servants or
otherwise, subject to the prescribed condi-
tions.

Inceniives for Promoting Deep Sea Fishing

5847. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact Government are
giving incentives for promoting deep sea
fishing in the country ; and

(b) if so, the number of persons who
approached for incentives for purchasing
trawlers for deep-sea fishing in the last three
years, State-wise and those granted incentives
by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) During the past 3 years (1981, 1982
and 1933) a total of 64 fishing companies
(including repeat cases), approached the
Government for incentives by way of soft
loan through the Shipping Development
Fund Committee for purchasing trawlers for
deep sea fishing, out of which 21 companies
have been granted loan.

State-wise break-up is given below :

State where company is registered

No. of companies
granted loan

No. of companies
applied for loan

Andhra Pradesh
Gujarat
Karnataka
Kerala
Maharashtra
Orissa

. Tamil Nadu
West Bengal
Delhi

15 8
1 —_—
4
2
7

10
3

15
7

64 21

ANWN'—F‘I
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Supply of edible oll to Gujarat

5848. SHRI NAVIN RAVANI: Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether it is a fact that the quaptity
of edible oil supplied to Gujarat is much less
than the requirement ;

(b) whether Gujarat Government have
requested to supply more edible oil to the
State ; and

(c) if so, the details thereof and the steps
taken by the Government to meet the require-
ment ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
M.S. SANJEEVI RAO): (a) to (o).
The allocation of imported edible oils to the
Government of Gujarat during the period
November, 1983 to April, 1984 js 31,500
tonnes against their demand for 1,04,000
tonnes for the Oil Year 1983-84. Thisis
considered satisfactory by the Central Gov-
ernment having regard to the production of
indigenous edible oils in the State. The
quantity to be allocated is decided after
taking into account a number of factors like
consumption pattern, availability of indi-
genous edible oils in the State/region, avail-
ability of stocks with State Trading Corpo-
ration and other factors like pace of lifting
of oils allocated earlier to State. The
quantity so allocated is meant to supple-
ment the local availability of edible oils and
is not intended to meet in full the demand
of a State Government.

Charges for Parking Scooter/Vehicles in
Delhi

5849. SHRI J.S. PATIL : Will the Mini-
ster of WORKS AND HOUSING be pleas-
ed to refer to the reply given to Unstarred
Question No. 4578 on 22 August, 1983
regarding charges for parking near Plaza in
Delhi and state :

(a) whether scooterists parking their
vehicles near Rivoli ged Plaza Cinemas in
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Conpaught Place and at similar other places
in New Delhi areas are charges Re 1/- per
vehicle for such parking ; and

(b) if so, whether the charges are reason-
able and under whose authority the con-
tractors are allowed to collect this money ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) :(a) The NDMC have
stated that the Contractors of Scooter-stand
near Rivoli and Plaza Cinemas in Connaught
Place are authorised to charge only 0.30P
per Scooter., There have been, however,
reports of over-charging by the Contractor
of Rivoli Cinema stand.

DDA have stated that at the parking sites
developed by them in Nehra Place and
Rajindra Place District Centres the Conrra-
ctors are entitled to charge 0.50 P or Rs.
12/- per month for scooters for normal park-
ing hours during the day between 8 A.M.
to 8 P.M. The charges will be doule if the
vehicle is parked hefore and after the above
time or for 24 hours.

(b) The charge of Re. 1/- has not been
permitted by NDMC under the terms and
conditions of allotment of the stand.

Opening of Fair Price Shops

5850. SHRI MOHANLAL PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the criteria adopted for opening fair
price shops in rural and urban areas ;

(b) the target fixed for opening fair price
shops in each State during the Sixth Plan
period ; and

(c) whether it is a fact that the proposal
to open new shops is very slow, if so, what
steps are being taken to achieve the target ?

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
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CIVIL. SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to (c). The Central Government
has advised the States/Union Territories to
strengthen and streamline the Public Distri-
bution System by opening more fair price
shops in their respective territorics. In do-
ing so, they have been requested to achieve
a norm of one fair price shop forevery
2000 persons which could, however, be
relaxed in the case of far-flung areas which
are sparsely populated.

The States/Union Territories have also
been advised to fix their own targets in the
opening of new fair price shops, in the
light of above guide-lines. More fair price
shops are being opened wherever found
necessary. The total number of fair price
shops operating in the country as on
1.10.1983 is about 2.97 lakhs, as compared
to 2.35 lakh shops in January, 1980.

faatgaaT & w faafaa s

5851. =it gwadt AwaA agIom : FAT
famtor s sram ®st g =@ &Y AT
aﬁ?rﬁﬁ:

(%) Far “€" s faeg AU wIEAAY,
AdY feeet 71 frafaa & fear war & ;

(@) afzgi, ar #0 ITUFT FrEET A
fasret & ®agwT 480 fag 7q & #H a+g
fawra w14 o) g a8 fvg & 2@ 8 aie

() afz g, at zaF aror Far & 7

@ fawm ¥, fawtor sl earg @aem
d qur i w1 faam § 9q At (o0
wfemmmsia) © (F) & (7) fadig anz wat
g1 S srrg  frafad agi far mar g s
T FTAN o faFa 19 AT FIT FT
g3 &1 Agl gsar | =g 7 ghaa frard f
Fez faig FUFT S sA1H AifwEw ©7
fawrigad & a1 39 A% & faseft ame
W § fasrell & @agma O I
grer g arfufers smrand qur w1 fag
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Development cess on sale of Forest Produce

5852. SHRI SANAT KUMAR MANDAL :
Will the Minister of AGRICULTURE be
pleased to state : ’

(a) whether Government are considering
the levy of a development cess on the sale
of all forest produce, except fuelwood, for
local consumption ; '

(b) if so, the reasons therefor ;

(c) whether any research has been made
or is being made to find an alternative mate-
rial for the users’ needs for fuelwood, if so,
the outcome thereof ; and

(d) what was the investment target in the
forest sector during the Sixth Plan and that
envisaged for the Seventh Plan ?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Proposals for levying a cess on some items
of forest produce was considered in the 18th
and 20th meetings of the Central Board of
Forestry. The Board recommended that
the States can levy such a cess to supplement
their budgetary grants.

(c) The Government have set up a
Department of Non-Conventional Sources
of Energy for this purpose. The Government
are also examining the issue of finding alter-
native materials for all items of forest pro-
duce including fuelwood.

(d) The total outlay for the Sixth Plan
is Rs. 692.42 crores. The outlay for the
Seventh Plan is not been approved so far.

Supply of Provident Fund Accounlts
Statements to the Workcharged
Staff in CPWD

5853. SHRIMATI GEETA MUKHER-
JEE : Wiil the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the Zonal
Officers (W.C.) of C.P.W.D. at New Delhi,
Calcutta and Bombay are responsible for
supply of Provident Fund‘ accounts state-
ments to the workcharged staff ;
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(b) if so, whether the Zonal Officers (W.C.)
have supplied the statements of Provident
Fund accounts for the year ending 31 March,
1983 to workcharged staff of all divisions of
C.P.WD. ;and

(¢) if not, the name of the divisions in
which such statements have been supplied
and the divisions in which it has not been
done so far with reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (c). The information is being
collected and will be laid on the Table of
the House.

Assistance to.Orissa for Flood Control
Measures

5854, SHRI CHINTAMANI JENA :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) the amount of Central Assistance
provided to Orissa for implementing flood
contro] measures during the vears 1982-83
and 1983-84 ;

(b) the details of the work done ;

(c) whether it is a fact that the amount
allocated for the purpose was not sufficient ;
and

(d) if so, the details of the funds allocat-
ed for the year 1984-85 and the details of
the works proposed to be undertaken during
the year 1984-85 to control flood in the
State ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (¢).
Central assistance to State Plan schemes is
released by the Government of India in the
shape of block loans and grants and the
same is not tied to any scheme/project or
sector of development. In addition, Central
loan assistance to the following schemes
bave also been provided by the Minisiry of
Irrigation.
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Rs. lakhs

1982-83 1983-84

(i) Flood control Com- 385 300
ponent of Rengali
Dam Project

(i) 8 identified flood con- — 20
trol scheme

According to the information furnished
by the State Government, an expenditure
of Rs. 3 crores has been incurred for flood
control works during 1982-83 and the antici-
pated expenditure during 1963-84 is also of
a similar order. The main works carried
out by the State Government for providing
reasopable protection to the areas subject
to inundation are construction of embank-
ments, drainage channel, protection of towns
and raising of villages.

(d) The annual plan 1984-85 for the
Orissa State is yet to be finalised.

g w Age
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FIif6 agAT FT TATAT JATEH IO FAGT
ger o oy ¥ faw 3w & af @A @
frsiT ), gafaq aget & wsgan qeg
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Kacha Works Undertaken under NREP

5856. SHRI ARJUN SETHI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether some orders have been issu-
ed by Central Government to undertake
only kacha works under the National Rural
Employment Programme ;

(b) if so, the details regarding the period
for which these orders were issued and
applied to the village level ;

(¢) whether Government have made any
assessment regarding the progress in this
regard ; and

(d) the total amount spent and the type
of work done during the period the said
orders remained in force, particularly in

Orissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) No, Sir. According to programme
guidelines only the works resulting in dur-
able assets are to be taken up under the pro-
gramme.

(b) to (d). Does not arise.

I.B.R.D.—Aided Tube-wells in Uttar
Pradesh

5857. SHR1 DIGAMBER SINGH :
Will the Minister of IRRIGATION be plea-

sed to state :

(a) whether the IBRD-aided tube-wells
have been installed in various districts of

Uttar Pradesh ;

(b) if so, the number thereof ;

(c) the pumber of such tube-wells cons-
tructed in Mathura District ; and
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(dw) the total amount of assistance made
available by the World Bank for this
project ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Under the World Bank (IDA) aided U.P.
Tubewells-I project 559 tubewells have been
installed in 12 districts of Uttar Pradesh.

(c) No such tubewell has been construc-
ted in Mathura district.

(d) A credit of US $§ 18 million has been
made available by World Bank for this
project.

Production and export of sugar

5858. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the production of sugar during the
years 1980-81, 1981-82, 1982-83 and April
to November, 1983 ;

(b) how much of the production was
used in the domestic market and how much
was exported ;

(c) the foreign exchange earned from the
export of sugar ; and

(d) how much subsidy Government have
paid to the sugar barons for the export of
sugar during the period 1950 to November
1983 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Sugar year is recko-
ned from October to September. The sugar
year-wise figures of sugar production,
internal consumption and exports from
1980-81 sugar year onwards are as
under :(—
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(Lakh tonnes)

Sugar Year Sugar Pro- Internal con- Sugar

(Oct.-Sept.) duction sumption of exports
‘ sugar

1. 1980-81 51.48 49.89 0.61

2. 1981-82 84.38 57.11 _3.83

3. 1982-83 82.32 64.61 4.22

4, 1983-84 46.30 33.39 5.58

(upto 15th March)
(Provisional)

(c) and (d). Exports of sugar are canali-
sed through State Trading Corporation and,
therefore, the profit and loss on sugar ex-
ports is to the account of the Government.
Therefore, no subsidy as such is paid by the
Government to the sugar factories for
cxport of sugar. As regards foreign ex-
change earnings, the figures of value of
sugar exported on financial year basis from
1980-81 onwards are as under :

Financial Year Value Rs. crores

(b) whether new allotment of Govern-
ment accommodation in Central pool has
been seized for some time ; if so, the reasons
therefor and why first floors of type B
quarters (double storey) in sector I1I Pushap
Vihar ; MB Road are lying vacant since
long ; and

(¢) total number of type B quarters in
Central pool at (i) Timarpur (Type I double
storey only) (ii) Moti Bagh, (iii) Nauroji
Nagar and Laxmi Bai Nagar ?

THE DEPUTY MINISTER IN THE

1980-81 35.97

MINISTRY OF WORKS AND HOUSING
1981-82 49.22 (SHRI MOHAMMED USMAN ARIF) :

(a) No, Sir.
1982-83 84.76

(b) and (¢). The requisite information is
April to November, being collected and will be laid on the Table
1983 139.89 of the House.
; (Approximate)

Type-I1 Quarters Downgraded to Type-I
in Pushap Vibar

5859. SHRI DAYA RAM SHAKYA:
Will the Mipister of WORKS AND HOU-

SING be pleased to state :

(a) whether Type II double storey quar-
ters at Sector 11T Pushap Vihar, M.B. Road,
bave been downgraded to type I if so, since
when and what about the existing allottees ;
and whether they are being re-allotted new
accommodation on priority ;

-

Promotion of Cooperative Housing
Scheme for Central Government em-
ployees

5860. SHRI AJIT BAG : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the policy of Government with
regard to promotion of Cooperative Hou-
sing Scheme for Central Government em-
ployees ;

(b) whether Government give priority
to requests from Central Government Em-
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ployees Cooperative Societies for liberal
grant of funds ;

(c) whether requests for grant of permi-
ssion to form new cooperative housing
societies by Central Government employees
are considered sympathetically ;

(d) whether any such request has come
from Central Government Employees of
Madras ; and

(e) if so, whether Government have
granted permission to them to form Co-
operative Societies ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Government re-
cognises that Cooperative Housing is one of
the effective agencies for providing housing
and other utility services at reasonable cost.
The Government has taken steps to promote
Cooperative Housing Societies of different
categories including those of Central Go-
vernment employces.

(b) No, Sir.

(¢) to (e). The registration of new Co-
operative Societies is done in accordance
with the provisions of respective State/
Union Territory Cooperative Societies Acts.
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Loans to Universities for Construction

of Houses
5861. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WORKS

AND HOUSING be pleased to state :

(a) whether his Ministry has granted
loans to some universities for constructing
houses for the uniyersity staff ;

(b) if so, the name of the universities
that have availed of such bousing loans for
their staff ;

(c) which are the financial institutions
that are providing loans for the above
purpose ; and

(d) tbe details thcreof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) No, Sir. '

(b) Doas not arise.

(¢) and (d). Housing and Urban Deve-
lopment Corporation, a public sector enter-
prise, provides loans for the purpose. As
on 29.2 84, it has sanctioned 5 schemes to
different Universities in the States of Maha-
rashtra, Orissa, Rajasthan and Uttar
Pradesh with a project cost of Rs. 1.40
crores and loan assistance of Rs. 0.95 crores
to construct 406 dwellings and one student
hostel of 300 rooms etc. State-wise details
are given in the attached statement.

Statement

Details of Schemes sanctioned by HUDCO to different Universities (As on 29.2.84) .

States Universities Loan Sanctioned Dwellings
(Rs. lakhs) Sanctioned
1 2 3 4
Mabharashtra Mahatma Phule Krishi
Vidyapeet, Rahuri. 33.05 80
Orissa Berhampur University,
Berhampur. 12.34 140
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1 2 3 4 _
Orissa Utkal University,
Bhubaneswar. 13.26 102
Rajasthan Rajasthan University,
) Jaipur. 23.40 84
Uttar Pradesh Allahabad University. 13.27 1 student hostel of
300 rooms with 2
Superintendents
and 12 servants
quarters.
Five Schemes 95.32 406 and 1 student

bostel.

Encroachments on Government Land by
Shopkeepers

$862. SHRI K.B.S. MANI: Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) whether there is any rule under which
shopkeepers cannot extend their shops by
unauthorised encroachments on Govern-
ment land falling in front of their <hops ;

(b) if so, the details thereof ; and

(c) what action Government propose to
take against the shopkeepers of Delhi/New
Delhi who have extended  their shops,
particularly in case of shopkecpers in
Mohan Singh Market, Sector VI, R.K.
Puram, New Detlhi ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). Accor-
ding to the provisions of Clause 15 of the
Licence Deed entered with an allottee of a
shop under the control of the Directorate
of Estates, ‘“‘the licencee is to make use of
the said premises for business purposes only
and in doing so shall keep the verandah in
front of the said premises, the compound
and lane or byelane of the market clear, and
be shall not cause apy obstruction or
encroachment whatsoever in the verandah,
the compound, lane, byelane of the market

-

under any circumstances. If at any time it
comes to the notice of the Government
that the verandah in front of the said
premises or the compound or lane or
byclane of the market is being used by an

~unauthorised person with the connivance

of the licencee or that the licencce has put up
any hoardings, show-cases, etc., stacked
any goods in the verandah, compound, lane
or byelane of the market, or is carrying on
any activities in the verandah, compound
lane or byelane of the market which obs:
truct normal movement of customers or
other licencee or which cause nuisance to
other licencee, the government shall be
entitled forthwith to determine the licence
without assigning any reason and without
service of notice to the licencee, and to claim
damages at such rates as may be decided by
the Government.

(c) Necessary action under the terms
and conditions of Licence Deed will be
taken.

Cattle Insurance Scheme

5863. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether any States have introduced
Cattle Insurance Scheme during the last
three years including the current financial
year ;

(b) if so, the names thereof and the
exact procedure followed in this regard ;
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(c) whether the response from the
farmers have been encouraging ; and

(d) if so, whether other States would
also be persuaded to introduce this scheme ?

THE MINISTER OF STATE IN TLHIE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
The State Governments are not directly
concerned with the Cattle Insurance
Schemes in operation at present. Cattle
Insurance business is being transacted
directly by all the four subsidiaries of
General Insurance Corporation (viz. Na-
tional Insurance Company Ltd., Calcutta,
The New India Insurance Compan; Ltd.,
Bombay, The Oriental Fire and General
Insurance Company Ltd., New Delhi and
United India Insurance Company Ltd.,
Madras) under the overall guidance of
General Insurance Corporation of India.
These subsidiaries operate all over the
country through a net work of Head Office,
Regional Offices, Area Offices, Divisional
Offices and Branch Offices. They have 368
Divisional Offices and 882 branches
throughout the country. The Divisional
Offices of the subsidiaries have full powers
for under-writing and settlement of claims
and are fully equipped to render on-the-
spot services. The Branch Offices are em-
powered to settle minor claims in certain
departments. Eight different schemes of
cattle insurance throughout the country are
being operated at present.

(¢) The overall response from the far-
mers has been encouraging. As against
less than 30 thousand cattle insured during
1974, the number of cattle insured during
1982 was 87.85 lakhs. The year-wise figures
are as under :

Year No. of Cattle
insured
(in lakhs)
1974 0.30
1978 0.63
1976 2.10
1977 5.89
1978 14.10
1979 32.30
1980 50.14
1981 53.54
1982 87.85
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(d) Dos=s not arise.

Financial and Technical help to States for
Implementation of Rural Water Supply
- Schemes

5864. SHRI HARIHAR SOREN : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government have a proposal
to provide adequate financial and technical
help to the States for accelerating the imple-

mentation of rural water supply schemes in
1984-85 ;

(b) if so, the amount of fund allocated
and technical help proposed to be provided
to different States including Orissa during
financial year 1984-85 for implementing
rural water supply schemes ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(a) to (c). An amount of Rs. 242.50 crores
has been proposed in the Central budget for
1984-85 for grants-in-aid to the States/Union
Territories under the Centrally sponsored
Accelerated Rural Water Supply Programme.
A provision of approximately Rs. 364 crores
has also ‘been made in the budget under the
Minimum Needs Programme of the State
sector. The Central sector incentive scheme
based on performance introduced in 1983-84
is also likely to be continued during 1984-85.
The exact allocation of funds to the States
including Orissa during 1984-85 will be deci-
ded after the budget is voted by Parliament.
Technical help will continue to be provided
by Central Public Health Engineering orga-
nisation by laying down design norms,
scrutiny and technical approval of schemes
for carriage of problem villages and perio-
dical review of progress achieved.

Achievement of O.F.-11
5865. SHRI HARIKESH BAHADUR ;

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether in Operation Flood-11 Pro-
ject document (June, 1977) of NDDB, the
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preamble and summary give the highlights
of the Project with year-wise targets in Table
I and if so, achievements, year-wise, against
four specific targets laid down ;

(b) what are the targets achievements,
State-wise, under Natiomal Milk Grid, crea-
tion of infrastructure for cluster federation,
yearly planning, implementation and moni-
toring and institutional and financial set up ;

(c) whether the Operation Flood-II
which is to end in June 1985 has been
started in all the States and if so, full details
of progress year-wise and State-wise,
against targets set ; and

(d) whether State-wise, year-wise, alloca-
tions already approved by Government are
being strictly followed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAK'WANA) : (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Availability of Oil Sceds in Forest Area

5866. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be

pleascd to state :

(a) whether Government have assessed
the availability of oil seeds in the forest areas

of the country ;

(b) if so, the names of the seeds, the
quantity available and utilised so far, State-
wise ;

(c) whether the oil seeds produced in the
forests have been included under Minor
Forest Produce by Government for the
economic development of tribals based in
forests ;

(d) if so, the measures taken by the

Centre and the States to eliminate the ex- -

ploitation of tribals by natiopalisation of
oil-seeds collection so far, State-wise ; and

(e; whether Government propose to

create at Central level a federation called
TRYFED for the tribals ? .

CHAITRA 13, 1906 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c).
Tree borne oilseeds are included in Minor
Forest Produce. Country-wise survey has
not been taken up for assessment of the
availability of oilseeds.

(d) The Central Government have issued
guidelines to the States/Union Territories
for elimination of midclemen in the working
of forests. The process has been initiated
in most of the States/Union Territories and
is likely to be completed in the near future.

() Government are considering setting
up a national level organisation to bring
about optimum collection of minor forest
produce and also to ensure that substantial
benefits accrue to the primary collectors.
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Supply of Drinking Water in Prashant
Vihar

5868. SHRI NIHAL SINGH : Will the
Minister of WORKS AND HOUSING be

pleased to state ;
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(a) whether it is a fact that drinking
water is not being supplied to Prashant
Vihar a Delhi Development Authority
Colony, from Haiderpur overhead tank
whereas drinking water is being supplied
from the same oveihead tank to all ether
colonies e.g. Mongolpuri, Kralagram and
Pitampura etc. ; and

(b) if so, the reasons thereof and what
steps are being taken to provide permanent
water connection and to ensure round the

clock water supply from the Haiderpur
overhead tank for Prashant Vihar ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The Delhi Deve-
lopment Authority have confirmed that
drinking water is not being supplied to
Prashant Vihar from Haiderpur overhead
tank.

(b) The Delhi Water Supply and Sewage
Disposal Undertaking have informed that
they are laying the feeder main to feed 3
Over Head Tanks in the Rohini area. The
feeder main to Overhcad Tank in Sector IX
which is close to Prashant Vihar is likely to
be ready in a period of 3 months. According
to the Undertaking, the D.D.A. have been
informed that they might extend the feeder
main to cater to Prashant Vihar.

Dumping of Sewer Water and Sullage
from Vishakha Enclave into District Park

5869. SHRI N. SOUNDARARAJAN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the whole
of the sewer water and sullage from Uttari
Pitampura (Vishakha Enclave) is being
dumped into the District Park of the area in
the absence of any outlet for the sewer of
Uttari Pitampura ;

(b) if so, whether it is also a fact that in
the absence of any outlet for the sewer of
Uttar Pitampura, sewer pipes in the area will
overflow during the ensuring rainy season
causing great health hazard for the residents
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of the area ; and

(c) if so, what efforts are being made
by the Delhi Development Authority to pro-
vide outlet for the sewer from Uttari Pitam-
pura without any further delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). Yes ;
purely as a temporary measure till regular
arrangements through commissioning of the
pump house and the exidation pond are
completed in about 3 months’ time. As such
the question of sewer pipes in the area
overflowing during ensuing rainy season
would not arise.

Allotment of LIG/MIG Flats to Weaker
Sections under HUDCO Pattern Scheme,
1979

£870. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of applicants registered
with DDA for allotment of LIG/MIG flats
under HUDCO Pattern Scheme, 1979 and
number of SCs/STs therein ;

(b) the year-wise break up of such allot-
ments made during 1980, 1981, 1982 and
1983 and number of SCs/STs among them ;

(c) the expected dates for allotment of
the flats to all the applicants registered under
this scheme ;

(d) whether it is a fact that the 20-Point
Programme has Dbeen shifted to the rich
community in the matter of allotrment of
LIG/MIG flats ; and

(e) details of Government’s policy for
allotment of houses etc. to weaker sections
and backward classes ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
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AND IN THE DEPARTMENT (SHRI MALLIKARJUN) : (a) The infor-
OF PARLIAMENTARY AFFAIRS mation is as under :—

Category No. of persons registered No. of persons registered

under general category

under SC/ST category

MIG 45573

LIG 61689

1948

5813

(b) The year-wise break-up of allocation/allotment under this scheme is as follows :

No. of flats allocated

Date of draw Category No. of flats allo-
cated/allotted allotted to SC/ST
1980 MIG Nil Nil
LIG Nil Nil
1981 MIG 839 216
LIG 953 246
1982 MIG 589 130
LIG 3645 899
1983 MIG 3336 834
LIG 3771 944
(¢) Flats are expected to be allotted to cheese ;
the remaining applicants during the next
3-4 years. (b) if so, what are the reasons that

(d) No.

(e) 25‘}{, flats are reserved for allotment
to the members of Scheduled Castes and
Scheduled Tribes.

Use of Anlmal Rennet in Cheese

5871. SHRI MANOHAR LAL SAINI :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether it is a fact that animal ren-
net, extracted from the stomachs of unwea-
ned calves normally less than two weeks old,
was imported into India and used for making

cheese manufacturers have deliberately kept
the public in the dark about the non-vege-
tarian content in cheese ; and

(c) the steps Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The Central Committee for Food
Standards constituted under the provision
of Prevention of Food Adulteration Act,
1954, have indicated that animal rennet is
not intentionally retained in cheese as every
effort is made to wash it out during proces-
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sing. According to them, animal rennet
cannot thus be considered as one of the
ingredients in making of cheese. The Com-
mistee has been of the opinion that there
is no need to disp)Jay the use of rennet on
the packages of cheese.

(c) Import of animal rennet has since
been banned by Government,.

Assistance to States for Development of
Fish Breeding

5872. SHRI CHHITTUBHA!I GAMIT :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Central
Government are assisting the State Govern-
ments for development of fish breeding
industry ; and

(b) if so, the details regarding the num-
ber of Centrally aided fisheries co-operative
socicties at present functioning in various
dams, in the States to whom the financial
assistance is being provided for this pur-
pose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA)': (a) Yes, Sir.
Under the Centrally Sponsored Scheme of
Fish Farms Development Agencies and of
National Fish Seed Programme, the Central
Government provides assistance to States
for setting up fish seed farms and hatcheries.

(b) The Central Government do not
provide assistance to the Fisheries Coopera-
tives directly. However, National Coope-
rative Development Corporation extends
financial help to such cooperatives. The
statewise dctails of the societies assisted by
National Cooperative Development Corpo-
ration for development of fish brexling are
given in  enclosed statement. (See
Cols. 85—88) '

Ban on Use of Pesticide

5874. SHRI P.K. KODIYAN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whetherit is a fact that a pesticide
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viz. Ethylene Dibromsom (EDB) recently
banned by environmental agencies in U.S.A.
for use on foodgrains has been manufac-
tured by a Bombay firm and s widely used
by Food Corporation of India Godowns in
Kerala and elsewhere ; and

(b) if so, the steps being taken for ban-
ning immediately the manufacture and its
use in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) There
is no pesticide by the name Ethylene Dibro-
msom (EDB) approved for use in India.
However, according to the information avai-
lable, another pesticide viz - Ethylene Dibro-
mide has recently been banned by the
Environmental Protection Agency in the
U.S.A,, for killing weevils and other pests
in grains. This is used as a fumigant in
stored grains by the Food Corporation of
India, and this is manufactured in the coun-
try including at Bombay.

(b) Any decision to ban, or otherwise,
the manufacture and use of Ethylene Dibro-
mide in the country can be taken only after
studying the various aspects including the
conditions and circumstances in which its
use has recently been banned by the Envi-
ronmental Protection Agency in the USA.
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Different Youth Programmes

5877. SHRI RASA BEHARI BEHERA :
Will the Minister of SPORTS be pleased to
state :

(a) whether different youth programmes
have been functioning properly ;

(b) if not, the reasons thereof ;

(c) whether the National Service Scheme
and Nehru Yuvak Kendras have becn able
to provide purposeful focal points for youth
regulation ;

(d) whether it is a fact that most of the
district level Nehru Yuvak Kendras of
Orissa are not functioning properly due to
lack of funds and non-coordination of
Central Government ; and

(e) if so, details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) Yes, Sir.

(b) Does not arise.

(c) The National Service Scheme and
the Nehru Yuvak Kendras are, in broad
terms, meant to improve the total perso-
nality of the Youth andto prepare them for
life and work. These Schemes are not com-
pulsory but are taken up on a voluntary
basis. The question of any youth regulation,
therefore, through these Schemes dces not
arise.

(d) No, Sir.
(e) Does not arise.

Construction of Tangassery Fishing
Harbour in Kerala

5878. SHRI K. KUNHAMBU : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether his Ministry has received
any request from the Kerala Government
regarding the construction of Tangassery
fishing harbour in Quilon district, Kerata ;
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(b) whether some financial allocation
was made for this project in the Second Five
Year Plan ;

(c) if so, the reasons for not persuing it ;
and

(d) the decision of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (1) and (b).
No, Sir.

(c) and (d). Do not arise.
Fishing Trade by Multinationals

5879. SHRI AMAR ROYPRADHAN 1
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether itis a fact that monopoly
houses and multinational companies are
engaged in fishing trade ;

(b) ifso, the role of these monopoly
houses and multinational companies in earn-
ing foreign exchange by way of exporting
marine products ;

(c) whether it is also a fact that Govern-
ment propose to award this fishing trade to
fishermen on the cooperative basis so as to
remove monopoly system in this trade ; and

(d) if so, the details thcreof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE :SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The share of the multinational/big
houscs in foreign exchange earning by export
of sea food was of the order of 8% in
1982-83.

(¢) and (d). Under the Government
policy, cooperatives of fishermen are to be
encouraged to take up this trade for which
assistance is also made available from the
National Cooperative Development Corpo-
ration. Assistance from the Corporation
is in the form of share capital loans
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and subsidies.

Reorganisation of Trading System to ensure
better Prices to Farmers

5880. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whetheritisa fact that due to the
role of speculative middlemen, there has
been rapid spiral of essential commodities
in the Indian markets ;

(b) if so, what steps are being taken to
reduce their role ;

(¢) whether it is also a fact that Govern-
ment have taken initiatives to reorganise the
market and trading systems to ensure better
prices to farmers ; and

(d) if so, the essential ingredients of the
system and when would the new system be
introduced ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) There has been no “rapid
spiral” in the prices of essential commodities
during the last few months. In the past
three months, the prices of some commodi-
ties have moved down ; some have gone up
and some have remained steady. Overall,
the all-commodities wholesale price index
has moved up by 19% only during the past
three months. '

(b) to (d). Thereis no proposal under
the consideration of the Central Government
to ‘‘re-organise the market and trading
system'. However, various measures are
being taken to ensure better prices to far-
mers and to reduce the role of middlemen.
The State Governments are trying to
improve the marketing system by regulating
the agricultural produce markets. A large
number of States and VJnion Territories have
already enacted necessary legislation for
this purpose and upto March 31, 1983 more
than 5400 markets had been brought under
regulation. The Agricultural Prices Com-
mission has been advising the Central
Government on a continuing basis on the
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price policy for different agricultural com-
modities, keeping in view the interest of
both the producers and consumers. The
Central Government announces procure-
ment/support prices for various agricultural
commodities annually, keeping in view the
interests of both the farmers and consumers.
Cooperatives are playing an increasing role
in the marketing of agricultural produce.
The public distribution system is being
expanded and improved. From time to time
the Central Government is urging the State
Governments and Union Territory Admini-
strations to enforce the provisions of the
Essential Commodities Act and similar
legislations with a view to curbing the acti-
vities of hoarders, black-marketeers and
other anti-social elements.

Buffer Stock of Sugar

5881. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are maintaining
buffer stock of sugar ; and

(b) if so, the quantity of the bufler
stock ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) 101akh tonnes.

Consultative Comumittees

5882. SMT. USHA PRAKASH CHOU-
DHARI : Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to state :

(a) the number of Consuitative Commit-
tees for various Ministries functioning at
present ; and

(b) the number of meetings of these
Committees held during 1983-84 ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). A statement showing the
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names of 27 Consultative Committees which
are functioning at present and the number

of meetings of these Committees held during

Statement
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the period from 1.1.1983 to 28.3.1984 is
enclosed. '

Meetings heid from

S.No. Name of the Consultative Committee
1.1.1983 tq 20.3.84
1 2 [
1. C.C. for Agriculture 6
2. C.C. for Atomic Energy and other
Scientific Departments 3
3. C.C. for Civil Aviation 5
4. C.C. for Chemicals and Fertilizers 5
5. ‘ C.C. for Commerce 3
6. ' C.C. for Communications 7
1. C.C. for Defence 6
8. C.C. for Education and Culture 7
9. C.C. for Energy 6
10. C.C. for External Affairs 7
11. C.C. for Food and Civil Supplies 6
12. C.C. for Finance 6
13. C.C. for Industry i
14. C.C. for Health and Family Welfare 7
15. C.C. for Home Affairs 7
16. C.C. for Irrigation 6
17. C.C. for Information and
Broadcasting 6
18. C.C. for Labour and Rehabilitation 7
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1 2 3
19. C.C. for Law, Justice and Company  — 7

Affairs
20. C.C. for Plann-ing — 7
21. C.C. for Railways - 4
22, _ C.C. for Rural Development — 6
23. - C.C. for Shipping and Transport — )
.24. C.C. for Steel and Mines -+ 6
25. C.C. for Sports — 6
26. C.C. for Tourism — 6
27. C.C for Works and Housing — 6

TRSAI QAT FTOAI A @ TTTEA FLAT

5883. Mo fawar &ard mwaTEa : Far
qw HA A FAH F1 TaT FI9 o

(%) 7ar fawz wfasg o exe) qar
Fra A faard & fau @@y & sy &
sfaarg aa13 &7 fa=mre &

(@) gretor &A=} 9 &1 F ETH GATE
& fora gIFIT FT 347 garg FF &7 fa=12
g ;@

() Far 5eAF faenwa ¥ @@ qreew
FT & fog Usg gwEIA # fanw faia
AETadr Saasy T 1AM ?

ga fom ® ST o) (s smiw
wEeta) © (F) TRAT AL Frei § @1 A1
sfqaia W@ &1 &5 gedad qg) g, fFg
gifers gearell & qrzg=al ¥ uF afveT @
F &9 &, @91 &1 arfaa s &, fa=ry-
A, Ui @ Aifa 31Eq &, af Eerar #1

TEE
(@) 3w # @\ &Y agrar 7 & fag T
qgaufa  AfsAar ¥ @uq gaifag g

AYFITH AAAG &+ Fial & arg-ary
ST IFTA F qard ¥ qgraar #3373
fara oY @tfera & 1 @<l &1 @2 @@ & fag
fairy &g & gredtor A F, FFET  gEEC
afad wrdta ardy @9 Frawat F aeqaa
st ST 3T TSy @< 93 gfgqifrarg
grafaa T3 & fag wsa g &
fa<ita ggraar adt 8 1 @91 sfawr sragfa
MIAT & seaqd @l ¥ AT &A1 F i
afga sfawrare 17 sragfaat greg 37
F fawara &1 F=Ng g@FIT Ao g9
Fegl F1 Taraar & fqw usy @ qfig)
FHIEA A NIATF eawa fa<ag
geradar g9 FIA g | AZE AT Feg WY
qiAior A=A H @t 1 AgEr 37 & foqu
qa7q FW g |

()

(F) ®1 eard § I@HT T ALY
34T | :

I JIER AINSAT, JANG §
fraq o1

5884. st A A KA /T Fq7
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faator sk smrat@ wWet gg FanA %’T AT
H &

(%) WIT GIFIT YFOTAT, HANTG AT
fafer mrar § fea g faa §;

(@) a1 ag g« § f¥ feaa eamai a1
g frgfeaal & emaeaewa AT

(w) afg gi, a1 38T FAT FIWCG ;

(o) a1 ag a=w & Fr fafan wirai &
qurAart wifad fHar o |ra ;

(%) afg gr, draar 3% &R 4T gy
T &1 s § ;A

(=) afe agl, ar .7 9w ag giafea
F0) fos Stg gF g AEAT & T1F 9
FaY qEs AgY AT FIAYE, SFe AG AT
st13ar qifs sFaifeat #) gatAfg § sEay
Ty ?

famto siYe sara dawa @ I HwA
(st WigEnE e ATfIw) : (F) 17 |

(@) o, &t | fagars wa=aifal 159
G&IT A § 26 981 &I AT IHTHIT L A

fegrmar &

() 1-1-79 & HEET & 3 FST (FS-1
garas-11) I g@AdT 3 TFg U H
fae¥ & w1307 39 98 qAT g grafeyd
gl & wal fagay &Y amfua fwar a7 @
21 A% wdl fAgai & Fqq A TH 9K0-
faat qad ATgrT g FTAT & |

() of, gf | 9ROTFE FEFA F AFHIT
BUIE Y GUAT AWAT H & FD HT a7 A7

wral

(%) sguann Mfgd #Eal & &7 93
A€ qad g i @y § |
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() gAY quAl F1 A% 7w & gl
& a1 g gIAT 11 § 1 W AFT GUAT
AT F TqIT 9T S AW TAA F FH-
Fifea 1 gZFafg o F1§ g9 & 389t

3\

Daily Wage Employees in D.D.A.
and CPWD

5885. DR. KRUPASINDHU BHOI :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether it is a fact that many emplo-
yees in C.P.W.D. and D.D.A. are working
on daily wages since long ;

(b) if so, the total number of such emplo-
yees ;
being

(c) policy which governs their

made permanent ; and

(d) how many employees of D.D A. and
C.P.W.D. have been made permarent during
the last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). The number of employees
working on daily wages is as under :

C.P.W.D. 9854

D.D.A. 10546

(c) C.P.W.D.—Employees on daily wages
who have been appointed
upto 20th March, 1979 are
eligible for regularisation
after they have put in 240
days service each for two
years. Temporary emplo-
yees are made permanent
on the basis of seniority,
fitness and eligibility as and
when vacancies of perma-
nent posts occur.

D.D.A.—There is no policy for '
making daily wage emplo-
yees permanent,
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(d) 1981-82 1982-83
C.P.W.D. 853 1226
D.D.A. Nil 42

Sugar Quota for Tripura

5886. SHRI AJOY BISWAS : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) the quota of sugar fixed for Tripura
during 1980-81, 1981-82, 1982-83 and 1983-84
(Upto February) ; and

(b) the quantity actually supplied during
these periods ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAQ) : (a) The figures of monthly levy
sugar quota allotted to Tripura from the
sugar yecar 1950-81 onwards are as under :

Monthly levy sugar
quoia (Tonnes)

Sugar Year
(October - September)

1. 1980-8]
October 1980 to September, 1981 759
2. 1981-82
(a) October, 1981 to March, 1982 759
(b) April, 1982 to September, 1982 876

3. 1982-83

October, 1982 to September, 1983 876
4. 1983-84

October, 1983 to February, 1984. 958

(b) The responsibility of obtaining sup-
plics against the monthly levy sugar quota
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allocations is that of the Tripura Govern-
ment since the State Government are them-
selves arranging the lifting of allotted levy
sugar from the concerned factories. On the
request of the State Government the validity
of monthly alloctment orders is also extended
from time to time.

Outlay to States for Rural Developrment

5887. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of RURAL
DEVELOPMENT be pleased to statc :

(a) the details of the outlay for rural
development for all the States and Union
Territories since the National Fund for
Rural Development was set up |

{b) the details of the utilisation of funds ;
and

(c) the details of non-utilisation of funds
and also that which had lapsed alongwith its
reasons ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) No
amount has so far been received under the
National Fund for Rural Development.

(b) and (¢). Questions do not arise.

Use of Tetracycline to Check Root Wilt
Disease in Coconut Trees

5889. SHRI V.S. VIIAYARAGHAVAN :
PROF. P.J. KURIEN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that tetracycline,
in injected in large doses into the trunk of
the coconut trees, can arrest the root-wilt
disease affecting the coconut trees ;

(b) whether Government have any pro-
posal to make this medicine available to the
farmers at subsidised rates ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No,
Sir. Tetracycline is not injected in large
doses in the trunk of the coconut palms.
Only 3 and 6 gram doses per palm are being
injected into the trunk of each coconut palm
as an antibiotic treatment for root wilt
disease on experimental basis. It will take
some more time before definite conclusions
on the effectiveness of this trial become

available.

(b) No, Sir. Since the work is in the
experimental stage, it is not proposed to
make the medicine available to the farmers
at this stage.

(c) The question does not arise.

Compulsory Farining and Research Work
for Agricultural Exducation

5890. SHRI G.Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased

to state

(a) whether there is any proposal under
consideration of Government to make
farming and rescarch work compulsory for

acricu!tural education ; and

(b) whether any arrangements for pro-
viding agricultural education at school Jevel
are proposed to be made so that there is no
shortage of competent farmers in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Practi-
cal training in various farm opcrations is an
integral part of agricultural education at the
Bachelors’ degree level. Similarly, research
work is an integral part cf agricultural
education at the Masters’ and Ph.D. Degree

levels.

(b) There is no proposal to provide a.gri-
cultural education as a compulsory subject
at school level. However, in the 10 +2 system
of education, there is a provision for inclu-
sion of agriculture as a vocational course.
It is upto the concerned State Govcrnmcpts

to implement this provision,
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Sanjay Sagar Irrigation Project and Wah
River and Sagar Project in M.P.

5891. SHRI PRATAP BHANU
SHARMA : Will the Minister of IRRIGA-
TION be pleased to state :

(a) whether it is a fact that Sanjay Sagar
Itrigation Project on Wah River and Sagar
Project in Vidisha district of Madhya
Pradesh have been approved and sanctioned
by Government under World Bank aided
projects during the current Five Year
Plan ;

(b) if so, the details thereof ; and

(c) whether these projects have been
revised according to the World Bank norms
and directives ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). At
present, only the Sapnjay Sagar (Bah) Pro-
Jject has been approved for inclusion for
World Bank assistance under M.P. Project
was earlier approved by the Planning
Commission in 1980 for an estimated cost of
Rs. 139.8 million, but due to modification of
the scope of the project with a net C C.A. of
14,500 ha. the State Government has sub-
mitted a revised project report. This is
presently under examination in the Central
Water Commission.

The Sagar Project was proposed for inclu-
sion in the World Bank medium line of
credit for M.P. However the Project was
subscquently deleted from the list after dis-
cussions with the State Government as the
total credit was fully committed for the
projects already included and sanctioned
under the credit.

Completion of Irrigation Projects in
West Bengal

5893. PROF. RUPCHAND PAL : Will
the Minister of IRRIGATION be pleased to
state :

(a) the number of irrigation projects of
West Bengal awaiting clearance from
Central authorities ;
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(b) the irrigation projects in West Bengal
yet to be completed ; and

(c) the constraints for completion of the
on going major projects like Lower Damodar
Project, Kansabati Project, Teesta Project
etc. ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Six irri-
gation projects of West Bengal are awaiting
clearance from Central Government.

(b) Besides modernisation schemes, there
are 5 major and 16 medium pre-VI Plan
schemes which have not yet been completed.
Among these, 3 major projects are nearing
completion.

(¢) The main constraints for completion

of the on-going major projects are : o
(i) Delay in settlement of land acquisi-

tion and land transfer cases for
construction of canal distribution

system.

(ii) Delay in procuremcnt and supply of
cement and structural stecl.

(iii) Insufficient provision of funds by the
State from year to year.

Breakthrough in Agriculture Research

5894. SHRI P.M. SAYEED : Will the

Minister of AGRICULTURE be pleased to

state :

(a) whether significant breakthrough in
agricultural research is in the offing ;

(b) whether the introduction of improved
nested orthogonal designs for farm experi-
ments are being considered ;.

(c) if so, whether the new approach will
facilitate quicker comparison of a number
of varieties vis-a-vis fertiliser doses, quality
of seeds, irrigation system etc. ;

(d) whethcr it will now be easier for the
scientists to develop improved cultivation

strategies to boost farm production ; and

(e) the time by which this new farm
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technology will be introduced in the

country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No Sir,
if it is related to the introduction of the
improved nested orthogonal design. There
are, however, several potential areas of agri-
cultural research, where significant produc-
tion advances are expected ; but, these have
little bearing on orthogonal design.

(b) No, Sir. The improved nested
orthogonal design is still in a theoretical
stage.

(c) Inview of (b) above, the question
does not arise.

(d) No, Sir. Development of improved
cultivation strategies to boost farm produc-
tion is independent of the improved nested
orthogonal design.

() No new farm technology based on
this design exists at present. As such, the
question of introduction of such a techno-
logy does not arise.

Shortage of Firewood

5895. SHRI G. NARSIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that in some areas
therc has been so much felling of trees that
the people have food to eat but not enough
wood to cook it ;

(b) if so, the percentage of energy derived
from firewood used in the households in the
country and the shortage of firewood in our
country ;

(¢c) the Government’s plans and pro-
grammes to overcome this crisis ; and

(d) whether Government are considering
to allot waste land in the reserve forest area
to the landless poor under some rural deve-
lopment programme to grow forest, if so,
the details thereof and if not, the reasons
therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). Government is aware of the shortage
of fuelwood. The energy derived from fire-
wood consumed in household sector is :

CHAITRA 13, 1906 (SAKA)

Rural per capita energy
consumption %, share
of energy forms

Urban per capita
energy consump-
tion % share of
energy forms

68.5 45.5

The estimated shortage of firewood is 84
million tonnes per annum.

(¢) Afforestation, social and farm fores-
try programmes are included for implemen-
tation under Prime Minister’s New 20-Point
Programme to overcome, interalia, fuelwood

crisis.

(d) Government is not considering to
allot reserved forest area to the people,
however, degraded forest land is being
allotted to rural poor for tree planting in the
States of Gujarat, Rajasthan, Madhya

Pradesh and Maharashtra under the follow-
ing schemes :

(1) Social security through forest planta-
tions scheme in Gujarat and

Rajasthan ;

(2) Hit-grahi yojana in Madhya

Pradesh ; and

(3) Afforestation of denuded forests
through poor un-employed persons
in Maharashtra.

Man Made Cereal Called “Triticale”

5896. DR. VASANT KUMAR
PANDIT :
SHRI H.N. BAHUGUNA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether long research over years at
Agricultural Universities in  Jabalpur,
Ludhiana and Pant Nagar have established
the potential of a man-made cereal called
“Triticale” (mandua) as a more sturdy pro-
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.

ductive alternative for wheat ¢

(b) if so, the details of research on
developing strains of wheat-Rye crossing
“Triticale” in India, the results of experi-
mental plantations and further developments
of this sturdy variety potential ; and

(c) if the results as compared to inter-
national research are not encouraging, can
Triticale, a man-made cereal be utilised as
an all fodder crop potential ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
The work conducted does not indicate over-
all superiority of triticale over wheat.

(b) The work on triticales has been in
progress in the All India Coordinated Wheat
Improvemenpt Project and Agricultural Uni-
versities at several locations like Jabalpur,
Powarkheda, Parbhani, Ludhiana, Pant-
nagar, Indore, Delhi and other places. The
research results show that the triticale
materials developed are generally unstable
in their yield performance and have
shrivelled grains. The storage quality of
grain is also very poor. However, the
triticales possess desirable characteristics
like high lysine content and better tolerance
to disease and pests. As a results of the
research efforts carried out, a variety TL 419
has been released at the State level by the
Punjab Agricultural University, Ludhiana,
for cultivation under irrigated high fertility
condtions. Attempts made by the G.B.
Pant University of Agriculture and Techno-
logy, Pantnagar to popularise Triticale in
the northern hills did not meet with

success.

(¢) The overall results are not encourag-
ing for utilization of triticale as fodder.

Target of Fish Production from Sea and
Inland Resources

5897. SHRI AMARSINH RATHAWA :
Will the Minister of AGRICULTURE be

pleased to state :

(a) the target fixed for fish production
during 1980-81, 1981-82 and 1982-83 from
sea and inland resources ;
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(b) whether itisa fact that the produc-
tion was much below the target ;

(c) whether any study has been conduc-
ted in this regard and if so, the ﬁqdings
thereof ; and

(d) the steps being taken to exploit our
fishery resources in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
targets fixed for fish production during the
years 1980-81, 1981-82 and 1982-83 from
marinc and inland resources are as follow :

(lakh tonnes)

APRIL 2, 1984

Year Marine Inland Total
1980-81 17.23 10.09 27.32
1981-82 18.04 10.84 28.88
1982-83 18.33 11.15 29.48

(b) The fish production in these years is
as under :

(lakh tonnes)

Year Marine Inland Total
1980-81 15.5 8.9 24.4
1981-82 14.4 10.0 24.4
1982-83 14.4 R9 23.3
(provisional)

(c) Any specific study has not been

conducted in this regard in the recent tiraes.
However, the fish production data are

-obtained from the States, compiled and then

analysed in the Ministry.

The following important
identificd for fluctuations
sector :

reasons were
in the marine

(i) Lack of balanced operational activi-
ties in exploitation of specific
resources ; i.e. over-dependence of

States on particular type of fishing
operations ;
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(i) Lack of adaptability in face of natu-

.ral fluctuations in the fish availability
from year to year ;

(iii) Lack of suitable conservation measu-

res in the management of coastal and

estuarine fisheries :

(iv) Naturally occurring seasonal fluctua-

tions in the fish population.

The severc drought in 1981-82 is reported

to have affected production in inland sector
in the year 1982-83.

(d) Steps taken to exploit

fishery re-

sources in future are :
(1) Encouragement by the States in
diversifying fishing activities and

motorisation of indigenous craft :
(ii) Augmentation of deep sea fishing
fleet through charter, joint ventures,
import and indigenous construction ;
(iii) Provision of soft loan for the pur-
chase of deep sea fishing vessels
through the Shipping Development
Fund Committee and grant of 33%
subsidy on the cost of indigenously
constructed vessels ;
(iv) Accelerated living resources survey
and training of operatives ;
(v) Provision of financial and technical
assistance for construction of major
and minor fishing harbours with suit-
able infrastructural facilities ;
(vi) Regulation of fishing by foreign
vessels through enactment of the
Maritime Zone of India (Regulation
of Fishing by Forcign Vessels) Act,
1981 ;
(vii) Training programme on scientific
aquaculture with provision of stipend
for inland fish farmers ;

(viii) Setting up of Fish Farmers’ Develop-
ment Agencies to promote fish farm-
ing in tanks and ponds by providing
institutional finance in the form of

credit and subsidy for fish ponds
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reclamation and first year inputs and
technical extension support to the
farmers for fish culture activities ;

(ix) Increasing fish seed production by
setting up modern fish seed farms
hatcheries in all the major States to
make them self-sufficient in seed
production ;

(x) Development of brackishwater areas
in coastal and inland States for pro-
duction of prawn/fish farming and
establishment of prawn hatcheries.

Irrigation Potential of Projects in Kerala

5898. PROF. P.J. KURIEN :
Minister of IRRIGATION be
state :

Will the
pleased to

(a) the irrigation potential project-wise,
of the major and medium on-going irrigation
projects in Kerala ;

(b) the target dates of completion of each
of these projects : and

(c) the cost of escalation of each of these
projects and the steps being taken to com-
plete them together with the time frame
within which Government propose to com-
plete them ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a)to (¢). The
required information is given in the State-
ment enclosed (See Cols. 119—120).

Amongst the important steps being taken
by Government for completion of these
works are :

(i) Priority for completion of on-going
irrigation projects by allotting maxi-
mum possible funds to them.

(ii) Special efforts at the central level to
ensure adequate supply of construc-
tion material in short supply, as well
as transport of such material to

project sites.

(iii) Monitoring of projects at State level

and select projects at Central level.
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5899. =it wmawr faxw weawe : 3av Fiw
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(%) =Far “gHrANfas a3’ & 5@ a3 F0
g fawar war g fF goasa @dt ang
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80 wfFma &, =[G HT ITTAT FIA qlr

&5 56 afama § ;
(@) afzgh, O 9% 3471 FIW § ;

(1) Ta AW § FqT FAAE AT T8 Y
HR 3% 747 aforry fassr §; v

(=) Far aIFTFT fa71T 59 FH F1 3
F Y gfe § F1E fa@e Ar9ar g F337
g7

wfy daem d wsw w3 (0 AW
qFamET) : (F) S, &

(@) & (o) go7 gr agy grar

ICAR Animal Husbandry Research
Institutes having University Status

5900. SHRT RAM AWADH : Will
the Minister of AGRICULTURE be pleas-

ed to state :

(a) how many ICAR animal husbandry
research institutes have university status
and from when, with proposed/effected
changes in divisional staff roles, work
assignments infrastructural additions/altera-
tions etc. division-wise ;

(b) what external monitoring mechanism
ICAR/UGOC utilize to ensure high academic
standards for teaching/research programmes
of such institutes with outcome from any
earlier ICAR institute given such status,
number of Master’s and Doctors scholars
enrolled year-wise before awarding such
university status and after-wards ; and

(c) how will academic activities of this
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ICAR institute differ from those of other
State Agricultural Universities justifying such
changes and discipline-wise number of post-
graduate scholars admitted year-wise from .
1980 to 1983 vyis-a-vis corresponding man-
power estimated requirements ;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Among
the Animal Husbandry Research Institutes
of Indian Council of Agricultural Research,
only the Indian Veterinary Research Insti-
tute, Izatnagar has the deemed-to-be-a uni-
versity status. This was conferted on the
Indian Veterinary Research Institute in
November, 1983.

This status has been conferred on the
Indian Veterinary Research Institute under
Section 3 of UGC Act, which provides for
declaring an institution of higher education
other than a university to be ‘“‘deemed-to-
be-a university”. With the conferment of
such a status, the UGC Act applies to the
conferned institution, as a University within
the meaning of Section 2(f) of the UGC
Act of 1956. This provision had been made
in the Act to bring under the purview of
UGC, institutions which for historical and
other reasons are not universities and yet
are doing work of a highstandard in an
academic field and at university level and
because granting of the status of deemed-to-
be-a university would enable it to develop
ideals belonging to higher education and
research.

Since the Indian Veterinary Research
Institute has been operating a Post-graduate
School of Animal Sciences from 1958, no
material change is envisaged in the nature
of duties and work assigned to the scientific
staff and the divisional structure.

(b) The responsibility of ensuring high
academic standards of Post-graduate teach-
ing and research of the Institute rests with
the Academic Council of the Institute.
The progress of research other than the
Post-graduate research work done by stu-
dents is monitored by the ICAR and is
assessed periodically through quinquennial

review teams.

The number of students enrolled for
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Master’s and Doctor’s degree programmes
at the Indian Veterinary Research Institute
in different disciplines is given in the en-
closed statement (See Cols. 123—130).

(¢) The academic activities of the Indian
Veterinary Research Institute differ from
those of the State Agricultural Universities
mainly in the following two respects :

(1) State Agricultural Universities offer
Under-graduate as well as Post-gra-
duate degree programme but the
Indian Veterinary Research Institute
will offer Post-graduate programmes
only.

(2) Admission to State Agricultural
Universities is largely for the students
of the concerned State while the Indian
Veterinary Research Institute will be
open to students from all over the
country.

The State Agricultural Universities largely
meet the local requirements. This institute
being a premier institution in the field of
Animal Sciences, serves as a National Insti-
tute catering to the needs of students from
throughout the country without any diffe-
rentiation. The information on the number
of post-graduate scholars admitted during
1980-83 is given in para (b) of the question.

Expenditure under “‘Other Charges” in
ICAR Goat Institute

5901. SHRI R.N. RAKESH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether despite inadequate staff at
ICAR Goat Institute, expenditure under
‘other charges’ excluding buildings and
equipment has been much in excess of cor-
responding plan budget allocations from
1981 ;

(b) if so, year-wise budget plan alloca-
tion under ‘establishment charges’ and
‘other charges’ excluding ‘buildings and
equipment’ with corresponding actual expen-
ditures made quarter-wise from 1981-82 upto
December, 1983 and monthly thereafter
upto 1 April, 1984 and justification for actual
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expenditure exceeding budget allocation, if
any ; and

(c) the ‘establishment charges’ for staff
associated with goat project and on ‘other
charges’excluding buildings/equipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (c).
The information is being collected from the
Central Institute for Research on Goats and
would be laid on the Table of the Lok

Sabha.

Allottees backed out from acquiring flats
under Self Financing Schemes

5902. SHRI DHARAM BIR SINHA :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether a large number of allottees
registered under the Self Financing Schemes
with the Delhi Development Authority have
backed out from acquiring flats offered to
them ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) No.

(b) Does not arise.

AT & S & genaA & fag frmaa

5903. it FEOIT GeArAqA : F47 Hfw
H ag AT H FAT F4 @

(%) femras s_@ & sr1e] #1 F Fearaq
fraaT & ;

(@) F=T gIwTZ A B3 Gaauia qsar
¥ e F ANl & Jeqrad & (A fFaql ga-
ufi gustseg UL § ; AR

(w) fosw d= aqld @ w19 F Ay
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fradt grufa agg ?

wfa Hama § vsa wat (s e aw-
atan) : (F) 1982-83 F duq fgarad
90 X A1 F ITIIT FT ATAT 35.5
GTTT /g & |rar 747 ¢ |

(@) fgmrasr g3w & s & dYer & geqr-
T & faw wg awr g 91 afw
AT TG AT A% g1 qurfy, sy A away
FHAATA AT 9T fagesor 13 & fag aqrdfig
8 & q-JT ©I GAINIg QAT F FREA
WIT LRI GIN 2.50 1@ =97 & Uy
JITT & 74T § |

(w) fa@ra &7 & @Y Feq1eT F foq #15
ufw A8 Y g 21 awify, nq dr7 awf i
STIFT T 47 § T 9¥ fagege qi
& fA WItq @ E 1.90 979 w9y
aga f&a w3 §

aAAT 1Y & A s | fataa
AT

5904. =it a1g UF qis? : 771 fagiq
QYT AT |/ IZ FATT FY FI0 F47 3 ¢

(%) #Fa1 faee F agarar s § was-

gT, ALHIATL, TSI J4T 374 fageadt

grafat &1 faafaa fwar war ¢

(@) afx gf, @ I90FT FAfAET §
fywer FATa (FWEW, 1983) ¥ ara & fawrg
F13 a7 &< fqq 19 F Fa7 FIW00 § ;

(1) FaT @RI A g7 wrenfaal & fawrg
& fro £ @iwAr aard § AT afz g, &
I U FATE ;

(@) aFar g7 F1enfaat & fawra 1 1
faeett famrg sifasweor & asrg feedl) qa%
faug & fAgexw & AT 19 HY F12 977
FIT AL ; A
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(¥) 39T g & a1 gfafxar g
aqr TH gracy o a971 fAua faaraar g ?

o fawm &, fator oz stramm waa
¥ qar @gdta w1 faww § 99 qeEt (s
afeasmisla) : (F) g Rl & AT
frafudigzo & fag 97gaq mwigy, @esl-
T AT giggaa g1 F1 wrifagr afga
AT &Y 7% wraifaal 1 faafaa #1
faar war g

(@) fesat fasra sifasor @i g7
Frattaat § spreew frg ag fagto Faf o
arasifaay gra fasmm A & saE
FLA & FIT HTAAIGT AGH T AT FH |

(xr) frafaa safaza srenfaal & fasr-
e afwara fend darz st af g A
77 w97 ag faea fagrg grfaswor foes
FUET & qAAAIEIT § | gEr ara, foee)
fawra sifaszor iz fasey anz fana &1 2
ggamand #Tfag g g 5 arawifa; g
fara qa1dl & qaarT 9T 1 g4 faa waq1-
fra sifawot g fratfa g=a wal
q &3 9 @t frafag safaga se-
frat & aawa sagfaarg gat &Y 7 |

() s, gf 1| gamar srar & 5 gq arwa
% g8 aquyg faecdl favm grfaszo i

qTeT gT & |

(%) feestt a0 fqnq F1ag gama faan
war g 6 3 faeedt fawra sifaswor & gar-
e & g ggv aret wraifaay §
Seqfd oF #A-99 ¥gq &Y ggeq) g%
fa=re #T

Lease of Mineral Bearing Areas Covered
by Forests

5605. SHRI RAM SWARUP RAM :
SHRI BHOGENDRA JHA :

Will the Minister of AGRICULTURE be
pleased to state :

-
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(a) whetheritis a fact that in many
areas where minerals are found in abund-
ance the concerned area is covered by
forests ;

(L) whether it is also a fact that the
Forest (Conservation) Act, 1980 prohibits
the State Governments from using any
forest land for non-forest purchases without
prior approval of Central Government ;

(c) whether itis a fact that when the
State Governments have to grant mining
leascs on forest land, they have to seek prior
permission of Central Government which
leads to inordinate delays in granting
mineral leases ; and

(d) if so, Central Government’s thinking
in terms of amending the Forest (Conser-
vation) Act, 1980 and thereby empowering
the State Governments to grant exemption
from the above Act, for granting mining
leases on forest land ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :(a) Some
minerals are found in forest areas.

(b) Yes, Sir,

(c) Central Government has laid down
detailed guidelines for all the State Govern-
ments for expeditious handing of cases under
the Forest (Conservation) Act, 1980, Delays
do' not occur at Central Government level.

(d) Does not arise.

AMaq wwi § saglaa sfagl
% TS FT A

5906. =t g T : F41 faato s
JTATA |l g AT HI FIT F QT 6

(F) #a1 GI&R F AT 14, F@EY,
1984 & "qaWIT 21339’ H “AIE HATS
ar fea g 9 wgi’’ MuF ¥ yH1faa garam
A N freA@ITATY ;

(@) afz g, @ 20-gN FEFT F I
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T 1974 ¥ #MET Fqi F erggfaa
sifaat Y 7 wa1e andfeq $@ § age e
q a1 9T ArEfed A1l F A9 gEdl &
faw eara 7 @Yed & F7 FII § ;

(7) FaTag a9 § f& aIFIT F Hreal-
aql & diaste gafyg safaqal ) e o
a® A2l fau 1g § ;

() afs gf, @ 3§ %9 aF warz amafeq
frT ST Y g g A

(¥) 37 12T &1 319 qF A T HE
& FgT HTLOT 7

| fawm |, fagter st snamg wse™
d gar gudta s fawm & 99 @ (=
Afeamisa) : (%) s, g

(@) & (=) G471 UFF &1 o7 @l & qaqr
AT 9 g 1@ &1 SATQIAY |

Families Displaced on Execution of Rengali
Multi-purpose Project

5907. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of 1RRIGA-
TION be pleased to state ;

(a) the number of families displaced due
to the execution of Rengali multi-purpose
project in Orissa ;

(b) the amount of compensation paid to
the displaced families ; and

(c) what rehabilitation/resettlement mea-
sures have been taken for those displaced
families so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIP.DHA) : (a) and (b). The
Government of Orissa have reported that
9821 families will be displaced on the execu-
tion of Rengali Dam Multipurpose Project
and out of these, 5461 families have so far
been evacuated. The State has so far paid
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compensation of Rs. 13,75 crores to the dis-

placed families.

(c) Apart from the compensation for the
loss of land, house and other pro-
perty as per the provisions of Land Acquisi-
tion Act, the other rehabilitation measures
bing implemented by Orissa are as under :

(i) the affected families will be rehabili-
tated in existing villages or colonies to be
set up allotting 3 acres of irrigable land or 6
acres of dry land. In the alternative, it is
open to displaced families to opt for cash
grant in lieu of land.

(3i) In the resettlement villages/colonies
facilities like wells, tube wells, t anks, school
village club houses etc. are also provided.

So far, 61 colonies have been established
to accommodate 4296 familiecs. The other
families are expected to be settled in indivi-
dual villages and some may opt for cash
grant in lieu of land. In the rehabilitation
colonies, the State has built so far 141 wells,
91 tube-wells, 74 tanks, 65 schools and 66
village club houses ectc. In addition, two
medium Irrigation Projects viz. Gohira and
Samakoi have also been taken up by the
State in the resettlement area to create irri-
gation facilities.

Exploitation of Minor Qilseeds Potential

5908. SHRI MANMOHAN TUDU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that minor oil-
seeds offer a vast potential for commercial
exploitation ;

(b) whether itisalso a fact that very
little has been done for commercial exploi-
tation of minor oilseeds ;

(¢) if so, the reasons therefor ; and

(d) the details of the long term measures
proposed to be undertaken for °the proper
exploitation of vast minor oilseeds poten-
tial ?

THE MINISTER OF STATE IN THE
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- MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c).
The minor oilseeds of tree origin have
achieved importance only recently. States
and Union Territories have initiated mea-
sures for tapping the potential of these oil-
seeds. Optimum collection of these seeds
has not been possible for want of adequate
inventory, research and financial base.

(d) The Government are considering for-
mation of a national level organisation to
assist the States/Union Territories in their
efforts to organise optimum collection of the

secds.

Completion of Kelo Major Irrigation

Project
5909. KUMARI PUSHPA DEVI
SINGH : Will the Minister of IRRIGA-

TION be pleased to state :

(1) the target date of completion of the
Kelo Major Irrigation Project in Madhya
Pradcsh

(b) the progress made so far in the
completion of that project ; und

(¢) when the above projects is expected
to be completed ?

THE MINISTER OI° STATLE OF THE
MINISTRY OF IRRIGATION
RAM NIWAS MIRDHA) : (a) to (c).
Kelo Irrigation Project in Raigarh District
of Madhya Pradesh is a new major project
which was proposed to be taken up by the
State in the Sixth Five Year Plan. How-
ever, due to the commitments by the State
on various on going major and medium
irrigation projects, it has not been possible
for Government of Madhya Pradesh to
accommodate any financial outlay for this
new scheme in the Sixth Five Year Plan.
As seen from the State’s Plan Document
for 1984-85, no expenditure has been incur-
red on this scheme. The State Government
has not forwarded the modified report of
the project to the Central Water Commi-
ssion for examination. Therefore, it cannot
be stated when this project would be com-

pleted. -
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Offers Reccived for Asiad Flats

1.3911. SHRI 'F.H. MOHSIN : Will the
Minister of WORKS AND HOUSING be

pleased to state :
s

(a) whether any offers for Asiad flats
have been received by Government ; and

(b) if so, the details thereof and the
time limit for receipt of applications has
been fixed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). 95 appli-

cations have been received from the non-
resident Indias etc., and requests for 496
flats have been received from various Public
Sector Undertakings/Nationalized Banks/
Financial Institutions in India. These are
under consideration. The last date of
receipt of the applications from non-resident

Indians etc., was 29.2.1984.

S NITT FIAFA & swaAna A
el fagn war g

50]2. it TSHATE AYAHT FEA! : 47
frafor stk @@ w1 4@ FdE & AT
F3 fF

(%) =#ar 1981-82, 1982-83,
1983-84 & 1A SIq 97T FTEAFA &
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ISIET, g, qrreve, fagry, ST 9LW
arifs gl &1 sl & ©7 § g7 fgar aa
qr ;

(@) af gr, A SaFTARTHATE ;

(7) Sudaq srgarAl § g A AE IA
garg QST F7 A1 FATZ ; HIT

() #aragardi &1 F& W g7 Al
# gafga fawal & smgfaa sfaay %
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Fqgfaa saarfagi & saafal & aqq
wal arrfg av st @« fawar 147 ok afe g,
ar qeaFaFEY AR §a1 § 7

famfor s s Waerm W 9w A
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# &1RIA Fwg g yafaq @f mAo 7
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F1 “faain’”’ qar1 “eqe wwe ATEo W &
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MY g | V9SS 9X @1 FIaT | (qEray
§ war war | Paw GEAr wHoVo-
8077/84) 1 ¥ gIX AT FT qaqT AMY
TA FUTATHEF WG F AWIfET FE OF
et &1 giftg & fag fqomga a3 srarfa
Feg FN AS NTHTZT AITAT F seqaa (T
fee g sgamA agEas-2 § fagag g
NITZA T @I Q@ & | (FA1aq § @1
w@r ar g 1 faw gEar wdodl-
8077/84) 1

(w) =fs sqia wsa &1 fawa g g4
fag qui a1 ad Fiwamed & @R Fad
gafug Tsg GEEIT F 09 ITAT G |
qatfa, 1-4-1980 aY feafa & srgaTTaar
ANTY M0 GHAITET 1G] FT 4T 49T
fegraz, 1983 as =smwifeaq fww 7o 7ia}
F1 GEAT ATAAF-3 H &1 1L & 1 GWI-92d

93 @I F14T 3 | [Farag ¥ @1 war )| ey

o L/T 8077/84]

(%) Fe= grr gafad grator st qfq F1a-
%A & A-INd wfqea afgwan @rgrei
ma 9T USsHi ° wWifyq dig oFET qer
qq1gd 93 317 q9gr1 fantor #1491 9T a7 &
fag sraar feg stra 81 gafaw, <= qar
galg & &AIIC & IqT T 9wl a1
oqg, fauifvg aifusge drwmeh 1 @g a3
WMTRd IHR IO agd fwarsrar g | qaify,
gafad usat ¥ ar fqgai aar fafaaay &
AT FAAMRAT F7 WA JAT TG
ST &I g1 oot strar § 1 gafag gq
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FrqATE & seavia frgaq sHafal &1
fagzor fga wsq GXFA F 99 ITAY
gIaTr |

Schemes taken up for Rural Development

5913. SHRI A.K. ROY: Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the details of the schemes taken up
for rural development in the country in the
last two years and the achievements made ;
and

(b) whether any such scheme has been
taken up and completed in Dhanbad district
of Bihar ; if so, facts in detail ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Major
schemcs being implemented by the Ministry
of Rural Development in the country inclu-

. ding Bihar, are Integrated Rural Develop-

ment Programme, National Rural Employ-
ment Programme, Drought Prone Areas
Programme and Desert Development Pro-
gramme. Under IRDP, assistance Is pro-
vided to families below the poveity line to
improve their economic status through
provision of capital assets. Subsidy ranging
from 259% to 509, is provided for this
purpose. The balance of the cost 1s met
through loans from cooperative and com-
mercial banks. On an average 600 . families
are to be assisted in every block every year.
The Government have also launched with
effect from 15th August, 1983, a new scheme
known as Rural Landless Employment
Guarantee Programme (RLEGP) with two
basic objectives viz. (i) to improve and
expand employment opportunities for rural
landless with a view to providing guarantee
of employment for at least one member of
every landless labour household upto 100
days in a year and (ii) creation of durable
assets for strengthening the rural infras-
tructure which will lead to rapid growth of
rural economy. Assistance under this new
scheme will be provided to the State/Union
Territory Governments on hundred per cent
basis. The achievements made during the
last two years are given in the statement
attached.
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(b) Infermation in this regard has been
indicated in the statement attached.

Statement

(a) Achievements under the Rural
Development Programme in the last two
years and (b) also the schemes taken up
and completed in Dhanbad district of Bibar.

Integrated Rural Development Programme
(IRDP)

Under the IRDP, 20098 families have
been assisted in the first three years of the
plan in Dhanbad district of Bihar.

National Rural Employment Programme

(NREP)

Under the NREP the employment genera-
ted during the yecars 1981-82 and 1982-83 is
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as follows :
Year Employment
Generated
(Million
* mandays)
1981-82 354.5
1982-83 350.0

District-wise information is not maintained
at the Central level,

Drought Prone Areas Programme (DPAP)

Physical achievements under the DPAP
in the last two years in the country asa

whole are as follows :

Year Area treated under Creation of Afforestation
soil and moisture irrigation and pasture
conservation potential (00 Ha )
(00 Ha.) (00 Ha.)
1981-82 824 825 876
739 928

1982-83 863

DPAP is in operation in Bihar but Dhan-
bad district is not covered under this pro-
gramme.

Rural Landless Employment Guarantee Pro-
gramme (RLEGP)

As this programme has been launched from
15th August, 1983, only it is not possible to
indicate any achievements in the last two
years. No RLEGP programme has been
taken up in Dhanbad district of Bihar so
far, since the date of its launching.

Time-bound Frogramme for land use
survey

5914, SHRI K. PRADHANI : Will the

Minister of AGRICULTURE be pleased to
state :

(a) whether Government have formula-
ted any time-bound programme for land
use survey viz., completion of soil survey,
identification of cultivable waste lands and
old fallow lands etc.in the Seventh Five
Year Plan ; and

(b) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a)and (b).
Government propose to keep in view the
recommendation of the National ILand
Resources, Conservation and Development
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Commission which was endorsed by the
National Land Board for a time-bound
programme of soil and land use survey while
formulating programmes for the Seventh
Five Year Plan.

Price control over Vanaspati

5915. SHRI K. PRADHANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleascd to state :

(a) whether there is at present an infor-
mal price control over vanaspati ;

(b) if so, steps Government proposc to
take to tame the vamaspati industry and
ensure that prices of vanaspati were aligned
to the ex-factory level agreed under the
informal price control ; and
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(c) whether he will lay on the Table a
statement showing the State-wise location
of the various vapaspati factories, their
installed and sanctioned capacity and actual
production during the current year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Presently, a voluntary
price control is being observed by the
industry whereby the maximum price of
16.5 kg. tin is fixed at Rs. 217/- ex-factory,
which is, by and large, being observed.

(c) A statement showing the State-wise
location of vanaspati factories, their ins-
talled and licensed capacity and actual
production during the current oil year is
enclosed.

Statement

Statement showing the Annual Licenced [Installed Capacity of Vanaspati Units*

S.No. Name of the Vanaspati Units __Annual Capacity Production
Licenced Instalied of Vanaspati
(in tonnes) during Nov.,
1983 to Feb.,
1984
1 2 3 4 5
1. M/s. Amritsar Oil Works, Amritsar, 30,000 30,000 13,415.4
2. ,, Amrit Banaspati Co., Rajpura. 30,000 30,000 10,361.4
3. ,, Nav Bharat Bapaspatiand Allied 15,000 15,000 3,959.6
Industries, Doraha.
4. ,, Markfed Vanaspati and Allied 15,000 15,000 5,223.0
Industries, Khanna,
5. ,, Sangrur Vanaspati and Allied- 15,000 15,000 2,681.5
Industries, Sangrur,
6. , Oswal Vanaspati and Allied 12,000 12,000 5,539.6
Industries, Ludhiana.
7. " Kishan Chand and Co. Oil Industries, 12,000 7,500 3,517.4

Ludhiana
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1 2 3 4 5
8. » Oswal Vanaspati and General 7,500 7,500 2,950.0

Industries, Ludhiana

9. * Mahavir Vanaspati Co., Kharar. 7,500 7,500 1,508.0

10. " Kashmir Vanaspati Pvt. Ltd., Jammu, 7,500 7,500 1,573.4

11. » K.C. Vanaspati, Jammu. 4,500 4,500 1,45]1.8

12. ” S.G. Vegetable Products, Haryana. 30,000 22,500 4,682.9

13. » Haryana Vanaspati and General Mills, 3,000 3,000 1,361.0
Haryana.

14. » Keeran Vegetable Prods. Ltd., 15,000 15,000 1,631.2
Bhiwani. (Haryana)

15. ** Markanda Vanaspati Mills Ltd., 7,500 7,500 1,491.9
Shahabad Markhanda. (Haryana)

16.  D.C.M. Chemical Works, New Delhi. 54,000 67,500 24,581.6

17. ” Ganesh Flour Mills Co. Ltd., Delhi. 22,500 15,000 6,019.4

18. ” United Vanaspati Works Pvt. Ltd., 15,000 15,000 2,512.6
Nalagarh, Himachal Pradesh.

19.  Amrit Banaspati Co. Ltd., 30,000 30,000 8,601.1
Ghaziabad.

20.  Hindustan Lever Ltd., Ghaziabad. 16,500 20,700 5,940.9

21 »  Jain Shudh Vanaspati Ltd , New Delhi. 15,000 15,000 —_

22.  Modi Vanaspati Mfg. Co., Modinagar. 30,000 30,000 7,681.6

23. * Prag Vanaspati Products, Aligarh. 15,000 15,000 2,822.5

24 ™  Tata Oil Mills Co. Ltd., Ghaziabad. 3,000 3,750 s

25.  Balaji Vegetable Products, (P) Ltd., 15,000 15,000 1,784.2
Sitapur.

26,  Ganssh Flour Mills Co. Ltd., Kanpur. 22,500 22,500 0,043.2

27. » Bhagwati Vanaspati Inds. Ltd., Lucknow. 15,000 15,000 930.4

28. ” Motilal Padampat Udyog Ltd., Kanpur. 15,000 15,000 4,020.6

29, * Swarup Vegetable Prods. Inds- Ltd., 7,500 1,528.]

Mansurpur,

7,500
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1 2 3 4 5
30. " Hemraj Udyog, Jaipur. 7,500 7,500 223.6
31. » Mehta Vegetable Products (P) Ltd., 7,500 7,500 882.3
Chittorgarh.
32.  R.C.S. Vanaspati Inds., Jaipur. 15,000 15,000 3,149.4
33.  Rohtas Industries Ltd., Jaipur. 30,000 30,000 5,800.6
34.  DPremier Vegetable Prod. Ltd., Jaipur. 30,000 30,000 87.5
35. " Rajasthan Vanaspati Products Ltd., 30,000 22,500 1,709.2
Bhilwara
36. * Madras Vanaspati Ltd., Villupuram, 6,000 6,000 2,622.0
37. * Shri Krishna Vanaspati Products, Erode. 31,500 31,500 1,325.0
38. * Oswal Oils and Vanaspati Inds., Madras. 7,500 7,500 2,157.8
39. ' The Tata Oil Mills Co. Ltd., Madras. 9,000 11,250 215.0
40. " Findustan Lever Ltd., Tiruchirapalli. 15,000 15,000 2,499.8
41. » Liberty Vegetable Products, Bangalore. 1,575 1,575 o
42.  Bramhappa Tavanappanavar Pvt. Ltd., 3,600 3,600 338.0
Davengere.
43, " Ravi Vagetable Oil Inds., Davengere. 7,6 0 7,650 979.0
44,  Modern Mills Ltd., Hubli. 15,000 7,500 1,104.1
45.  Maharaja Vanaspati Products, Bangalore 1,575 1,575 183.6
46. " Raichur Oil Complex, Raichur. 4,500 4,500 312.2
47.  The Tata Oil Mills Co. Ltd., Ernakulam. 6,000 7,500 —
48.  Kerala Soaps and Qils Ltd., Calicut. 3,000 3,000 2.2
49. " Tungabhadra Industries Ltd., Secundera- 4,500 5,700 1,641.2
bad.
50. " Aggarwal Industries, Hyderabad, 7,500 7,500 1,659.7
51. Tungbhadra Industries, Hyderabad. 7,500 7,500 2,542.8
52. ™ Sree Radhakrishna Vegetable Oil Products 3,000 3,000 466.1

Company, Xalluru,
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1 2 3 4 5
53. * T.G.L. Poshak Corporation, Adoni. 15,000 15,000 2,426.2
54, ” Tungabhadra Industries Ltd., 15,300 19,200 5,650.4
Kurnool.

55.  Hindustan Lever Ltd., Shamnagar, 34,500 43,200 2,798.5
West Bengal.

56.  Kusum Products Ltd., Calcutta. 17,400 21,900 4,049.5

57. ** Rasoi Limited, Calcutta. 30,000 15,000 4,466.0

58. " Swaika Vanaspati Products Ltd., 30,000 15,000 1,409.4
Calcutta

59,  The United Vegetable Mfrs. Ltd., 7,200 7,200 428 2
Calcutta.

60. ™ Vegetable Products Ltd., Belgharia. 24,000 24,000 2,021.6

61. ' Chhabirani Agro Industrics Enterprises 15,000 15,000 1,933.7
Ltd., Durgauti.

62. " Rohtas Industries Ltd., Dalmianagar. 30,000 30,000 66.7

63. " Hathwa Vanaspati Ltd., Hathwa. 15,000 15,000 2,095.6

64. 7 Assam State Cooperative Marketing 15,000 15,000 451.6
and Consumers Federation Ltd., Gaubhati.

65. Ahmed Oomerbhoy, Bombay. 30,000 30,000 4,459.5

66.  Hindustan Lever Ltd., Bombay. 56,700 70,800 4,410.3

67. " Indian Veg. Prods. Ltd., Bombay. 30,000 30,000 2,424.6

68. » Jai Hind Mills Co., Bombay. 18,000 18,000 2,396.4

69. ~ » Liberty Oil Mills (P) Ltd., Bombay. 15,000 15,000 1,382.1

70. " The Tata Oil Mills Co. Ltd., Bombay. 12,000 12,000 23.7

71.  Vegetable Vitamin Foods Co. (P) Ltd., 4,800 4,800 455.2
Bombay.

72. » Veg. Oils Limited, Bombay. 7,500 7,500 1.181.0‘

73.  Akola Oil Industries, Akola. 16,200 20,250 6,136.2

74.  Maharashtra Vegetable Products Ltd., 13,500 4,394,6

Dhulia.

13,500
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75. ” WIPRO Products Ltd., Amalner. 30,000 30,000 11,699.7

76. »* Cooperative Oil Industries, 7,500 3,750 e
Osmanabad, Latur.

77. 7 Purohit and Company Nagpur. — 3,750 1,686.2

78.  Mansingka Industries Ltd., Pachora. 14,400 14,400 2,189.8

79. ” Ashwin Industries, Samlaya, Distt. 15,000 7,500 1,533.3
Baroda

80. ” Madhusudan Vegetable Products, Co. 3,000 3,750 5,365.7
Ltd., Rakhial, Ahmedabad.

81. 7 National Dairy Development Board, 30,000 30,000 2,798.6
Bhavnagar,

82. ” Dipak Vegetable Oil Industries (P) Ltd., 6,000 6,000 2,261.2
Manavadar.

83. " Jayant Extractions Industries, Jamnagar. 7,500 7,500 1,999.7

84, " Kothari Oil Products Co, Gondal, 7,500 7,5C0 1,400.0
Dist. Rajkot.

85. ’’ Morvi Vegetable Products, Morvi. ¢,000 9,000 1,780.4

86. ' Prabhat Solvent Extractions (P) Ltd., 12,000 6,000 1,946.7
Manavadar.

87. " Shree Jagdish Oil Industries, Porbandar. 22,500 15,000 2,101.9

88. * Bhavnagar Electricity Co, Ltd., 7.500 7,500 966.5
Bhavnagar.

89.  Shree Mansinghka Oil Mills Ltd , 15,000 15,000 1,699.7
Khandawa.

90.  The Malwa Vanaspati and Chemical Co. 30,000 30,000 2,721.3
Ltd., Mohatta Nagar, Indore.

91, * 5.S. Limited, Balgarh, Dewas. 15,000 9,000 2,226.4

92. ** Rajadhiraj Industries (P) Ltd., Seoni. 7,500 7,500 2,234.6

The production of vanaspati during the oil year 1932-83, i.e. November,
1982 to October, 1983, was 8.93 lakh tonnes. -
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Price of Palm Oil in Malaysia

5916. SHRI K. PRADHANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether price of palm oil has
recently crashed in Malaysia ;

b) if so, whether it is the time to enter
the Malaysian market ; and

(c) whether his Ministry has taken a
note of it and brought it to the notice of
the Commerce Ministry and its canalising
agency —the State Trading Corporation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI

RAO) : (a) No, Sir.

(b) and (¢). The State Trading Corpora-
tion are exploring the Palm Oil market in

Malaysia to make purchases at the appro-

priate time.

Grants to small and marginal farmers
under Rural Development Programmes

5917. SHRI A.R. MALLU : Will the
Minister of RURAL DEVELOPMENT be

pleased to state :

(a) whether the small and marginal
farmers in Andhra Pradesh are being given
grants and bank locn under rural develop-
ment programmes ; and

(b) if so, whether it is also a fact that a
major portion of the bank loan has not been

repaid ?

THE MINISTER OF STATE OF THE
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MINISTRY OF RURAL DEVELOP- -
MFNT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) IRDP has been extended to all the
blocks of the country only in October, 1980
and loans under the IRDP are generally
term loans for which the repayment period
is 3 years or more. In view of this, it can-
not be said at this stage that a major portion
of the bank loan under IRDP has not been
repaid. v

Long term credits for Agricultural Pro-
jects from foreign countries

5918. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the names of the foreign countries
which are assisting India with long term
credits for agricultural projects and since
when ;

(b) the names of such countries along
with the amount of loans so far received and
likely to be received ; and

(c) the particulars of projects on which
they are likely to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
U.S.A. and Canada are assisting India with
long term credits for agricultural projects.
The assistance from the U.S.A. is with
effect from 1981 apd the assistance from
Canada is with effect from April, 1983.
This assistance is exclusive of long term
credits made available by some countries for
import of fertilisers and for providing
refinance to financial institutions.

(b) The required information is given
beclow :

Name of the country

Amount so far received

Amount likely to be

received
U.S.A. U.S. $4.67 U.S. § 44.33
million (approx.) million (approx.)
Canada — Canadian §

» 44 million (approx.)
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(c) The particulars are as follows :
Name of the country Project Period Committed
assistance
(in milion)
U.S.A. Madhya Pradesh 1981-87 U.S. § 24 *(loan)
Social Forestry
Maharashtra 1982-90 U.S. § 25*(loan)
Social Forestry ‘
Canada Andhra Pradesh 1983-88 Canadian
Social Forestry % 44 (loan)
*Note : The Project agreements for the Madhya Pradesh Social Forestry Project and

the Maharashtra Social Forestry Project include grant portions of U.S. § 1.00
million and U.S. § 5 million respectively.

Deep Sea Fishing Trawlers Acquired by
States

5919. SHRILAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the details regarding the deep sea
fishing trawlers which have been acquired
by different States so far ;

(b) the details regarding the number of
deep sea fishing trawlers acquired by Orissa
so far ;ana

(¢) the steps taken by Government to
attain the Sixth Five Year Plan target regar-
ding the acquisition of deep sea fishing
trawlers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
number of deep sea fishing vessels (20
metres and above in length) acquired by
State Public Undertakings is 14.

(b) Nil.

(c) Some of the important steps taken
are :

(1) augmentation of deep sea fishing
fleet through a judicious mixture of indige-
nous, imported and chartered deep sea fish-
ing vessels ; (ii) providing 339 subsidy on
the cost of indigenously constructed deep
sea fishing vessels ; (iit) providing loans on
soft terms for purchase of deep sea fishing
vessels through the Shipping Development
Fund Committee (SDFC) ; and (iv) stipu-
lation of a condition of obligatory purchases
of deep sea fishing vessels under the pre-
gramme of charter of foreign fishing vessels.

3u § fasrg s arer @A

5920. »%t TH A W : 347 i gan
Jg qATA HI FIT FLI fa

(%) 731 a8 wg< ¥ gea1s fHg 17 arer
gu # g9 favg wgraq faarg sra § arfe
9g @Ud 7 gl AT ;

(@) afz gi, Y 3@ S F WAl &
FT A § ;

(T)FAT @ IBIIF A A (AT @TEq
T T AT ;
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(=) @fz g, @ Fa1 GLFIT #1 fa=ae gu
F =g @Al & fAaw &1 Q& fag
AT QA FW FTE ; AR

(=) afz =&Y, ar sa= fasqa w10 4T
g7

gfy d=rem § WeT tﬁﬁ (s Tz
AFATT) © (F) S, TET

(@) & (¥) v & A& gxari

All India Convention of Farmers Held at
Parabhani in Maharashtra

5921. SHRI J.S. PATIL : Will the Mini-
ster of AGRICULTURE be pleased to
state :

(a) whether an All India Convention of
Farmers was recently held at Parabhani in
Maharashtra ;

(b) if so, the main resolutions passed by
the convention insofar as the Central
Government is concerned ; and

(¢c) the Government’s response to the
demands voiced at the convention ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA} : (a) to(c).
Details are being collected and will be plac-
ed on the Table of the Sabha.

Cultivation of vegetables near big citics

5922. SHRI1J.S. PATIL : Will the Mini-
ster of AGRICULTURE be pleased to

state :

(a) the -progress made in implemen-
tation of the special scheme for cultivation
of vegetables near the big cities ; and

(b) the progress made in the Maha-
rashtra ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
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A scheme on ‘Intensification of Vegetable
Projection for Internal Consumption and
Export’ near big cities has been prepared.
Ten State Governments have been addressed
in this behalf asking for the allotment - of
land free of cost. The details of the Central
Complex have been finalised and work is
expected to start soon.

Efforts to Boost Export of Meat

SHRI J.S. PATIL : Will the Mini-
AGRICULTURE be pleased to

5923.
ster of
state :

(a) whetherit is a fact that extensive
efforts to boost export of meat are under
way ;

(b) ifso, the areas in Bombay where
modern and scientific slaughter houses are
being located ;

(c) the names of the existing slaughter
houses all over the country where animals
are slaughtered at present in a modern and
scientific way ; and

(d) the total number of heads of cattles
etc. slaughtered at each of thess places ?

THE MINISTER OF STATE IN r{ E
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) Does not arise.

(¢) The names of the existing slaughter
houses all cver the country whers anij-

mals are slaughtered at present in a modern
and scientific way are as under :

(i) Doonar Abatteir, Bombay.
(ii) Meat Factory Gavrai, Aurangabad.
(iii) Goa Meat Complex, Usgaon, Goa.

(iv) Durgapur Slaughter House Project,
West Bengal.

(d) The total number of heads of ani-
mals etc. slaughtered during the year 1982-83
are as undcr ;
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(i) Doonar Abatteir, Bombay

1. Bullocks 92950
2. Buffaloes 57442
3. Sheep and Goats 4090360
4. DPigs 36895

(ii) Meat Foctory, Gavrai, Aurangahad

1. Buffaloes 42,3186
(iit) Goa Meat Complex at Usgaon (Goa)

and Durgapur Slaughter House Pro-
ject (West Bengal) have recently been

commissioned and at present slaughter-
ing very small number of animals.
However, their per day capacity is
150 large animals and about 300 sheep
and goats respectively.

Collection of Minor T'orest Produce

5924, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Central Board of Fore-
stry has recommended the setting up of a
national level agency to explore means of
financing State Government efforts to opti-
mise collection of minor forest produce and
also to undertake research inventory/studies
market survey and price support for exports ;
and

(b) if so, the steps Government propose to
take to implement this recommendation and
tap the forest resources in the Sunderbans area
in West Bengal which has got a potential for
exploitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The Government of West Bengal is
fully competent to initiate necessary action
with regard (o the Sunderbans area.

Berthing Charges for Fishing Trawlers in
Bay of Bengal

5925. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) whether one of the reasons for not
fully exploiting «the fisherics wealth in the
Bay of Bengal is the levy of high berthing
charges for fishing trawlers ; and

(b) if so, the action being taken to lower
these charges ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Repre-
sentations have been received by the Gov-
ernment of India for reduction in user charges
levied at Visakhapatnam Fishing Harbour.

(b) A Committee has been constituted
in August, 1983 to study the subject and
suggest, inter-alia, the appropriate uset
charges.

Removal of Anomaly in C.P.W.D.
Enquiry Offices

5926. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the Factory
Road Civil Enquiry Office under ‘F’ Division
falls in the jurisdiction of New Delhi Zone
of CP.W.D.;

{b) whether itis also a fact that the
Factory Road Electrical Enquiry Office
under Electrical Division No. X falls in the
jurisdiction of Food Zone of C.P.W.D. ;
and

(¢) if so, the reasons therefor and the
steps that are being taken to remove this
anomaly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). Yes.

(¢) Earlier, both the Civil and Electrical
Enquiry Offices were under the jurisdiction
of one zone (i.e. New Dehli Zone). Sub-
sequently the Electrical Enquiry Office was
transferred from New Delhi Zone to Food
Zone ; but the Civil Enquiry office continued
to remain under New Delhi Zone ; and
hence this anomaly.
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It has been decided that the Enquiry
Offices should be under the jurisdiction of
one zone (Food).

Payment of Daily Wages to CPWD Staff
of Dr. R.M.L. Hospital Division

5927. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the Director
General of Works, C.P.W.D. issued orders
in July 1983 that the Muster Roll Workers
engaged as masons, carpenters, plumbers etc.
should be paid daily rate of wages as notified
for skilled workers ;

(b) if so, whether it is a fact that these
orders have not been implemented in Dr.
R.M.L. Hospital Division Old Delhi Central
Circle No. IX of C.P.W.D. whereas it has
been implemented in certain other Divisions
of the Circle ; and

(c) if so, the reasons therefor and the steps
that are being taken so that these categories
of workers are paid the same rate of wages
with effect from July, 1983 in all the Divi-
sions of the Circle ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes.

(b) and (¢). The orders were not being
implemented for sometime in Dr. R.M.L.
Hospital Division due to wrong interpreta-
tion of the categorisation of workers. All
the Divisions of the Circle are now following
the orders.

Coordination Work of CYWD

5928. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the Superintending Engineers in diffe-
rent zones of CPWD who have been assign-
ed co-ordination work for regular .and regu-
lar transferred category staff ;

(b) the posts, the Regions and the number
of staff for which each of the Superintending
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Engineers has to do co-ordination work ;

(c) the nature of co-ordination work ; |
and

(d) the staff sanctioned to each Superin-
tending Engineer for handling the co-ordi-
nation work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
and (b). The requisite dctails as per state-
ment enclosed (See Cols. 163—168).

(¢) Recruitment, promotions, confirma-
tion and its allied matters.

(d) The requisite details as per statement
enclosed (See Cols. 163 —168).

Essential staff quarters in the zones of
CPWD, Delhi

5929. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that essential staff
quarters exist in Delhi in all the zones of
the CPWD ;

(b) if so, the number of such quarters of
each type in each Division of each zone ;
and

(¢) whether the Executive Engineers or
the Superintending Engineers are the officers
authorised to allot such quarters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The essential staff quarters exist in
Delhi in all the Zones of CPWD except in
Northern Zone.

(b) The information is given in the state-
ment attached (See Cols. 169—172),

(c) Normally the Executive Engineers
authorised to allot such quarters. However
in some cases the allotments are made by
the Executive Engincer with the prior
approval of the Chief Engineer.
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Statement
Name of Zone/Division Number of Essential Staff Quarters Total
Type Type Type Type
I(A) II(By II(C) 1IV(D)
1 2 3 4 5 6
1. New Delhi Zone
1. N. Divn. 4 4 2 2 12
2. B. Divn. 9 5 3 1 18
3. C. Divn. 2 1 — — 3
4. P.W.D.No. I — 7 — — 7
5. P.W.D. No. Il 4 1 3 — 8
6. A.Divn. 1 4 1 — 6
7. H. Divn. 7 1 — 2 10
8. E.D.No.I — 1 — — 1
9. E.D. No.lI 3 4 1 1 9
10. P.W.E.D. 7 7 — — 14
11. A/C—I — — 1 — 1
12. E.D.1V 1 3 —_ — 4
13. S.J.H.E.D. —_ 2 1 1 4
14. E.D. XII = 1 1 — 2
15. Hort. East Divn, —_ 4 — - 4
II Food Zone
1. D. Divn. — — 2 2 4
2. G. Divn. 11 11 2 4 28
3. M. Divn. 20 9 4 5 38
4. P. Divn. 6 7 2 —_— 15
5. Elect Divn. No. V - 4 4 1 2 11
- 11 8 2 2 23

Elect Divn. No. IX
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1 3 4 5 6
7. Elect. Divn. X 2 1 1 4
8. Elect. Divn. No. XIII 4 2 —_— 12
III. Construction Zone
1. Construction Division II1 — 30 — — 30
2. Construction Divn. IV — 12 — 12
3. Construction Divn. V 4 2 — 12
102 124 43 23 292

CPWD staff quarters outside Delhi

5930. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that there are
CPWD Staff Quarters outside Delhi in the
Northern Zone of C.P.W.D. ;

(b) if so, the places where there are such
quarters and the number of quarters accor-
ding to each type in each city/airport ; and

(c) whether there are proposals to cons-
truct new quarters and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(a) and (b). There are CPWD staff quar-
ters outside Delhi in the Northern Zone of
the CPWD for essential maintenance staff
as well as for the other staff of the CPWD.
The details are given in statement I attached
(See Cols. 173-176).

(¢) Some proposals for construction of
new quarters for CPWD staff in the Nor-
thern Zone are also under consideration.
Details are given in statement II attached
(See Cols. 177-78).

fagr & fog svam fantn awan

5031. =it THTIAT TreAy : a7 faatoy
AR FATH W I 9TATY FT FYTF 4 [

(%) Fa1 FWIT T gedl 7 fage &
fagaw 1984-85 g3 &rs smarw fawtior
ATAT TATTAT & ;

(@) afz gi, a1 aeqeas) sq1T F41 @ ;
1T

(1) FTFEITFT {30 37 A1HAT 9T FA ]
faa gaufm @9 T3 F71  dITIZ AT
Fq qF QA g1 J1adl ?

aw fawm |, famio T S| wEa
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177 Written Answers
Statement-11
S. No. Name of Station/City No. of quarters
I(A) II1 (B) 111 (C) v
1 2 3 4 5 6
1. Nilokheri 12 1 — —
2. Kan;;ur 4 2 — —
3. Srinagar 8 8 2 —
4. Varanasi 4 4 — —
5. Allahabad (Bamrauli) 4 4 — —_
6. Jaipur 6 4 — —
7. Mussoorie 4 4 4 —
8. C.A. Amritsar 13 16 5 1
9. Jaisalmer — — 4 —
10. Suratgarh 2 2 2 —
11. Kulu 3 2 2 —
12. Safdarjung Airport (INA) 4 4 4 —
forare ¥ Qe & fawra & forg e _ fawwr § 3q w3t (5 srmve wgea)

5032, it TATAATX AT : FT @A
Hal g aqr &7 F97 FA

(%) Fa1 ag a7 g % awwre A fagre A
gat & fawrg & fau oF AFaT qAOT A E

(@) afs gi, QY SaFT @YU FaAT § ; AR

() S=a Arwar F1 Fraifag w33 & fac
A IF 31 F&H IS Y § 7

(%) & (1) @71 ST F7 favg ¥ & 713,
UST | AT 1 q197 &4 97 fawfaq w7
FY gead: fqeRard Usa geEy #r g
T UL AGAT FO qrore & wifxg
ST GEEHTU/TST & 91 #1 fasita ggr-
91 FT, YA ¥ A% FV qgrar A
# faq wsa qw@wrd & waral & agrEarn
Fr 31 aqrfs, &= fawmr #, fagic
4, agar f&dr a1 wsy /S 4
qETAT A FY F13 faw a7 g 1 ¥
F1 ag1aT 37 & fag fafye =g graaran
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F arw, fagie & faq sax & Fg §
fran fF sreq wsay & fao

Slums in Delhi

5933, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to

state :

(a) how many slums are there at present
in Delhi ; and

(b) the dctails of the programme, if any,
to remove the slums and rehabilitatic the
slum dwellers ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) According to the
Delhi Development Authority, there are
80 Slum Areas which have becn declared as
such under Section 3 of Slum Areas Act

1957.

(b) The D.D.A. have reported that over
6000 acres of land with a population about
18 lakhs have been notified as slums.

In the 6th Five Year Plan a provision of
Rs. 10 crores have besn made for slum
clearance. A target of 5000 tenements has
been fixed for the 6th Plan. Upto 1933-84,
4340 tenements have been constructed. In
the past 4 years, about 10,000 people have
been given alternative accommodation. 2400
tenements are under construction in 8 areas.
For 1984-85, a budget provision of Rs. 550
lakhs has been proposed by the D.D.A. for
construction of 1,500 tenements.

Enforcement of ceiling laws on agricul-
tural holdings

5934. SHRI ARJUN SETHI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether it has been ooticed by Go-
vernment that in spite of the passing of a
number of legislations, the enforcement of
laws relating to ceiling on agricultural
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holdings have led to redistribution only of
the arable land ; and

(b) if so, would it be convenient by
Government to review the situation in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRT HARINATHA MISRA) : (a) and
(b). The laws on imposition of ceiling of
agricultural holdings provide for taking over
surplus land of all categories which are
defined as agricultural land under these
laws. Accordingly surplus land of various
categories have been taken over.

Growing housing demand in the capital

5935. SHRI N.E. HORO : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Delhi Development Autho-
rity has bcen able to meet the growing
housing demand in the Capital and in check-
ing the speculation in land prices ;

(b) the present backlog and the number
of houses Delhi Development Authority is
required to build annually to clear the back-
log within the next five years or so ;

(¢) whether there is any proposal under
Government's consideration to associate
private builders in the housing activities ;
and

(d) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a)to(d). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Commodity-wise income from Cess Funds

5936. SHRI N.E. HORO . Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government have checked
the progress of the total income from cess
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funds, commodity-wise, for the last four
years and the funds actually disbursed for
research commodity-wise ;

(b) reasons for diversion of funds, if
any ;

(c) whether any evaluation has been
done on the output of research from the
cess levied under an Act of Parliament and
details of salient and specific results achieved
during the last four years ; and

(d) whether reports regarding the per-
formance of work on commodities covered
by cess funds are regularly presented to
Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Indian Council of Agricultural Research
keeps a close monitoring watch over the
total income received from Cess Fund and
on the expenditure therefrom ;

(b) Income from the Cess Fund is utili-
sed to support ad-hoc schemes etc. as pro-
vided for under the relevant rules and there
is no diversion to projects which do not
come under the Cess Fund scheme ;

(¢) A brief note on some of the salient
findings emanating from the ad-hoc research
projects completed in the last 4 years is
enclosed as Annexture-I ; laid on the Table
of the House. (Placed in Library. See No.

LT-8078/84).

(d) A report on the ICAR’s research
programmes including the research pro-
grammes on the commodities covered by
the Cess Fund is regularly laid on the Table
of both the Houses of Parliament during
Budget Session in the form of the Annual
Report of the Department of Agricultural
Research and Education.

World Bank aided National Agricultural
Research Project

5937. SHRI N.E. HORO : Will the
Minister of AGRICULTURE be pleased to
state :

-

(a) the details regarding the rules and
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regulations followed while recognising the
status of the World Bank aided National
Agricultural Research Project run by the
ICAR vis-a-vis its project targets/achieve-
ments, both financial and scientific ;

(b) whether some amount has been
surrendered by ICAR during last five years
to the World Bank under the National
Agricultural Research Project for which
hardly Rs. 5 to 7 crores have been spent so
far ; and

(¢) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
National Agricultural Research Project
(NARP) is being implemented'by the ICAR
from 1.1.1979 with assistance from IDA,
an affiliate of the World Bank. The object
of the project is to strengthen the regional
research capabilities of all agricultural
universities. All the agricultural universities
arc eligible to receive support under this
project if they fulfil the following guidelines :

(i) Comply with Government of India/
ICAR standards regarding salaries,
recruitment and administrative
procedures ;

(ii) Produce a background paper con-
taining a critical analysis of the
university and its research respon-
sibilities ;

(ili) Possess or are willing to recruit
adequately experienced staff and
are willing to establish adequate
mechanisms for research adminis-
tration ;

(iv) if they have established satisfactory
linkages with State Extension

Services ;

(v) If they have agreed to participate
in a review of the research effort in

the service area of the University.

A Project Fundihg Committee has been
constituted by the ICAR to decide the
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eligibility of universities to sanction sub-
projects and to monitor their implementa-
tion.
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Details regarding original targets revised

targets and actual achievements are indi-

cated below :

Item Original cumulative Revised cumula- Actual achieve-
target fixed for im- tive target for ment upto
plementation implementation 28.3.1984,
upto 30.9.1983. 31.3.1984
1. Coverage of Universities
(No.) 15 22 21
2. Conducting of research
reviews for each State
(No.) 15 22 22
3. No. of research projects
approved/sanctioned. 56 92 1@
4. No. of administrative
sub-projects 15 22 20
5 Disbursement of funds
(Rs. in million) 396 219 220
6. Reimbursement from
IDA (§ in million) 27 14.00 11.1
(approximate)

@67 sanctioned, 4 approved but sanction yet to issue for want of fulfilment of certain

conditions.

During the initial two years, the tempo
of project implementation could not achieve
fall momentum owing to several reasons
like (a) the time taken to organise a detailed
State-wise research review for identifying
investment proposals ; (b) non-eligibility of
10 agricultural universities for participation
owing to non-fulfilment of certain terms and
conditions ; and (c) slow implementation
by universities owing to delay in recruit-
ment of staff, construction of buildings and
procurement of equipment.

The implementation of this project has
now picked up full momentum. The project
has helped to achieve (a) 1ationalisation of
the research infrastructure of several agii-
cultural universities by  concentrating

resources in specific areas and projects :
(b) building up of a permanent infrastruc-
ture in the form of staff, equipment and
buildings for conducting regional research
for each agro-climatic situation ; (c) streng-
thening of research in rainfed farming, with
special reference to cereals, pulses and
oilseeds ; (d) establishment of effective
linkages with the extension agencies and
farmers through a series of the six monthly
workshops at each regional station and
(e) rec-orientation of the technical pro-
gramme formulation to ensure that research
problems are increasingly matched to the
actual field/farmers problems.

(b) and (¢). A sum of Rs. 22 crores has
been released by the ICAR for this project
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upto 31.3.1994 and not Rs. 5to 7 crores.
The duration of the project has been exten-
ded in the first instance upto 30.9.1984. A
request for one more year upto 30.9,1985
is under consideration. All efforts are being
made to maximize utilisation of the credit

by 30.9.1985.

BICP’s Recommendation for Fixation
of Prices of Levy Sugar for the
Current Season

5938. SHRI BALASAHEB VIKHE
PATIL : Will th: Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have considered
and accepted the recommendations of the
BICP about the fixation of prices of levy
sugar for the current season ;

(b) the principles adopted by BICP to
arrive at the recommended pric? ;

(c) whether Government have to refer
or intend to rcfer the question of fiaing
prices of levy suvar again t» BICP ; and

(d) whether Central Governme-t have
received any rerresentation from any State
Government so far and it so, the reaction
thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (1) and (b). The recommendations
relating to the fixation of levy sugar prices
based on the principles indicated by the
BICP were examined by the Government
carefully and it was decided to reject the
same.

(c) The Government have referred the
question of fixation of levy sugar prices for
1984-85 sugar season onwards to the BICP.

(d) No, Sir.

Grant of Palmolein Quota to Private
Oil Millers

5939. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of.FOOD
AND CIVIL SUPPLIES be pleased to state :
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(a) whether Government have decided
to grant edible palmolein quotas to private

oil millers ; and

(b) if so, whether this policy may lead
unscrupulous dealers to make fortunes and
make palmolein, now - distributed through
public service at Rs. 24.50 per kg., out of
reach for the common man ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAQ) : (a) No, Sir.

(b) Does not arise.

Absorption of Deputationists in FCI,
West Bengal Region

5940, SHRI BHEEKHABHAI : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether a decision has been taken to
absorb the deputationists from West Bengal
working in FCI despite having no provision
to absorb them in Category IV/III posts in
the FCI Staff Regulation ;

(b) the number of sanctioned posts on
account of work to be transferred to FCI
from State Government of West Bengal and
whether State Government have agreed to
give work guarantee ;

(c) the number of sanctioned posts by
virtue of FCI owned work in West Bengal :

(d) the result of Supreme Court Case on
this issue ; and

(e) theterms and conditions offered for
absorption of deputationists and the moda-
lities to imlement the same ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The question of absorption of
the West Bengal State Government deputa-
tionists working in FCI who opt for such
absorption is being considered on merits.
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The ‘Food Corporation of India (Staff)
Regulations, 1971, do provide for making
regular appointments by permanent absorp-
tion of deputationists in the service of the
Corporation. i

(b) and (c). The staff has been sanctioned
for the present operations of the Corpora-
tion in West Bengal Region as a whole.
The number of posts of all Categories
sanctioned in the region is £610.

It is not possible to indicate in certain
terms whether the work presently given to

Food Corporation of India will or will not
be transferred back to the State Govern-

ment.

(d) The writ petition filed by the West
Bengal State Government deputationists in
the Supreme Court is still pending.

(e) The Corporation has decided that
the deputationists should be given an option
for their absorption in Food Corporation of
India provided they have completed 5 years
of service in FCI as on 30.4.84 and agree to
abide by certain other conditions laid down
in this behalf.

ay fwo g a7

5941 # HAYET &1 G4 :
sitea foand faegr
Mo AL AN T
Tlo Fa+a HATT 4fed :

F1 Fiw wat ag Ad17 @) F4TF4 [

(%) ad 1940 & 1983 ¥ &XT IGAR
dw & fafarq won ® faadtanat, gars
qgeii, Wel, awfeal stz gasi &1 ag frar
T

(=) gadaa afy ¥ g3F a9 & AT
frq atwig, T 1 =TT 9T F TYAT
F FGf &1 ISTTT gAT ;

(wr)aar GTHIT T AW F A7 A7 FAF AT
¥z & sanaa 9T afagg qaE F1 o
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TET 2 I 89T 92 9T T@ &1 JI0AY |

TaANE 9@ aEd g faA, et
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(=it Migene IEA™ afXw) : (F) ST, 787
faeg Trorla S awgR Ee, g & 9
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gfozar” we3l F1a MAATT HT IEAAT FL
@Rl

() ag wdta grar & B ag gfaa 9=
T H AT g g

(w) &Y, zi1 23 gfqgq, FAIT &
e & wieTd § qiG FLAT 91

(z) sarea wift &1 3@F go WIg
QIHTT GEMIAT AFE F ATHF 1 FFI
war 2 f waad 99 nAgT g AANTG AT
qaifasifor 4.1 3141 #79 ai faar safaa
¥ qETH T AT

Nationalisation of Sugar Industry

5943, SHRI R.P. DAS : Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be
pleased to state whether in view of larger
and rising financial involvement in cane and
sugar by the public financial institutions,
Government have any intention to nationalise
the sugar industry in the near future ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : The Goverament has no proposal,
under consideration, to nationalise the sugar
industry.

e Ffa srdena afoes §
fg=3t w1 wam

5044. 5t TAEAIT W& . F47 Fiy
®aA A a1 1 FA0 T4

(%) Fav ag @7 & B wedm gfg &7-
agra afvgs &1 usamr afafqad, 1963
F gAY 12T WA ;

(@) afz adf, a1 ardia Ffw sggamE
afTag et IaF udlacy grag ddlqaeq
Fratadl g1 qravas w17 uawrar fgeadr
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¥ F@ § ATAT-FIAT FT4 & 4T HIL § ;
AR

() afz g, at goT 7 AT & ?

Ffy warmm § Tea wR (s DR
wwaTAl) : () FI7 “ATe Fo o To HIT
IqF gearat &1 s gfafaas, 1963
F1FEIaa Har q3ar’ ga ager 9 fafy
TR ZIAT A T3 qATZ F AT T UHA-
qraT fastrT, WTd g A aAag ar g fw
gramar daEwd 13z, 1960 & saqd
HTo Fo o o UF Iwezs #IEMA g,
zafan iy uF gTHrd F1giaa Tg auar
T aFar | ey, zad arass W1, s a®
F9F & |ro Fo Ao To HIT IAH FEAAL §
wrarwrar #fafaag, 1963 & FradEAr &1
Fratfeaa fmar ar wr g

(@) 31T (1) ITVFT 997 F 917 (F) §
faq o gl F1 39T g0, AH IH &
ARl F&ar |

Review of Cases of Punishment/Removal
of ICAR Staff

5945, SHRI H.N. BAHUGUNA * Wwill
thz Minister of AGRICULTURE be pleased
to state :

(a) whether Government have seen the
tragedy of breakdown of Research and
Development work as revealed by judgement
of Supreme Court on Indian Council of
Agricultural Research (Times of India dated
14 February, 1984) and if so, corrective
steps taken/proposed against those found
involved and guilty ;

(b) whether Government propose to set
up a high powered independent judicial
Committee to review all cases of punish-
ment/removal of ICAR stafl during the last
three years ; and

(c) whether Government
involve SACC in this work ?

THE MINISTER OF STATE IN THE

propose to
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): Yes, Sir.
The Government are aware of the judgement
pronounced by thz Supreme Court on
16.12.1983. The judgement relates to matters
which occurred in the year :972-1974 and in
respect for which corrective action has
already been taken. As such the question
of taking any further corrective steps or
action at this stage does not arise.

(b) All cases of punishment/removal of
ICAR staff which have occurred during the
last three years have been decided in the
light of the relevant rules and orders of the
Government of India to the extcnt they are
applicable to ICAR. As such, there is no
necessity to set up a high powered indepen-
dent judicial Committee to review cases of
punishmen(/removal of ICAR stafl during

the last three years.

(c) In view of the (b) above, the question
of associating the SACC does not arise.

Disposal of New Delhi Municipal Committee
Buses Under Delhi Transport Corporation
Operation

5046. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the reasons for disposing of the 20
buses owned by New Delhi Municipal Com-
mittee which were plying under operation of
"~ Delhi Transport Corporation ;

(b) whether it isa fact that these buses
were disposed of at throw away prices ;

(c) whether it is also a fact that the
purchasers of most of these buses had
leased out these buses to Delhi Transport
Corporation for operation soon after their
purchase ; and

(d) the particulars of the purchascrs of
these buses ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : The NDMC have reported that
only 12 buses were disposed of by them as
the operation of these buses was unecono-
mical.

(b) No. The NDMC have reported that
these buses were disposed of through public
auction/tender to the highest bidders at
reasonable prices.

(c) No. The Delhi Transport Corpora-
tion have reported that only two of these
buses were engaged with them by the ppr-
chasers for short duration. At present
none of the buses which belonged to the
NDMC is with the D.T.C.

(d) A statement is enclosed.

Statement

Particulars of Purchasers of N.D.M.C. Buses

S.No Bus No.

Name of the purchaser

1. DLP 5749
2. " 5764
3. * 5763

4. ” 3746

M/s Unique Co-operative Society
M/s Baldev Singh
Shri Balbir Singh Sehgal

Smt. Daljit Kaur
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1 3
s. DLP 5760 Sh. Kushwant Singh
6. ” 5762 M/s Gian Singh Sudhakar

7. ” 5754 Smt. Shanta Sharma
8. ” 5756 Shri Igbal Marwah

9. " 5761 Shri Paramyjit Singh Jawahar Lal

10. ” 5778 Smt. Sarla Sharma

11. ” 6016 } M/s Suchkband Tourist Service.

12. ” 6025

A AT A S Wi " STAFIL AT AEY fAel) & T qIed g @Y
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(@) sarag Wi a9 g fF 99 9@&r
qEuTEd & FHIET F1 @ A g,
arfufeaa, sitafaaw iz aiqa afufog &
HTATT, AGT &V ST @V & ;
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Presentation of Reports of State Agro-
Industries Corporations to Parliament

5949. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the names of the State agro-industries
corporations required to present their annual

reports before the Parliament ;

(b) whether it is a fact that the presenta-

APRIL 2, 1984

Written Answers 196

tion of reports is in arrears ;

(c) if so, the details thereof ; and

(d) the steps proposed to be iaken to
clear the arrears of these corporations ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
names of the 17 State Agro-Industries Cor-
porations whose Annual Reports are requi-
red to be laid before both Houses of Parlia-
ment are given in the statement attached.

(b) and (c). Yes, Sir. Details of the
Annual Reports which are in arrcars are
given in the statement attached.

(d) The 17 State Agro-Industries Cor-
porations were established in the period 1965
to 1970 under a centrally sponsored scheme.
The Central Government had invested 499
or 509, as the case may be, in the paid up
capital of these Corporations. However,
these Corporations are State Government
undertakings and managemen: control vests
in the respective State Governments. On the
recommendation of the National Develop-
ment Council, the scheme ol Central equity
participation was discontinued with ecffect
from 1.4.79 and transferred to the State
sector. The delay in laying the Annual
Reports of these Corporations on the Tables
of the two Houses of Parliament is due to
delay in the Corporations at various stages
such as finalisation of accounts, audit of
accounts by statutory auditors and audit by
the Comptroller and Auditor General of
India. Since management control vests in
the State Governments, it is the Corpora-
tions and the State Governments who are
responsible for submitting the Annual
Reports in time to enable laying before
Parliament. Infact, under sub-section (2)
of Section 619A of the Companies Act, 1950,
the Annual Reports are, in any case, also
required to be laid before the State Legisla-
tures. The Government of India has been
taking up with the respective Corporations
and the concerned State Governments the
issue of early submission of the Annual
Reports. Asa result of these efforts, 18
Annual Reports have been laid before
Parliament in the year 1983-84,
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Sl. No Names of the State Agro-Industries

Corporations

Pending Annual Reports
for the years up-to
1982-83

e8]

L9

10,

11.

12.

13.

Andhra Pradesh State Agro-Industries
Corporation Ltd.

Assam  Agro-Industries Development

Corporation Ltd.

Bihar State Agro-Industries Develop-
ment Corporation Ltd.

Gujarat  Agro-Industries Corporation
Ltd.

Haryana Agro-Industries Corporation

Ltd.

Himachal Pradesh Agro-Industries

Corporation Ltd,

Jammu and Kashmir State Agro-Indu-
stries Development Corporation Ltd.

Karnataka Agro-Industries Corporation
Ltd.

Kerala Agro-Industries Corporation

Ltd.

Madhya Pradesh State Agro-Industries
Development Corporation Ltd.

Maharashtra Agro-Industries Develop-
ment Corporation Ltd.

Orissa  Agro-Industries Corporation

Ltd.

Punjab  Agro-Industries. Corporation
Ltd.

1980-81 and subsequent
years.

1975-76 and subsequent
years.

1977-73 and subsequent
years.

1981-82 and subsequent
years.

1973-80 and subsequent
years.

1982-83,

1977-78 and subsequent
years,

1981-82 and subsequent
years.

1979-80 and subsequent
years.

1976-77 and subsequent
years.

1982-83.

1979-80 and subsequent
years.

1978-79 and subsequent

.years.
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14. Rajasthan State Agro-Industries Cor-

poration Ltd.

15. Tamil Nadu Agro-Industries Corpora-

tion Ltd.

16. Uttar
Corporation Ltd.

17. West Bengal Agro-Industries Corpora-

tion Ltd.

Pradesh State Agro-Industrial

1981-82 and subsequent
years.

1982-83.

1979-80 and subsequent
years,

1980-81 and subsequent
years.

Warning of NPC Regarding
Scarcity of Water

SHRI M. RAMGOPAL REDDY :
SHRI RAM VILAS PASWAN :

5950.

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have seen the
press report appearing in the ‘Hindustan
Times’ dated 4 March, 1984 wherein it has
been stated that Director-General of the
National Productivity Council has warned
that water may become so scarce a commo-
dity in future that it may huyc to be
rationed by 2050 AD ;

(b) if so, whether Government have
under consideration any long term proposal
to avoid such scarcity ; and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHRI MOHAMMED USMAN
ARIF): (a) Yes, Sir.
(b) and (c). According to tentative pro-

jection of population upto 2,000 A.D., the
availability of surface and ground water and
the requirement of water for various pur-
poses, such as agricultural, industrial,
domestic etc. no shortage of drinking water
is anticipated by 2,000 A.D. Drinking water
requirements including industrial require-

ments will be only about 5% of the total
availability of water. The Ministry of
Irrigation has intimated that that Ministry
has prepared a National Perspective Plan
for Water Resources Development for irri-
gation by augmenting surface water and
ground water resources and the National
Water Development Agency has been set up
to prepare a feasibility report of the penin-
sular rivers component of the development
envisaged in the perspective plan.

National Seminar on Agriculiural
Extension System

5951. SHRI K. RAMAMURTHY : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the recommendations made by the
national seminar on agricultural extension
system held in New Declhi ; and

(b) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY ()F AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
National Seminar on Agricultural extension
system held on 9-10th February 1984, in
New Delhi made the following broad
recommendations :

(i) To improve and strengthen the link-
ages of the extension system with
research, agricultural  production
programmes and other agricultural
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developmental activities such as input
supply.

(ii) To strengthen the role of extension
in watershed programmes as well as
in the commfind areas of irrigation
projects.

(iii) To review the problems related to the
management of the cadre of field
extension functionaries of the State
Departments of Agriculture.

(b) The recommendations are being for-
warded to the authorities concerned for

taking the necessary follow-up action.

Land Use and Forests/Water Conservation

5952. SHRI AMAR ROYPRADHAN :
Will the Minister of AGRICULTURE be
pleased to state :

{a) the modern steps taken so far for
land use and forests and water conservation
in the country and the details thereof ; and

(b) the reaction of State Governments
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A state-
ment is attached.

(b) The State Governments have been
increasingly planning and implementing soil
and water conservation programmes on the
basis of integrated watershed management.
The First meeting of the National Land
Board, endorsed the recommendations of
the National Land Resources, Conservation
and Development Commission for taking
following steps :

(i) to evolve a National Land Use
Policy,

(ii) to cover the country expeditiously
with a soil and Land Use Survey;

(iii) to locate and identify culturable waste
lands and fallows (other than current
fallows) for restoration to more pro-
ductive management practices,

(iv) to activise State Land Use Boards.

CHAITRA 13, 1906 (SAKA)

Written Answers 202

Statement

Recognising the severe strain on the
Country’s land resources, the Government
had Jaunched multi-dimensional programmes
of soil and water conservation since the
First Five Year Plan in the fields of —

(i) problem identification ;

(i) approach and strategy ;

(iii) developmental programmes ;
(iv) legislation ; and

(v) policy coordination.

2. From the available information, about
175 million hectares is subject to soil erosion
and land degradation. As a strategy, pro-
grammes are formulated on the basis of
integrated watershed management plans for
implementation. The approach combining
conservation strategy with socio-economic
objectives aims at—

(i) enhancing productivity of available
land for all primary production
systems ;

(ii) generating employment opportunities
in rural regions ; and

(iii) maintaining beneficial relationship
between land and water cy-le.

In order to meet the increasing demand for
land from various sectors, such as agricul-
ture, industries, urbanisation, road and rail
communications etc., programmes for resto-
ration of degraded land and lands which are
lying under-utilised have also been initiated.

Most of the programmes are implemented
under the State Sector, while Central pro-
gramme has been in operation for carrying
out soil and land use surveys with a view to
identify priority/responsive areas and pro-
vide basic catchment characteristics. Central
assistance is provided to States and Union
Territories for stabilising catchments of river
valley projects and flood-prone rivers for
either reducing erosion and siltation of
reservoirs and prolonging their useful life or
moderating flood and sedimentation hazards
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in the plains. The measures in the catch-
ment, inter-alia, help in increasing producti-
vity and generating employment opportu-
nities. Central assistance was also extended
to the States to survey and categorise

culturable waste land in blocks of less than .

100 hectares and ravine lands in the depth
classes as well as ownership categories. The
guidelines were developed for preventing
erosion of table lands and encroachment of
ravines, reclamatjon of shallow ravines for
agriculture/horticulture and stabilising
medium and deep ravines by developing fuel
and fodder reserves. The technical feasibility
of this approach was demonstrated during
the Fourth and Fifth Plans through
Centrally Sponsored pilot projects. Central
assistance through specific schemes have
also been extended to the States for stabi-
lising and conservating the Himalayan eco-
system and weaning away the tribal people
practising shifting cultivation. For regenera-
tion of productive resources base and
moderating water stress conditions, pro-
grammes have also been launched for the
deserts and areas subject to droughts and
also in dry farming areas. During the Sixth
Plan, Central support is being extended
through the schemes of—

(i) Soil Conservation in the catchments
of river valley projects.

(ii) Integrated watershed management in
the catchments of flood prone rivers
of .he Gangetic basin.

(iii) Soil, water and tree conservation in
the Himalayas.

(iv) Social forestry, including rural fuel-
wood plantations.

(v) Drought-prone
programme.

areas development

(vi) Desert development programme.

(vii) Contro! of shifting cultivation in the
Union Territories.

(viii) Strengthening of state soil survey
organisation in the Union Territories.

(ix) Pilot project for propagation of Water
Conservation/Harvesting Technology:-

APRIL 2, 1984

Written Answers 204

for Dry Farming Areés.

(x) Scheme for assistance to small and
marginal farmers for increasing agri-
cultural production. -

In addition, to these, under National Eco-
development Board, activities such as field
action projects/eco-development camps, etc.,
are being undertaken which largely involve
afforestation and soil conservation measures
for treating the ecologically fragile/degraded
lands.

For policy coordination in respect of
management of land and so0il resources, State
Land Use Boards or alternate bodies have
been established in all the States and six
Union Territories. At the national level, a
two-tier body, namely, National Land Re-
sources Conservation and Development
Commission and National Land Board has
been set up. The Commission in its first
mecting recommended for evolving a national
land use policy and covering the country ex-
peditiously with soil and land use survey,
locating and identifying culturable waste
lands and fallows (other than current fallows)
for restoration to more productive plan
management activising Siate Land  Use
Boards. In persuance to the model bill circu-
lated by the Central Government, 14 States
and two Union Territories have enacted
suitable legislation to make the programme
formulation and implementation  more
effective.

Representation to SC/ST Employees in
the Ministry of Agriculture

5953. SHRI BHEEKHABHALI :
SHRI RAM VILAS PASWAN

Will the Minister of AGRICULTURE be
pleased to state : ’

(a) the total number of employees in his
Ministry and public undertakings under his
administrative control category-wise ;

(b) whether it is a fact that adequate
representation has not been provided to
Scheduled Caste/Scheduled Tribe employees ;
and

(c) the policy of Government to fill up
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these reserved vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha.

wfw gar e afafa # fawf

5954. = 9 T+q T AT g
fawra @ ag Tt &Y FIT F4I

(%) Faras 1978 ¥ =t TSFET A
aegeran # wifn gar gadeaw afafq w5
AST (AT I4T 4T

(@) afz g, ar afafa gra faE a1
7% wgaaqel fawifoat #1 el 347 § AN
q fawrfedt ®a &t af 4 ; &%

() #ur z fawifeen #1 Fraffeaa faa
qgi ¢ @3 afg gy, 91 I9F 3T FIXTE ?

qiwte fawra da@a & sy #A) (=N
gfcara fas): (%) s, &

(&) stz (W) 1978 ¥ wifzq afafa g
®1 7§ geq fawifen a0 grafaa 91—
gl g qifed aar wseafa S g
wiga gl sfa gare &A1 1 afaar
®Y 41 agger § wifaa  fFar ST
Fifga ; 9fw gare & wraal &1 fAuam g
a@a &1 gge fwat srar anfgg agr wsal
% qfq guT HIAT ¥ §9 (AT HT FAIGA
fear strar =ifgy f gaw wsea gifasr-
faat & fqorg & fasg &g us o1dle ayr
T GAOE FT SALTT I |

gfrgra &Y 94 aggE q 14 AN 9w
F1AA1 &Y mfad F7 F fa=rT @ o -
ur (gmya) fagas @w awTd 9ga §
seqga &< fear war § 1 sl F qq1g-A
w§ 2 fr 3 wiw gare & wwen & feerd
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ag AT FT g3 A7 g IIF ST
FI | GgT § USAT 7 TITAT FIATE FT g |
g faarsx, afgwim asai & sfasaw
qafq @At saa & gfw #1 sfegwas @yan
F wAdal § aex graa & fay &
faeg us srdler a9 Q& QTR FT T1EAGTT

gl
Rules Review Committee for ICAR

5955. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleascd to
state :

(a) whether Government had constituted
Rules Review Committee for ICAR to
improve its effectiveness and efficiency, if so,
its terms of reference, composition, dates on
which meetings held, interim recommenda-
tions committee made date-wise, and when
its final report was received by Government
with action taken thereon so far ;

(b) the composition of ICAR Governing
Body when Rules Review Committce was
proposed and constituted with circumstdnces
that lead to Government’s decision consti-
tuting such Committee vis-a-vis any changes
made in Review Committee’s memberships,
year-wise

(c) how soon Government propose to
obtain the Committee’s report and finalise
decisions thereon ; and

(d) the reasons for any changes contem-
plated or made in tasks entrusted to ICAR
Rules Review Committee and whether
Government would constitute another judi-
cial committee to probe ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
As recommended by the Governing Body of
ICAR, the Union Minister of Agriculture
and President of the ICAR Society, consti-
tuted in 1978 a Rules Review Committee for
reviewing and suggesting necessary amend-
ments of the Rules of the ICAR Society.
The initial composition of the Rules Review
Commiitee and the changes that occurred in
its membership thereafter may be seen at
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Statement I. The Committee met thrice in
Japuary 1979, August 1980 and August,
1982. The Committee has not taken any
final decision in any matter and before it
could submit its report it had to be wound
up consequent to the then Chairman of the
Committee demitting office.

(b) The composition of the ICAR
Governing Body when the Rules Review
Committee was copstituted may be seen at
Statement 1I. The Governing Body at its
meeting held on 29.3.1978 while considering
general matters discussed the composition
of the Governing Body. It was decided at
that meeting that a Sub-Committec of ICAR
Governing Body may be constituted for
reviewing and suggesting necessary amend-
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ments to the Rules of the ICAR Society. It
was in pursuance of this decision that the
Rules Review Committiee was set up. The
membership of the Rules Review Committee
may be seen at Statement-I.

(c) and (d). The Rules Review Committee
met thrice after its constitution in 1978, The
Rules Review Committee has not submitted
any interim report. In the meantime the
Rules Review Committee has been dissolved
by the Union Minister of Agriculture after
its Chairman, the then Minister of State for
Agriculture demitted office. The question
of taking a decision on the Committee’s
report does not therefore arise. There is
also no necessity for setting up a judicial
committee to probe into this matter.

Statement—1I

List of Members of the Rules Review Committee

Name

1. Dr. Satish Chandra,
Chairman, University Grants
Commission, New Delhi

2. Dr. P.N. Bhaduri,
Emeritus Scientist,
Bidhan Chandra Krishi

Vishwa Vidyalaya, Kalyani (W.B.)

3. Shri J.P. Kacker,
Member-Finance, ICAR
Additional Secretary to the
Government of India,

Ministry of Finance, Department of

Expenditure, New Delhi.

4, Shri Sujan Singh,
Member, Rajya Sabha

5. Secretary, ICAR
6. Shri Bhanu Pratap Singh

Union Minister of State for
- Agriculture,

— Chairman

8.11.7¢ 20.12.78

_do.._

—do— —do—

—do— —do—

— Member-Secretary

21.12.78 27.5.80

Yice-President of the ICAR Society — Chairman
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10.

I1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Shri Jyotirmoy Bosu
Member, Lok Sabha

Shri Yashwant Borole,
Member, Lok Sabha

Shri Vijay Kumar Patil,
Member, .ok Sabha

Shri K. Prakash,
Member, Lok Sabha.

Shri Sujan Singh,

" Member, Rajya Sabha

Shri Sultan Singh,
Member, Rajya Sabha

Dr. Satish Chandra,
Chairman, University Grants Commission,

New Delhi.

Dr. P.N. Bh.duri,

Emeritus Scientist,

Bidhan Chandra Krishi Vishwa Vidyalaya,
Kalyani, (W.B.)

Shri R.V. Swaminathan,
Union Minister of State for Agriculture,
Vice-President of the ICAR Society — Chairman

Prof. N.G. Ranga,
Member, Lok Sabha

Dr. D. Sundaresan,
Director,
National Dairy Research Institute,

Karnal.

Shri Ishwarbhai J. Patel,
Vice-Chancellor,

Gujarat Agricuitural University,
Ahmedabad.

Shri N. Srirama Reddy,
Madhava Nagar, Bangalore

Dr. S.N. Dwivedi,

Director,

Central Institute of Fisheries
EBducation, Bombay.

21.12.78

—~—do—

—do—

—do—

—do—

—do—

__..do_

28.5.80

28.5.80

25.5.80

31.10.81

20.10.81

22.8.79
—do—
—do—
_do_
31.12.82

27.5.80

__do —_

1.5.81

29.1.83

20.3.83

27.4.81

31.1.81

13.2.82

5.3.84
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1 2 3 4 -
21. Shri K. Thulasiah Vandayar, —do— 24.2.83

Land Lord, P.O. Pocnd;,
District Thanjavur (T.N.)
22. Shri C.G. Somiah, —do—  December, 1983

Member-Finance, ICAR
Additional Secretary,
Government of India,
Ministry of Finance,
Department of Expenditure,
New Delhi.

23. Shri Chandra Shekhar Singh,
Mcmber, Lok Sabha.

14.11.82 20.3.83

Statement-II

List of the Members of the Governing Body of the Indian Council of Agricultural
Research Society

Rule 35. The Governing Body shall Name Date of
have the following mem- Expiry of
her from amongst the term.
members of the Society.

| 2 3 4
(i) Director-General 1. Dr. M.S. Swaminathan, (Ex-officio)
Director-General,
Indian Council of
Agricultural Research,
New Delhi-110001 Chairman
(il) Member, Finance 2. Shri J.P. Kacker, (Ex-officio)
Secretary to the
Govt. of India,
Ministry of Finance,
Department of Expenditure,
New Delhi-110001]
(iii) Secretary, 3. Dr. Ajit Mazoomdar, (Ex-Officio)

Planning Commission.

Secretary,

Planning Commission,
Government of India,
Yojana Bhawan,

New Dclhi-110001
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(iv) Secretary, Agriculture

(v) Chairman, University
Grants Commission

(vi) Chairman Atomic Energy
Commission (or Director
Bhabha Atomic Research

Centre, if nominated

by the Chairman, Atomic

Energy Commission)

employees of the

Council of Agricultural Re-

(vii) Three Scientists who are not

Tndian

search, nominated by the

President.

(viii) Three Vice-Chancellors of

Agricultural Universities,
nominated by the President.

4. Shri G.V.K. Rao (Ex-Officio)
' Secretary to the Govt.
of India, Ministry of
Agriculture and Irrigation,
(Department of Agriculture and
Rural Development),
New Delhi-110001

s. Dr. Satish Chandra, (Ex-Officio)
Chairman,
University Grants
Commission, Bahadur Shah
Zafar Marg,
New Delhi-110002

6. Dr. H.N. Sethna, (Ex-Officio)
Chairman,
Atomic Energy
Commission,
Chhattrapati Shivaji

Maharaj Marg,
Bombay-400039

7. (i) Dr. M.R. Dhanda, 1.5.81
194-B, Post Office Road,
Clement Town,
Dehradun (UP)
Pin-248002.

8. (ii) Dr. P.N. Bhaduri, F.N.A. 1.5.81
P-1/142, Kalyani,
P.O. Kalyani,
Distt. Nadia (W.B.)

9. (iti) Prof. T.C.N. Singh, 1.5.81
Umesh Research
Laboratory, Roop Mabhal,
Mangalore-575001.

10. (i) Dr. Amrik Singh Cheema,

Vice-Chancellor, 10.4.81
Punjab Agricultural
University,
Ludhiana (Punjab)
11. (i) Dr. H.R. Arakeri, 10.4.81

Vice-Chancellor,
University of Agricultural
Sciences, Hebbal,
Bangalore-560014.
12. (iii) Dr. Ishwarbhai J. Patel 10.4.81
Vice-Chancellor,
Gujarat Agricultural
University, Ahmedabad
(Gujarat).
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1

2

3

Two from Lok Sabha and
one from Rajya Sabha, nomi-
nated by the President.

(x) Three Farmers/representa-

tives of rural areas, nomi-
nated by the President.

(xi) Three Directors of Research

Institutes of the Council,
nominated by the President.

(ix) Three members of Parliament. 13.

14

15.

16.

17.

18.

19.

20.

21,

(i) Shri Yashwant Borole,

Member Lok Sabha,

236, Jilha Peth Near
Session Court, Jalgaon.
Taluk and Distt. Jalgaon.
(Maharashtra) ‘
Shri Yashwant Borole,
Member, Lok Sabha,

25, Canning Lane,

New Delhi-110001

(ii) Shri Jyotirmoy Bosu,

(iii)

Member, I.ok Sabha,
19, Ballygunge
Station Road,
Calcutta-700019 (WB)

Shri Jyotirmoy Basu,
Member, Lok Sabha,
15, Talkatora Road,
New Delhi-110001.
Shri Sujan Singh,
Member, Rajya Sabha,
Sujan Singh Park,
Sonepat (Haryana).
Shri Sujan Singh,
Member, Rajya Sabha,
3, Meena Bagh,

New Delhi-110011.

(i) Shri Gadadhar Giri,

M.L.A., P.O. Asti,
Distt, Balasore (Orissa)

(ii) Smt, Jaya Arunachalam,

162, Royappettah High Road,
Myllapur, Madras
(Tamil Nadu)

(iii) Col. Achhar Singh,

Village and Post Office
Sohal, Distt. Amritsar
(Punjab)

(1) Dr. D. Sundaresan,

Director, National
Dairy Research Institute,
Karnal-132001.

(i1) Dr. Kishan Singh,

Director,

Indian Institute of
Sugarcane Research,
P.O. Dilkusha,
Locknow-226002.

(iii) Dr. Daroga Singh,

Director, Indian Agricultural
Statistics Research Institute,
Library Avenue, '

New Delhi-110012.

19.7.80

19.7.80

10.5.81

27.1.81

27.7.81

27.7.81

27.4.81

27.4.81

27.4.81
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(xii) Secretary, Indian Council of - 22.

Agricultural Research

Shri S.S. Danoa, (Ex-Officio)

Secretary,

Indian Council of
Agricultural Research,
Krishi Bhavan,
New Delhi-110001

.

Member-Secretary

Land use and Conservation Programme
in Seventh Plan

5956. SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the Minister of
AGRICULTURE be pleased to statc :

(a) whether Government plans to enhance
considerably the scope of land use and
conservation programmes during the Seventh
Plan period ;

(b) whether Government have decided
to raise the plan outlay for land and conser-
vation to Rs. 5216 crores ; and

(¢) if so,the plans that are likely to be
implemented during the Seventh Plan

period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Program-
mes during the Seventh Five Year Plan are
still under formulation,

(b) Does not arise.

(c) Does not arise.

Funds Misused under NREP and TRYSEM

5957. SHRI N.E. HORO : Will the
Minister of ROURAL DEVELOPMENT be
pleased to state :

(a) whetheritis a fact that the funds
have been misused under the National Rural
Employment Programme and Training of
Rural Youth for Self-Employment scheme in
Bihar ; and

(b) if so, the number of persons found

involved and action taken against them ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) No, Sit.
However, some deficiencies have been obser-
ved in implementation of the Rural Develp-
ment Programmes in the State and the same
have been brought to the notice of the State
Government for taking steps to remove
these.

(b) Does not arise.
Allotment of Plots under Rohiri Scheme

5958. SHRI HIRALAL R. PARMAR :
Will the Minister of WORKS AND HOUS-
ING be pleased to lay a statement showing :

(a) details regarding dates of draws and
number of plots in each draws of Rohini
Residential Scheme, category-wise ;

(b) whether most of the allottees of these
plots had deposited the requisite money
with DDA and if so, the reason why notices
for pavment were served again to those
allottees who had already deposited the
money, particularly in Janata Income Grou
Pkt-4, Block-B, Sec. No. 08 Rohini Residen-
tial Scheme ;

(c) whether allottees of these plots have
not yet been given possession even after
taking the full payment ; and

(d) if so, the reasons therefor and time
by which these allottees would get physical
possession?

THE DEPUTY MINISTER IN THE
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DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
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LIAMENTARY AFFAIRS (SHRI MAI.LI-
KARJUN) : (a) The requisite details are
given below :

Plots Involved

Ca’tcgory-wise break-up

S.No. Date of Draw Total number EWS/Janata LIG MIG
1. 14.7.82 10286 4610 4078 1598
2. 22.9.83 10103 3184 4711 2208
(b) Yes. However, certain successful (d) thetime by which the backlog of

allottees have not submitted the copy of the
challan through which they have deposited
the premium of the plot and other required
documents suzh as Affidavit, Undertaking
and Original F.D.R. Notices have been sent
only to those allottees who have not com-
pleted any of the above mentioned forma-
lities.

(¢) and (d). Possession of the plots are
being handed over to the successful appli-
cants of the First draw. So far, possession
Jetters have been issued in 3200 cases of
Janata, 100 cases of L.I.G. and 100 cases of
M.L.G. categories. Physical possession in
the other cases will be handed over to the
allottees as soon as the required formalities
are completed by them.

Filling up of Reserved Vacancles

5959. SHRI RAM VILAS PASWAN :
Will the Minister of SPORTS be pleased to
state :

(b) whether there is a backlog in regard
to the filling of vacancies of Class I to Class
1V in various categories of jobs in his Mini-
stry reserved for Scheduled Castes and Sche-
duled Tribes ;

(b) if so, the reasons thereof ;

(c) whether any efforts have been made
to fill up these vacancies reserved for SCs/
STs ; and

vacancies reserved for SCs/STs is likely to be
cleared ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) to (d). There is
no separate cadre for filling up posts upto
the level of Section Officers in the Depart-
ment of Sports. As the cadrs is controlled
by the Ministry of Education and Culture,
it is not possible to say whether there is any
backlog in regard to filling of vacancies
reserved for Scheduled Castes and Scheduled
Tribes. While making selection for Group
‘A’ posts, efforts are made to ensure that
adequate representation is given to Sche-
duled Caste/Scheduled Tribe candidates from
amongst these available for these posts.

Remunerative Prices of Wheat

5960. SHRI RAM VILAS PASWAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a great resentment
amongst the farmers for not fixing remune-
rative prices for the Rabi Crop, particularly
wheat ; and

(b) if so, whether Government propose
to revise the remunerative prices of wheat
for the 1984-85 season and if not, the reasons
thereof ?

THE MINISTER OF AGRICULTURE



21 Written Answers

(RAO BIRENDRA SINGH) : (a) and (b).
The Government have fixed the procure-
ment price for wheat of fair average quality
at Rs. 152 per quintal and the minimum sup-
port prices of fair average quality barley,
gram and rapeseed and mustard at Rs. 124,
Rs. 250 and Rs. 360 per quintal respectively
for the 1983-84 crop to be marketed in 1984-
85 season.
after careful consideration and of the over-
all interests of the economy including the
interests of the farmers. There is no propo-
sal under the consideration of the Govern-
ment to revise the procurement/minimum
support prices already fixed for rabi crops.

Fexwra N faware § mfas
%Y &l

5961. Sto fre=m §AT TAcTEd : F4T
wfw w0 ag T &1 Fa1FA

(F) 747 a7enTA AR AR g9 g
FY AT AT Srar-gar afeas Y @dqr &
fag aga 3ogaq & ;

(@) Farge @q ¥ & Jfuados
S e § X afg gi, a1 T OAH &
feaa ot # arfeaa &1 {ar ST 91 @ ]
< fray Qo § aifae & 9g A8 I
TTE

(sr) Faragt aT FIf@dT 1 IFHHE A
Fgad gt g g1 F FHI1I0 agi 9T A
aq aifas sraar arfad &1 99 g &9
STHT 9T 9T AT § ; &I
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&7 ¥ Y wifw afwesu faar sar
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a4 |

Approval of Irrigation Projects for Gujarat
during Sixth Plan Period

5962. SHRI MOHANLAL PATEL :
Will the Minister of IRRIGATION be
pleased to state 1



223 Written Answers

(a) the details of irrigation schemes sub-
mitted by Gujarat Government and how
many of them have been approved by the
Centre in the Sixth Five Year Plan ;

(b) the details of assistance given by the
Centre to implement these schemes during
the Plan period ; and

(c) the progress made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) 13 major
(including 7 modernisation) and 18 medium
schemes of Gujarat were submitted to Cen-
tral Water Commission for technical scru-
tiny/acceptance of Planning Commission.
Of these, 12 schemes (2 major and 10
medium schemes) have been accepted by the
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Planning Commission in the Sixth Five Year
Plan. The details of these schemes are given
in Statement ‘A’ enclosed. The details of 11
schemes under examination in the Central
Water Commission are given in Statement
‘B’ enclosed. The details of 8 projects which
have been deleted from the list of projects
pending at the Centre due to non-compliance
of comments by the State Government for
more than one year are given in the State-
ment ‘C' enclosed.

(b) Central assistance to States is given
in the form of block loans and grants and
is not tied to any individual project or
sector of development.

(¢) The expenditure anticipated to be in-
curred upto March, 1984 on the 31 schemes
is given ia Statement ‘D’ enclosed.

Statement-‘A’

Irrigation Projects Approved during the Sixth Plan Period in Gujarat State

SI.LNo. Name of Project Approved Estimated Benefits in
cost in Rs. Lakhs 000 Ha.
A. Major Schemes
1. Sipu 1880.27 22.071
2. Jankhari 1869.77 20.612
B. Medium .
1. Kelai 284.00 3.341
2. Jhuj 536.30 5.60
3. Gubhai 932.82 8.326
4. Harnav Stage-I1 349.36 3.4
5. Hadaf 677.64 495
6. Demi-Il 337.50 2.437
7. Aji-ll . 622.30 2.39
8. Aji-llI 1323.10 6.837
9. Bhadar (at Panchmahals) 1311.06 5.48
10. Mazam 1099.75 5.259
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Irrigation Projects Received from Gujarat State at various stages of examination

SI. No. Name of Project

Estimated cost

Benefits in 1000 ha.

in Rs. lakhs
1. New Schemes
A. Major
1. Modernisation of Machhu I 691.70 2.61
2. Sidhumber Reservoir Project 3053.029 20.48
3. Modernisation of Shtrunji at
Palithana 1440.30 0.20
4. Modernisation of Fatehwadi
Canal System 1350.65 9.70
5. Modernisation of Ukai Kakrapar 8414.10 52.857
6. Sardar Saroyar Project 424000.00 Irrigation
Unit-1 656.00 17.92.00
Unit-II 3207.00 Power
Unit-II1 _377.00 R.B.P.H.
4240.00 4 x 200 MW with
crores provision of
————— two more
penstocks for future
CHPH 4x 50 MW
with provision of
one unit of 50 MW
for future,
7. Modernisation of Kharicut 591.14 2.365
Canal System
8. Watrak Reservoir Project 2200.00 16.874
B. Medium Schemes
1. Walan 1606.00 6.82
2. Umaria 282.319 2.356
3. Uben 584 2.10
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Statement-‘C’
Irrigation Projects of Gujarat State deleted from the
pending list since April 1980 to date
Sl Name of Project Estimated cost Benefits in
No. in Rs. Lakhs 1000 bha.
New Schemes
A. Major Schemes
1. Orsang 2036.14 18.69
2. Modernisation of Dantiwada
Reservoir Project 1952.91 4.90
3. Modernisation of Bhadar Project 1015.00 4.62
B. Medium Schemes
1. Machhu II 2043.75 7.284
2. Khambhada 1296.85 2.05
3. Ani 600.10 3.52
q, Men 820.13 6.478
5. Mukteshwar 592.72 4.74
Statement-‘D’
Rs. Lakhs
Sl. Latest Likely
No. Name of Project estimated expendi- Remarks
) cost ture upto
‘ 3/84
1 2 3 4 5
1. Approved Projects
(a) Major Projects
1. Sipu 4111 1373
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2. Jankhari 6152 238

(b). Medium Projects

1. Kelia 880 811
2. Jhuj 1410 1139
3. Gubhai 1689 952
4. Harnay St. 11 433 223
5. Hadaf 1049 928
6. Demi-11 742 473
7. Aji-T1 819 509
8. Aji-1I1 2284 1028
9. Bhadar {(PMS) 1925 1494
10. Mazam 1311 1032
11. Projects yet to be approved :

(a) Major Projects

1. Sidhumber 2552 1
2. Sardar Sarovar 4,35,700 17,884
3. Watrak 2625 2225
4. Osrang Not yet taken up

5. Modernisation of Machbu I~ )

6. Modernisation of Shetrunji (P) I

7. Modernisation of Fatehwadi

Canal System 2863 1360
8. Modernisation of Kharicut l
Canal System 1

9. Modernisation of Dantiwada |
10. Modernisation of Bhader Jl
11. Modernisation of Ukai- 5703 2523

Kakrapar

-
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1 2 3 4 5
(b) Medium Projects
1. Walan 838 10
2. Umaria 330 165
3. Uben 645 629
4. Macbhu-II 2044 254
5. Khambada 393 0.1
6. Ani 840 14
7. Men 1148 44
8. Mukteshwar 593 275

Setting up of Bio-Technology Centres
by 1ICAR

5963. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether itis a fact that the Indian
Council of Agricultural Research has deci-
ded to set up three biotechnology centres in
the country ;

(b) if so, the details
centres ,

regarding these

(¢) whether collaboration of foreign
countries has also becn sought in this
regard ; and

(d) if so, the details regarding the loca-
tions of these centres ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The three centres will be established
as part of the three ICAR !Institutes namely
I.LAR.I., New Delhi, Indian Veterinary
Research Institute, Izatnagar and National

Dairy Research Institute, Karnal for under-
taking research in molecular biology, gene-
tic cngineering etc. as applied to crop
sciences, animal health and animal produc-
tion respectively.

(c¢) Yes, Sir.

(d) Biotechnology has been identified as
one of the areas for collaboration 1n agricul-
tural research under the Indo-US Sub-
Commission on Agriculture. However, no
definite proposals have been develoned till
now.

Shortcomings in the NREP

5964. SHRI K. MALLANNA : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether any working group was set
up by Planning [ Cormmission to review the
progress and performance of National Rural
Employment Programme recently ;

(b) if so, whether it has pointed out
some shortcomings in the National Rural
Employment Programme ;

(c) if so, the details of the shortcdmings
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pointed out ; and

(d) the steps Government have taken to
remove the shortcomings ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (d).
No, Sir. The Programme Evaluation Orga-
nisation of Planning Commission has,
however, taken up the evaluation of this
programme and its report is awaited.

Scheme for Construction of Houses for
Government Employees

5965. DR. KRUPASINDHU BHOI :
Will the Minister of WORKS AND HOU-

SING be pleased to state :

(a) how many projects/schemes of Cen-
tral Government for construction of residen-
tial houses and buildings for Central Govern-
ment employees and offices are under
implementation in various parts of the coun-
try as on December, 1983 ;

(b) how many schemes and projects have
been approved and construction started and
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completed :

(c) the details of the amount spent on
each one ; and

(d) the details of the projects to be taken
up in 1984 85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN -ARIF):
(a) and (b). A number of projects/schemes
of Central Government residential and office
buildings approved and at various stages of
construction are as under :—

1. Residential 50
2. Offices 16

some of the schemes are expected to be
completed during 1983-84 and the balance
during 1984-85 and onwards.

(c) The information is not readily avai-
lable.

(d) The information is given in the

attached Statement.

Statement

Statement showing the details of the projects proposed to be taken
up during 1984-85

Residential

(Residential)

(Rupees in Lakhs)

S. No. Name of Schemes-Zone-Wise Estimated Budget Whether
cost of demand land is
work. for available

84-85 or not.
1 2 3 4 5
Northern Zone
1. C/o of 60 Nos Two Roomed and 40 Nos
one Roomed Hostel accommodation at
150.00 5.00 No

Srinagar.
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1 2 3 "4 5
2. C/o General Pool accommodation (40
Type-1 and 64 Type-II) at Lucknow »
Phase-II (sanctioned 1983-84) 70.57 25.00 Yes
3. Clo General Pool accommodation at
Jaipur S.H. Acquisition of Land. 87.74 10.00 No
4. CJo 200 Type-I Quarters under General
Pool at Jaipur (Phase-I) 125.00 5.00 No
5. CJo General Pool Accommodation (48
Type-1, 72 Type-11, 48 Type-11I)
at Sector 46-B Chandigarh. 110.00 20.00 Yes
6. Re-construction of dilapidated quarters
(24 Type-I 24 Type-1I) at Simla. 40.00 20.00 Yes
7. Acquisition of Land and construction of
General Pool accommodation (200 Quarters)
at Allahabad. 300.00 60.00 No
8. Acquisition of Land for Residential
Accommodation at Srinagar 92.00 20.00 No
9. Acquisition of Land and C/o General Pool
Residential accommodation at Agra. 100.00 50.00 No
10. Acquisition of Land and C/o General Pool
Residential accommodation at Kanpur. 100.00 50.00 No
10A. C/o Residential accommodation and
acquisition of Land at Bikaner. 50.00 5.00 No
Construction Zone
11. Clo 68 Type-V Quarters at Sardar Patel
Marg New Delhi. 176.49 15.00 Yes (*
(*but under encroachment)
12. C/o 90 Type-1V Quarters in 3 Point Blocks
(8 Storeyed) at M.B. Road Sector-1. 140.00 30.060 Yes
13. C/o 21 Nos. Type-V Quarters in M.S. Block
at S.P. Marg, New Delhi. 70.00 15.00 Yes
14, C/o Hostal accommodation at Sector-X :
R.K. Puram, New Delhi. 10V.00 10.00 Yes
15. C/o 40 Nos. Type-V Quarters in Sector-X

R.K. Puram, New Delhi. 100.00 8.00 Yes
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1 2 3 4 5
16. Acquisition of Land for Brick Kilins in
Delhi. 50.00 5.00 No
16A. C/o General Pool accommodation at
Pinjarapole between Andrewsganj and
Sadiq Nagar, New Delhi. 1000.00 20.00
Western Zone
17. C/o 60 Nos. Two Roomed Hostel
accommodation at N.S. Road Bombay. 100.00 5.00 Yes
18. C/o Compound around Suleman Shah Plot
at Aotop Hill Bombay. 29.00 10.00 Yes
19, C/o General Pool Residential accommodation
at Nagpur. 3G0.00 31.00 Yes
20. C/o General Pool Residential
Accommodation at Sheikh Mistry 4 acres
Plot Bombay. (Sanctioned 83-84) 180.24 50.10 Yes
(T-1 60, T-II 60, T-1V 30)
21. C/o 75 Nos Type-11 Quarters at Malad
Bombay. 92.03 10.10 Yes
22. C/o General Pool Residential accommoda-
tion at Indore. 200.00 16.00 Yes
23. C/o General Pool Residential accommoda-
tion at New Bombay. 300.00 10.00 Yes (*
(*but possession of land not given)
24, C/o Compound wall for land taken for
Salt Department at Malad (in remaining
three sides). 11,28 1.00 Yes
25.  Clo 1000 Quarters at Malad Bombay. 1200.00 3.00 Yes
26. Development of Land for construction :
of Quarters at New Bombay. 100.00 30.00 Yes
Eastern Zone
27. C/o 200 Type-B (II) 656 Type-C (I11)
& 48 Type-D (IV) General Pool
50.00 Yes

Quarters at Calcutta, B} 1140.19
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28.

29.

30.

31.

32.

33.

34,

35.

36.

3.

38.

39,

Acquisition of Land and C/o General
Pool Residential Accommodation at
Gauhati.

Acquisition of Land and C/o General
Pool Residential accommodation at
Calcutta.

C/o General Pool Quarters in N.E. States
Fhase-11 at Imphal Agartala Shilling
and Kohima.

Southern Zone

C/o General Rool Accommodation (48
Type-I, 120 Type-I1 & 114 Type-111
Quarters) Phase-I at Anna Nagar
-Madras.

C/o Generdl Pool Residentiai Accommo-
dation at K.K. Nagar Madras (54 Type-11I
54 Scooter and Development of 1.38 acres
of Land) (Sanctioned 1983-84).

C/o Genreral Pool Residential Accommo-
dation at Basant Nagar Madras (32 Nos.
Type-V and 48 Nos. Type-1V Quarters)
(sanctioped 83-84)

C/o General Pool Residential accommo-
dation at K.K. Nagar, Madras.

C/o General Pool Residential accommo-
dation at Cochin.

Acquisition of Land for General Pool
Residential Accommodation including
construction of Quarters at Bangalore.

C/o 96 Type-1, 200 Nos. Type-11, 200 Nos.
Type-111 64 Type-1V and 36 Nos. Type-V
Quarters at Hyderabad.

C/o Hostel (Single Roomed) accommoda-
tion for Non-Gazetted CPWD Staff at
K.K. Nagar Madras.

Acquisition of Land for General Pool
Residential Accommodation at Madras.

100.00

200.00

200.00

380.02

69.50

194.01

300.00

100.C0

300.00

619.25

80.00

50.00

25.00

100.00

50.00

32.00

20.00

40.00

i2.00

10.00

10.00

50.00

20.00

20.00

Yes

Yes

Yes

Yes

Yes

Yes

Yes

No

Yes

Yes

No
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40, Cl/o Additional Residential Accommodation

at Koramangla Bangalore. 100.00» 30.00 Yes
41. C/o Hostel (Single Roomed) accommodation
for Non-Gazetted Staff at Bangalore. 30.00 10.00 Yes

42. C/o Hostel (Single Roomed) Accommodation
for Non-Gazetted CPWD Staff at Hyderabad. 30.00 10.00 Yes

43. Acquisition of Land for General Pool
Residential Housing at Hyderabad. 20.00 10.00 No

New Delhi Zone

44. C/o 189 Qrs. (75 Type-III plus 90 Type-11

Plus 24 Type-1) Qrs. in Sector-II
Sector-TII DIZ Area, New Delhi. 120.10 45.00 Yes

45. C/o Hostel accommodation for Families
of Officers Posted at N.E. States at
New Delhi or in G.P. at Pataudi House

at New Delhi (Sanctioned 1983-84) 97.40 10.C0 Yes
46, C/o 40 Houses for M.P’s in New Delhi. 145.44 10.00 Yes
47. C/o Hostel Accommodation at the Site of

Pataudi House, New Delhi. 233.74 10.00 Yes

Food Zone

48. Acquisition of Land and C/o General Pool
Residential agcommodation at Gwalior. 100.00 50.00 No

49. Acquisition of Land and C/o G.P.
Residential Accommodation at Bhopal 100.00 50.00 No

Northern Zone

1.  Cl/o Office accommodation at Chandigarh
(9000 Sq. Mt). 409.66 30.00 Yes

2. C/o CPWD Training Institute-Cum-Hostel
for Trainees and Residential accommoda-
tion for the faculty at Ghaziabad 200.00 10.00 Yes

Construction Zone

3. Development of Institutional area at
Lodhi Road, New Delhi.

(i) Lodhi Estate. 13.00
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1 2 3 4 5
(ii) Near Bal Bharti School 17.00 20.00 Yes
4. C/o Enquiry Office at Sadiq Nagar N. Delhi 5.00 3.00 Yes
5. C/o 2nd Shopping Centre at Sadiq Nagar
New Delhi. 5.00 2.00 Yes
Western Zone
6. C/o General Pool Office accommodation
at Nagpur 117.72 11.00 Yes
7. C/o General Pool Office Accommodation
at Indore. 100.00 11.00 Yes
8. C/o Compound wall around New CGO
Building Bombay. 1.03 0.5 Yes
9, C/o General Pool Non-Residential
accommodation and Development of
Plot No. C.G. office at Nagpur 150.00 10.00 Yes
Southern Zone
10.  CJo General Pool Office accommodation
at Basant Nagar, Madras. 736.68 20.00 Yes
11.  CJo Residential and Office Building
i/o acquisition Land at Trivandrum £00.00 60.00 No
12. C/o General Pool Office accommodation
at Sultan Bazar, Hyderabad. 387.12 21.90 Yes
13. C/o General Pool Office accommodation
at Koramgala Bangalore. 400.00 20.00 Yes
New Delhi Zone
14. C/o General Pool Office Building at
Chanakyapuri, New Delhi 57.16 10.00 Yes
15. C/o General Pool Office accommodation
at Plot No. 30 near South Block,
New Delhi. 2000.00 16.50 Yes
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Amendment to Delhi Rent Control Act

5966. DR. KRUPASINDHU BHOI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that Government
have received a large number of representa-
tions from various house owners’ associa-
tions in Delhi about amendment to Delhi
Rent Control Act ;

(b) if so, the salient features of the re-
presentations ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF) :
(a) Yes.

(b) These representations contained
sugpestions to amend certain provisions of
Delhi Rent Control Act, 1958, relating to
Standard Rent, Periodic revision of rent,
quick recovery of premises in cases of bona-
fide need by the owner, etc.

(c) The suggestions have been noted.

Unauthorised Construction of 4-Storeyed
Market Inside Sadar Bazar, Delhi

5967. DR. KRUPASINDHU BHOI :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether it is a fact that an unautho-
rised 4-storeyed market is being constructed
at Gandhi Market towards Masjid inside
Sadar Bazar, Delhi-6 ;

(b) if so, the details thereof ; and

(c) action being taken in the matter

against the offenders ?

THE DEPUTY MINISTER IN THE-

DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) and (b). The

DDA has reported that in the month of
August, 1983 unauthorised construction of
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5 shops and 2 halls on third floor in pre-
mises No. 5495, Gandhi Market, Sadar
Bazar, Delhi was noticed. Recently, the
owner of the building tried to raise unautho-
rised construction on fourth floor of the
very premises but the unauthorised construc-
tion has been stopped with the help of
police.

(c) The DDA has stated that, for raising
unauthorised construction, show cause notice
was issued and, after giving reasonable
opportunities, demolition orders were passed
under the provisions of the Delhi Develop-
ment Act, 1957. The DDA has also stated
that case for launching prosecution against
the builder is also under way.

ICAR Research on Piggery for North-
Eastern Region

5968. SHRI AJOY BISWAS : Will the
Minister of AGRICULTURE be pleased
to state the steps ICAR has taken for re-
search in raising piggery under different
local conditions at the States of North-
Eastern region which will greatly help to
improve the economic condition of the
tribals of these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : During the
Fourth Five Year Plan period the ICAR
undertook to carry out research on Pigs
under the All India Coordinated Research
Project on pigs. Taking into consideration
the importance of pigs in the North Eastern
Region, one of the centres of the All India
Coordinate¢ Research Project on pigs, was
located at the Assam Agricultural University
at Khanapara (Assam). The Unit started
functioning from 1.10.1970. To begin with,
work on Landrace pigs was started at this
Centre.

The work on Landrace pigs continued till
the middle of December, 1980. However,
the Fifth Workshop held from 15th to 17th
December, 1980, decided to switch over to
a remodelled technical programme with in-
digenous pigs as the base. This was done
considering the small proportion of exotic
pigs in India compared to indigenous pigs.
The project now aims at research which
would fhelp in evolving an improved pig
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production methodology inclusive of opti-
mum performance on economic rations

under local conditions.

Some work on improvement of produc-
tivity in pigs involving wild, local domes-
ticated and exotic breeds is also in progress
at the N.E. Agricultural Research Complex,

Shillong Campus.

Agricaltural University for North Eastern
Region

5969. SHRI AJOY BISWAS : Will the
Minister 0: AGRICULTURE be pleased to

state :

(a) whether Government have any pro-
posal to set up an agriculture university in

the North-Eastern region ;
(b) if so, the details thereof ; and

(¢) the time by which the said university
will start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (@) The
Government has agreed in principle to con-
sider the proposal for the establishment of
a Central Agricultural University in North-
Eastern region.

(b) A review of the educational and re-
search needs of the area has been completed.
The details in respect of the establishment of
the university will be worked out taking into
consideration of report of the Review Com-
mittee and a detailed project will be sub-
mitted to the Planning Commission for im-
plementation during the VIIth Plan.

(¢) Tt is hoped that this University will
be established during the VII Plan, if not

earlier.
Setting up of Agriculture College in Tripura

5070, SHRI AJOY BISWAS : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government of Tripura have
made any request to the Director General of
Indian; Council of Agricultural Research to
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start an agriculture college ; and

(b) if so, the steps Government have taken
in this regard ?

THE MINISTER OIF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes, Sir.

(b) The Government have agreed in
principle to establish a Central Agricultural
University in the North-Eastern region. A
review of the educational and research needs
of the area has also been completed. The
question of locating onc of the constituent
colleges of the proposed university in
Tripura will be decided when the final pro-
posal is developed.

Setting up of Regional Researcii Centre
of ICAR at Agartala

5971. SHRI AJOY BISWAS : Will the
Minister of AGRICULTURE be pleased to
statc :

(a) whether Government have any pro-
posal to set up a regional centre of the
Indian Council of Agricultural Research at
Agartala and its sub-centres in different
districts to facilitate agricultural research
work in the backward areas of Tripura ;

(b) whether Government feel that these
type of centres will help in adoption of new
technology ; and

(c) if so, the details of the plans and if
not the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c¢).
The Indian Council of Agricultural Research
(ICAR) has already established a research
complex for the north-eastern hill region at
Shillong with a regional centre at Lembu-
cherra near Apartala in Tripura, for con-
ducting multidisciplinary  research  and
transfer of technology functions. At pre-
sent, there is no proposal to set up apnother
regional centrc at Agartala with sub-centres
in different districts of the State.

The ICAR has however, constituted a
Research Review Committee for assessing
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the needs for strengthening agricultural
research in the north-eastern region. This
committee has completed its work and its
report is expected shortly.

Funds to States under the R.L.E.G.P.

5972. SHRI ZAINUL BASHER : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether the money under Rural
Landless Employment Guarantee Pro-
gramme is provided on the basis of the po-
pulation of landless labourers in the States ;

() if so, the number of landless labou-
rers in U.P. and their percentage in the
country ; and

(¢) the amount allotted to U.P. under the
programme ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRT HARINATHA MISRA) : (a) The
Central assistance under the Rural Landless
Employment Guarantee Programme is allo-
cated on the basis of 759, weightage being
given to the number of agricultural workers
and marginal farmers in the States/Union
Territories and 25% weightage being given to
the incidence of poverty in each State/Union
Territory.

(h) According to the provisional figures
of the Census of India 198] the total number
of rural agricultural labourers in Uttar
Pradesh is 19,27,200 persons. This is appro-
ximately 9.28% of the total number of rural
agricultural labourers in the country.

(c) An amount of Rs. 17.05 crores has
been allocated under the programme to
Uttar Pradesh for the year 1983-84.

TEENT FIAN AT FTFA J ATHIW
afag Qe M wEww &
e asdl &y gaaf et

| .
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SRIT USA &I ALHT ATHIOT IS F7Y-
AR A giRgA QS AREd
F1A%A & seana gaufow F saed fag
qTARUET & SITyTY 9 fFHaT 177 ;

(@) Fa1 TTEITT HT ATFTT HIJ G99,
Usa § fawga AUeardt &=, faws =
aut § agt sareq w0 a@FTa a1 feafaay
TegH AT B fHaral #Y ofesmar & sraqaa
siaaa foer & feamat & 9@ 10 TS
eFeaT Afn @R sea Maearr a7 7
Y 31 gvge yfw A s FF faara
arqafeq g, T awal 9 fa=r agf forar nar
g ;i

(w) afz gf, ar #a7 GIHIT ATEITT FT
Frafea #Y 914 FrAl gawfa § Ifg &
SE I A9 FW FAIE gaqa ufa
STEFT q=AT Y gfee § sroaied g 7

aritor fawre wanen & Trow el (s
gheamr fas) : (7) & (w) wsdm qidior
AsR FEAFA/ANT qfwg@m AT
MIRFE) FIAFA 61 T&T Iged JIHIT &7 &
sfafeadd AAMT & FFqA FT AT HAT
8, T S1TFA & arvavra fafwsq wsal/Fez
wifad &1 1 gargay F snaed 7O ag q
g fagifa Araqee & ey 9T f6y 9
g, faa® ardle |fage wogl qur dwig
FAFT B 75 gfqwa aa aq7 Q4T F g3
F1 25 gfawa agea far svar 1 g7 F14-
FHI & 7T UTEATT &1 (1T zdl
arar g fFT u §

Execution of UNDP India Project for
Low Cost Sanitation

5974. SHRIMATI JAYANTI PATNAIK :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether some UNDP India projects
for low cost sanitation are jointly under exe-
cution in the country ;
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(b) if so, the names of cities/towns in
different States where such UNDP India
low cost sanitation projects are under im-
plementation ;

(c) the number of those projects ; and

(d) the progress made in implementing
those projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (c). At the instance of the Govern-
ment of India, the U.N.D.P. conducted a
feasibility study for introducing low cost
pour flush water seal latrines in 110 small
and medium towns in the States of Assam,
Bihar, Gujarat, Maharashtra, Rajasthan,
Tamil Nadu and Uttar Pradesh, in Phase I.
The names of the towns in each State are
given in statement I. The project reports
of all the seven States were submitted to
the State Governments. All the States con-
cerned have been requested to accord high
priority for introducing low cost sanitary
methods of disposal of human waste in
urban areas and make adequate plan pro-
vision for the same.

The U.N.D.P. has also been requested to
conduct similar feasibility study in respect
of 100towns in the States of Andhra
Pradesh, Haryana, Himachal Pradesh,
Jammu and Kashmir, Karnataka, Kerala,
Madhya Pradesh, Orissa, Punjab, Tripura
and West Bengal and three Union Terri-
tories of Goa, Mizoram and Pondi-
cherry in Phase-II (Statement-IT). The feasi-
bility study is expected to be completed by

April, 1984.

Sanitation is a State subject and the States
have to formulate and implement schemes
for introducing low cost sanitary methods
on a mass scale. The Centre gives loans
to the States to the extent of Rs. 15 lakhs
exclusively for low cost sanitation under the
Integrated Development of Small and
Medium Towns. The Ministry of Home
Affairs have also a scheme under which
financial assistance is provided to States for
conversion of dry latrines and making the
towns scavenger-free. The Housing and
Urban Development Corporation also pro-
vides loans at the concessional rate of 5%
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per annum for providing low cost sanitation
facilities in urban areas for low income and
economically weaker sections of the people.

(d) As sanitation is a State subject, the
progress made in implementing the schemes
regarding introduction of low cost sanitary
methods in urban areas is not readily
available with the Ministry of Works and
Housing.

Statement-I

Towns Selected for UNDP Low Cost
Waterseal Pourflush Latrine Progra-
mme Phase 1

State Town

I. Assam 1. Gauhati
2. Dibrugarh
3. Nowgong
4. Silchar
5. Tezpur
6. Dhubri
7. Karimganj
8. Jorhat

9. Sibsagar
10. Barpeta
11. N. Lakhimpur
12. Nalbari
13. Mangaldoi
14. Jinphu
15. Harlong

Arrah

Chapra
Dhanbad
Katihar
Hazaribagh
Bettiah -
Sasaram
Hazipur
Giridih
Begusarai
Samastipur
Saharsa
Chakradharpur
Dinapur Cantt.
Raxaul

2. Bihar
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1 2 1 2
3. Gujarat 1. Bharuch 4. Tenkasi
2. Godhra 5. Attur
3. Dhoraji 6. Chengalpattu
4, Dharangadhra 7. Coonoor
5. Amreli 8. Pattukottai
6. Wadhwan 9. Gobichettipalayam
7. Deesa 10. Theni Allinagaram
8. Mandvi 11. Panruti
9. Mangrol 12. Sirkali
10. Vyara 13. Turaiyur
11. Radhanpur 14. Kodaikanal
12. Vijapur 15. Aranthangi
13. Prantij
14. Harij 7. Uttar Pradesh 1. Badaun
15. Bansada 2. Maunpathbhanjan
3. Ballia
4, Maharashtra 1. Satara 4. Ghazipur
2. Yeotmal 5. Lakhimpur Kheri
3. Khamgaon 6. Najibabad
4. Hinganghat 7. Deoband
5. Ratnagiri 8. Balrampur
6. Udgir 9. Barabanki (Nawabganj)
7. Umner 10. Baraut
8. Shegaon 11. Mohoba
9. Chiplun 12. Kannauj
10. Sionar 13. Kalpi
11. Chikhali 14.  Almora
12. Rahuri 15. Kherabad
13. Gachinglaj 16. Sikandra Rao
14. Ramtek 17. Pauri
15. Trimbak 18. Fatehabad
19. Srinagar
5. Rajasthan 1. Bhilwara 20. Narendra Nagar.
2. Baran —
3. Gangapur City Statement-II
4. Chittaurgarh
5. Makrana List of towns selected for UNDP low
6. Chomu cost waterseal Pourflush Latrine Pro-
7. Sirohi gramme, Phase I1.
8. Suratgarh
9. Pilani
10. Sanganer State Town
11. Nokhamandi
12. Ramganjmandi
13. Bhawanimandi 1 2
14. Pokaran o
15. Ahor 1. Andbra
L Pradesh 1. Proddatur
6. Tamil Nadu 1. Tamavur 2. Khammam
2. Pollachi ) 3. Nandyal
3. Ambur 4. Mehboobnagar
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1 2 1 2
5. Karimnagar 6. Shoranur
6. Angole 7. Attingal
7. Guntakal 8. Mavelikkara
8. Guddvada 9. Muvattupuzha
9. Anakapalli 10. Palai.
10. Srikakulam
11. Tadepalligudem 7. Madhya
12. Bapatla L Pradesh 1. Durg
13. Madanapalli 2. Satna
14. Adilabad 3. Dewas
15. Dharamavaram 4. Chhindwara
16. Kavvali 5. Neemuch
17. Amalapuram 6. Itarsi
18. Bheemunipatnam 7. Guna
19. Sangareddy 8. Balaghat
20. Gadwal 9. Batul
10. Ambikapur
2. Haryana 1. Fatehabad 11. Narsimhapur
2. Shahbad 12. Mandla
8. Hodal 13. Bhatapara
4, Gharaonda 14. Khurai
5. Kalanaur 15. Sidhi
6. Chhachhrauli
8. Orissa 1. Sambalpur
3. Himachal 2. Puri
Pradesh 1. Dharamsala (Kangra) 3. Baleshwar
4. Balangir
4. Jammu and 5. Jeypore
Kashmir 1. Sopore (Baramula) 6. Baripada
7. Parlakhimidi
5. Karpataka 1. Robertsonpet & Kendrapara
2. Rabkavi Banhatti 9. Barbil
3, Channapatna
4. Daddaballapur 9. Punjab 1. Mansa
5. Chikballapur 2. Jaitu -
6. Sagar 3. Maur
7. Nanjangud 4. Budhlada
8. Basavakalyan 5. Lehragaga
9. Tiptur 6. Bareta (Mandi)
10. Athani
11. Kampli 10. Tripura 1. Udaipur
12. Shorapur (South Tripura)
13. Lakshmeshwar
14. Malavally 11. West
15. Tarikera | Bengal 1. Santipur
| 2. Alipurduar
6. Kerala 1. Trichur 3. Jangipur
2. Badagara 4. Bolpur
3. Ponnani 5. Ghatal
4. Kasargod 6. Arambagh
5, Punalur 7. Murshidabad
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8. Sonamukhi

9. Kurseong
10. Raghunathpur
11. Ramjibanpur
12. Tufanganj

12. Goa 1. Sanguem
Volpai

13. Mizoram 1. Aizawl

14. Pondicherry 1. Yanam

Indo-Bangladesh Panel meet during
1983-84
5975. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of IRRIGATION
be pleased to state :

(a) the number of times Indo-Bangla-
desh river panel meet held in 1983-84 ;

(b) the date-wise venues of discussions ;

(c) the main issues figures in the discus-
sions ; and

(d) the outcome of last meeting ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b).
Duriog the year 1983-84 the Meetings of
the Indo-Bangladesh Joint Rivers Commi-
ssion as given below were held.

Meeting Place Period
1. 25th meeting Dhaka ‘ 18th to 20th July, 1983.
2. 26th meeting New Delhi 13th to 15th Feb., 1984.
3. Resumed 26th mecting Dhaka 29th to 31st March, 1984.

(¢) The main issues that figured in the
discussions during these meetings related

to .—

(i) augmentation of the Ganga flows at
Farakka,

(ii) sharing of the Tista waters,

(iii) problems of embankments and river
training works in common/border

rivers, and

(iv) utilisation of waters of small common/
border rivers. i

(d) The Joint Press Statement issued on
31.3.84 after the last meeting is at annexure
laid on the Table of the House. (Placed in

Library. See No. LT-8079/84)

Pulses Prodaction

5976. SHRI BRAJA MOHAN MOHAN-
TY : Will the Minister of AGRICUL-
TURE be pleased to state : }

(a) the production of pulses during the
preceding three years and whether produc-
tion is lagging behind the Sixth Plan target ;

(b) whether any proposal to iniport
pulses is under Governments consideration ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
production of pulses during the preceding
three years is as under :

(’000 tonnes)
1980-81 10626.8
1981-82 11507.2
1982-83 11569.3
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The Sixth Plan target is 14500.0 thousand
tonnes.

(b) and (c). According to Import Policy,
1983-84, pulses can be imported under
Open General Licence by all persons.

Area under dry land farming

5977. SHRI NAVIN RAVANI: Wil
the Mminister of AGRICULTURE be pleased
to state :

(a) the total acreage under dry land
farming in the country ;

(b) the names of crops being grown in
dry land farming ; and

(c) what steps are being taken to popu-
larise this project in near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Out
of about 143 million hectares of net sown
area in the country, about 105 million hec-
tares are dryland.

(b) Dryland farming is practised under
diverse agroclimatic conditions. Crops
such as millets, coarse grains, pulses, oil-
seeds, cotton, paddy, wheat, etc., are grown
in various regions depending upon local
situations.

(c) Measures such as contour bunding,
terracing, land levelling, rain water manage-
ment including run off management,
improved cropping systems, afforestation,
pasture development, horticultural planta-
tions, etc., are being popularised under
watershed development approach.

Experiment to cultivate soyabean and
sunflower for edible oil production

5978. SHRI NAVIN RAVANI: Will
the Minister of AGRICULTURE be pleased
to state :

(a) the names of the States in which
experiment has been made to cultivate
soyabean, sunflower for producing edible
oil seeds in the country ;

(b) the result achieved ; and

(c) what steps are being taken to increase
the cultivation of these seeds to solve the
problem of edible oil in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
cultivation of soyabean and sunflower for
producing edible oilseeds in the country is
being done in the following States under
the Centrally Sponsored Schemes :

Crop States
Soyabean Madhya Pradesh, Uttar Pradesh, Bihar,
Rajasthan, Gujarat, Himachal Pradesh,
Sikkim.
Surflower Andhra Pradesh, Karnataka, Maha-

rashtra, Orissa, Tamil Nadu, Uttar
Pradesh and West Bengal.

(b) The State-wise production of soya-
is as under

bean and sunflower for the last two years
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Soyabean
(Production in *000 tonnes)

States 1981-82 1982-83
Gujarat 4.5 4.5
Madhya Pradesh 350.0 358.6
Uttar Pradesh 101.8 117.4
Others 10.2 10.4
All India 466.5 490.9
Sun flower
Andhra Pradesh 2.9 4.0
Karnataka 50.2 63.7
Mabharashtra 92.1 115.0
Tamil Nadu 7.4 35.6
Uttar Pradesh 4.4 4.4
Others 2.0 2.0
All India 159.0 224.7

(c) A special project on soyabean in
Madhya Pradesh and the Centrally Spon-
sored Schemes for the development of
oilseeds including soyabean and sunflower
are being implemented in potential States.
Incentives by way of subsidies on various
items of inputs are being provided under
these project/schemes to attract the farmers
to cultivate these oilseeds in the country.

IaT HIW A AHIYT A afemar-qioon
a3 w1 fawtor

5979. st gl vaa: s Fiw @
ag aaTy & FAT F4 fF

(%) AT 930 HAAITH 1978 H AT

@ rcr—

srgfataa afemar-ficur agw & faafo 14
AT AgA & fag A% FATAT § G
qTeq FT JY TEI1T 98T IR R qridvag
T ST AT AT ;

(@) ITFT qF F1 9 3 § fyerva
F &7 HTT ¢ ;

(7) #T T F AW § e H
ST g # fawra  sxifaa graon & gfa-
MY F & F q9 q9g7 F G4 F7 @-
QT T FWT T F F7 foig fowar §
fora® woerss av (deewr) sfafaam
sarsAat & fau gifvees ofone freg
qhd & ; 4% |
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(%) 77 g% & fag Asd %9 aF 2 fau
STA &Y 7T g 7

Ffa o § vwm W@ (s Qv
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fraw, 1980 F agd oWl aF UST GIHIT
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(a) swa & ag &rar |
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Implementation of TRYSEM

5981. SHRI G.Y. KRISHNAN : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether Government are assisting
the programme of Training of Rural Youth
for Self-Employment in the country ;

(b) if so, the State-wise break up of
funds allotted for TRYSEM during last
three years ;

(¢) the number of youths proposed to
be trained under this scheme in various
States ;

(d) the details regarding the number of
youths who have been trained so far, State-
wise ; and

(e) the State-wise targets for the year
1984-85 ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DLEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) No separate allotment of funds is
being made for TRYSEM which is a part
of Integrated Rural Development Pro-
gramme (IRDP). Recurring expenditure
on stipends, honoraria etc. are met out of
normal IRD allocations and no state-wise
allotment of funds is made under TRYSEM.,

(c) to (e). On an average, 40 rural youth
are to be trained under TRYSEM in each
block annuuliy. Details are shown in the
Statement laid on the Table of the House.

Statement
State/U.T. Annual Target @ No. of Rural Youth trained in
Sixth _ Plan
1980-81 1981-82 1982-83 1983-84
(upto Dec. 83)
1 2 4 5 6
1. Andhra Pradesh 12960 14237 6222 14609 9353
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1 2 3 4 5 6
2. Assam 5360 816 4253 4949 1999
3. Bihar 23480 3164 16854 13156 11690
4. QGujarat 8720 14616 5693 12178 6003
5. Haryana 3480 4066 1386 2762 1536
6. Himachal Pradesh 2760 1818 1835 3025 1975
7. J aqd K 3000 723 1836* 7644 1712*
8. Karnataka 7000 5014 4437 5131 NR
9. Kerala 5760 1707 11887 3985 4792*
10. Madhya Pradesh 18320 8626 21135 36040 7577*
11. Maharashtra 11840 5578 8932 4466 4200*
12. Manipur 1040 562 112 486% NR
13. Meghalaya 960 NR NR 5 NR
14. Nagaland 840 105 305 519 'NR
~15. Orissa 12560 3470 4934 8423 6053
16. Punjab 4680 1880 8671 16535 11;66
17. Rajasthan 9280 8160 21318 26796 10255
18. Sikkim 160 NIL 10 135 124
19. Tamil Nadu 15080 16297 61117 40468 8284
20. Tripura 680 1409 NR NR 274
21. Uttar Pradesh 35040 29619 27925 28832 15793
22. West Bengal 13400 396 127 3402 NR
Union Territories 3
23. A and N Islands 200 14 15 NR NR
24. Arunachal Pradesh 1920 . 16 NR 27 6
40 31 40 78 NIL
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1 2 3 4 5 6

26. D and N Haveli 40 NI NIL 73 39
27. Delhi 200 233 .88 958 396
28. G. D. and Diu 480 42 2785 2634 591*
29. Lakshadweep 200 NI NI NR NIL
30. Mizoram 800 NI NI 10 418
31. Pondicherry 160 13 6 29 51

All India 200440 122612 202417 244526 104887

NR—Not Reported, NI—Not Implemented
* —Incomplete Information

@ —The target is the same every year including 1984-85.

Irrigation projects  sanctioned  for Government to various projects during last
Madhya Pradesh during Sixth Plan four years of current Five Year Plan ?
period

THE MINISTER OF STATE OF THE
MINISTRY OF IJRRIGATION (SHRI

5982. SHRI  PRATAP ”gg;\gf RAM NIWAS MIRDHA): (a) and (b).
SHARMA : Will the Minister o " Two major and 15 medium irrigation pro-

TION be pleased to state : jects were accepted by the Planning Commi-
ssion for Madhya Pradesh during Sixth Five
Year Plan. The details of these projects .
are given in Statement-I.

(a) how many medium and major irri-
gation projects bave been sanctioned by
Government for Madhya Pradesh during

Sixth Five Year Plan period ; (c) The details of financial allocation to
various projects during the last four years

(b) the details of these projects ; and of the current Five Year Plan and their
target for completion are given in State-

(c) the schedule for completion and ment-1I laid on the Table of the House,

details of financial allocations made by (Placed in Library. See No. LT-8080/84).
Statement-1

Detalls of Projects approved by Planning Commission for Madhya Pradesh during 6th Five
Year Plan.

S. No. Name of Project Latcest Estimated Annual Irrigation

Cost Potential
1 2 3 4 i

Mdlﬂpurpose and Major Projects :

1. Halali Project 1266 37.2
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1 2 3 4
2, Rajghat Dam 14523 97.2 (MP’s share)

Medium Project :

1. Bah Irrigation Project
2. Sagar Irrigation

3. Doraha Tank

4, Kaliasote Irrigation
5. Tiller Dam

6. Budhna Nalla

7. Lakhundar Dam

8. Chirpani

9. Koserteda Reservoir
10, Kunmari Lift Irrigation
11. Bandia Nalla
12. Kanhargaon Tank

13. Dokariya Tank
14. Dejla Dewada Tank
15. Bernai Tank

Provision of Drinking Water in Orissa

5983, SHRI ARJUN SETHI : Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) whether Government have noticed
that during the first four years of the Sixth
Five Year Plan period no improvement in
the provision of drinking water in the urban
and semi-urban areas of Orissa has taken
place and no new scheme has been taken
up to augment water supply arrangements
in those areas §

(b) if so, the reasons therefor ; and

2700 11.0
2400 9.7
500 2.8
2600 11.0
1600 6.0
600 2.3
1000 4.0
1180 8.0
2700 9.5
120 3.9
600 2.5
800 3.7
230 29
1877.4 12.1
522.55 2.8

(c) the steps Government propose to
take to provide drinking water in the
remaining years of the current plan in that
areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF):
(a) to (¢). Water supply is a State subject
and schemes for providing drinking water
are formulated, implemented and monitored
by the States themselves. The Centre only
supplements the efforts of the States by
providing grants-in-aid to States/Union
Territories under the Centrally sponsored
Accelerated Rural Water Supply Programme
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for covering the identified problem villages
only. There is no Central scheme for pro-
viding water supply in urban areas. The
information regarding schemes taken up for
augmenting water supply in urban areas in
Orissa and other details are, therefore, not
available with the Minpistry of Works and
Housing.

Railway Siding at Ranital Railway
Station to Minimise Loss in F.C.].

5984. SHRI ARJUN SETHI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Ministry of Railways have
submitted the layout to his Ministry fora
railway siding for Food Corporation of
India Depot at Ranital Railway Station in
Orissa in order to prevent the loss due to
pilferage, demurrage, etc. ;

(b) if so, the details of the project there-
of ; and

(c) the specific time by which it will be
completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Yes, Sir. The layout
plan submitted by Railways has been appro-
ved and resubmitted to Rajlway authori-
ties for working out detailed estimate. The
project envisages construction of holding
line and spurs to cnable full rake handling.

(c) The completion period of this project
will be indicated by the Railways in the
detailed estimate and will commence from
the date of deposit of estimated cost of the
siding with the Railways.

Progress of Land Reforms

5985. SHRI SANAT KUMAR
MANDAL : Will the Minister of RURAL
DEVELOPMENT be pleased to state ;

(a) whether even with the Sixth Plan
period about to end, not much progress has
been made in effecting land reforms ;

APRIL 2, 1784
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(b) if so, the reasons therefor ; and

(¢) what time-bound programme has
been chalked out in this behalf ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) to
(¢). No, Sir. Considerable work has been
completed in the land reforms programme.
All the inter-mediary systems, with minor
exceptions, have been abolished all over the
country. Security of tenure has been pro-
vided for in the tenamcy laws of all the
states. Provisions for conferment of owner-
ship rights on the generality of tenants and
share-croppers have been made in the laws of
most of the states of the country. Laws for
imposition of ceiling upon land-holdings
have been enacted for all the states of the
country in the light of the national guide-
lines issued by the Government of India in
1972 on the basis of the recommendations
of the Chief Ministers’ Conference. 989,
of the returns filed by land-owners who were
assessed prima facie to be holding surplus
land according to these laws, have already
been disposed of. This has led to the declara-
tion of nearly 43 lakh acres of land as
surplus ; out of this 2% lakh 38 thousand
acres have been taken possession of. Of
this area 20 lakh 72 thousand acres have
already been distributed to nearly 15.5 lakh
beneficiaries.

The States have been requested to take u;')
effective measures for disposal of the remain-
ing returns and to monitor cascs pending
in the courts relating to surplus land. For
this purpose certain specific measures such
as the setting up of monitoring cells in the
districts where there are a large number of

cases involving big surplus areas, have been
suggested.

Meghalaya and Nagaland do not have
laws on the lines mentioned above as land
is largely held by the community there.

Allocation of Funds for Rural
Development

5986. SHRI LAKSHMAN MALLICK :

Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government are givin8
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financial assistance to the States for cons-
truction of roads, tubewells, ponds,
dispensaries and school buildings ;

(b) if so, the details of about allocated
to various States during last three years,
particularly to the drought prone areas ;

(c) whether some cases have been
brought to the notice of Government that
States have not utilised the allocated amount
or diverted it for other purposes ; and

(d) ifso, the namés of such States ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRTI HARINATHA MISRA) : (a) Works
such as the construction of roads, tubewells,
ponds, dispensaries and school buildings can
be taken up under the National Rural

CHAITRA 13, 1905 (SAKA)
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Employment Programme (NREP) and the
Rural Landless Employment Guarantee
Programme ( RLEGP) of this Ministry. The
expenditure under NREP is shared on
50 : 50 basis between the Centre and the

States. The RLEGP is fully financed by the
Centre.
(b) to(d). The details regarding the

State-wise allocation made under the NREP
as well as the utilisation of these allocations
for 1981-82 and 1982-83 and the allocation
for 1983-84 are indicated in Statement-I.
The RLEGP has commenced during 1983-84
and the details of the State-wise allocation
made under this programme are indicated
in Statement-II. However, no specific allo-
cation is made to the drougnt prone areas
under these programmes. No report has
been received about the diversion of the
allocated amount for other purposes.

Statement-1

Statement showing the allocation of resources under NREP and utilisation thereof
including the value of foodgrains during the years 1981-82 to 1983-84

(Rs. in lakhs)

8. Karnitaka

SI. States/UTs. e 1981-82 1982-83 1983-84
No. Resources Resources Resources Resources Resources
allocated utilised allocated utilised allocated
1 2 3 5 6 7
1. Andhra Pradesh 3792.00 3516.99 3966.00 3977.84 990.00
2. Assam 800.00 532.00 800.00 591.93 216.00
3. Bihar 4840.00 2579.42 5080.00 5137.65 1425.00
4. Gujarat 1120.00 489.40 1180.00 1688.68 320.00
5. Haryana 320.00 307.03 320.00 308.11 84.00
6. Himachal Pradesh 240.00 197.07 240.00 212.03 60.00
7. Jamimu and Kashmir 320.00 227.95 320.00 240.76 75.00
1656.00 . 192.58 1748.00 2614.24 470 00
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1 2 3 4 5 6 7
‘__9. Kerala ' _ 16;8.00 _ 1719755 _lé94.00_ _1265._5_8 _476.0(7 |
10. Madhya Pradesh 2640.00 2846.62 2780.00 3171.58 780.00
11. Maharashtra 2840.00 3855.40 2996.00 1579.24 790.00
12. Manipur 40.00 1.70 40.00 29.¢6 11.00
13. Meghalaya 40.00 —_ 40.00 33.50 15.00
14. Nagaland 40.00 49.00 40.00 42.27 10.00
15. Orissa 1640.00 1476.22 1730.00 1283.62 450.00
16. Punjab 504.00 702.84 532.00 500.23 135.00
17. Rajasthan 936.00 1162.35 984.00 934.67 240.00
18. Sikkim 32.00 9.43 32.00 20.68 8.00
19. Tamil Nadu 2960.00 2629.13 3120.00 4214.06 890.00
20. Tripura 120.00 159.70 120.00 126.30 33.00
21. Uttar Pradesh 6680.00 6079.37 7026.00 7257.49 1705.00
22. West Bengal 2696.00 1934.84 2828.00 3401.80 770.00

Union Territories
23. A and N Islands 32.00 11.31 32.00 21.79 8.00
24. Arunachal Pradesh 32.00 0.78 28.00 12.34 8.00
25. Chandigarh 8.00 - 8.00 2.76 2.00
26. D and N Haveli —_ — 16.00 0.24 4.00
27. Delhi — —_ 4.00 Nil 4.00
28. Goa, Daman and Diu — — 32.00 21.10 9.00
29. Lakshadweep — — 8.00 3.06 2.00
30. Mizoram 32.00 14.10 32.00 52.39 8.00
31. Pondicherry 32.00 3.24 32.00 18.30 8.00

G. Total 36000.00  31798.02 37808.00 38763.90  10000.00

Note : Figures in Col. 3, S and 7 vary from the amounts actually released to the
States. The releases to the States were made on the basis of the u.jlisation
reported by them and the States matching provisions made in their budge:

etc.
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Statement indicating allocation to States|
UTs under Rural Landless Employment
Guarantee Programme during 1983-84

(Rs. in lakhs)

SI. No.  States/UTs 1983-84 out of
100,00.00
(lakhs)
1 2 3
1.  Andhra Pradesh 990.00
2, Assam 216.00
3.  Bihar 1425.00
4, Gujarat 320.00
o Haryana 84.00
6. Himachal Pradesh 60.00
7. Jammu and Kashmir 75.00
8. Karnataka 470.00
9. Kerala 470.00
10. Madhya Pradesh 780.00
11. Mabharashtra 790.00
12. Manipur 11.00
13. Meghalaya 15.00
14. Nagaland 10.00 .
15. Orissa 450.00
16. Punjab 135.00
17. Rajasthan 246.00

Writien Answers 2718

1 2 3
18. Sikkim 8.00
19. Tami] Nadu 890.00
20. Tripura 33.00
21. Uttar Pradesh 1705.00
22. West Bengal 770.00
Total States (A) 9947.00

Union Territories

23. A and N Islands 8.CO
24. Arunachal Pradesh 8.00
25. Chandigarh 2.00
26. Dadra and Nagar Haveli 4.00
27. Delhi 4,00
28. Goa, Daman and Diu 9.00
29, Lakshadweep 2.00
30. Mizoram 8.00
31. Pondicherry 8.00
Total UTs (B) 53.00
Total States (A) 9947.00
Total UTs (B) 53.00
Grand Total 10000.01
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Completion of Rural Development
Projects through States

5987. SHRI LAKSHMAN MALLICK :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government have completed
any rural development projects through the
State Governments ; and

(b) if so, the names of such States where
such projects have been completed during
the last three years ?

THE MINISTER OFF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b). The major centrally sponsored rural
development programme like the Integrated
Rural Development Programme  and
National Rural Employment Programme
are under implementation in all States and
Union Territories, These are on-going pro-
grammes during the Sixth Five Year Plan
implemented through the State Governments
and Union Territory Administrations.

New Policy for Milch Cattle

5988. DR. VASANT KUMAR PANDIT :
will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are framing a
new policy regarding protection of milch-
cattle, indigenous methods of breeding,
production of draught animals and amend-
ment of rules regarding slaughter animals

for food ;

(b) whether Government have decided to
form a National Animal Board to achicve

the above purpose ;

(c) if so, the details of the functions,
duties and objectives of the Board ; and

(d) the personnel and representatives
who will form this Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) There is no proposal to form a
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National Animal Board during the 6th Five
Year Plan.
(c) and (d). Does not arise.

Malformation in Mangoes in
Northern India

5989. DR. VASANT KUMAR PANDIT :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether an incurable disease called
“malformation” is growing in an endemic
form affecting all the varieties of famous
mango fruit in North-Iadia ;

(b) the findings of the research done to
prevent and control this disease by the
Indian Agriculture  Research Institute,
Indian Council of Agriculture Research,
Indian Institute of Horticultural Research
and others on this serious problem

(¢) whether it is a fact that according to
Prof. Dr. Rao on IARI, this disease has also
entered South India and is affecting southern
varieties of mango ;

(d) the steps Government have taken to
prevent and control this disease as also its
spreading to other parts of the country ;
and

(e) whether Government would take
legislative measures on the lines of pest
diseases to check the spread of this disease to
other parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
(b) As aresult of the work done at the
Indian Agricultural Research Institute, New
Delhi and Indian Institute of Horticultural
Research, Bangalore under the Indian
Council of Agricultural Research, it has
been found that one spray of 200 ppm NAA
or Planofix in the month of October
followed by deblossoming at bud burst stage
in the month of February-March is effective
in reducing the incidence of mango mal-
formation.

(¢) In South India the incidence of mango
malformation is negligible.
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(d) The State Governments have been
advised to take all the required preventive
measures viz. mechanical, (pruning of in-
fected parts), spraying of affected seedlings/
trees with fungicides ; and also not to export
disease affected seedlings/plant material to
other States.

(e) Legislative measures to check the
spread of this disease to other parts of the
country may not be advisable without a
clear knowledge of the aetiology of the
malformation.

Sugar Quota of States

5990. SHRI AR, MALLU : Will the
Minister of FOOD AND CIV L SUPPLIES
be pleased to state :

(a) the criteria adopted by Central
Government for distributing sugar quota to
various States ; and

(b) the quantity of the sugar imported
during the last two ycars and distributed to

various States, particularly to Andhra
Pradesh ?
THE DEPUTY MINISTER IN THE

DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The existing State-wise
monthly levy sugar quotas cffective from
October, 1983 are based on 425 grams of
per capita availability per month for the
projected population as on 1.10.1983. How-
ever, in the case of a few Union Territories
and the Srate of Nagaland, the earlier
monthly quotas gave a higher per capita
availability and hence the same was taken
into account for fixing their revised quotas
with effect from October, 1983.

(b) No sugar was imported in the last
two calendar years thatis 1982 and 1983
and, therefore, the question of its distribu-
tion to the States including Andhra Pradesh
does not arise. -
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Project on Propagation of Water Con-
servation/Harvesting Technology for
Dry Land Areas

5991. SHRT AMARSINH RATHAWA :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether a Central Sector Pilot Pro-
ject on propagation of water conservation/
harvesting technology for dry farming areas
has been taken up in the country ;

(b) if so, the names of the districts and the
States which have been selected and the
results achieved ;

(¢) whether any direction has been issu-
ed by Central Government to the State
Governments for the development of dry
farming in the States ;

(d) if so, the details thereof and the res-
ponse of the State Governments thereto ;
and

(e) the steps being taken to introduce dry
farming scheme in Gujarat and the names
of the districts chosen for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(b). Yes, Sir. A Pilot Project has been laun-
ched in [983-84 in the States and districts
given at statement attached. This is a
natural resource building project and bene-
ficial results will accrue in due course.

(c) and (d). Guidelines indicating broad
frame work of the scheme—selection of
project area, programme contents, project
formulation, implementation, financing
pattern etc., have been sent to all the parti-
cipating States. Their response is positive
and they have initiated action to launch pro-
jects in the field.

(¢) Comprehensive watershed develop-
ment programme is being introduced under
this scheme in Sabarkantha district in
Gujarat.
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Statement
Statement showing States and Districts
S. No. States Districts
3 Andhra Pradesh 1. Medak
2. Bihar 2. Ranchi
3. Gujarat 3. Sabarkantha
4. Haryana 4, Ambala
S. Mohindergarh
5. Himachal Pradesh 6. Una
6. Karnataka 7. Mysore
7. Kerala 8. Palghat
8. Madhya Pradesh 9. Chhatarpur
10. Raipur
9. Mabharashtra 11. Beed
10. Orissa 12, Koraput
11. Punjab 13. Hoshiarpur
12. Rajasthan 14, Kota
13. Uttar Pradesh 15. Jhansi
16. Hamirpur
17. Jalaun
14. West Bengal 18. Baokura
15. Tamil Nadu 19. Tirunelveli
g fagr ¥ o= vetn = fawa 9 eratfa s &1 a7 3% Ifaa fawmg

T 8T F a7 FIX § ;

5992. =it wwat ey wuwx : 3u7 Fiw

HAY ag G &1 FAT F [

(@) q@ &= afvsm gvam=a faor § aw
AT AT 9T ryifed FNA-F1 F ST FY

(%)7ar sa fagr & 941 § &, @9 g5 g9 wqrqqr g5 2; an
€9 § ATH, A1, FCEd Al Fd arfg ward
qTAT ¥ Qar g & s ufe &, ar g7 &l () afz sra a% agi fed Q& Svn )
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TATYAT AT §E &, A1 ITH FAT HIXT G ?

gfy dawm § Twa w1 (0 ATE
awart) ; (F) 3w fagie & sl 7 &4,
" fairg = & arw, A=, g, FAT A0S,
AT AT H A 907 & 1 399 fAgie &
Fatl 3 ®er FeqTRA HTIW F AFATT ATTHH
sred i afegesor 72 g1

(@) gt seqree forer & srrw qar S=0
g7 grafea gearel & fafanin & fau &aa
uF gfaz, salq A9 Agaq GF THET I
% JSAT3T AZHTIN HY, 743 3 |

() = 3o fagre & faat & qgar &
ar afvaeszor gfae fazar &, aa: gadT
S &1 71 g1 |

Unemployment Problems among Rural
Women

5993, SHRI CHHITTUBHAI GAMIT ;
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government are aware of the
serious unemployment problem among the
rural women in the country ;

(b) whether Government propose to take
some special measures in the matter, exclu-
sively for rural women ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (c).
It is in recognition of the problem of under
and unemployment amongst both men and
women that many rural development sche-
mes such as Integrated Rural Development

Programme, National Rural Employment Pro-

gramme, Rural Landless Employment Guar-
antce Programme ctc, have been formulated
and implemented by this Ministry. Under the
Integrated Rural Development Programme,
instructions to have maximum number of
women as beneficiaries have been issued,
The number benefited is being monitored,
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Under the Scheme of Training of Rural
Youth for self-Employment {TRYSEM) a
target of assisting at least 1/3rd women
beneficiaries amongst trainees has been pre-
scribed. A new scheme (the Development
of Women and Children in Rural Areas) has
been formulated in order to provide those
supportive services which would enable
women to take up income generating self or
wage employment. This scheme is under
implementation as a pilat project in selected
districts in the country.

Popularising use of Inputs for Enhancing
Production of Pulses

5994, SHRI B.V. DESAI :
SHRI P.M. SAYEED :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Centre has advised State
Governments to organise extensive cam-
paigns to popularise the use of inputsin
pulses production ;

(b) if so, whether targets have been fina-
lised by the Union Government for use of
improved seeds, phosphatic fertilisers, pesti-
cides etc. in important pulse producing
districts ;

(¢) whether a scheme which includes
the Centrally sponsored scheme for deve-
lopment pulses and Central sector schemes
for mini-kit distribution and production of
quality seeds and training has already been
implemented ;

(d) if so, to what extent the scheme has
been implemented ;

(e) the amount earmarked for implemen-
tation of this scheme ; and

(f) what assistance will be provided by
the States in this regard ?

THE MINISTER. OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Government of India have fixed targets

of improved seeds, fertilisers including phos-
phatic fertilisers and  pesticides for .983-%«
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as 4 lakhs quintals, 72 lakh tonnes and 72
thousand tonnes respectively. The figures
of fertilizers and pesticides are meant for all
crops including pulses.

(c) to (e). Yes Sir. Government of India
is rendering assistance under the Centrally
Sponsored Scheme on Development of
Pulses by way of providing subsidies on
certified/truthfully lebelled seeds, plant pro-
tection chemicals, equipments and opera-
tional charges, rhizobium culture, laying out
of demonstrations, , production of breeders’/
foundation seed and irrigation and publicity
charges for production of summer moong.
Under the Central Sector Scheme, seed
minikits of pulses are distributed free of cost
to the farmers. Funds have also been pro-
vided for multiplication of breeders’ seed
and training programmes under this scheme.
Financial assistance provided under the
above scheme is detailed below :

(1) Centrally Sponsored Scheme on Develop-
ment of Pulses
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Year Amount
(Rs. in lakhs)

1980-81 282.57
1981-82 309.09
1982-83 387.81
1983-84 350.00

(2) Central Sector Scheme

(i) Minikit Demonstration Programme

1980-81 Nil

1981-82 22.86
1982-83 77.78
1982-84 80.00

(it) Production of Breeders’ seed and

Training
1980-81 2.17
1981-82 3.39
1982-83 2.16
1983-84 2.00
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(f) The State Goverrment provide assis-
tance on 50:50 basis for demonstrations,
production of brecders’ seed, plant protec-
tion chemicals and equipments and rhizo-
bium culture under the Centrally Sponsored
Scheme on Development of Pulses only.

Offer of Food to United Nations World
Food Programme

5995. SHRI B.V. DESAI : Will the Mini-
ster of AGRICULTURE be pleased to
state :

(a) whetheritisa fact that India has
offered Rs. 1.5 crore worth food to United
Nations World Food Programme ;

(b) if so, the quantities and qualities that
will be supplied by India to them ;

(c) if so, whether the figures marked 12.1
per cent increase over India’s contribution

to the World Food Programme during 1983-
84 ;

(d) if so, how many countries have made
the offers to the United Nations World
Food Programme ; and

(e) how this is being utilised by the
United Nations World Food Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) India has
announced its contribution of 1.76 million
US dollars to the World Food Programme
(WFP) for the biennium 1985-86 (correspon-
ding to the financial year 1985-86 and 1986-
87) to be met in terms of commodities.

(b) The entire Pledge will be met in terms
of commodities which include tea, dry fish,
canned fruit and sugar. The quality and
quantity to be supplied shall be determined
by WFP from time to time.

(¢) Yes, Sir.

(d) Fifty two countries announced their

contribution to the World Food Programme
in the eleventh Pledging Conference held in
New York in March, 1984.

(¢) The World Food Programme pro-
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vides food assistance for member countries
for developmental programmes, nutritional
and feeding programmes and for meeting
emergencies—natural or man-made.

Excise Duty Relief to Fishing Vessels

5996. SHRI B.V. DESAI: Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether the major change in the exist-
ing policy of excise duty has helped the

fishing vessels also ;

(b) if so, whether under the comprehen-
sive proposal prepared by his Ministry,
excise relief is likely to be extended to the
small mechanised vessels of less than 13.7
metres in length ;

(c) if so, the extent to which these excise
relief will be beneficial to the small fishing
vessels ; and

(d) the other concessions being given to
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) There
has been no major change in the scheme of
exemption of excise duty on HSD used by
fishing vessels in the last three years.

(b) The existing relief on excise duty on
H.S.D. to the fishing vessels of not less than
13.7 metres in length and 150 BHP is being
maintained at present.

(¢) Does not arise.

(d) Financial assistance is provided by
some States/Union Territories and banks to
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the fishermen to own their own boats and
gear.

National Seeds Corporation Programme
for Increased Production

5997. SHRI B.V. DESAT : Will the
Minister of AGRICULTURE be pleased to
state .

(a) whether the National Seeds Corpora-
tion (NSC) has launched a massive pro-
gramme for increased production, process-
ing and distribution of certified seeds of
cereals, oilseeds etc. ;

(b) whether at present the Corporation is
handling as many as 230 varieties of 70
crops ;

(c) if so, whether several measures have
been taken to improve the quality of seeds
besides creating facilities for high standard
storage and distribution to avoid incidence
of pests and diseases ;

(d) if so, the details of the massive pro-
grame that is likely to be taken up during
1984 ; and

(¢) the extent to which the programme
initiated in 1983 has been successful ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) 244 varieties of 70 crops are being hand-
led at present by the National Seeds Cor-
poration.

(¢c) Yes, Sir.

(d) The details are indicated below :

(Production in lakh Qtls.)

1982-83

Crop 1983-84 1984-85
(Actual Achievement) (Estimated) (Target)
Cereals 4.90 7.75 10.40
Qilseeds 0.17 0.30 0.57
Others 0.63 1.15 1.59
Total 5.70

9.20 12.56
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(e) the target for 1983-84 was 10.00 lakh
quintals, against which achievement is likely
to be 9.20 lakh quintals.

Marine Fishing in West Bengal

5998. SHRI R.P. DAS : Will the Mini-
ster of AGRICULTURE ULe pleased to
state :

(a) whether Government are aware of the
fact that marine fishing in West Bengal
could not record any significant progress for
want of harbour facilities for the fishing
boats ;

(b) what Government have so far done
in regard to development of fisheries in the
State ;

(¢) whether Government Of West Bengal
have been awaiting approval of the Fraser-
gunge Fishing Harbour Project ; and

(d) if so, when it will get approval ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Fish
production from the Marine sector in West
Pengal for the last 3 years is given below :

1981 —_ 28,000 tonnes

1982 — 3 ] ,UOO ’»

1983 - 33,000 ,,
(Target)

However, lack of adequate landing and
berthing facilities in Upper East Coast of
India including West Bengal has becen a
constraint for the growth of mechanised
fishing fleet.

(b) A major fishing harbour at Roychowk
and a landing jetty at Namkha#a sanctioned
by Govt. of India have become operational.
A minor fishing harbour at Digha in Midna-
pore district is under construction. Admi-
nistrative approval for four small landing
centres at Junput, Jalda, New Jalda and
Kharpai bas recently been issued.

Apart from various schemes under State
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Plan for development of fishing in West
Bengal, the following important Centrally
Sponsored Schemes are also in operation :

(i) Inland Fishery Project under which
Fish Farmers’ Development Agencies
have been set up,

(ii) National Fish Seed Development Pro-
gramme,

(ii1) Inland Fishery Statistics Programme

(iv) Subsidy on Group Accident Insurance
of active fishermen.

(v) Techno-Socio-Economic Survey of
Fishermen

(vi) Brackish
gramme.

Wiiter Development  pro-

(¢)and (d). The Project proposal has
been circulated to the Appraisal Agencies
before taking investment decision.

Shoriage of Surgical Reguisites for Vete-
rinary Units in West Bengal

5999, SHRI R.P. DAS : Wil the Mini-
ster of AGRICULTURE be pleased to
state :

(a) in view of price escalation and there-
fore shortage of medicines and surgical
requisites for different veterinary units of
West Bengal, whether Union Government
have any proposal for subsidising these items
for proper health care of livestock popula-
tion of all the State Veterinary units, aid
centres, dispensaries, mobile clinics etc. ;
and

(b) if so, when this will be given effect
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
The purchase and supply of veterinary
medicines and surgical requisites for veteri-
nary units in West Bengal is arranged by the
State Government. Union Government is
providing Central assistance for a number of
schemes in the field of Animal Health in
West Bengal. However, there is no pro-



293 Written Answers

posal for subsidising the price of veterinary
medicines and surgical requisites.

Indravati Project

6000. SHRI RASABEHARI BEHERA :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) the final objective of the Indravati
Project of Kalahandi, Koraput of Orissa and
how much time and money will be required
to complete the project ;

(b) the time and money already spent
and the results achieved so far;

(c) whether global tender for Indravati
Power Projects has been finalised ; and

(d) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The refe-
rence is presumably to Upper Indravati
multipurpose Project of Orissa. The project

envisages irrigation benefits to an area of

1.86 lakh hectares anpually and average
power generation of 227 MW at 1009, load
factor (Installed capacity of the Power
House 600 MW).  The project is estimated
to cost Rs. 554.83 crores and is programmed
to be completed in 13 years starting from
1978 i.e. by 1990-91.

(b) About 5 years have elapsed since the
project works were started in 1978 and an
expenditure of about Rs. 61 crores is antici-
pated t be incurred on the project upto
March, 1984.

The progress of works upto January, 1984
as reported by the Government of Orissa
are as under :—

(a) Indravati Dam

(1) Masonry work .. ie 61%

(ii) Concrete and masonry .. 8%
in Saddle dam

Dykes

Earth filling in the dykes ..  88Y%
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{b) Canal

Excavation of Left Main Canal
upto 15 km.

(c) Power Portion

(i) Excavation of Head Race 61%
Channel

(ii) Power House excavation .. 33%

(ifi) Excavation of Tail Race 8%
Channel

(c) and (d). Tender documents in res-
pect of four dams, head race tunrel and
generating sets liave so far been sent by the
State authorities to the World Bank for
their scrutiny.

Multinational Companies and Industrial
Houses in Fishing Trade

6001. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the pames of the multinational com-
panies and big indusirial houses which are
engaged in fisbing trade ;

(b) the number of trawlers
each such compauny ;

owned by

(¢) the area of the sea in which they are
allowed to catch fish ;

(d) what steps are being taken to safe-
guard the interest of small fishermen in the
country ; and

r

(¢) whether any company has applied for
entering in this trade and if so, the name of
such company and the action taken there-
on 7

THE MINISTER OF STATE._IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
A statement is enclosed.

(c) Allalong the sea except the area
specified for traditional and small mechanised
boats under the State Legislation.

(d) In order to safeguard the interest
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of small fishermen in the country, Govern-
ment communicated to all the maritime
States/Union Territories a model bill regar-
ding marine fishing regulation and advised
them to demarcate the area of operation of
traditional fishermen, mechanised boats and
deep sea vessels. Some of the State Govern-
ments/U T’s have already eracted suitable
legislation in this regard.

(e) Information is being collected and
will be placed on the Table of the Sabha.

Statement

(a) and (b). Marine Product Export
Development  Authority (MPEDA) has
reported that the six multinational compa-
nies and nine big houses registered with them
are now engaged in fish export trade. Their
names and number of trawlers owned by
each company is indicated below—
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Multinational No. of vessels
companies | owned (20 M
and above)
1 2
1. M/s. Britannia Sea Foods 3
2. M/s. Indian Tobuacco 2
Company Ltd.
3. M/s. Rallis India Ltd. Nil
4. M]/s. Union Carbide 8
India Ltd.
5. M]/s. Hindustan Lever Ltd. Nil
6. M/s. WIMCO Ltd. Nil
Big Business Houses
1. M/s. Konkon Fisheries Ltd. 6
2. MJs. Tata Oil Mills Ltd. 2
3. M/s. Voltas Limited Nil
4. M/s. Chowgule Engineers
and Machines Ltd. 2

1 2
5. M/s. Raunaq International Nil
6. M/s. Shaw Wallace Nil

7. M/s. Goodlass Nerolac
Paints Ltd. Nil

8. M/s. Madras Rubber Factory Nil

9. M/s. Spencer and Co. Nil

Interest Charged by DDA from the Allot-
fees who Refused to Acquire the Flats

6002. SHRI DHARAM BIR SINHA :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether DDA is charging interest
from the allottees who have refused to
acquire the allotted DDA flats ;

(b) if so, whether the interest is charged
for the period the instalments remained
unpaid ;

(c) whether DDA is offering the refused
flats to the new applicants straightaway and
charging interest from them since the notio-
nal period of completion of these flats ; and

(d) if so, the justification for making
double profit by charging interest twice for
the same flat, from the first allottee as well
as from the second allottee ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). Yes.
After the issue of Demand-cum-Allotment
letters the allottees are required to make the
payment within the specified period. Ifa
person surrenders the allotment within the
specified period, no interest is charged on
the demanded amount. In case, the request
for withdrawal is received after the specified
period, interest is charged on the locked up
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capital upto the date of the receipt of the
application for withdrawal.

(¢) Refused flats are offered to the other
registered persons after following the pres-
cribed procedure. Cost of the left out flats,
if offered again, is worked out at the rates
in vogue at the time of disposal of the flat
which also includes the element of interest
from the date of completion. In case, the
disposal of the flat remains held up beyond
six months, the cost of the flat is revised to
bring it at par with cost of new flats.

(d) DDA do not make double profit.
The first allottee on the surrender of the
allotiacnt pays interest on the locked up
capital by way of penality for his own
default, whereas the subsequent allottee
pays the cost of the flat as on the date of its
purchase and this has the element of capita-

lized interest.
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qETCHE § |
&

fewaa st srenafee & oo cast #
gQ AwarA & fag fgias wem w

wgTaar

6005. =t HUI IF Feamqs? : 37 Hg
/AT 4g a4 F F7 H faw fgmarg arar-
Ffsz & F107 FwAT F1 U gHaT F fag
fgaras yaw & fasd 2 agf § fagdy
gaaf qgEar & &7 F &) € § ok
qeasTeHY S91%r #q7 2 7
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gfa wesiEm § wey |@3 (s aleE
wwarat) : fgrara qarenengfee & Fw
ceie g% sfifiafa o amar s & fag
wq dta gaf 7 fgarad 9w g s
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14.73 FUS A F1 F=NT ggrgar v
sfadan qq<) & a8, faad @k A fag

TR i—

(emE )
L 1981-82 1982-83 1983-84
MiaEfe Aamfe scafawas a1g
SIEIL e
1 2 3 4 5
R 5.21 0.44 3.02 12.51
CGEIE] 75.00 115.37 — 7.00
AYFAT /7€ FTTHT 38.00 287.10 506.00 150.00 °
FYF] I AT 123.00 — 78.20 72.25
T 241.21 402.91 587.22 241.76

E—————

TEi qA1El ST G F| 9 &9 fagam & fag 1983-84 F QAuw 5 F

T FY AT Y AT AT TS

femras wam F A&l & fain & fag
. 9 &1 ATFEA

6006. *N FHEURE FearAqy @ T
famior itz @ WAl g adrT w FAT
F fa fgurae 93w GIF & 9T 49-
afta DISA1 & &a1Ud gFEl & fAaig F
feu fra gaufa safza 1 18 g qon
a5 T AT FT qearaAEl I FAT § 7

aw faam §, faatn #@R smam wnad
# qar dadm &g faww § 9w HEY (=0

wfeawre) - fgmea squa fag smame

ed (gfam erara afga) sgmfss it
a1 9f e 1148.00 Ar@ &9 § ) g
A AT F AUA q9ar fagaa gg gF1¢
qr1 \—

aw " wufa

1980-81 220.00 d1E ¥4y
1981-82 296.00 1@ TIA
1982-83 290.00 ATH &I
1983-84 299.00 19 A
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Identification of Houseless Families in
Each State/Union Territory

6007. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of houseless families
identified in each State/Union Territory ;

(b) the details thereof for each State/
Union Territory as on 1 January, 1984 ;

(c¢) whether any plan has been drawn up
for providing at least one house to each such
family in the forseeable future ; and

(d) if so, details thereof and the likely
date by which all housecless families would
be provided houses ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). The num-
ber of houseless house holds as per 1981
census in each State/Union Territory is
given in the attached statement. Since such
identification is done on decennial basis, it
is not possible to furnish details as on 1st

January, 1984.

(¢) and (d). A number of steps have
been taken by the Government to encourage
housing activities. These include—

(i) Augmenting the level of investment
for housing from Rs. 600.92 crores
in the 5th Plan to Rs. 1490.87 crores
in the 6th Five Year Plan.

(i) Giving priority to the poorer sections
of the society and absolutely shelter-
less persons in public sector housing

efforts.

(iii) Stepping up the investment level of
Housing and Urban Development
Corporation (HUDCO) to Rs. 600
crores. Provision of loans at conces-
sional rate of interest to economically
weaker sections both in rural and

urban areas.
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(iv) Raising the quantum of bank loans
available for housing to Rs. 150 crores
in 1983.

(v) To encourage private sector invest-
ments and construction of residential
accommodation, several fiscal incen-
tives have been given for construction
of residential accommodation.

(vi) To encourage cooperative group hou-
sing efforts in large cities, Apartment
Ownership Act has been introduced
in 9 States.

(vii) The Revised 20-Point Programme
includes the programmes of rural
house sites-cum-construction assis-
tance and housing of the economi-
cally weaker sections of the society.
Under the rural house sites-cum-con-
struction assistance programme, it is
envisaged that 6.8 lakh families will
be covered during the plan period.
Under the housing of economically
weaker sections of the society, the
plan envisages construction of 16.2
lakh houses.

Statement

Total No. of
Houseless House-
holds (Provisional)

S.No. State/U.T.

(1) (2) 3)

States

1. Andhra Pradesh 68,817

2. Assam No census conducted
3. Bihar 13,740
4. Gujarat 68,434
5. Haryana 10,554
6. Himachal Pradesbr 4,625
7. Jammu and Kashmir 2,215
8. Karn;taka 36,087
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1 2 3
9. Kerala 10,113
10. Madhya Pradesh 89,439
11. Maharashtra 1,52,657
12. Manipur 36
13. Meghalaya 80
14. Nagaland 125
15. Orissa 16,986
16. Punjab 11,923
17. Rajasthan 39,294
18. Sikkim 412
19. Tamil Nadu 17,245
20. Tripura 202
2]. Uttar Pradesh 28,766
22. West Bengal 39,232

Union Territory

1. Andaman and Nicobar Islands 174
2. Arunachal Pradesh —
3. Chandigarh 1,299
4. Dadra and Nagar Haveli 245
5. Delhi 13,057
6. Goa, Daman and Diu 2,618
7. Lakshadweep 3
8. Mizoram 50
9. Pondicherry 1,501
Total 6,29,929
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Agst Jearza ¥ afg w37 & fag a@Ei
Fl Mg & W afwaa

6008. =it famma wowane @ FAT wiw

|t gg Fd F FI7 F4 fa

(F) #ar F+0T GI&FL 7 fagR, wea
g2, ILNGT, I9T gaw aur afvww e
ST & GEHIU § Jq94-394 A {
qUEATET A} TG FIA TAT Ivg AL AT
% fA0 &: qeqIg &1 & JAf9ard qam &1
gy fwar war g ; arfs wed F13q1gq
AT AT g ;

(@) afz gi, a g9 gva~y ¥ fa@ qgax
FT 71T FAT § ; AT

() g g¥asg ¥ grafegd awFA gIU
YSTITL A9 TF ITT AT FIHT T JIT
Far & a9 Ia& a1 qfwng fAEdT ay
FA1GAT 3 7

iy Aatem A Usy Hwel (= @AE
qEwaIAt) - (F) S, &

(@) fagrz, 7eg 9gw, ILET, ITT q_W
aut afe=q Smie wsal o HFartrag 51 QT
W weadey weeasy gfensar # qgad
frutfa «@eai &1 g @ & fag )
wEY F 15 AT+, 1984 aF UF fady
afqarT [9ET JET 911 ST ITIT @
weur usfaal % dga gs faera 99-
afsgal & grarg ¥ garer fFo 9 a1
Fgy frar agr

() TS GIHTA & 17 GATTH] F 37
g faei & faay afwaa s aqo 9§,
Uy gearad & afess sfuwifai ¥ awan
faswra wsifaat &1 =7 foar a1 qur geeg
qrEd F faT = 49X faw 9@ & fag
grafead 951 & g% f5ar qar g7 1 sfy-
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arq & srua fafwesa wsal g &t a8
g &) qu feaiet &) sadtear &t a1 @

gl

Demand, Production and Import of
Edible Oils

6009. SHRI HARIHAR SOREN : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : ‘

(a) the demand, production and import
of edible oils during the Sixth Plan (year-

wise) ;

(b) whether it isa fact that the import
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of edible oils is increasing every year ;

(c) if so, the main reasons therefer ; and

(d) the policy framed and measures pro-
posed to be adopted by Government to
reduce the import of edible oils ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a} The demand for edible oils
has been varying and is at present estimated
to be around 43-45 lakh tonnes. The pro-
duction of edible oils and the quantity
imported on Government account through
State Trading Corporation are as follows :—

Qil year (Nov.-Oct.)

Production

Quantity imported
(In lakh tonnes)

1980-81

1981-82

1982-83

1983-84

(estimated)

25.50

28.50

10.74
32.20 9.95
11.50
33.00 3.99

(upto February, 1984)

(b)Y and (c). The quantity of edible oils
to be imported each year is reviewed and
determined from time to time depending
upon various factors like indigenous availa-
bility, price etc. The import during the
Sixth Plan, so far, has more or less been
of the same order.

(d) Concerted efforts are being made to
attain self-sufficiency in vegetable oils in the
country. However, in spite of these efforts
it has not been possible to achieve self-
sufficiency in edible oils as with the growth
in production the demand for oils is also
increasing. Apart from the schemes under
implementation by various State Govern-
ments, the Central Government are taking
following measures to increase oilseeds
production :—

(1) Intensive programme for developnrent

of oilseeds in oilseed producing States.
The scheme aims at demonstration on
farmers’ fields, strengthening of seed
production and distribution arrange-
ment, expansion of plant protection
measures, extension of irrigated area
etc.

(2) Launching of special projects on
production of groundnut in Saura-
shtra region of Gujarat and Soyabean
in Madhya Pradesh.

(3) Better incentive to producers through
fixation of minimum support prices.

(4) Intensification of research efforts for
increasing the productivity of oilseeds.

(5) Increase inarea under non-traditio-
pal oilseeds crop like soyabean and
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sunflower and exploitation of oilseeds
of tree and forest origin, rice bran
etc.

(6) Appropriate oil usage policy by the
vanaspati industry to encourage grea-
ter use of non-traditional oils.

Rengali Dam Project in Orissa

6010. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of IRRIGATION
be pleased to state :

(a) the target set for the completion of
the construction of Rengali Dam Project in
Orissa ;

(b) the progress made so far in the const-
ruction of Rengali Dam ;

(¢) the total area of land in Sambalpur
and Dhenkanal districts that can be brought
under irrigation on completion of the above
Dam Project ;

(d) the other districts of Orissa that are
going to be benefited by that Dam and in
what ways ; and

(e) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The Rengali Dam Project is targeted to be
completed substantially by June 1985 and
fully by end of 1985-86. 997 of the masonry
_ dam, 98% of concreting in dam and erection
of 14 gates out of 24 have been completed.
94°%/ of power house excavation and 807
concreting have been completed. An expen-
diture of Rs. 107.59 crores would be incurred
on the project upto March 1984 as against
its latest estimated cost of Rs. 123.09 crores.

(¢) to (e). On completion of the Dam
an area of 5753 hectare will get irrigation
facility. Under Stage-11 of the Project called
Rengali Irrigation Project, an area of 4.23
lakh ha. is proposed to be provided with
irrigation benefits in Dhenkanal, Cuttack,
Keonjhar and Balasore districts. The Ren-
gali Dam will also provide flood protection
benefits to an area of 2600sq. km. in the
delta area and also 90 MW of firm hydel
power (installed capacity 250 MW).
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Production of Seeds of Cereals by N.S.C.

6011. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether National Seeds Corporation
has launched a massive programme for
increased production of certified seeds of
cereals ;

(b) if so, the production of seeds of
cereals in 1982-83 and 1983-84 ;

(c) the target set for the production of
seeds of cereals in 1984-85 ; and

(d) .the details or the measures taken to
achieve the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) and (c). The National Seeds Cor-
poration have proposed a production target
of 10.40 lakh quintals of certified seeds of
cereals for 1984-85 against their estimated
production of 7.75 lakh quintals during
1983-84 and 4.90 lakh quintals during
1982-83.

(d) A number of steps have been taken
by National Seeds Corporation to increase
their seed production. Few of them are
given below :—

(i) Necessary infrastructure, especially
processing plants seed storage, etc. is
being strengthened.

(ii) Arrangements for adequate breeder
and foundation seeds/planting mate-
rials are being made.

(iii) Close monitoring for organising seed
production programme is regularly
being made.

(iv) Appropriate stafl are being recruited.

(v) Breeder seed farms have also been
developed.

Increase in Cashewnut Production

6012. SHR1 CHINTAMANI PANI-
GRAHTI: Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) whether there has been a steady
increase in cashewnut production in the
country during the last few years ; and

(b) if so, the estimated production of
cashewnut in the country in 1981-87
1982-83 and 1983-84, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) No official estimates of area and
production of cashewnut are released and
as such data for the years 1982-83 and
1983-84 are not available. However, accor-
ding to rough estimates State-wise produc
tion of cashewnut during 1981-82 is as
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(a) the amount proposed to be disbursed
by National Cooperative Development
Corporation in 1984-85 for development of
the co-operative infrastructure ;

(b) the various developmental programmes
proposed to be undertaken by NCDC in
1984-85 ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
outlay proposed by the National Coopera-
tive Development Corporation (NCDC) for
the Programme of activities to be assisted
during the year 1984-85 is Rs. 136.47 crores.

(b) and (¢). The ‘amounts proposed to be
disbursed for various cooperative pro-
grammes are broadly as follows :—

(Rs. in crores)

under :
States Production

Metric

Tonnes

1. Kerala 118000
2. Karnataka 18000
3. Andhra Pradesh 20000
4. Tamil Nadu 10500
5. Goa 8500
6. Mabharashtra 10000
7. Orissa 8000
8. West Bengal 2500
9. Pondicherry 200
10. Tripura 60
Total 195760

Develbpment of Cooperative Infrastruc-
ture by NCDC

6013, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-

TURE be pleased to state :

(i) Marketing of agri-

cultural produce 7.72

(ii) Processing of agri-
cultural produce 53.90

(iii) Storage including
cold storage 49.45
(iv) Rural consumers 11.10
(v) Inputs distribution 2.50

(vi) Cooperatives for
weaker sections 9.50

(vii) Promotional pro-
grammes 2.30
Total @ 136.47

Production of Pulses and Vegetable Oil-
seeds

6014. SHRI HARIHAR SOREN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether special efforts have been -
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made to increase production of pulses and
vegetable oil-seeds ;

(b) if so, the State-wise target set there-
for during the Sixth Plan ;

(c) the achievement made so far in
different States in the Sixth Plan period
(year-wise) ; and

(d) the details of the schemes under
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implementation in different States to in-
crease the areas under pulses and vegetable
oil-seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes Sir.

(b) State-wise targets for pulses and
oilseeds during Sixth Plan are given below :

(lakh tonnes)

States/U.Ts.

Pulses (as per work-
ing Group Annual
Plan Discussion for

Oilseeds (as per
Sixth Five Year
Plan Document)

1984-85) for 1984-85)
1 2 3

Andhra Pradesh 6.00 18.00 |
Assam 0.82 1.63
Bihar 10.50 3.00
Gujarat 5.00 30.00
Haryana 8.50 1.78
Himachal Pradesh 0.70 0.17
Jammu and Kashmir 0.86 _
Karnataka 10.CO 15.00
Kerala 0.40 0.26
Madhya Pradesh 28.00 15.50
Maharashtra 11.50 11.60
Manipur 0.09 0.15
Meghalaya 0.03 0.07
Nagaland 0.08 . 0.02
Orissa 12.98 10.00
Punjab 2.48 | 3.50
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1 2 3
Rajasthan 25.50 16.00
Sikkim 0.09 0.04
Tamil Nadu 5.00 18.58
Tripura 0.06 0.08
Uttar Pradesh 30.00 26.72
West Bengal 3.01 2.00
Arunachal Pradesh 0.01 0.07
Mizoram 0.02 0.01
Pondicherry — 0.13
Delhi 0.05 —

(¢c) State-wise production of pulses and
oilseeds from 1980-81 to 1982-83 is as
under : (Statement See Cols. 315—318).

(d) The details are given below :

Pulses

Centrally Sponsored Scheme on Develop-
ment of Pulses under implementation in the
States and Union Territories of Andhra
Pradesh, Bihar, Gujarat, Haryana, Madhya
Pradesh, Maharashtra, Karnataka, Orissa,
Punjab, Rajasthan, Tamil Nadu, Uttar
Pradesh, West Bengal, Assam, Kerala,
Jammu and Kashmir, Himachal Pradesh,
Manipur, Tripura, Meghalaya, Sikkim,
Delhi and Andaman and Nicobar Islands.

Oilsceds

1. Centrally Sponsored Scheme for Ex-
tension of Oilseeds to New Irrigated Areas
under implementation in the States of
Andhra Pradesh, Karnataka, Madhya
Pradesh, Maharashtra, Tamil Nadu, Rajas-

than and Orissa ;

2. Special Soyabean Project in Madhya
Pradesh ;

3. Special Groundnut Project in Gujarat ;

4. Centrally Sponsored Scheme for Soya-
bean Development in the States of Uttar
Pradesh, Bihar, Himachal Pradesh, Rajas-
than, Gujarat, and Sikkim ; and

5. Centrally Sponsored Scheme for Sun-
flower Development in the States of Andhra
Pradesh, Karnataka, Maharashtra, Orissa,
Tamil Nadu, Uttar Pradesh and West
Bengal.

The above schemes on pulses and oilseeds
broadly provide subsidies on supply of
seeds, demonstrations, Plant Protection
measures, etc.

Mefaw-aa wfmem

6015. =it fazar vwm wmaifar :
| WAl UZ aAqTT FY FIT FAT o

(%) 7ot fafra et & wedia fagerr-
feai #1 enafaw-qa sfweror faar st o<a@r
g ;e

(@) afz gf, M 379X fRaar sag fEar
ST IR]T & a1 feaq faafsal w1 sfrfag
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firar otr g1 & o) fmat awaar e gd
y?

ge faam § 3 wst(sf M agea):
(%) s, g1

(@) ag 1983-84 F cIUT 1984
aNafeas el & fag wrdta drat @1 gfa-
gu A & faug 10 919 T A JAT F
sgaryT &1 T3 oY, fyaFr a9 1984-85 F
forg @t STaFdA] § 25 1@ &Y aF ag
ST FT GEA1E | ZqFH  FAdr, T
sfaTeTor FTSTAT IAT USET A HEl FV A
T & AITAT & e, stweror gaarg s
Juey 2| asr gear ¥ faarfeal & &%
sfereror fnfaz Sodaa ataamEt & sraq
USST AT G & GEANT &, AATST AT
g g geard, aferrar, gra araifag
fg s 9% §/frg a1 < € 1 wfaeor ffad
Y AHTAT AYFT F=TGT & AT A, TT gHY,
HYE feoquiy 9 &1 H15 gag F& A1AT 8,
FAifH ag ANafas ¥, 1984 F wRA F
weqT 9X fAg T F3IT)

g g fEde 79

6016. =t fazar v earfear @ Far
G HAY 98 AT F1 FIT FAT 5

(%) a9 1980 & 1983 dF g ¥ fre
¥ fipqa ¥ez o frae s feadm d9 @3

T,

(@) F7-F17 FAT F G9 T G TC
SR g 31T S aTg 41 qar 5e4F 49 d
gs femal X fasht a1 SHYTT FAT § ; 3

(w) ad 1984-85 & fead 4= &aw
ST o ¥ §9 fFA-fpa Qi & aal &
At YA FIAN AT Fegeaedl 7T ST FA7

g7
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Qe fawr # I Wit SE AgHE):
(%) g feFrs F egar, 1980 ¥ 1983
IF 9TXT & 22 LA IEE qH qUT 16
us faadia qradsdia frde 99 89 aQ
91

(@) ifseara & 5 ZeC @ar 3 @&

THTT, feadta sravisgia |
gIAe & 7 &te qar 2 TF
gFHTIA, feqata sreazisiia |
STYAHT & 4 &t O 6 TH
qFTa, feadia sFaiedia |
Jre T F 6 ¢t Jur 5 UF
gFHTIA, feaetg sradiesdia |

g% 9 7 fewa) ) faf &1 afwar &
I F AR 1@ FIE gEAAT TG E 1A
AT/ F aR A gaAr wdg e
fra=or 1S & uFa A a1 WY § N7 qar
9T T TG &1 JIUa |

(1) WTLtT fFae fagao A § aTea
AT & ATETT 1984-8 5 F ST Wk &
gide ¥ fodhe AYm & aR &1 geqraAr 2

Tq R FY wal &Y A9 a afeaw w9 faar
STAT & 1

T AT D FIIT AKIT H Gal
= @fa

6017. =t fatam goafoan: agr
wfw 731 a8 a3 Y Fa7 FI

(%) sarag a=v g fe fadleng, e,
wealT ifz &=l § arkw Y qA @i
gl &1 GIAAET & FRT B £ g waT
F1 effq ag= & ;

(@) afzgr, a sar aw&ER &1 fa9<
faral #1 $© garasT a7 F1 & ; A
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() afz &P, 9 ag genas &4 a% fear
straart st afz agY, @ sa® A F1 g ?

wfe woam § Tew A (s AW
wEaTn) - (%) ST G q giad
far & for faigng sl #ar fa«) § gre
1 9itq @z & waw 31 afg gd & v afq
HTAFHTT FATT FT  FIHAAT QU Agl
fEar mar &1 #ex w3 AYFIT J AEIN
far % waer #1 g€ eifa & dag § g1 H1
TAYEIT § ST qred 1A 9T N1 92 ¢ W
&1 AT |

(@) @R () waa & gHaT F fag
gfrgfa & ararg § UTTTT  UST T
AFFT WIT ALHIT AT HIE JISAT AT § |
UFA T21T HIA &7 ATAAT VST GIFHT H
fa=rrareta & | WId <& aarfag fEara
#1 ¥ad gAata & fag usy F A4gqy 9

ggIqar v g |

Representations pending in ICAR on
service matters

6018. SHRI H.N. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that over 285
representations are pending in ICAR on
service matters ;

(b) whetber it is also a fact that this
shows the non-functioning of built-in-
redressal mechanism in ICAR ; and

(c) whether Government propose to
review its thinking in the light of real facts
in its possession and as brought outin the
Supreme Court Judgement on ICAR on 16
December, 1983 ?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE \(SHRI
YOGENDRA MAKWANA) : (a) There
are some representations under considera-
tion in the ICAR relating to service matters.
However, it is not feasible to collect the
exact number of such representations as
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different Units of the Council are dealing
with representations of diverse nature from
various individuals. It may, however, be
stated that the Council give priority to the
representations from its employees which
are attended to promptly.

(b) The built in redressal mechanism in
ICAR is functioning smoothly. The non-
acceptance of the demands of some indivi-
dual employees on the ground that those
cannot be conceded under the Rules and
Regulations prevailing in the Govt. cannot
be taken to mean that the redressal
mechanism is not functioning smoothly and
efficiently.

(c) The Supreme Court Judgement rela-
tes to 3-4 individual cases which occurred in
the years 1972-74. Since then the personnel
policics of the council have been drastically
changed with a view to making the organi-
sation more responsive to the needs of
Agricultural Scientists etc. in the organi-
sation. The Hon’ble Supreme Court seems
to have based some of their observations on
the old cases before them which related to
a period much before the introduction of
reforms in the working of the ICAR system.
Moreover, the review and modification of
the various policies of the Council is a
continuous process. As and when a need
is established for any change in the existing
policies, suitable changes are made therein
promptly. In view of this, the need for con-
ducting any special review of the ICAR is
not necessary at this stage.

Centrally Sponsored Agriculture Develop-
ment Schemes in M.P.

6019. KUMARI PUSHPA DEVI
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the target set for the output of food-
grain (both Rabi and Kharif) in Madhya
Pradesh in 1983-84 ;

(b) the Centrally sponsored agriculture
development schemes under implementation
in Madhya Pradesh ;

(c) the efforts made to achieve the target ;
and



523 Written Answers

(d) the details of foodgrain produced in
Madhya Pradesh in 1983-84 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
target for foodgrains production during
1983-84 is of 138 lakh tonnes.

(b) The names of the Centrally Spon-
sored Agriculture Development Schemes
under implementation in Madhya Pradesh
are listed at statement attached.

(¢) Efforts made to achieve the food-
grain targets are given below :

(i) Popularisation of suitable location
specific varieties through minikit
demonstrations programme.

(ii) Advocating timely planting.

(iiif) Observance of inputs fortnights
during Kharif and Rabi seasons.

(iv) Increase in coverage of area under
high yielding varieties.

(v) Advocating adoption of recommended
package of practices.

(vi) Adequate supply of electricity/diesel
and timely release of canal water.

(vii) Advocating efficient use of water by
adopting water management practices
and warabandi for use of canal water,

(viii) Survey of different crops for forecas-

ting outbreaks and spread of insect-
pests and diseases for the adoption of
timely and need¢ based plant protec-
tion measures.

(ix) Provision of adequate and timely
credit.

(x) Training of extension workers and

farmers regarding latest crop produc-

tion technology..

(d) Itis too early to give details of the
foodgrain production of 1983-84 as the
barvesting of the Rabi crop is in progress.
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Statement

List of Centrally sponsored Agricultural
Development Schemes under Implemen-
tation in Madhya Pradesh

1. Devclopment of Pulses including
Summer Moong Produciion Pro-
gramme.

2. Assistance to Small and Marginal
Farmers for increasing agricultural
production.

3. Assistance to Agricultural Credit

Stabilisation Fund.

4, Control and Eradication of Pests and
Diseases of Agricultural Importance
including Weed Control in Endemic
Areas.

(i) Control and Eradication of Pests
and Diseases in Endemic Areas by
Ground and Aerial Operations ;

(ii) Control of special Pests of Agri-
cultural Importance ;

(iii) Project for Weed Control.

5. Special Project for Soyabean.

6. Intensive Oilseeds Development Pro-
gramme.

7. Extension of Oilseeds to New

Irrigated Areas.

8. Intensive Cotton Development

Progrimme ; and

9. Development of Dry Land Agric ul

ture.

BT gRER & wRaifal w anam-
famto W=t

6020. »} faga fag : a1 famfor ik
ATETR Welt ag AT FY FAT F 4 1F

(%) F= T F FRAITa &

srare famfor wam &&@Fa W@ TG, T

-~
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fraifia 3 & fag, Far qrATe AU
ST g

(@) Farag g= ¢ f& qfw, €20, gona
arfe 1 FrAat § afg g A F F1w0, -
wIT U E@FT & q Frdt afw aga
4 &, o afz gi, @ st gy, a@fa-
foag ya-ufir &1 gasg feg gw fear
srar & tafF F eqw 3ga ¥ ¥ gaA! UA-
ufwr gy a=r 9% ; AW

(w) =afz gi, @ 331 GIFIT g9 ad ]
o= FYare fr fee gF1% aga & &49-
=1feat 7 gr-gY aiA-diA qawrT q47 fag § ?

frafor sz smame Watea ®§ Iq wA
(st wigEne IEa aifvw) @ (F) s aHaq
eI GHITH FAACAT F1 g fAuio
afum &1 whwr 70,000 T93 a1 #rfas g«
JqAF 75 qUT AT AFTA/F9AE &1 famior/
afgage F areafas qad a1 gIEHD FA4-
HTA &Y FTIF FIT F q7AT FHE q AT H)
a3y w7 g, IF difaa &1

(@) wg fawio sfaa # afgwan @
FY ST FT FEATT GfHT €T § FHIXF
faaraena 8 | ‘

(v) @@ FA=ifal & qg et
Ffya SAFY Qo1 JATafe § AT CF A1 79
o o< fzar sar @ ff @@ FFE ar
gaFr/gax qed/afa ar sufwa as=i &1
oy & Fpet WY A0 &7 N 9T AFTT AG)

g1

Housing Scheme for Retired Government
Employees

6021. SHRI BHEEKHABHAI : Will

the Minister of WORKS AND HOUSING .

be pleased to state :

(a) whether DDA, announced a Housing
Scheme for retired Government employees

in the year 1982 ;
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(b) if so, how many employees got
registered their names with DDA for each
category of house and the amount received
by DDA category-wise ;

(c) whether it is a fact that DDA pro-
mised them to give the houses before 1985 ;
and

(d) if so, the progress made in this
regard till date ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING®

AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI

MALLIKARJUN): (a) Yes.

(b) The requisite information is as

under :

Category No. of persons Amount
registered collected

(Rs. in Lakhs)

MIG 1428 142.50

LIG 1744 87.25

Janta 268 6.70

(c) No.

(d) So far DDA has constructed 769
houses of different categories for the retired
Government employees.

Contracts iy the National Building
Construction Corporation

6022. SHRI NIHAL SINGH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the details of the contracts signed by
the National Building Construction Corpo-
ration during the last three years both at
home and abroad together with thelr value,
clients particulars and =xpected completion
dates and project description in each
contract ;
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(b) the progress made on each project
and the reasons for delay, if any, and the
extended time approved by the clients in
each contract at home and abroad ;

(c) the reasons for not signing any ncw
contract abroad by the National Building
Construction Corporation during 1983 ; and

(d) the outstanding payments for each
work completed by the National Building
Construction Corporation in Libya and Iran
during the year 1983 and during January,
1984 and since when these payménts have
been pending ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN
ARIF) : (a)and (b). A statement is laid
on the Table of the Sabha. [Placed in
Library. See No, LT-5081/84].

(c) During 1983, the NBCC has signed
one contract valued at Rs. 341 lakhs (in
Indian currency) for the expansion of Bir
Hospital at Kathmandu, Nepal. The NBCC
has further reported that tenders for several
prestigious works in Syria, Yemen Arab
Republic, Libya and Iraq have been sub-
mitted by them on which the clients have
not yet taken the final decision.

(d) A statement is laid on the Table of
the Sabha. [Placed in Library. See No.
LT-8081/84].

Development of Fish Farming in
Brackish Water in Orissa

6023. SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have taken
steps for the development of fish farming in
the brackish water ;

(b) whether any such steps have been
taken in this regard in Orissa ;

(c) if so, the total hectares of land allo-
cated to Orissa, funds earmarked and

Central assistance provided so far for the
development of brackish water fish farming ;

and
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(d) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) and
(b). Yes, Sir.

(c) and (d). Under the ce Erally sponsored
scheme of brackish water fish farming an
area of 175 ha. has been allotted to Orissa
during the Sixth Plan period.

A proposal for brackish water Fish/
prawn farming at Mudirath in Chilka lake
area to cover 16 ha. at a total cost of Rs. 8
lakhs under the Scheme was sanctioned in
November, 1983. A sum of Rs. four lakhs
as Central share has been released to Orissa
for this project.

Compensation to Muster Roll Workers
of CPWD Injured on Duty

6024. SHRI K.B.S. MANI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some of the muster roll
workers of Electrical Construction Division
IV of CPWD, New Delhi, sustained injuries
while on duty during the year 1982, if so, the
particulars of the muster roll workers and
date of injuries sustained on auty alongwith
the post of worker ;

(b) the circumstances under which no
compensation had been paid to such workers
so far ; and

(¢) what action Government propose to
take against the officials responsible for
causing avoidable delay and harassment to
the workers in respect of payment of
compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN

ARIF) : (a) No.
(b) and (c). Does not arise.
Regularisation of Workers in CPWD, Delhi

6025. SHRI K.B.S. MANI : Will the
Minister of WORKS AND HOUSING be
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pleased to state the number of Muster roll
workers regularised during the years 1980,
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

1981, 1982 and 1983 by CPWD in New (SHRI MOHAMMED USMAN
Delhi/Delhi  in  unskilled, semi-skilled, ARIF) : The number of Muster Roll
skilled and highly  skilled categories workers regularised in New Delhi/Delhi in
(category-wise and year-wise) ? C.P.W.D. is as under:
Category Years
1980 1981 1982 1983
Unskilled -— 42 623 238
Semi Skilled — — 4 7
Skilled — — 4 20
Highly Skilled — — — —

This excludes the figures pertaining to
Public  Works Department of Delhi
Administration.

Chaage of Government Accommodation

6026. SHRI K.BS. MANI: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(1) whether a Government servant, to
whom a Government accommodation is
allotted on out of turn or ad hoc basis is not
eligible for change of accommodation within
three years of such allotment ;

(b) whether in many cases this rule has
been violated and they have been given
change of accommodation even within 3

years of their date of allotment ;

(¢) ifso, number of such Government
servants in whose cases this rule has been
violated during the period 1 April, 1982 to
29 February, 1984 as well as date ‘of allot-
ment and date of change of accommodation
in each case ;

(d) what action Government propose to
take against the officials found responsitle
for this type of violation ; and

(e) what remedial steps Government pro-
pPUse 10 take so that the said rules are not

violated in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Anofficer to whom a resj-
dence has been allotted on ad-hoc basis is
not entitled for a change of accommodation
for three years from the date of ad-hoc
allotment or till his date of priority is cover-

ed for regular allotment, whichever js
earlier.
(b) to (¢). The requisite information js

being collected and will be Jaid on the Tabje
of the House.

Allotment of Land to Cooperative Group
Housing Societies

6027.. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether any Cooperative Group
Housing Societies have applied for land to
DDA during the last 3 years including the
current financial year upto 28 February,
1984 ;

(b) if so, the details thereof and the
names of such societies as have heen alintted

land upto 23 February, 1981, separatcly
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during each year ;

(c) the likely date by which the remain-
ing societies would also be allotted land ;
and :

(d) whether the claims/requests made by
some societies have been rejected and the
details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) In the course of
the last 3 years ending 28th February, 1984,
453 Cooperative Group Housing Societies
applied to the DDA for allotment of land.

(b) Out of these DDA allotted land to 424
societies upto 28th February, 1984. A
statement containing year-wise particulars
of the cocieties is laid on the Table of the

House. |[Placed in Library. See No. LT-
8082/84).
(¢) and(d). The DDA have closed the

cases of the remaining 29 Cooperative
Group Housing Societies on account of their
failure either to make full payments towards
the cost of land and/or non-completion of
prescribed formalities. A few of these
societies have since made payn.ent of full
cost of land and completed the other
formalities. The DDA would consider their
cases on merit.

Rules for Transfer of Residential Accom-
modation Occupied by the Retired
Government Employees

6028. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) what are the rules for transfer of
residential accommodations occupied by the
retiring Government employees in the name
of their sons/daughters/wives who may also
be in Government service at this time ;

(b) if so, the number of Government
employees on whose retirement such trans-
fers were made during the last three years
including the current financial year ; and
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(c) the number of requests received by
Government for such transfers during the
period for each year, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN
ARIF) : (a) The concession of ad-hoc
allotment/regularisation of gencral pool
accommodation is available toa wardofa
retired Central Government servant if the
following conditions are fulfilled :

(i) The retired officer is an allottee of
general pool accommodation.

(ii) His/her son/unmarried daughter,
wife or husband, as the case may be,
is a Govrrnment servant eligible for
allotment of accommodation in Gene-
ral Pool on the date of retirement,

(iii) The eligible ward had been continu-
ously residing with the retiring
Government servant for at least three
years immediately preceeding the date
of his/her retiremient. In case a person
is appointed to Government service
within a period of three years preced-
ing the date of retirement or had been
transferred to the place of posting of
the retiring Government scrvant any
time within the preceding three years,
the date on which he was so appoin-
ted or transferred would be the date
applicable for the purpose.

(iv) The retiring officer or any member
of his/her family does not own a
house in the place of his/her posting.

(v) All dues outstanding in respect of the
premises in occupation of the retired
officer are cleared.

If the above conditions are fulfilled, the
eligiblc dependent is allotted accommodation
one type below his/her entitlement provided
that in no case, except otherwise specified,
allotment is made to a higher type of
accommodation than in occupation of the
retiring Govt. servant. Provided further
that where the eligible dependent is entitled
to type-B accommodation he/she will be
allotted type-B accommodation on ad-hoc
basis even if the retiring Government servant
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was occupying type-A accommodation.

(b) Statistics are maintained calendar
year-wise and the details of regularisation

in the General Pool in Delhi during the last

three years are as under :
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1981 1982 1983

65 128 212

(¢) No record is maintained of the
requests which are not covered by the
aforesaid decision of the Government.

Operation Flood Action Items

6029, SHRI A. NEELALOHITHA-

DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Operation Flood a World
Food Programme Project started in 1970
was to end in 1975 but was extended upto

1981 ;

(b) what were the Action Items, indicat-
ing their year-wise and State-wise targets and

achievements ;

(c) whether this project has been moni-
tored and evaluated by Government if so,
the results of such annual and final evalua-
tions vis-a-vis plan of operations ; and

(d) whether the then Prime Minister had
ordered its evaluation and if so, the results
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes Sir.
Operation Flood 1 programme terminated
on 31.3.1981.

(b) The information is being coliected
and will be laid on the Table of the House.

(c) and (d). The then Prime Minister in
1978 desired that the Evaluation of Opera-
tion Flood 1 should be completed. A
meeting of Secretaries considered implemen-
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tation of Operation Flood-I and made
certain observations with a view to improv-
ing the success of Operation Flood 11.

Operation Flood Target to make Metro
Cities Self Reliant in JIndigenous Milk

6030, SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Operation Flood a World
Food Programme Project was to make 4
metro cities self reliant in indigenous milk
by 1975 and if so, whether this target has
been achieved ;

(b) whether it is a fact that milk pro-
duction programme failed due to diversion
of funds to processing side ;

(c) whether it is also a fact that imports
of gifted Skimmed Milk Powder and Butter
Oil discouraged production efforts like PL
480 wheat imports ; and

(d) whether it is also a fact that the same
situation has been created in respect of
vegetable oils due to gift imports under
CLUSA project ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Under
Operation Flood I Project, the processing
capacities of the 4 metropolitan city dairies
have been increased beyond the targeted
level and these dairies have been able to
capture a commanding share of the milk
markel in the metro cities. As per the Plan
of Operations signed by the Government of
India with the World Food Programme
even at the end of the programme, re-cons-
tituted milk was to be supplied in the 4
metro cities to the extent of 4,75,000 litres
daily using conserved commodities. The
average daily imports of gift commodities
during Operation Flood I was only to the
tune of about 31.76 M.T. of skim milk
powder and 9.89 M.T. of butter oil, equiva-
lent to 3.63 lakh litres of re-constituted mijlk
per day.

(b) The estimated milk production in the
country has increased since 1970, due to
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this impact of various Central, Centrally
Sponsored and State Plan Scheme which
also includes Operation Flood Programmes.

(¢) No, Sir.
(d) No, Sir.

wizd &2 gefeua gfear fao wd
faeelt & afam aqdh wH=

6031. =it fagm fag: g1 @@ &k
Awiew qfa wat ag aqa a3 Far #3979 fF

(F) aa1 wWigd IFY, q179 U, 4§
faeelt § afqa-aS<) & ATAIT 9T HH FI
arer FRATFEAT &1, IAFT 240 f27 1 qar
qit g4 ¥ 9ge, 3-4 WEIHT AT QAT F A€
a1 § ga1 fear snar € T IAE ¥919 9%
A% Wl T &l T ;

(@) aarag Wit a9 ¢ f& afas =asd
Faafadr o UT Jiq 9 #ige 15-20 fea
IR 9T TST AT &, T3t wagl a7 qrfen
¥ 1wl g ST g0 GFIY I+E au] aw
fautna a1 fEar siar & ; &

(w) afzar, ar wHr stqafaaansy @
g7 @vd agr #faw wgdr FHFfor )
faafaa 39 % fau @ 40 #47 F19-
qIEgr T A g ?

gosatfas fawm § qar |@@ {1 am-
few qid wa™@a § 99 |l (300 YHoTHo
getat wa): (%) 7 (@) #igd %
goeedls (gfear) fafais F1a e dare st
grar Wie g, A% fecs1 fegd gfae
fegrel & wfaai €1 Fae qd) QAT g oiq
fr gaw fAafaa sa=rd TEifaTeEd g
geqar?, fegrdt & wfasi®1 Fas Iaq
a{aFa' & fau war or awar g a9 a® fag-
fag a0 1T 1f9T W@ € !

(1) o @t frrafwa eara fad i €
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ar gfae grar fegrdy & sfasy o fafaa
FT fear star g1 gfae ¥ 1983-84 %
shua fegrdt & 35 wfust v Javd &
frafaa frar &

Persons Brought above the Poverty Line

6032. SHRI NIHAL SINGH : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the total number of persons brought
above the poverty line and the number of
persons who have got employment under
the N.R.E.P,, .LR.D.P.,, and TRYSEM in
the country ; and

(b) the number of persons getting train-
ing under the TRYSEM, the number of
persons who have been trained and got
employment and the number of males and
females out of them ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEFVILOPMENT
(SHRI HARINATHA MISRA): (a) The
Integrated Rural Development Programme
(IRDP) is among the major instruments
for amelioration of rural poverty in the Sixth
Plan. Though it has been established through
sample studies that nearly all IRDP benefi-
ciaries enhanced their incomes through the
assistance under this programme, it is not
practicable to assess the exact number of
beneficiaries who have ectually gone above
the poverty line. So far during the Sixth
Five Year Plan period, 11.42 million familics
have been provided assistance under the
IRDP. Under the National Rural Employ-
ment Programme (NREP), 13033.40 lakh
mandays of employment had been generated
during the same period. Under Training
of Rural Youth for Self-Employment
(TRYSEM), 7.15 lakh persons have been
trained and 3.44 lakh persons have been self-

employed.

(b) The National Scheme for Training of
Rural Youth for Self-Employment
(TRYSEM) is being implemented as part of
the Integrated Rural Development Program-
me. Under this scheme, about 2 lakh rural
youths, both men and women, are expected
to be trained every year. During the current
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year, 1.05 lakh persons were trained and 0.56
lakh persons were seclf-employed so far.
The number of females trained and self-em-
ployed were 0.37 lakh and 0.20 lakh

respectively.

Paddy Yield in Tamil Nadu

6033. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether itis a fact that per hectare
paddy yield Las increased in Tamil Nadu
due to use of parthenium weed and if so,
details thereof ;

(b) whether Government propose to
encourage cultivation of this weed in pre-
ference to fertilisers and bio-fertilisers ;
and

(c) the present position in respect of
bio-fertilisers and to what extent their use
has resulted in reduction in use of chemical
fertilisers in the country for the last 3 years

(year-wise).

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to(c).
The information is being collected and will
be laid on the Table of the House.

weq g3 & miat § s snfai &
fag di= & quat & g9

6034. *N &= "+7 aAt: 47 fAwto
ST straT| @Y a4g adqTd % FT A fF

() wreq 93w 3 O AT A Fear fHae
2 wraf sFgfaa anfanl & fag O & qrd
T A1E FO A § ; AT

(@) gz wmEl # aqgiaa sfaai & feg
fraa quy i G4 S1 a1 Iaasy w0 far
S ?

fmior aitT wrEE wAEa § 39 wat
(=t wirgem Ieamm AfTw) @ (F) dT (@)
qeq g3 § I qf4l &1 §LGT F #HL {
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g1 faatn X s wenan & arg
SITsy &I 8 (a8 arqgraa sfaat  fag
Y % Tt & w A7 B enavar @ A
TS 8 | aunfy, wSsAl/ET ST A F1 qA1E
rag g 5wt guaefos =7 ¥ sk
AFATRT ©T ¥ QA1 FLAT AEAF T2V g, TR
wia ¥ qagfaa afa & Fammendi § ¥
S & AT T FY SAGEGT F1 A0 AT T
TR % 90 a1 7@ S 3w AAray
F qTH GANAT § ITAST AT F AR,
1-4-1980 =1 feafg & srqaiz, wer wRw
T 9qr AT TT 24, 944 FARETET NI
W&, 1725 70l § sgfad sifq & awr
Y gL & 1 I MATH 1983-84 F oI F
=8 97 9 qfq &1 F7 § 7 0F 5T F7
sqaeqT (50 ST #Y emm 2 | eeavisly
O 7 OfT UF TF=@AT TWF FT T&T Y
FY wagfama sagear 1 f5ad sqgfaa
siifa &Y wagerr ot mifas & 31 79,
1991 d% 4o w17 gfaarei T ararfeaa
HFATG |

I g3 & wfawfaa faa & <=t
1 FqTaq

6035. Y £ =g aut : F47 @A AR
Awfew qfa |1 ug aar &1 FI7 F4

(%) IAT JAIW H FEAEE T F21AT
S sfawfaa faat o =0 &1 fFaar -
FAIATE ;

(@) saa fasi & frady A4 e §;

() Fan awwT &1 faare fawz wfaea
¥ agi A afas NG faq @@ F18 ;
EIE

() afz g, a1 5@ avaea q 51T FAT § 7

gorz il fawmr § aan @ @R Am-
fem qfa ware ® 99 /@&t (310 qRoTHO
gt Ta) - (F) @ (@) IAT W4T F
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zzrar fod § ga gug 15 9y faa agi 21
we@rarz forer ¥ Faq uw Ay fad g
faa® =g wtaw 1983-84 (7-3-1984
a%) ¥ 9846 Hrz{Y zq =AY FT IQIEH

g & |

() =7 faati & DAY fad eafoq F37
% fg @18 srga g frard afeaa agl
IS AT R |

() oo &) AEY I5ar |

ATGR, A, IowA oz g faal
¥ g @i wfa

6036. =t &= =g Fwi: A1 AW
Fawra | 72 19 &7 FAT FA [F

(%) wrsgy, FamE, A I FER
faai & Pray oae afa gfw a1 §

(@) a1 agi aygfa Frfagt s -
gfaa srasfaat § faqwor & fag wag sfa
goeed & T afe gf, ar ol fFad gae
gfa 2 ;

() #1 @eFTe &1 frarz en weq qfa
£ fgafa FQ FTE; AT

(w) =fzar, a1 aearaedy sqRTFATE 7

qreitor fawra wrem & ed waAr ()
afiara fasr) : (%) & (%) qf7 wsa F
forsrar & 1 HIAT sg\ﬁa' ¥ fagzor &t gafa aﬁ
P T-aTT AT TZfaT WITd aIEmT gry agl

F Sl @ |

Prices of Vegetables in Delhi

6037. SHRI HARIKESH BAHADUR :
Will the Minister of FOOD AND CIVIL_‘
SUPPLIES be pleased to state :

(a) whether prices of vegetables in Delhi
are unusually high except in Super Bazar,
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(Statesman

Connaught Place 16 March
1984) ;
(b) whether Government will market

vegetables and other perishables in all Super
Bazar stores ; and

(c) whether Government will organise
womens cooperative in ecach colony/locality
to help public distribution system in Delhi ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAO) : (a) Generally the prices of vegetables
are cheaper at Super Bazar than the prices
charged by the private trade in Delhi.

(b) Potatoes and onions are sold at a!l
branches of Super Bazar, Delhi. Other
vegetables and fruits are marketed by some
branches of Super Bazar, Delhi.

(¢) According to Delhi Administration,
there is no scheme under its consideration
to organise consumer cooperatives exclu-
sively amongst women for marketing of
vegetables in each colony of Delhi.

Loss in Transit and Storage of Food-
grains by FCI

6038. SHRI H.N. BAHUGUNA : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether Government are incurring
an average of Rs. 35 lakhs worth of loss each
day in transit and storage of foodgrains
vide India Today dated 31.3.1984 :

(b) if so, details of the losses suffercd by
FCI since it was set up ;

(¢) whether Government have worked
out annual percentage losses of FCI since
inception and analysed reasons for increase
in losses which are as high as 51.1 per cent ;

(d) whether Government propose to
renew its procurement and storage policies
and decentralise its operations, including
FCI which has became too large to manage
like LIC ; and
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7e¢) whether Govarnment have made any
study of the extent of losses in other coun-
tries under similar conditions ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b). The total quantity and
value of foodgrains lost in storage and
transit in the FCI during the years 1971-72
to 1982-83 is given below :

Quantity Value

(Lakh MT)

(Rs. in crores)

1971-72 2.52
1972-73 1.96
1973-74 1.90
1974-75 2.47
1975-76 2.23
1976.77 2.39
1977-78 293
1978-79 3.03
1979-80 4.87
1930-81 6.43
1981-82 6.51
1982.83 7.40

19.71

19.56

20.68

33.36

31.41

33.58

39.66

43.73

70.17

100.20

115.91

143.60

The information for earlier period is not readily available.

(c) The percentage of transit and storage
losses on the total volume of operations (pur-
chase and sales) during the years 1980-81,
1981-82 and 1982-83 were 2.76, 2.28 and
2.37 respectively. The transit and storage
losses arise due to a variety of reasons such
as rain, flood, cyclone etc. or deterioration in
quality during long storage, moisture loss,
losses due to multiple handling and move-
ment etc. or may be due to theft and pilfe-

rages. Therefore some transit and storage
loss is inherent in the nature and magnitude
of operations undertaken by the Corpora-
tion. However, the Government are alive
to the need for reduction in transit and
storage losses incurred by FCI. The Cor-

poration has taken a number of steps to
reduce these losses.

(d) There is no proposal to make any
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significant change in the existing procure-
ment and storage policies. The perfor-
mance of FCIl is constantly under review
and necessary steps to increase its efficiency
are taken.

(e) No, Sir.

Supply of Uniform to the CPWD Staff
Working in Parliament House Annexe

6039, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there is a provision for
supplying uriform and shoes to Class IV

employees in the various Departments of his
Ministry ;

(b) whether Khalasies and Assistant
Wiremen Working in the Electrical Division
(Parliament House Annexe) are entitled
for the uniform, shoes and washing allow-
ance as per CPWD letter No. 21/9j76-EC-X
dated 25 June, 1977 ;

(¢) whether discrimination has been
made in providing uniform etc. as only one
Khalasi, one Assistant Wireman, one First
Grade Wireman, one Mechanic have been
provided with the uniform, washing allow-
ance and shoes etc. while rest of the staff
have not been provided the same ;

(d) if so, reasons for such discrimination ;
and

(e) the reasons for not providing uniform
etc. to all the Class 1V employees working
in the Electrical Division (Parliament House
Annexe) ?

THE DFPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes.

(b) Asper CPWD lette No. 21/9/76-
EC-X dated 25/6/77 sanction has been issued
for supply of uniforms to 1 Khalasi, 2 Wire-
man/Assistant Wireman, besides some other
categories.

(c) to (e).

Uniforms are supplied to these
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workcharged employees of CPWD whose
duties involve damage to clothing or abnor-
mal wear and tear of clothing, or the worker
has to come near moving machinery. The
categories of Wireman/Asstt. Wireman,
Electrical and Khalasi are not normally
entitled to uniforms. However, certain
workers at places like Parliament House
(including its  Annexe), Rashtrapati
Bhavan, Prime Minister’s House and Vigyan
Bhavan, have been supplied with uniforms
because of the specific nature of duties pro-
viding service facilities to V.I.Ps. and high
dignitaries.

ST AT & AT 4T AT F S
fad=it @z

6040. =t AT T¥2 TOW : F4T @I AR
amis qfq w5t ag aam % a7 #3G 6

(F) faoe ar aqf & e are &+
F A1 9T q9-q17 gy foadr fade gar
ey H1 % ;

(@) weis ara qaat fawadr arn o
arara faar v ;

(7) o ¥ @ AT F THLAT F G-
g7 & fau a3 1T g FA1 F729 IIIw
wg g &R faws @i aaf & A zad afk-
TTHETET @I AT & Feq18T ¥ fraatrafa
g3 e N

(w) wrza % faagat &1 afa f¥2a 3eqr-
&4 %ad 750 fwettora @ & F41 F1ww @
wafw =T Hug 1150 ferrrg, arssnfar
T 1650 fFaam € suds1 § 1615
fraamm g ?

gemzifamt fawm & qar @@ sk
AmteE qfa denaa 7 I Hat (3o gHo
qdo HSlEt F) ¢ (&) w9 917 a6l &
I UST 191 fHa9 g1 @r = &
srard g @9 &1 441 fagelr gmran afw
TF TFHL § -— )
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fadia ag e
(735 w19 ¥)
1980-81 527.81 .
1981-82 498.36
1982-83 417.41
1983-84 642.00

(wafran wLadr, 1984 IF)

() fasd w7 a6l & S srarg fFe ag SQ@F I F1 A A &aag g o—

fa<ha ag-a1<T Arava
("raT 1@ Hro AT )

ae 80-81 81-82 82-83 83-84
(a1 & HTA)

_— &

qOITETT FT ddF 5.68 5.28 3.86 4.51

(srafeas)

TTA[ qI5 ST I 0.28 — - —

fafagdFaaresrad 0.10 0.95 1.10 - 0.77

AlE AT 1.55 1.23 0.79 1.45

ATTodToS o FT AT 0.32 0.73 0.87 1.82

ATTodlo o qrifama 2.76 2.04 3.18 3.28

10.69 .10.23 9.80 11.83

(w) 2w & areafq oA ¥ smcnfaszar & smew-fasiar grq &@T qvig A8 @
gred ®39 & faq @937 garg feo sr @ qFr 2, F40fF IuTed agv F @rg-ary A«}
Erqmfy, =7 gaEl & Frg9g @ aai & af a ag @ R ) fafivs usr g
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gIU FrATFad T T IEY TITATHT & 74T,
Ferg g famgal &1 geared agE F
fag freaifea saa T @ g 1 —

1. famga seares A & faagal &
famre & o agT w1d=9 IAqT47 |
T ANFAT FT AT FIFT & /qi A
gEWd Arafsa w3, 99 F Ioqr-
g7 gu1 faaer &Y sxaear #1 793
FATAT, 91g  HRE YT FT
faranx w3ar, fafaa &7 a1 fasa
FEAT &TfR )

2. TN FF AICE /A § HAGAT AT
geq gW H SErEE & IArET &
fag favrg ofEdad sy
FEAT |

3. vqaaw gudq qen fraffa #@
IRl F1 Agal  TRAEA
co1ll

4. faagdl & IJAEEAT  TGH F
fag  emggur  watal # At
AT |

5. dvarmafer faagal, a0 e
SR IAGEY FT FEAT H AT
&7 agrEr agr | T aAqT F
faagl, wmaa &1 wEr e
ST FLAT |

6. aTEafT IAI G a9 & ITAT &
aR ¥ sfag Afg sqaar, arfs
Fe-aqreeafs gai & afas gauT F1
agrar fast &% |

fager dra 3@ gaf F A AT F0
FATIA 5F THTL @I § -—
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adq a G QT F1 Jeq1ET
(Favat-aaqay) (s o zAY §)
1980-81 25.50
1981-82 32.30
1982-83 28.50%

*srd 1Ay & gawdt gard ordt 2, agt
SATTF FET 97 F Ja7 15 Torera F
q1g & HITT FARAT & JeqraT § WA
Fraae &g

(o) wa & faa@ga &Y sfusir wad
aut fafaq feafa § &1 qartara frar
gy, 993 o a7 arge g & s
Il 8 e gEifae faagal &Y Sust &q
gt g

TERTT AL & gax =< & fou
faccta strammsen

6041. sht|a =77 =T : Fq7 faard
"t a7 T F FAT H 5

(F) #ar UFEITT gL *F FEX I H
foa qigur & faw agr IgF &I *1 AT
F33 & fag ax rfas g7 * sraggsar

&

(@) #a1 USTEIT AL F1 AZAT H
EIA § Y@d gY AT GIFR T T
gER AW AT 270 FUS T @H G FT
ATATA AAMAT § A IFF 98 gaufa |
2 BT G F g0y Y Frar g ; o

(7) ==& fag =g gI&T &7 faar
fear gawfo 37 #1 § aifs usEamT g
TFISTAT SiedY § Seat g g1 g4 7
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faas #am & Tsa |@= (st UA
faame faut) : (F) & (1) TrFeAa TZT AT
T3 T JF fFE31T FTF AT 1T 2 9
§9 fa9z @i &1 Y mfgs &3 5 fag
ST qLHRIT 4 gra g # faug fFar g
usq IR A fawga afrsar e adt
qEGT A& AL 2 |

ST HIFT g {Hu I qeaisT &
MR, qfONSAT & AWET AT AT
1970 ¥ au fn g 3% F1A47 &1 3@
g, 320 % ®IQ FIT |

faars oF Tsq faqq g1 & F10, af3-
FYSTAT 41 TS TIHTT N 197 Garai §
2 far aifae fear s & qanfa, &+
FIF Bo1 graar a3fa & sifeaq a9 ol

F 21T 40 FUT vC &Y faOq rsamg

gZraan &4 & fag agaa gr 1% o9
qEAQTAY & A@TS/qgAATAT ®Y AFTAAT

6042. Y TG AVAFT T : FAT
FAA WA g FATA H1 FIT F fF

(%) #7130 H TEAATAN T TIHTGT a4
F afeegio & grAlor A7 § GgAATE &
sr@ret y=ar 9frg ggAaral Y agAar
& gfwasi it §9 sfas agz\ q94r
Fe@ar 39 & fac uF Frsar a7 a5 8 ;

(=) #fz gf, a1 qeaeaedt 417 F47 & ;
AT

() afa gk, a1 #a1 <@L T AR
qEA ATl AT AL HEFAT 1T qeqs
q 3 wgAdd A A@rEt & fawa f fag
FIE TISAT TATL FLN ¢

Gt e § FawE (0 ams neea)
(%) & () Feig G, ATHIT @ F+g,
wgT Fwil W wrfwa §, F eqigAr § fag
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UsT @9 Ifgat & fa=iT agraar 3 g |
USNT @ G FT AGIA A & JITAT H
gegard, GYATY, Aeaieg gfanfraray &
wir W F fag sty Ani ¥ afenfag
qeaaTal qar Sfaasi F garg wre e}
gfreror farfad oz @F Frqu FEE |
TEEH AATAT ATATSHT GATT ST G FEATT
et § gfmasi F afwerw F fqo gframd
JIA H@T g | aa Sfaar @ sraafa
TIFAT & Feaaad qrAior A afga e
gyt & arg-arg fafas @ faoni & fag
erAafa ard F@ & fag a7 § ) Fhy
qIFR, Afgsr AT TN G FTIH,
sgi wvdt Y oF faoa & w7 d mifaa g,
F geana Ak, faar T ST T a9
gfgafrard armifsa 5@ & fag usw
gIHT 1 fasia agraar € 3 &1

Allotment of Rice to Kerala

6043. PROF. P.J. KURIEN : Will the
Minister of FOOD AND CIVIL SUPPLIES.
be pleased to state :

(a) the total monthly allotment of rice to
Kerala during the past 6 months ;

(b) the total quantity asked for by the
State Government ; and

(c) the steps taken to supply the required
quantity of rice ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The monthly allocation of rice
to Kerala has been at the level of 1,10,000
tonnes during October, 1983, to March,
1984. In addition, ad hoc allocations were
also made at 10,000 tonnes each month
during October, 1983, and November, 1983.

(') The Government of Kerala had indi-
cat .| their requirement at 2,10,000 tonnes
of rice per month and has asked fora
monthly allocation of at least 1,35,000
tonnes of rice.
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(c) Allocations of rice - from the Central
Pool to the various States including Kerala
are made on a month to month basis, taking
into account the overall availability of stocks
in the Central Pool, relative nceds of the
various States, market availubility and other
related factors. The allocations from the
Central Pool are, howcver, only supple-
mental in nature.

News-item captioned ‘‘Consumers getting
Raw Deal” -

6044. SHRI MANOHAR LAL SAINI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether attention of his Ministry has
been drawn to the article “Consumers gett-
ing raw deal” appeared in the *‘Indian
Exprcss*‘ of 8 January, 1984 ;

(b) if so, the details of the action taken
in the matter to safeguard the consumer
interest at the hands of unscrupulous

people ;

(c) whether Government propose to c¢n-
act the necessary legislation on the subject ;
and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
M.§. SANJEEVI RAO):(a) Yes, Sir.

(b) to (d). With a view to protecting the
interests of the consumer in matters arising
out of contracts, a suggestion to amend the
Contract Act, 1872 is under the conside-

ration of the Law Commission.

Identical Pay Scales to ‘Ferro Printers’
Working in CPWD

6045. SHRI R.P. DAS : Will the Minis-
ter of WORKS AND HOUSING be pleased
to state :

(a) whether it is a fact that the Staff
Inspection Unit after examining the duties
and responsibilities of Ferro Printers wor-
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king in Cecntral Government Departments,
recommended identical pay scales to this
category of staff ;

(b) whetheritis also a fact that Ferro
Printers working in CPWD and other
Departments are getting lessor pay scale
than their counter-parts working in Bureau
of Public Enterprise (B.P.E.) ;

(c) if so, the reasons for such discrimina-
tion ; and

(d) whcther Government are taking

steps to remove the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) No. The comparability of duties and
responsibilities of Ferro Printers working in
Government Departments was examined by
the Stafl Inspection Unit and the same were
found to be basically similar. The SIU had
not recommended identical scale of pay for
Ferro Printers working in all Central
Government Departments, as it was not in.
their jurisdiction to make such recommenda-
tion.

(b) and (c). So far as the CPWD is
concerned the reply is in affirmative. The
post of Ferro Printers in BPE has been rede-
signated as Tracer-cum-Ferro Printers with
effect from 19.7.82 and the recruitment rules
as also duties and responsibilities of the
post of Ferro Printers in BPE were higher
than those of similar posts in Central Water
Commission and Central Electricity Autho-
rity where the scale of pay of Rs. 260-430
had been allowed for the post in question.
This position had weighed with the Ministry
of Finance (BPE) to agree with the revision
of pay scale of the post of Ferro Printers in
BPE to Rs. 260-430.

(d) The case of Ferro Printers working
in CPWD is being taken up with the IV Pay
Commission.

World Bank Loan for Slum Improvement
Scheme

6046. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of WORKS AND
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HOUSING be pleased to state :

(a) whether it is a fact that Government
have negotiated with the World Bank for
the loan to be utilised for the Slum Improve-
ment Scheme ;

(b) if so, the salient features of t_he
scheme and the quantum of the loan sanctio-
ned by the World Bank ;

(c) whetker under the World Bank Pro-
gramme Scheme—upgradation Prog'rzfmmes
of the Slums—provide basic amenities O
the One Lakh existing slum dwellers, has

been adopted ;

(d) ifso, the reason why Government
are considering the proposal of settling slum
dwellers under Habitat India Scheme ; and

(e) how two different types of schemes
can be operated for the same problem by
changing credit policies ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). Discus-

sions are in progress with the World Bank
for assistance to an Urban Development
Project in Bombay which is expected to
include components of sites and services,
slum upgradation and improvement of
municipal infrastructure. However, the
details of the components and the amount
of loan will be finalised only after negotia-
tions with the World Bank are completed.

(d) and (¢). Information is being gathe-
red from the Govt. of Maharashtra.

Scheme to Alleviate Unemployment
Among Rural Youths

6047. SHRI S.B. SIDNAL : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether the study had been made of
the schemes to alleviate unemployment
among the rural youths by the national
scheme of training of rural youths for self-
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employment ;

(b) whether the achievements under this
scheme were compiled through the Indian
Institute of Management, Bangalore for
Karnataka ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b). Yes, Sir. The Indian Institute of
Management, Bangalore carried out a con-
current evaluation of implementation of
Training of Rural Youth for Self-Employ-
ment (TRY SEM) in Karnataka for the year
1979-80 and 1980-81 on behalf of this Minis-
try and brought out a report in July, 1952.

(¢) The study mainly covered the dist-
ricts of Mandya, Chikmangalur and Raichur
and the reference period (1979-80 and
1980-81) was the initial phase in the planning
and implementation of this programme when
the administrative machinery was itself
newly exposed to this scheme. The study
found that rural youth were identified in
selected clusters. There was a shortage of
suitable trainers and duration of the courses
was also found to be insufficient in some
cases. The study also identified several
organisational and

administrative const-
raints.
Depletion of Forests
6018. PROF. P.J. KURIEN : Will the

Minister of AGRICULTURE be pleased to
state .

(a) whether Government are aware of
the large quantities of wood consumed in
the raising of tobacco and curing of tobacco
leading to depletion of forests :

(b) whether any cost-benefit analysis
has been made on the use of firewood for

curing tobacco and the foreign exchange
earned ; and

(c) the steps being proposed to ensure
that consumption of firewood is reduced for
this purpose ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUTE (SHRI
YOGENDRA MAKWANA) : (a2) Yes, Sir.
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(b) and (c). While the Governm:nt
have no information about any cost-benefit
analysis on the use of firewood for curing
tobacco, steps have been initiated to find
alternative methods of curing tobacco
without using firewood.

Denudation of Forests

6049. PROF. SAIFUDDIN SOZ : Will
the Minister of AGRICULTURE be pleascd
to state :

(a) whether continued denudation of
forests had taken place in the country ; and

(b) whether Government are prepared
to accept that unabated denudation would
lead to a major ecological disaster ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Government cre aware of hazards posed by
denudation of forests. However, the rate
of denudation has been effectively checked
after the Forest (Conservation) Act was
pasced by the Parliament in 1980.

Environmental Development of
Metropolitan Cities

6050. SHRI MOHANLAL PATEL : Will
the Minister of WQRKS AND HOUSING
be pleased to state !

(a) whether Government are considering
any time-bound programme for the environ-
ment development of metropolitan cities,
industrial cities and all the capital of the
States of the country ;

(b) if so, the details thereof ; and

(c) 1if not, the reasons thereof and whe-
ther Government now propose to consider
such a programme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). No propo-
sal for a time-bound programme for the
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environmental development of major cities
is under consideration as this is a State
subject. One of the objectives of the Sixth
Five Year Plan is to promote integrated
Jevelopment of small and medium towns in
order to reduce the rate of migration to
metropolitan cities.

As regards the environmental improve-
ment of slums in urban areas, it is proposed
to tackle the problem over a period of
time. The Sixth Five Year Plan envisages
an outlay of Rs, 151.45 crores to ensure
that 10 million slum population is benefitted
by 1985.

World Bank assisted Urban Development
Projects are under execution in Madras,
Calcutta and Kanpur and these projects
have a component of slum upgradation. A
proposal to take up a World Bank assisted
Urban Development Project in Bombay
which includes a programme of upgradation
of slums benefitting one lakh families is also
under consideration. “Urban Development”
being in the State sector, other mcasures for
planned development of the metropolitan
cities are to be taken by the State Govern-
ments as part of their urban development
projects.

Economic Viability of Hand Run Pumping
Sets and Earthen Irrigation Pipes

6051. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1429 on 6 March,
1984 regarding installation of captive power
plants and state :

(a) whether economic viability of hand-
run pumping seis and carthen irrigational
pipes already at work in Darbhanga District
has since been examined and subsidy under
District Rural Development Agency for at
least the whole of Bihar has since been sanc-
tioned ;

(b) if so, the details thereof ;
(c) if not, the reasons therefbr ;

(d) whether hand-run pumping set had
been formally inaugurated by a Member of
Parliament on 14 Novemher, 198 at Baha-



357 Written Answers

durpur and officially demonstrated in other
blocks of Darbhanga District and earthen
irrigational tube-wells are working well in
Manigachchi and Benipur blocks of Dar-
bhanga District at about one-fourth of the
cost of iron boring pipes ; and

(e) if so, details thereabout and Govern-
ment’s reaction thereon ?

THIEE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (e).
Information is being collected from the
State Government of Bihar and will be laid
on the Table of the House.

Recommendations of National Transport
Policy Commission

6052. SHRI SONTOSH MOHAN DEV :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether the National Transport
Policy Commission had made some recom-
mendation about improvement, efficiency
and co-ordination of different transport
agencics in Metropolitan cities ; and

(b) ifso, the details thereof, and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN):(a)and (b). The National
Transport Policy Commission recommended
the setting up of a singie transport authority
as part of the regional development autho-
rity in the metropolitan cities for overall

charge of all modes pf transport including
metropolitan rapid rail transit systems. At

the operational level these regional authori-
ties could appoint separate boards for several

modes of activities.

The Government has accepted the recom-
mendation with the modification that sub-
urban rail services which run on sections
common to trunk railway operations would
remain a part of the railway administration
concerned. A Working Group has been set
up in the Mipistry of Works and Housing
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to decide the modalities to be recommended
for setting up such authorities by the State
Governments.

Implementation of Rural Landless Employ-
ment Guarantee Scheme

6053. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RURAL

DEVELOPMENT be pleased to state :

(a) the funds which have been released
to each of the state Governments/Union
Territories for the implementation of the
Rural Landless Employment Guarantee
Scheme since thre inception of the Scheme
for the current financial year ;

(b) whether any of the State Govern-
ments have demanded increase in the alloca-
tions : and

(c) if so, the nature thereof and whether
the demand has been met ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) The position regarding the release of
funds to each of the State Governments/
Union Territories under the Rural Landless
Employment Guarantee Programme for
1983-84 is indicated in the attached state-
ment.

(b) and (c). Request for increasing the
allocations have been received from some
State/Union Territory Governments such as
Gujarat, Kerala and Pondicherry. Thne
demand has not been met as the allocation
of funds under the programme is made on
the basis of a fixed formula.

Statement

Release of Funds upto 27.2.1984 Under
the Rural Landless Employment Guaran-
tee Programme

Name of the State;UT

Amount released
for 1983-84 (Rs.
in lakhs)

1 2

1. Andhra Pradesh 950,0



Written Answers 360

359 Written Answers APRIL 2, 1984
i 2 1 2
2. Assam 216.0 28. Goa, Daman and Diu —
3. Bihar 1425.0 29. Lakshadweep —-
4. Gujarat 320.0 30. Mizoram —
var 84.0
> Haryana 31. Pondicherry ~ 8.00
6. Himachal Pradesh 60.0 o o
7. Jammu and Kashmir 5.0 Upgradation of Village Level Technologies
8. Karnataka 470.0 '
6054. SHRI K. PRADHANI : Will the
9. Kerala 470.6 Minister of RURAL DEVELOPMENT be
pleased to state :
10. Madhya Pradesh 780.0
(a) whether it is a fact that the develop-
11. Maharashtra 790.0 ment of village level technologies has been
neglected for too long ;
12. Manipur 11.0
(b) whether Government are aware that
13. Meghalaya 15.0 upgrading local skills and crafts in rural
areas can become an important instrument
14 Nagaland 10.0 for raising income levels and thereby allevia-
ting poverty in the country ;
15. Orissa 450.0
' (¢) if so, whecther Government have
16. Punjab 135.0 formulated any country-wide programme to
upgrade village technology ; and
17. Rajasthan 2400
(d) the broad outlines thereof and how
18. Sikkim 8.0 will it be launched in the rural and tribal
areas ?
19. Tamil Nadu 890.0
THE MINISTER OF STATE OF THE
20, Tripura 33.0 MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Con-
2]1. Uttar Pradesh 1705.0 siderable work has been done in upgrading
and development of village technology both
22. West Bengal 770.0 in the farm and non-farm sectors by various
organisations such as ICAR, CSIR, KVIC,
Union Territories All India Handloom Board and many other
Institutions. :
23. A and N Islands —
(b) Yes, Sir.
24, Arunachal Pradesh —
(¢) and (d). Council for Advancement of
25. Chandigarh 1.75 Rural Technology has been recently set up
with the principal objective of development
26. Dadra and Nagar Haveli — and dissemination of appropriate technology
in the rural areas. Its objectives in details
27. Delhi =

are given in the attached statemcnt. Its



36i Written Answers

work is still in the preliminary and prepa-
ratory stage.

Statement

The main objectives of Council for Ad-
vancement of Rural Technology are as
under :

(i) To act as the national nodal point for
coordination of all efforts at development
and dissemination of rural technology for
sectors other than those covered by ICAR
and its sister bodies ;

(i) To act as a catalyst for development
of technology, appropriate for the rural
arcas, by identifying the crucial problems
encountered by the rural people and funding
rescarch and development efforts by different
organisations ;

(iii) To strengthen existing institutions
of research and develop or set up institu-
tions, so that national level institutions on
matters of purely or largely rural interest
are built up ;

(iv) To act as a clearing house of infor-
mation and a data bank ;

(v) To disseminate knowledge on rural
technology to manufacturers of machinery,
tools, equipment and spare parts so that
large scale production of technically impro-
ved machinery etc. s carried out in the
private, cooperative and public sectors

(vi) Toact as a conduit for transfer of
appropriate  technology to Government
departments, public sector undertakings and

members of the public ;

(vii) To conduct or sponsor training
programmes (o trainers so that improved
technology is passed on to the beneficiaries

in rural areas ; and

(viii) To carry out research studies,

surveys, evaluation etc., on the use of appro-

priate technology.
Construction of Sky Scrapers pear
Jantar Mantar

SHRI INDRAJIT GUPTA :
SHRI K.A. RAJAN :

Will the Minister of WORKS AND

6055.
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HOUSING be pleased to state :

(4) whether sanction has been given to
a private party for construction of a high-
rise building on Parliament Strect just
adjacent to the Jantar Mantar cbservatory ;

(b) if so, whether this has been done
despite the objections of the Archaeological
Department and of the Ghosh Committee
set up by DDA :

(c) whether the old observatoryis already
over shadowed on different sides by the new
NDMC building and Bank of Baroda buil-
ding ; and

(d) the particulars of the persons owning
the plot on which it is proposed to construct
the new high-rise building ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) No.
(b) Does not arise.

(¢) The Archacological Survey of India
have informed that while the multi-storeyed
city centre of the NDMC casts its shadow
on the Jantar Mantar monuments only after
5. P.M. in the months of June and July, the
Bank of Baroda building does not over
shadow the Yantras in the Jantar Mantar.

(d) The plot of land in qusstion is owned
by M/s DLF Universal Limited.

12.00 hrs.
MR. DEPUTY-SPEAKER : Shri Mani
Ram Bagri.
(Interruptions)
MR. DEPUTY-SPEAKER : 1 gave an

assurance to Shri Mani Ram Bagri that I
will give him a chance after the Ques
Hour. I will call all of you one by
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Now Shri Mani Ram Bagri.

(Interruptions)

st et TA amE (fga) @ Iarene
wevew, §4 uF 1w VA wEqE fzav g,
Sa% A & g oY aF gaar agl fas) 5
SAFTFT & W &7 darE H g &R
T, fFdl aF & e qT g9 FL @ 4
QY aH GF FT IAHT Fe fwar AGT 1 AT
QT A(ET FY sqFEqr fawrg @ 3, 39 9
&y wra QF wEqrd AT w1fAT FEAA
faar g, gast #1551 gaqar ga a8 fas
2 | & 3rga fF T g7 9T HAATEY H

&3 fro 222 & weaqa ox Aifew fean
a1 F &3 g7 99 @1 g1 ar gfayrT &
qelgdl a1 & F+IT AWMGT & TR A T
HAT 9 FATA IFT & A7 HT JST AI[TA
fear 21 afs gz <A AT AT A g F
srvaT a7 Afgw ar | Tay g &1 qra-gia
gE g & =wgar g fr ga afem &1 e
HAR FT ATTEAF FITATEN T |

MR. DEPUTY-SPEAKER : Now I will
make an announcement,
(Interruptions)
MR. DEPUTY-SPEAKER : I had asked

Shri Mani Ram Bagri to raise his point.
He has raised.

(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : I have a suggestion to make.
(Interruptions). What 1 have suggested is
whenever a number of persons give adjoura-
ment motion notice, the convention in this
House is that if they have to make a sub-
mission, you listen to them and afterwards
give a ruling. I want to quote in favour of
what Shri Mani Ram Bagri...(Interruptions)

MR. DEPUTY-SPEAKER : There is a
notice of Privilege and I am giving a ruling.

(Interruptions)

MR. DEPUTY-SPEAKER : Please listen
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to me. He has raised a point and T am. .

(Interruptions)

SHRI SATISH AGARWAL (Jaipur):
He has raised two points.

MR. DEPUTY-SPEAKER : Adjourn-
ment Motion has been disallowed.
SHRI SATISH AGARWAL : He has

raised two points: Onpec is with regard to
the Privilege Motion under Rule 222. With
regard to the statement...(Interruptions).

MR. DEPUTY-SPEAKER :
not give my reply ?

Should I

SHRI SATISH AGARWAL : Please
hear me for a second. So far as the state-
ment of the Home Minister is concerned,
according to. ..(Interruptions)

MR. DEPUTY-SPEAKER
Tewary, I will call you.
chance.

Prof.
I will give you a

PROF. K.K. TEWARY (Buxar) : What
about the submission of Prof. Dandavate ?
My point of order is that you have already
admitted an Adjournment Motion on
Punjab. During the same Session you can-
not admit more than one Adjournment
Motion on the same subject. Therefore, I
think the submission madc by Shri Mani

"Ram Bagri and Prof. Dandavate is not in

order.

PROF. MADHU DANDAVATE : He
is confusing between the No Confidence

Motion and an Adjournment Motion.
(Interruptions).
SHR1 SATYASADHAN CHAKRA-

BORTY (Calcutta South) : Try to cut down
the depth of his ignorance. (Interruptions)

PROF. K.K. TEWARY : ] seek your
ruling on this—whether you can admit more
than two on the same subject in the same
session ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : He cannot under the rules.
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MR. DEPUTY-SPEAKER : T think you
are referring to Rule 58. Rule 58 says :

“(i) not more than one such motion
shall be made at the same
sitting”

(Interruptions)

MR. DEPUTY-SPEAKER : I am saying
that it does not deprive you of giving
notices.

(Interruptions)

MR. DEPUTY-SPEAKER : You see,
the rule is very clear. Rule 58 : “.....
(i) not more than one such motion shall
be made at the same sitting.”” So, it does
not deprive them of giving notice of such
motion.

Now, Shri Mani Ram Bagri has given
notice of a question of privilege regarding
announcement made by the Home Minister
outside the House about ‘“‘Government’s
approval” of Akalis' demand to amend
Article 25 of the Constitution.

It is well-established that no question of
privilege is involved if statements on matters
of public interest are not first made in the
House and are made outside. However,
such actions are against conventions and
propriety. Therefore, it would have been
more appropriate to announce this in the
House first.

The Home Minister is making a statement
today in the House on this matter. May [
request the Home Minister to explain
whether this matter was so urgent that he
could not wait till the House met today ?

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Mr. Deputy-Speaker, Sir, I do not desire to
go into what you have just now observed.
You are pleascd to make this observation
and we take it. Now, Sir, the thing is what
the Home Minister has said is perhaps
only.... =
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. HRI CHANDRAJIT YADAV (Azam-
garh) : What perhaps ? Let the Home
Minister come and say.

SHRI BUTA SINGH : I have listened
to all that. Sir, it is not perhaps. This is
what he has said already in the House. It
is only that which he has repeated ! and
what he has said during the discussion on
the Demands for Grants. So, Sir, naturally
unless and until the matter is thrashed. ...
(Interruptions.) 1 am sure, under your kind
directions, the Home Minister will take this
into consideration.

PROF. MADHU DANDAVATE : Sir,
the ruling is directly. ...

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, am I to take it...

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he says, the same thing was
said by the Home Minister in the House.
No, Sir. You go through the proceedings
to find out whether “article 25 would be
amended” was mentioned or not. There
was no hint about that made by the Home
Minister in the House.

MR. DEPUTY-SPEAKER : To the point
raised by Mr. Bagri, I have given the icply.
That is all.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, the confusion is worst-con-
founded because what was said there by the
Home Minister was not mentioned here—
whether it is good or bad. Your ruling is
all right.  We are hailing your ruling.

MR. DEPUTY-SPEAKER : 1 have
already given my ruling. There is no discu-
ssion please.

SHRT INDRAJIT GUPTA : Sir, in the
light of what the Parliamentary Affairs
Minister has said just now, am I to take ijt
that you are withdrawing ycur ruling ?

MR. DEPUTY-SPEAKER : No. He.
has accepted. He has already said that.
You did not follow.

SHRI BUTA SINGH : It is very up.
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fortunate that the confusion is always con-
founded on the other side.

MR. DEPUTY-SPEAKER : Therc is no
discussion on the ruling plecase. Let us go
to some other subject not on this, not on the
ruling.

SHRI INDRAJIT GUPTA : That apart,
you have held that he has committed a

breach of propriety. (/nterrupiions.)

MR. DEPUTY-SPEAKER : I will call
you.

SHRI INDRAJIT GUPTA : Please listen
L0 me¢.

MR. DEPUTY-SPEAKER : I am listen-
ing. Ihave called you and it is going on
record. -

SHRI INDRAJIT GUPTA : Again, you
are looking that side. (Interruprions.) What
is this 7 Please listen to what I am saying.

SHRI BHAGWAT JHA AZAD : Sir, In
this case....

MR. DEPUTY-SPEAKER : I have
asked him,

SHRI INDRAJIT GUPTA : Sir, 1 will
walk out if you go on like this. You have

asked me to sav something.

MR. DEPUTY-SPEAKER : I am listen-
ing to you.

SHRI INDRAJIT GUPTA : But then,
you are listening to sombody clse. Why
are you going like that ? T am saying that,
apart from the impropriety, which you
yourself have ruled, that he has committed,
now we have been informed that at
4.00 p.m., he is going to make a statement
here. According to the notice we have
received, it is regarding Akalis demands
concerning Article 25 of the Constitution.
I only want to make two points.

One is that this statement should not be
confined to .this. It must include the
Government statement regarding yesterday’s
incident,
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I passed that place Rayya 2 hours before
it happened vesterday. Every Sunday—it is
not something special —the Nirankaris,
including a large number of women, gather
a that place. It is known to the Govern-
ment. What security arrangements have they
made ? The bombs were thrown and the
pecople were killed. We want the Home
Minister to make a statement on that, along
with this.

Secondly, when you were giving your
ruling which you read out just now, you
began by saying, Mr. Sethi’s statement
regarding his approval of the demands of
the Akalis about article 25. Has he given
his approval 2 We only know that they
have decided that they are going to discuss
it with the Akalis. ....

MR. DEPUTY-SPEAKFR :
the Home Minister.

Let us hear

SHR1 INDRAJIT GUPTA : That is
something wrong ; it is not factually correct.
You read out the first sentence of what you
have said,

MR. DEPUTY-SPEAKER : I have
never said that.

SHRI INDRAJIT GUPTA ;: What did
you say then ?

PROF. MADHU DANDAVAIE : Sir,
yOu can expunge your remarks.

MR. DEPUTY-SPEAKER : You must
be serious. I have not said that. What
he says I have not said. You can go
through the proceedings. (In:erruptions)

SHRI INDRAJIT GUPTA : Who has
authorised the Home Minister to give his
approval to that ?  (Interruprions)

MR. DEPUTY-SPEAKER : I have not
said that. You please go through the pro-
ceedings. Prof. Tewary.

SHRI K. K. TEWARY : Sir, all of them
agree that this is a serious situation. The
situation as it is is a serious one. The
G_ovcr_nmcnt is actually trying to defuse the
situvation.  What the llome Minister had
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said was some sort of a negotiation. He has
not given any hint authoritaiively that the
Constitution is going to be amended. It
was merely a hint at defuse the situation.
Therefore, this statement was made. The
Parliament was closed for two days, Satur-
day and Sunday. This matter could not
have been brought before the House. . So, I
think, there is no impropriety involved. ..
(Inrerruptions)

MR. DEPUTY-SPEAKER : No discu-

ssion on my ruling.

SATYASADIIAN CHAKRA-
Sir, he is challenging your

SHRI
BORTY :
ruling.

PROF. K.K. TEWARY : The statemcnt
was made in order to defuse the situation.
The Parliament was not in session for two
days, on Sunday and Saturday. It was
no! the statement that article 25 is going to
be amended. It is only an expression of
readiness of the Government...(Inrerrup-
tions)

MR. DEPUTY-SPFAKER Nobody
can comment on my ruling. It will amount
to the contempt of the House. Therefore,
please do not discuss it. You can raise
some cother points if you want. (/nterrup-
tions) Shri Harikesh Bahadur.

BRAJAMOHAN MOHANTY
On a point of order, Sir.

SHRI
(Puri) :

MR. DEPUTY-SPEAKER : No discu-

ssion on my ruling.

SHRI BRAJAMOHAN MOHANTY :
No question of discussion. T have a point
of order. Will you not listen to a point of

order ?

MR. DEPUTY-SPEAKER : No discu-
ssion oi1 my ruling. You can mect me in
my chamber. -

SHRI BRAJAMOHAN MOHANTY :
Regarding the adjournment motions that
have been tabled, I invite your kind atten-

tion to Rule S¥#(v) :

“the motion shall not revive discu-
ssion on a matter which has béen

discussed in the same session ;"
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The very same point was raised by Prof.
Tewary...(Interruptions)

MR. DEPUTY-SPEAKER : I have al-
ready ruled that it is in order. 1 have said
that it does not deprive any member from
giving notice of an adjournment motion to
the Speaker. He has got every right. You
do not follow what I say.

PROF. MADHU DANDAVATE : Sir,
you kindly tell him that the people were
killed yesterday. The same persons were
not killed ; a different set of people were
killed. (Interruptions)

MR. DEPUTY-SPEAKER : You cannot
deprive any member of giving notice.

SHR1 BRAJAMOHAN MOHANTY :
Supposing a war has to be declared on
Sunday, will the Government wait till the
Parliament meets and consult it ? (Zurerrup-

tions)

MR. DEPUTY-SPEAKER : 1 have
already said that. Don’t you hear me ? It
is all right. Please. I have already said
that when Prof. K.K. Tewary raised it.

SHRI HARIKESH BAHADUR
(Gorakhpur) : You have called me. I have
to make the point that many people have
been killed in Punjab only yesterday. We
have given adjournment motion in order to
censure this Government. This Govern-
ment did not provide any sc¢curity to the
people who have been killed there.

MR. DEPUTY-SPEAKER : Your ad-
journment motion has been disallowed.

SHRI RAJESH KUMAR SINGH
(Firozabad) : 1 am on a point of order.

SHRI HARIKESH BAHADUR : I am
on a point of order.

(Interruptions)

MR. DEPUTY-SPEAKER : 1 have told
you that you cannot continue like this. If I
call one hon. Member, the other Members
should not speak. If not, I will to go to the
next item on the Agenda. Now Shri G.

Narsimha Reddy.
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SHRI G. NARSIMHA REDDY (Ad;la-
bad) : I have given a Calling Attention...

(Interruptions)

MR. DEPUTY-SPEAKER : But,I am
calling you one by one. I have not allowed
him. Againyou are going on speaking.
How can I allow you ? Now Shri G.
Narsimha Reddy will speak.

SHRI G. NARSIMHA REDDY : I have
given notice under Rule 193 and a Call
Attention also. The subject is that recently
due to the orders of the Supreme Court,
a Constitutional crisis has been created in

Andhra Pradesh.

MR. DEPUTY-SPEAKER : That has
been already raised in the House and Hon.
Speaker had already requested all leaders of
the Opposition parties and the ruling party,
to meet him., The Minister of Parliamentary

AfTairs will also be there. ...
(Interruptions)

MR. DEPUTY-SPEAKER : When the
Hon. Speaker returns from abroad, you can

raise it. No body should raise it now.

(Interruptions)
MR. DEPUTY-SPEAKER : 1 will not
give any reply because the Hon. Speaker has
already said that he would convene a mcet-

ing and in the absence of the Hon. Speaker,
we should not discuss about this matter.

(Interruptions)

MR. DEPUTY-SPEAKER : I am so

sorry. I have heard all that you have said.

(Interruptions)

PROF. K.K. TEWARY : You tell us
when the Hon. Speaker would be returning,.

MR. DEPUTY-SPEAKER : Hon. Spea-
ker has already ruled that he would convene

a meeting and asked you to wait.

(Interruptions)

MR. DEPUTY-SPEAXER : These are
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sensitive issues. These are Constitutional
issues. You cannot raise such issues as and
when you like.

(Interruptions)

MR. DEPUTY-SPEAKER : It is about
another legislature. Please be careful. When-
ever we raise some issues about some other
legislature, we have to be careful.

SHRI SATISH AGARWAL : A paper
has been circulated to us that the Minister
of Home Affairs is going to make a state-
ment regarding Article 25 of the Constitu-
tion. We have raised this issuc and you
were kind erough to give your ruling. It is
very improper on the part of the Govern-
ment. . ..

(Interruptions)

Accordingly, this is an indictment and we
welcome it.

Now it is very unfortunate that even Shri
Harbans Lal Khanna, ex-MLA of the BJP
has been shot dead just this morning,

What is happening in Punjab ? Is there
any Government ruling in Punjab ?

(Interruptions)

Government has miserably failed in
Punjab to protect the lives and properties of
innocent people. We want to censure the
Government. This is the height of folly.
You must admit the Adjournment Motion.

MR. DEPUTY-SPEAKER : You don't

require my permission to censure the
Government. Do you require my permis-
sion ?

SHRI1 SATISH AGARWAL : You admit
the Adjournment Motion. I have given the
Adjournment Motion. You must admit jt.
This is the height of folly. Law and order
has failed in Punjab.

(Interruptions)

MR. DEPUTY-SPEAKER :
next Item of the Agenda.

1go to the

Shri Yogendra Makwana.

— — g
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12.18 hrs.

PAPERS LAID ON THE TABLE

Reviews on the working of and Annual
Reports of State Farms Corporation of
India Ltd. New Declhi for 1982-83,
Jammu and Kashmir State Agro Indus-
tries Development Corporation Ltd.,
Srinagar for 1976-77 and Statement for
delay in laying the papers etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : I beg to lay
on the Table—

(1) A copy cach of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies

Act, 1956 :

(i) Review by the Government on the
working of the State Farms Corpora-
tion of India Limited, New Delhi, for

the ycar 1982-83.

(i) Annual Report of the State Farms
Corporation of India Limited, New
Delhi, for the year 1982-83 along with
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-8068/84].

(2) A copy rach of the following papers
(Hindi and English versions) under section
619A of the Companies Act, 1956 :

(i) Review by the Government on the
working of the Jammu and Kashmir
State Agro Industrics Development
Corporation Limited, Srinagar, for
the year 1976-77.

(ii) Annual Report of the Jammu and
Kashmir State Agro Industries Deve-
lopment Corporation Limited, Sri-
nagar, for the year 1976-77 along with
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(Hindi

(3) A statement and English
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versions) showing reasons for delay in laying
the papers mentioned at (2) above.
[Placed in Library. See No. LT-8069/84].

(4) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Federation of State Co-
operative Banks Limited, Bombay, for
the year 1982-83.

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
National Federation of State Co-
operative Banks Limited, Bombay,
for the year 1982-83 together with
Audit Report thereon.

(iii) A copy of the Review (Hindi and
English versions) by the Government
on the working of the National
Federation of State Co-operative
Banks Limited, Bombay, for the year
1982-83.

[Placed in Library. See No. LT-8070/84].

*(Interruptions)

MR. DEPUTY-SPEAKER : Don't re-

cord,

For the past 20 minutes, I have been
calling one by one the hon. Members. When
I call one hon. Member, all the other hon.
Members should take their seats. How can 1
hear 20 hon. Members ? What is the pur-
pose of this ? What purpose is served by
this ?

*(Interruptions)

MR. DEPUTY-SPEAKER : Don’t re-

cord anything.

Now Calling Attention. Shri Harish

Rawat.

(Interruptions)

*Not recorded.
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1219 brs.
ELECTION TO COMMITTEE

Coconut Development Board
MR. DEPUTY-SPEAKER : Shri Yogen-
dra Makwana.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : On behalf
of Rao Birendra Singh I beg to move :

“That in pursuance of sub-section (4)
(e) of Secticn 4 of the Coconut Deve-
lopment Board Act, 1979, the mem-
bers of this House do proceed to
elect. in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Coconut Development Board,
subiject to the other provisions of the
said Act.”

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That in pursuance of sub section (4)
(e) of Section 4 of the Coconut Deve-
lopment Board Act, 1979, the mem-
bhars of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Coconut Development Board,
suhject to the other provisions of the
said Act.”

The motion was adopted.

————— —

12.20 hrs.

MR. DEPUTY-SPEAKER : Now we go
to Calling Attention. Shri Harish Rawat.
He is not present. Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE
(Rajapur) ;: Have yvou withdrawn whatever,
permission vou granted tome ? [ wantto
remind you that T met you in the Chamber
and you told me T could®raise that particular
issue in the Zero Hour. You granted me
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permission to raise it. Itis a very serious
matter. . .

MR. DEPUTY-SPEAKER : I never said

that.

PROF. MADHU DANDAVATE :
cannot withdraw the permission.

You

MR. DEPUTY-SPEAKER Plcase
listen to me. We have already spent 20
minutes.  For about 20 minutes [ had been
requesting the hon. Members that. if I asked
any hon. Member to speak, the other Mem-
bers should not speak. But I have been
seeing that every now and then everybody is
getting up. . ..

PROF. MADHU DANDAVATE : I have
been standing for your permission. 1 did
not wint to make my submission without
your permission. (Inuterruptions)

MR. DEPUTY-SPEAKER : 1 can call
you all provided it is done in an orderly
way. Even now Ican call you if you can
give me an assurance that when I call one
hon. Member, the others will not speak, the
others must sit down. ...

SOME 1i{ON. MEMBERS : Yes.
MR. DEPUTY-SPEAKER : All right.
Mr. Paswan. No point of order. Only

make your submission.

st 7w faena gmana (grsiige) o X
mESAHE wiwr fzar  seT ' 580 g
fgedY % afzm | sfasht # g & gafao G-
A giar & a7 At ) fzedy ¥ afzo ey
frargsm & fF @ —

“UF € 95F § uw F wfaw var geqrT
FEY faar sraar )

waAa faw na &1 29 F frg gq¥f fafae
21 g% & o S1ad gq 9T & foy Z21gm
AT HIHT F FENIT FIAT =137 YT
AT F § 5 awamz @il a9t areg qug
T19EF &Y TEr Agf FT qvar § gufan foor
3 FR 1 (smam\) -
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MR. DEPUTY-SPEAKER : 1 have not
given consent to any of these adjournment

motions.

SHRI RAM VILAS PASWAN : What

about the Adjournment Motion ?

MR. DEPUTY-SPEAKER : Your notice
of Adjournment Motion has been rejected.
Shrimati Geeta Mukherjee.

SHRIMATI GEETA MUKHERIEE
(Panskura) : 1 wanted to raise an impor-
tant issue and that is the strike in Safdarjang
Hospital that has been going on for nine
days. One of the Ministers of Health was
here and she has left. You did not allow me
to raise it. 1 request you, Sir, to direct the
Parliamentary Affairs Minister so that the
Minister of Health may take steps to resolve
the crisis in this Hospital where only poor
people go.

MR. DEPUTY-SPEAKER : Your views
will be conveyed to the Minister.

Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE : First,
I would stress admission of the Adjourn-
ment Motion for the very simple reason
that when in Assam there was a similar
episode it was  considerad by the
Speaker as a fit case for Adjournment
Motion. This ic a fit case for Adjournment
Motion because yesterday three women and
a child were killed and today a BJP MLA

has been killed. That is one thing.
Secondly. ...
MR. DEPUTY-SPEAKER : How many

Adjournment Motion have you given ?

PROF. MADHU DANDAVATE : This
is only a submission to be made through
you to the Home Minister. On this there
will be no difference of opinion in this
House. Fven you will agree. What has
happened is, one of the members of the
Janata Party belonging formerly to the
Metropolitan Council, Delli, has stood

surety. ...

MR. DEPUTY-SPEAKER : What do
you expect from me ? I want to make one
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thing very clear. Certain issues are being
raised. What do the Members expect from
the Chair ?

PROF. MADHU DANDAVATE : Why
don’t you listen, Sir ? I will tell you what
I want from you.

PROF. K.K. TEWARY : He should ndt
waste the time of the House.

PROF. MADHU DANDAVATE : 16
Iranian students staged a demonstration
against the Shah of Iran. The Shah was
deposed. 11 Iranian students and one of
our Members were sentenced to various
terms of imprisonment. The Central
Government has the authority to release
him. T want the Minister to make a state-
ment.

MR. DEPUTY-SPEAKER : It is sub-
iudice.

Shri Ramavatar Shastri.

PROF. K. K. TEWARY : It is a court

case,

8 VATFAR AR (T2AT) ¢ FITEAT
ST, = YT M wR=rfray #Y 3zam g
fadt & =1sr 78} 2, 3@ ax araf o 97 @
ot AfeT galva & araf oo FTa5E F
TIEar g @A S fwr qEt tegw a¥ ak
qT ZY AT UF ANz 37 q7q § WY F |

MR. DEPUTY-SPEAKER : We have
had a discussion on Port and Dock workers’
strike. . .

SHRI RAMAVATAR SHASTRI : I have
given an adjournment motion.

MR. DEPUTY SPEAKER : I have dis-
allowed.
SHRI SATYASADHAN CHAKRA.-

BORTY (Calcutta South) : I think what
has happened in Punjab is a very serious
mattet. Innocent people are being killed,
and sce the reaction of the Government.

MR. DEPUTY-SPEAKER :
you want the Chair to do ?

What do
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SHRI SATYASADHAN CHAKRA-
BORTY : We want you to admit the
adjournment motion.

SHRI RAM VILAS PASWAN : The

Government must resign.

SHRI SATYASADHAN CHAKRA-
BORTY : It is the responsibility of the
Government. They should come forward
with a statement to say that this has
happened and this is what we are going to
do.

MR. DEPUTY-SPEAKER : I will con-
vey your views to the Government.

SHRI INDRAJIT GUPTA (Basirhat) :
What is your decision regarding the adjourn-
ment motion ? Have you rejected it ?

SHRI SATYASADHAN CHAKRA-
BORTY : Inview of that 1 want you to
admit our adjournment motion. '

MR. DEPUTY-SPEAKER : I have not
given my consent. . . . He is going to make
a statement.

SHR1 INDRAJIT GUPTA : Are you
admitting it for discussion or not ?

(Interruptions)

MR. DEPUTY-SPEAKER : Hon. Mem-
bers, the procedure followed in the House

is. . . Please listen to me. . .
(Inierruptions)

PROF. K.K. TEWARY : What is happen-
ing in Bengal ?

SHRI INDRAJIT GUPTA : Bengal is
pot under President’s rule.

MR. DEPUTY-SPEAKER : If anybody
wants a discussion on Punjab issue or any
other issue. ... (Interruptions) We will
discuss it in the Business Advisory Com-

mittee.

(Interruptions)
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MR. DEPUTY-SPEAKER : Hon. Mem-
bers, I have already said that. ... Shalll
say something ? You arc raising certain
things. .. . Should you not hear what I
say ?

I say these issues have to be discussed in
the House. The procedure followed is that
we take it up in the Business Advisory
Committee and in the BAC we decide. We
cannot take a decision in the House. There-
fore, I would appeal to the hon. Members
to raise the issues in the BAC.

I now go to the next item—calling atten-
tion. Shri Harish Rawat.

SHRI INDRAIJIT GUPTA : BAC never
discusses the adjournment motion.

MR. DEPUTY-SPEAKER : We can
decide about it.

SHRI INDRAJIT GUPTA : You have to
decide about the admissibility.

MR. DEPUTY-SPEAKER : I have not
allowed the adjournment motion.

SHRI INDRAJIT GUPTA : You have
said, ‘You give notice.” Notices have been
given. Now what is your decision ?

Mr. DEPUTY-SPEAKER : I have not
given my consent to any of the adjournment

motions. . . . Under the rules I have not
given my consent.... It cannot be
gquestioned.

(Interruptions)

PROF. MADHU DANDAVATE : We
protest against your decision and walk out.

12.30 hrs.

(Prof. Madhu Dandavate and some other
hon. Members then left the House).

(Interruptions)
SHRI HARIKESH BAHADUR : *

MR. DEPUTY-SPEAKER : Don’t record.

——— et s

*Not recorded.
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MR. DEPUTY-SPEAKER : Now calling
attention.

Mr. Harish Rawat—not present.

Prof. Madhu Dandavate —not present.

Shri A. Neelalohithadasan Nadar—not
present.

Shri R P. Yadav- not present.

Dr. Subramaniam Swamy —not present.
Now wc go to the next item.

Motion for Election to the Committee.. .
That has been done.

Then matters under Rule 377. ... They arc

not ready. They should be kept ready by 12
noon. We will take it up afterwards.

Now we take up...

PROF. MADHU DANDAVATE (Raja-

pur) : Don’t take up the next item...
MR. DEPUTY-SPEAKER : No, no. ...
I have gone to the next item. . ..
(Interruptions)
MR. DEPUTY-SPEAKER : 1 have gone

to the next item.

PROF. MADHU DANDAVATE : You
cannot cancel that. Sir, I call the attention...
(Interruptions)

MR. DEPUTY-SPEAKER : Don't re-
cord anything.
(Interruptions)**
MR. DEPUTY-SPEAKER : [ have gone

to the next item. Hon. Members, I have
gone to the next item. The position is very
clear. ’

Let me make it more clear. I do not dis-
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tinguish between this side and that side. I
called the names of the hon. Members.
Prof. Dandavate, you were a Minister also.
Though the names had been called, they
were not present here.

PROF. MADHU DANDAVATE : Why
don’t you use your residuary powers ?

MR. DEPUTY-SPEAKER : Don’t tell.
I should not usc that word. It is not like
that. If this procedure is to be followed,
then, we cannot have our own way of proce-
dure. Therefore, I am not going to take up
this Calling Attention now because nobody
was present.

PROF. MADHU DANDAVATE : We
very much object to your procedure. This
is a matter of urgent public importance and
when there are symbolic protests, at least,
you should not utilise the powers to suppress
the viewpoints of the Opposition. (Inser-
ruptions)

MR. DEPUTY-SPEAKER : You will
please hear the Minister.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Mr. Deputy-Speaker, Sir, as you very rightly
observed, you ruled that in the continuation
of this order paper, you had gone over to
the next item on the agenda. When their
names were called, they were not present in
the House. So, you had gone to the next

item.

Now, Sir, how is it possible for you, at
the same time, to get two things recorded—
walk out and then the calling attention.
I am sorry, you have to kindly take up the
next item on the agenda. (Interruptions)

MR. DEPUTY-SPEAKER : 1 have gone
to the next item. Matters, under 377. Shri
D.L. Baitha. (Interruptions)

PROF. MADHU DANDAVATE : Sir,
I rise on a point of order.

DR. SUBRAMANIAM SWAMY : rose.

**Not Recorded,
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MR. DEPUTY-SPEAKER : One of you
may, raise a point of order. Please listen.
When there is no subject matter under dis-
cussion, you must take my permission to
raise a point of order. You are asking for my
permission ?

PROF. MADHU DANDAVATLE : ] am
asking for permission. Both of us rise on
points of order. They are differcnt  points
of orders.

MR. DEPUTY-SPEAKER : All right.
What is your point of order ?

PROF. MADHU DANDAVATE : It is

regarding the business on the Crder Faper.
On that T am rising on a point of order.

Sir. you are mechanically trying to inter-
pret the items on the Order Paper. I give
you the precedents at yvour own hands. Sir,
you did it on a number of occasions. If you
ro through the proceedings, the records, you
will find that certain references to adjourn-
ment motions are to be immediately taken
up after the Question Hour ; whether it be a
Privilege Question or an Adjournment
Motion, we are supposed to raise those
issues immediately after the Question Hour.

MR. DEPUTY-SPEAKER You alsn

say that you were absent.

PROF. MADHU DANDAVATE : "Why
do you disturb me unnecessarily, Sir ?

MR. DEPUTY-SPEAKER : 1 say that
Members must be present. I agree with Prof.
Dandavate there. You are to give itin
writing to me. (Interruptions) Some Mem-
bers were absent when they were called.
Pleased sit down. (Interruptions)

PROF. MADHU DANDAVATE : Let
me complete my point of order. I am entitl-
ed to complete my point of order. 1 shall
yield to none in formulating my poirt of

order.

MR. DEPUTY -SPEAKER I know

Don’t talk about yourself.

PROF. MADHU DANDAVATE : ] am
talking about you—nol about myself. I am
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talking about you, Sir.

MR. DEPUTY-SPEAKER : Go on.

PROF. MADHU DANDAVATE : 1 want
to point out to you, in this House, you have
given certain rulings regarding the arrange-
ment of the items. As far as the issues of
adjournment motion and privilege notices
are concerned, according to the rules, not
only Mr. Spzaker’s directions, there is a
certain order prescribed for that.

But I will point out to you that not only
when the Speaker was in Chair but also when
you were in Chair and all the submissions
had been made and the Minister also laid
the statement on the Table of the House you
had allowed us to make our submissions
provided we get up one by one although that
was not technically allowed. Even today
after the statements were mace by the Mini-
sters you allowed us to make our submis-
sions. If you had allowed the order there
to be disturbed then why don’t you allow us
now ? I am referring to what has happened
today. (Interruptions)

MR. DEPUTY-SPEAKER : Why were
you not present when your names were call-
ed ? You have rightly said on different occa-
sions we have permitted. Yes. If all these
four Members express their reason and write
me the reason for absence then I will use
my discretion. Please write to me and ask
that time must be given then it will be con-
sidered.

PROF. MADHU DANDAVATE : Today
the Minister made a statement you
How did

when
allowed me to make a submission.

you allow ?

MR. DEPUTY-SPEAKER : 1 have not
rejected your request. I have said that the
procedure followed in the House is that any
member if he is absent when his name is
called writes to the Chair that he was late
due to some reason and he may be permitted
and we have permitted him. If you give in
writing to the Chair then it will be consider-
ed. You cannot demand as a matter of
right for taking up that subject again. This
subject’is over. I am not permitting any-
body. I have told Prof. Dandavate what he
has to do. Nothing will go on record with-
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out my permission. Matters uuder Rule

377. Shri Baitha...

(Interruptions)**

12.38 hrs.

MATTERS UNDER RULE 377

(i) T.V. relay Centre at Forbesganj,
Purnea (Bihar)

SHRI D L. BAITHA (Araria) : Sir, the
Information and Publicity Department of
the Government of India has recently taken
up a scheme to cover 70% area of the
country with T.V. by setting up relay centres
at various suitable places. Although Purnea
is Bihar State has been selected for this type
of relay centre it would not be able to serve
the entire area of the district and other
adjoining areas particularly those falling on
the Indo-Nepal border. ‘The area is very
backward in respect of education, industry,
communications, roads and other modern
facilities which are enjoyed by other areas.
Radio and Television would be the only
means to serve them better for their mass
education and communication, as even the
Post and Telegraph facilities are lacking.

Hence it is requested that relay centre may
kindly be provided at Forbesganj in the
District of Purnea (Bihar) which would not
only serve the area of Bihar but also the
adjoining areas of West Bengal, Nepal,
Bangladesh, etc,

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Sir, you sce direction 2
which clearly gives the order in which you
call the agenda items,

So you are bound by that. In fact, Sir. ..

MR. DEPUTY-SPEAKER : I am defi-
nitely bound by that. Jf 1 am not bound,
I cannot sit in the Chair !

DR. SUBRAMANIAM SWAMY : We
want you to sit in the Chair permanently.

**Not recorded.

e —— et e e

Now, Sir, Direction No. 2 clearly spells out
how it is to be done—it is interesting
enough. ‘ :

You are having now submissions under
Rule 377. This is not coming under that
rule. T know under what rule it comes.

Now this is what Direction No. 2 says :

After Question Hour, there will be, ‘Leave
to move for Adjournment of the Business of
the Honse’. It is O.K. After that Breach of
privilege. That is also taken up. Then you
have Papers Laid on the Table. It is taken
up. Then, Communications, etc. etc Sir,
when you called the names under Calling
Adtention Notice, the House was not in
order. You did not call my name.

MR. DEPUTY-SPEAKER : What do
you mean ?

DR, SUBRAMANIAM SWAMY : Iam
sorry I did not hear it in the commotion—
there was so much of commotion, Sir...
(Interruptions)**. . .Under Direction No, 2
(Interruptions) Let me complete. ..

MR. DEPUTY-SPEAKER : T haye under
stood your point.

(Interruptions)**

MR. DEPUTY-SPEAKER : He has
guoted Direction 2...

PROF. K. K. TEWARY (Buxar): I am on
a point of order—thisis point of order on

Mr. Swamy's point of order.

(Interruptions)

DR. SUBRAMANIAM SWAMY : At
least, let me complete my point of order.

SHRI SATISH AGARWAL (Jaipur) ; 1
am on a point of order—point of order on
the point of order raised by Prof. Tewary on
the point of order of Dr. Swamy.

(Interruptions)

P —— i,
o
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MR. DEPUTY-SPEAKER : Order please,
T rule out the point of order of Dr. Subra-
maniam Swamy.

(Interruptions)

MR. DEPUTY-SPEAKER : | have al-
ready said. There is no point of order.

Now, Prof. Dandavate has given in writ-
ing. You give in writing. It can be consi-
dered. There have been precedents. Mr.
Dandavate has given in writing.

SHRI SATISH AGARWAL : 1 am pre-
suming that you will be allowing us if it is
given in writing.

MR. DEPUTY-SPEAKER : T bave not
said anything about that. Hon. Members,
we must also give time to Government to
get their own statement and also for my own
decision. Now Prof. Dandavate has given
in writing. ..

PROF K.K. TEWARY : And you will
consider it...(Interruptions)

MR. DEPUTY-SPEAKER : Why don't
you listen to me ? I concede that Prof.
Madhu Dandavate will have to be allowed.
IHe will be allowed and that is after comple-
. tion of Rule 377. All the hon. Members
concerned must give in writing saying why
they were absent. After they convince me,
1 wit call them. That is after 377 is over.

DR. SUBRAMANJAM SWAMY : Let
me complete my point of order.

MR. DEPUTY-SPEAKER No. You
have had your say. Now, Mr. Baburao
Paranjpe. . He is on his legs.

DR. SUBRAMANIAM SWAMY :...**

MR. DF:PUTY-SPEAK:ER : Please don’t
record what Dr. Subramaniam Swamy says.
I have not permitted.

DR. SUBRAMANIAM SWAMY : Prof.
Dandavate has already given in writing.
Why must 1 also write to you separately ?
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MR. DEPUTY-SPEAKER : Every hon.
Member must write separately. I have
already made it clear. Every hon. Member
must write to me as Prof. Dandavate has
done.

PROF. MADHU DANDAVATE : Sir, I
have written on behalf of all of them.

MR. DEPUTY-SPEAKER : Every one
must write to me. I have told you. That
is the decision. Every one must write.

DR. SUBRAMANIAM SWAMY : .. .**

MR. DEPUTY-SPEAKER : Don't re-
cord whatever Dr. Subramaniam Swamy

says. I have called Mr. Baburao Paranjpe.
He is on his legs.

(Interruptions)

MR. DEPUTY-SPEAKER : Unless Dr.
Swamy and others give their request in
writing to the Chair, they will not be permit-
ted to participate in the Calling Attention
Motion.

(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : If only all of us are allowed to take
part in the Calling Attention Motion, I
shall move it. 1 have asked permission to
move the Motion on behalf of all the hon.
Members listed in the agenda. So, you
should not ask them to write to you separa-
tely.

(Interruptions)

MR. DEPUTY-SPEAKER : Youcannot

set a precedent.
(Interruptions)

MR. DEPUTY-SPEAKER : Don’t re-

cord anything.

(Interruptions)*®

MR. DEPUTY-SPEAKER : 1 have
already said that each one of you should

** Not recorded.
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write to me. I want oonly the procedure to
be followed.

(Interruptions)

MR. DEPUTY-SPEAKER : 1 wantonly

the Members to follow the procedure which

we have been following. They can verify it.
Any Member who was absent when his name
was called will not be allowed to speak
unless he gives it in writing. Why should
the hon. Members consider this as a prestige
issue ? I don’t understand. I am prepa-
red to allow you including Prof. Madhu
Dandavate  and other Members. But unless
they give to the Chair in writing the
reason for their absence, I do not see
any reason to allow them. As a matter of
fact, Prof. Madhu Dandavate said that he
had participated in the ‘walk-out’. I am
going to allow him. Therefore, everyone
must give it in writing.

(Interruptions)

MR. DEPUTY-SPEAKER : 1 have not
only called the name of Prof. Madhu Dan-
davate but I have called the names of all the
other hon. Membeérs also as per the agenda.
Therefore, unless they give it in writiog to
the Chair separately, I am not going to
allow them. Why were they absent from
the House ? 1 am not going to budge an
inch. Prof. Madhu Dandavate, you have
done it very correctly in writing to me and
1 will allow you.

(Interruptions)

MR. DEPUTY-SPEAKER : Unless you
want to stall the proceedings of the House...

(Interruptions)

MR. DEPUTY-SPEAKER : Don’t re-

cord whatever Dr. Swamy says.

(Interruptions)**

MR. DEPUTY-SPEAKER : My decision
is final. I am not going to change my
decision. 1 am not standing on prestige. If
they want to participate in the Calling

Attention Motion, they have to write to me.
I have given them the opportunity. If they
do not want to do that and if they stand oo
prestige, I cannot help it. I do not know
what their intention is. I want that they
must participate and I have allowed if. But
every Member should give it to me i

writing. I do not want to go into the
reason. I want that they must give it i
writing. If it is not acceptable to them, I

cannot help it.
(Interruptions)

MR. DEPUTY-SPEAKER : Shri Baburao
Paranjpe, you can come to the front and
speak....(Interruprions). 1 have made it
very clear. Do not record anything....
(Interruptions)*®...... Do not record anything.

I have already told you umpteen times ;
don’t you follow what I have said ? My
idca is not that you should not participate ;
I have made it clear. What procedure we
have been following, we are following in this
case also. Therefore, every Member who
was absent from the House and came after-
wards can write to the Chair ; they can give
in writing. They have been allowed and 1
am following the precedent. I would request
from the Chair all the Members, Shri Harish
Rawat, Prof. Madhu Dandavate, Shri A.
Neelalohithadasan Nadar, Shri R.P. Yadav
and Dr. Subramaniam Swamy to abide by
my decision ; that is my humble request to
them.

I do not want to stop you from participa-
ting the Calling Attention ; you must parti-
cipate. But unless you give in writing to
the Chair, it is not possible...(Interruptions).

SHRT RAM VILAS PASWAN (Hajipur) :
Will you listen tome ? I am on a point of
order under Rule 25.

MR. DEPUTY-SPEAKER : I am not
going to listen on this subject...(Interrup-
tions).

PROF. K.K. TEWARY (Buxar) : The
time of the House is very precious, and since
the opportunity provided by you has not
been availed of, I propose that you please

**Not recorded.
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pass on to the next item on the agenda. ...
(Interruptions).

MR. DFIPUTY-SPEAKER : I have
closed the subject and I have made my posi-
tion very clear. It is not my intention to
take advantage of the absence of hon. Mem-
bers and stop them. 1 say, they shall be
allowed. A request has been made by Prof.
Dandavate and I am permitting him. If any
request comes to me from all of those hon.
Members, who wcere not present when I

called them, it shall be definitely considered.
I also give an assurance that we will take up
the Calling Attention after some time, and
the Government will be prepared to reply to
them and they can participate. That is my
last ruling, 1 do not want the Members to
raise this subject hereafter.

PROF. MADHU DANDAVATE : A
clarification. ..

MR. DEPUTY-SPEAKER : No clarifi-
cation, ] have closed the subject ; do not
record anything on the subject hereafter. ....

(Interruptions)**

MR. DI PUTY-SPEAKER : I am not
allowing any point of order. You
must take my permission ; I am not giving
you my permission.....What is your point
of order ?

s\ T fae® qaand | qI AT Hiw
e g faaw 25 @ faar g— ‘g
& F 8T & fau fqaa Fro wo feai o
O¥ 14 &1 gaafaar i s wgr-afaa sg
F1d &0 (37a@ v F:H F w0 A4 5
AEqE], &T AdT & qUHA I F a1 fA47-
faa &3

qw+g fow fam ag #1@ fagert & fag
aragr g, 99 few F17 % 09 ww ¥ aq
gx qfwaan gl fwar soar ) @9 9F
Teqsy FT GHINIT 7 31 A1 fF 07 gfegaq
% fau qafed qrea g |
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If you are satisfied, the Members need not
write to you.

MR. DEPUTY-SPEAKER You are
very right and helpful. But what is the
proviso ?

‘“‘Provided that such order of business
shall not he varied on the day that
business is set down for disposal un-
less the Speaker is satisfied that there
is sufficient ground for sucl varia-
tion.”

Therefore, 1 have allowed this variation
according 1o the rules. Please listen to me. 1
bave allowed this variation, provided they
give me a letter in writing, and the procedure
is followed by them. I have allowed it.

SHRI RAM VILAS PASWAN : You are
here ; the Members ure here. You know the
ground.

MR. DEPUTY -SPEAKER :1 have allo-
wed this variation.

SHRI RAM VILAS PASWAN : When
you allow one Member, why not others ?
Why are you discriminating against others ?

MR. DEPUTY-SPEAKER : That is
over, please, Now next business.

DR. SUBRAMANIAM SWAMY : No,
no. We are here ; you are here. Why do
you want it in writing ? I do not understand
why you want it in writing.

MR. DEPUTY-SPEAKER : 1 am sorry
if any Member feels that he can stall the
proceedings of the House. 1 am sorry ; if
they do not want the House to be conducted,
I will have to take it very seriously. I am
very sorry.

DR. SUBRAMANIAM SWAMY : I will
not give it in writing.

SHRI RAM VILAS PASWAN : Members

of Parliament are people’s representatives.

(Interruptions)**

**Not recorded.
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PROF. K .. TEWARY : Listen to mc,
Sir. T am very sorry to say that for the last
40 minutes, we have been listening to this
filibustering ; invectives, abuses and threats
are being hurled at the Chair. You have
given your ruling The ruling has been
taken by Mr. Dandavate in good grace.
Still, I do not know whv he is insisting that
even those who have not given anything in
writing, should also be allowed.

MR. DEPUTY-SPEAKER : I have said
it very clearly.

PROF. K.K. TEWARY : I do not know
why Dr. Swamy is getting hysterical and is
threatening the Chair. This is bringing dis-
grace to the entire House.

MR. DEPUTY-SPEAKER Let him
express his opinion.

PROF. K.K. TEWARY : The dignity of
the Chair has to be maintained. 1 formally
propose that since the opportunity given by
you is not being availed of, you please pass
on ‘o the next item on the agenda.

MR. DEPUTY-SPEAKER 1 have
already done it. 1 have asked Mr. Paranjpe.

PPOF MADHU DANDAVATE : Let it
be on record....(Interruptions)

MR. DEPUTY-SPEAKER : Dr. Swamy,
my personal and humble request to you.....
(Interruptions) No ; Idon’t want all those
things. Iam only an ordinary person. I
make a personal request to you ; and I very
humbly request you. I have accepted what
all you wanted. You wanted your partici-
pation in the Calling Attention. You wan-

ted your participation.

DR SUBRAMANIAM SWAMY : No.
You wanted it in writing ; about a person
present in the House. You say : “Give me
in writing”’. Why do you want it in writing ?

MR. DEPUTY-SPEAKER : 1 have allo-
wed it. I have followed the precedent ; and
I have allowed it. ([nrerruptions) That is the
precedent. You can go through the records.

(Interruptions)**

—
———

**Not recorded.

-are wrong.

MR. DEPUTY SPEAKER : You can go
through the record. ] am very sorry ; you
You must give it in writing.
Nothing doing.

(Interruptions)**

DR. SUBRAMANIAM SWAMY : By
asking me to write, when 1 am present in
the House.. .

MR. DEPUTY-SPEAKER : Unless you
give it in writing, you will not be allowed.

(Interruptions)**

SHRI RAM VILAS PASWAN : On a
point of order. (Interruptiors)

MR. DEPUTY-SPEAKER : Not on this
subject.

PROF. MADHU DANDAVATE : I have
given a fresh notice to the Secretary-General
saying . “If you revise your ruling, and
allow me to move the motion, at that time
if all other Members are pre:ent, you have
no other alternative but to call them.” Lt
it be very clear. (/ntesruptions)

SHRI MANI RAM BAGRI (Hissar) :
Mr. Deputy-Speaker, Sir...

MR. DEPUTY-SPEAKER : Mr. Bagri,
I will call you.

THE MINISTER OF PARLIAMEN-
TARY AEFAIRS, SPORTS AND WORKS
AND HOUSING (SHRIBUTA SINGH) :
Sir, it is very unfortunate that for the last
about an hour, the whole thing has been ia
such a disorder, that nothing is clear ; but
on this particular subject, viz. Calling Atten-
tion, Calling Attention in this House is
admitied under certain rules. There are
certain conditions which have to be followed
before a Member is qualified to be a mover
of a Calling Attention or a participant in
the Calling Attention. Now, at the time
you announced the names of all those hon.
Members in whose names the Calling Atten-
tion was listed, you called them one by one.
It is a matter of reccrd. You called from
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the first to the last man ; and no hon. Mem-

ber was present either on this side, or on

that. (Interruptions)

MR. DEPUTY-SPEAKER What is
this ? You can express your opinion after
this,

SHRI BUTA SINGH : Let me complete.
There were Members from both the sides of

this House. There were Members from the
Congress benches, and Members from the
Opposition. Unfortunately, none of the
participants in to-day’s Calling Attention
was present in the House.

13.00 hrs.

At that time when you called names, you
called all the names.

MR. DEPUTY-SPEAKER : One by one !

SHRI BUTA SINGH : And then after
you had gone to the next item, certain hon.
members entered the House and they started
a row over the whole thing, Your first ruling
was that you had passed on to the next
item and the calling atiention was oOver SO
far as the day was concerned. Then they
were able to pressurise, 1 should say, to the
extent that you had to be indulgent ; you
became indulgent and also you made an
option which was not strictly in conformity
with the rules, but you were kind enough to
give another opportunity to the hon, mem-
bers. Now, again, when you gave an oppor-
tunity to the hon. members you had to be
governed by certain rules. It amounts to
re-admission of the calling attention, so far
as the day’s business is concerned. We are
willing to cooperate with the Chair and also
I am sorry to observe that today’s attitude
of the hon. members opposite has been
most unreasonable, so far as respect to the
Chair goes. (Interruptions) They had been
making insinuations, hurling abuses at the
Chair, which is highly condemnable. No-
body in this House will approve of it. Under
the circumstances, it is for you to allow it.
We are willing to cooperate under the rules.
(Interruptions). Under the procedure, only
the npames of those Member have
to be called who offered themselyes to be
participants in the calling attention. You
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had rightly observed. (Interruptions, Under
vour latest ruling you had given an option
that those-who will give in writing that they
are interested in the calling attention will be
called.

MR. DEPUTY-SPEAKER : 1 had also
said that I will not go into the details as to
why they were absent themselves. As a
matter of fact, Prof. Dandavate said that
‘since I had to join the walk out’....

PROF. MADHU DANDAVATE : I said,
we. (Interruptions) Read it properly. Don’t
distort it.

MR. DEPUTY-SPEAKER : I am not
going into the reasons, but I said, you must
give it in writing, because when the Chair
called him and if he was not present in the
House, did Dr. Svubramaniam Swamy not
feel that it was a disrespect to the Chair.

(Interruptions)**

DR. SUBRAMANIAM SWAMY : You

cannot insist on this.. ..

SHRI BUTA SINGH : The Chair’s func-
tion is to manage the conduct of the House
under the rules of procedure of the House.
It cannot be conducted according to the
whims of certain members.

(Interruptions)**

It cannot go by the sentiments of certain
hon. members ; you cannot go by the senti-
ments of certain hon. members. Prof. Dan-
davate cannot assume to himself the autho-
rity of spcaking for everybody. The partici-
pants of the calling attention do not belong
only to the otherside. We do not want to be
governed by the wishes of Prof. Danda-
vate. Therefore, my humble suggestion to
you is that if you are so generous, kindly gO
by what you have ruled. Otherwise, strictly
speaking, technically speaking, for me the
calling attention is over. (Interruptions)

SHRI ABDUL SAMAD (Vellore) : You
suggested that they should give it in writing.
I would request you to accept the letter of
Prof. Dandavate which was given on behalf
of all the members. (Interruptions)

**Not recorded.
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MR. DEPUTY-SPEAKER : How can he
give it ? That is not there. Why can’t he
request Dr. Subramaniam Swamy to give a
letter separately ? He cannot- give it on
behalf of all. I am saying that I will permit
every hon. member provided they give it
in writing. 1 do not went to go into the
reasons as to why they were absent. But
does not any hon. member feel that, when
the Chair calls him and he is not present in
the House, it is a disrespect to the Chair ?

(Interruptions)**

SHRI MAN] RAM BAGRI : 1 am ona
point of order.

(Interruptions)

MR. DEPUTY-SPEAKER : Hon, Mem-
bers, the House stands adjourned to meet at
2.05 P.M.

13.06 hrs.

The Lok Sabha then adjourncd for Lunch
till Five minutes past Fourteen of
the clock.

14 09 kirs.

The Lok Sab'a then re-assembled after
Lunch at Nine Munutes past Four-
teen of the clock.

[MR. DEPUTY-SPEAKER in the Chair|
MATTERS UNDER RULE 377—Conrd.

(i) Construction of more houscs for
Workers of Ordnance Factories at
Jabalpur

S} aTE T GRS (AIFYY) ¢ IATEAE
uglag, Wew WW H AIAYT STAHEIT
gfee § Fuia T avaTF1 WL § q4T A1
TAGET] I a9 @AT@ g | Wed 93W H TG
uF wrF AN g Agi a1 fawafameag, g=w
sqraTay, faga 4ed &1 gEarEd, IF i
faspir &1 F1R@EAT aqr gfmao Feg g

farar &Y 3fez & F977 q0T qe7 N3N |
FAME UF T & 97 oF g ¥ Gfgs
{errat agr a3 faarzg g1

whnles gfer &, saaqe faer § wa
F1 Heq faeg g grar a1 3fee @ agaeq
STYFAAT F FIWOT AT FATAT T AAR)
FII@IF 48T @IF & | AFATAT: 65,000
FHATN ZAH 19T & 1 35 sfqma arag
1z FAAIfAT F1 I7@sa FUH F1 faarig
faaw & 1 97:g sraa1T § A7 16 gfawma
FHATYTT 1 9 gfaar grea 2

STFAT H EATATATE ZIF & FTL7 HFHTHI
#F fHTrT agd a2 &, UF FAU &1 w97 § &7
u 73Y fasar)

saua AT S a8 wgug g fa afa-
¥ HTATT W AravaF wrAr ¥ 9z faaio
# araw 9317 F2 faqg fr 35 afqma &
fom avaasr g1

(iii) Funds for roads in Orissa

SHRI ARJUN SETHI (Bhadrak) : Out
of 46,992 inhabited villages of Orissa State,
only 1,242 villages have been connected by
all-weather roads as on 31.2.1983 al hough,
it has been the avowed policy of the Central
Government for linking up of all villages
with a population of 1,500 and above and
50 per cent of the villages with population of
1,000 and 1,500 by 1990. Similarly, the total
percentage of surfaced roads to the tota] road
length of the State is only 28.0 against the
all-India average of 40.6 per cent. There are
still Sub-Divisional and Block headquarters
of the Staie not being linked up by pucca
roads with the District headguarters.

Under the Minimum Needs Programme
and now under the NREP, the Government
at the Centre aimed at removing the distor-
tions in different States by prQviding enough
funds to bave all-weather roads to link up
the villages and the local administrative
units of the State.

Therefore, it is imperative on the part of
the Centre to see that the Block machinery

*»Not recorded.
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is strengthened with adequate staff especially
with a network of engineering expertise and
back up of funds to help preserve the assets
and achieving the targets envisaged in the
Sixth Five Year Plan in this sphere of work.

(iv) Demand to declare people of Vimukta
Jati (Tapriwas) as Scheduled Tribes

st wArom g (fgare) @ Iarens
wgiay, § &31s fagad stifa & aNa g ¥
@A g 1AW g AT FT @ § fF gaw
fagaa sfa T faar @ro aqifs g
wifa & ga&1 15 fanw sfasre 48 faa
T < & | 4 fagaq arfaat € g, S,
wefrar, fagsane, «@EN, ama®, sfaar
grat, arafwar saaifay ¥ 193 srfaai §
qarTe q gfeam grE ®12 4 8 934, 1982
#1375 g% ® waar faar fs gaw fagsa
srifa o onfas fear s afss ag basr
gl aF @ agl faar war & gfasd
1T Zadiardr g9 9 vezafq, garaeey,
TE WAL 7 qI-ATT A [0 gEiwg
R Fealid 3aTn fqeam @t fasqar, 0wy
gl a% 391 9 A4 74 2 faaw
foru o173 a7 g9T &1 VT AT W@ & X
AT 9 77 97AT A 99 FIATH g @1 § |

gg @F &1 a9 § & 98 g w0
qini &1 ST L 1T 391 fagaa snfa
b ifgd FT&F VFT T

(v) Non-use of Hindi in Writing names of
roads etc. in Hyderabad and
Secunderabad

s} Fegarw AT (ZrAE) ¢ IqTEqE
Y, 57 faat ereexr waw F U FRU-
grz qar fasegrare &1 g1 agr afagy
§ & gu arst qv aa¥ fqaw a7 fae §
wigeal aqr arard F At fagar @ g
gg TEAT AAWI § SA(H AT g_W &
Hgeat Y& wasi 4 fgedrarag ST a§
¥ I, AN AT I F1 I9AT fpar

-
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ST YR E | gawrarg T fawm areeq @
qrgT A1t 9T &Y A&f, s @ At o
a1 &1 ITANT FIAT 7T & | o7 fanw &7
gfdfafaat & gra & g7, fgrdy wrdY waea
F1 a3Hl 71 g W fgedy & fawar gry
g H wid A1 g sfgs fgedr wot aaq

g |

qaY AgY, wgx # fe@id sra aal fgedh
fredT & wigd &1t @ o fzed maa &<
gt 7% & T 3EY gFTT FA wqvAt 9%, AF
fgedY w 1w fa@ gu a1, g1 faer faraar

gl

S, gg ag1 warag feafa g faas
F1T07 2@ wrat 1t § g3 A A
STEANT AT § | W F+41 g1 347-
g ¢ % ag g3 wma ¥ geasaa s fgeal
FT FTAT AFAIAGOT FATEATH f2A17 |

(vi) Special Postal Stamp to Commemorale
the fourteen hundred Birth Centenary
of Hazrat Imam Hussain

SHRI RAMAVATAR SHASTRI (Patna) :
The 14 hundred birth Centenary of Hazrat
Imam Hussain comces off on May 5, 1984,
Everybody is aware that Imam Hussain
made the supreme sacrifice in the fields of
Karbala for the sake of justice and truth,
He is remembered by mankind for his prea-
ching of universal brotherhood and human
values.

On the occasion of the 14th hundred
Birth Centenary of Hazrat Imam Hussain,
the Central Government should is<ue a
Special Postal Stamp to commemorate his
memory and sacrifice for human kind. Of
course, this gesture of the Government will
cement the unity of people believing in al}
religions and make the bonds of secularism
more strong.

I would urge the Government to consider
this proposal with all seriousness and do the

needful for issuing special postal stamps in
his pname.
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PROF. MADHU DANDAVATE (Raja-
pur) : Though he has read it in English, he
has written it in Devanagari script as a
compromise ! ’

(vii) Production and Screening of films
relating to Independence Move-
ment by Films Division

st 7w faene qrgara (BT C 94l
£7eY HEIad, § feq+d 21 @1F Wged F faqT
FX AT qZAF( ET[7 AIFZT FHTAT A(ZATE )
TFAFFAr  ATFRIAd 8§ aEfegd srardy
qa¥aT, 1984 aF fwen fefle7 ¥ gror o
fadre fieed qarTat a1 @Y &) I fwedl
F1HE AT FTTTY, 1984 F 4VF M IW
o gzfura fear st | gaF AT suF -
qoiy, gvaEmT ug | [IETAN FIN IH
gag ¥ fang #Easw axifag feo sra
straen # fr feen feftaa & 16 ogar &
Y egasadl wigtean g gafga 591 foeeq
qa1? 931 g | 3Afau 38T fagat av wast
wTT =] T 7% foRed 17 #1341 Aifasy
213y @t & fawm 7w ag gqag & fa go
frent ud FTAFAT KT I ATAHT FAT
H aenard o g7 T Sgar | w\aaear
greatad o faa it F ww fqar ar 3 g
gdr gat g 21 udy feafq § eggear
qrearaT &1 IfFgra &1 dIg-nds qa 1
HFEATAAT & |

aa: gL g giv g fw feen feeta
FT & 9gA gga adeadr aqifaai og
HI A1 & 4737 9 YT F 1 Fq1a |

(viii) Financial assistance to farmers of

Rajasthan  whose crops were
destroyed due to cold wave

st T giEdAe (WIEGR) 0 I
wg1ag, AFEATT F1I011 & 1T Fal &1 9g
ST o TIATATA § % o4F aF WY, T4 AR
qIEl A1 GEF FI A AFEE TEATE |
Qg fearal 9 aga agt IS #1 4 afFA
F |+t srand Y | faer v 1 =17 £ wae,

CHAITRA 17, 1906 (SAKA)
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graFI UTEarT & o oot ¥ ) faoga
ged g1 % | agd feal & aig usewT §
geal &1 wad afgar gg oY, afwq zq Mg
gL A I TFHTT TEHIAT |

A Feg gL F qwAr g fwag 39
0y fearat & faasr ggro ¥ & wa9q
9, ITFY EE ¥ fAw 3@ ITT @I ) S
AT AT W Feg HIFT A 0T TAiEH 9
Feir ggraar &Y &, 947 fgarg & wsedTA
% faparat &1« Feda agraar & 07 |

(ix) Demand for more railway services
for Bijnor

st wraTa st (Frsraie) « 3o A,
§ Ao wIEAW ¥ AT FI AT ATT GHAT
a7 faaa1T & gearaq § @33, gragr aqr
TAIZtATE § @YY T AT AV engeqr ¥
qaTa | Fa7 & fqafaat &1 g9 arsr g3-
mifal § s@Ead FUT & AT F A1AT
FIgar g1 1% A {d @IS qaas,
gAIgIAIE a91 g1agt as fasdtT o gy
SITEY § | &1 FAAT FX AUAT T 7AW @)Y
g & Asdfaag § gl g% 3gugT a iy
ITAT CFATT AT g, IqFT fAaAAIT F
AT g gq A a1 fawier faar
91 AT g (6T F@aF 917 a1 oF Zgd
AL (vFgad g1 qaea) fasal ¥
qAGAFH dF FATE AT ) T@7FH F faodr %
wey FY qarfeat #1 giaesras g a8 qy
9 § %9 g1 fzsq faadie g asilarae aw
AT 31 fead faq+1T & 790ar aF  qaqs;
AT H ANAT AT IR GUGT T graey
A ATl 10 19 H SIS AF—1 up
gqd F0it 0F OF fgadia sgoft &1 g

asnarare, faswatr it qdar ¥y
AT & GFH AT FZHT & Q7 FIR ¥
S A fas g @1 it sreafas qraam
q A are gHEArs g g 9% grar-
ara F faafaa & Y e § wengeas
A |
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[t ATy 949 |

AT UFAGH ST IZGT T FATIH ATAY
& I¥ AYSIgT ATTIA 9T AFT 10 A
WISTIGT ATTIOT OF SFwa &, A g H)
I agi & g faswady & |

Fa: Ay 39 7o) S ¥ g g fE
gugaa fargal ax faaasdt awe afasrs
FTT UF GTTHT FTH IJSIHA FT F82 FY,
arfe v & 37 gfaarsd $1 519 29 97
T FY 1A 7 o1 Ffg Fr

(x) Need to declare Amravati as indus-
trially backward district

sitet FT wETm Qe (srmIrEAr)
STETET WEIRT, WFITCZ & FHIAA) fqer
ifeardt sgar w1 agew 21 7z faan
graneg firwer &ar & | ararfas o enrfas
gfiz Aoz &7 fazz zar ) F97 A
YT ATty e 21 foar FY gfez &
ggeaa A go o fafas avsard 1)
§eaT T@ a7 0 FIEAfEgE ) gIF W
qed favo deY g2 2 afrs 9z aq
arrar &t fy a1 afte & agz 2 a7 o
FuTrad ¥ zad eqFartud 3T 1Y F
DT 7 g A & onfas feafs &
g AET 1 A’ aEaT fadgram
a;r A &7 | FAFIAT JAFI & FAT K
fae & fan Gremy zo fair & geafoer &
YerTEa XA A1 1T AFAAT ATTAT AR D |
aTT TN &7 AL arw 7 9@y A 21 fred)
aTT A HY T 39Ty F1 OF 99T ANHAAT
¥ Fz1aT AT A AIFIT A g8 A7 faar
zq faar av fa=re fEar s 2@ 8 1 9 A8
fraza & f faawre wfufa F1 gz awer
fafzer w7 stmwraay a1 senfow gfer @
fomzr a7 difva fear so el =d
gfugfaa  #T arfeardt  gu@ o\Y-
Fay @7 F wfq swarm &1 fqarm faar

Enll
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(xi) Need to providc residential accom-
modation to traders of Kashmir in
Delhi

PROF. SAIFUDDIN SOZ (Baramulla) :
Numerous housing colonies came up in
Delhi for various categories of people during
the past threce decades. The fruit growers
and merchants from the J and K State who
make a livelihood from this industry have
to be in Delhi for most part of the year as
the solec marketing place for Kashmir fruit
happens to be in Azadpur in Delhi. These
merchants/growers have been facing great
hardship in the absence of proper residential
accommodation. They have been pressing

‘their demand for a pretty long time. The

most convenient thing would be to accom-
modate Kashmiri fruit growers in the
Shalimar housing complex, which is in the
vicinity of Azadpur market. Alternatively,
land could be allotted to them at some con-
venient place. This matter can hardly brook
any further dclay.

Another category of people are the
latourers who are mainly dependent on this
industry and have per force to migrate to
Delhi for over six months every year.
It would be in the fitness of things to build
a Saraiin the Azadpur Market complex to
accommodate such people during their stay
in Delhi. India being a welfare State, it
should take measures whereby weaker sec-
tions can derive bencfit through the Central
Government's welfare measures.

14 22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported failure of Delhi Development
Authorify to allot Iand to a large number
of Group Housing Societies

PROF. MADHU DANDAVATE (Raja-
pur) : I call the attention of the Minister
of Works and Housing to the following
matter of urgent public importance and
request that he may make a statement
thereon :(—

“The [reported failure of the Delhi
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Development Authority to allot land
to a large number of Group Housing
Societies which are registered and
have deposited several crores of
rupees with D.D....and the 2action

taken by the Government in the
matter.”
THE DEPUTY MINISTER IN THE

DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLTIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) :  Mr. Speaker, Sir.

The Delhi Development Authority invited
applications in July-August, 1971 from
Cooperative Group Housing Societies for
allotment of land. In response, 453 societies
applied for allotment of land. After
scrutiny of the applications of the Coopera-
tive Group Housing Societies, the demand
notices were issued by the DDA to them in
January— February, 1982 asking the socie-
ties to deposit 25% of the cost of land
within 30 days and balance 75% within 90
days from the date of issue of demand

notices.
Allotment of Land

All of the 453 societies did not make the
full payment of the cost of the land within
the prescribed period and some of them also
failed to comply with the requirement of
the Registrar Cooperative Societies Delhi in
regard to verification of membership.
Therefore the DDA issued allotment letters
for land in June, 1952 to the 262 societies
which had made full payment towards the
cost of land within prescribed period and
also complied with the requirements of the
Registrar Cooperative Socicties.

In the next batch the DDA issued allot-
ment letters to another 147 societies in
February—March, 1983, which subsequently
made full payment/completed the formali-
ties prescribed by the Registrar Cooperative
Socicties. In the third batch the D.D.A.
issued letters of allotment of land in Sep-
tember, 1983 to 15 Societies which fulfilled
the condjtions of full payment of cost of
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land and formalities prescribed by the
Registrar Cooperative Societies. The cases
of balance of 29 Cooperative Group Hous-
ing Societies which failed to make the pay-
ment of the land/fulfil other formalities
prescribed by the Recgistrar Cooperative
Societies in-spite of several opportunities
given to them, were closed.

DDA made allotment of land to Coopera-
tive Group Housing Societies in the areas
earmarked for the purpose namely Pitam-
pura, Rohtak Road, Rohini, Bodella, CBD
Shahdara, Geeta Colony and Patparganj
on the basis of the choice indicated by the
societies, the senitority of the societies in
registration and guidelines laid down for
allotment of land to women and weaker
sections or persons having a common place
of work in an area near to the place of work
of their members as far as possible.

Possession of the Land

After earmarking the localities for indivi-
dual Cooperative Group Housing Societies,
the DDA prepared the detailed lay out plan
and actual demarcation of individual plots
at the site. The process of the handing
over the possession of the allocated site to
the societies was commenced by the DDA
in March, 1¥83. Till date land measuring
769 acres has been handed over to 314
socicties out of a total allotment of 985
acres of land made to 424 societies. There
are still 110 Cooperative Group Housing
Societies which are to be given possession
of land measuring 214 acres.

Among the 110 societies which have not
been given ~possession of the land, 15 socie-
tics whose plots are clear, have themselves
not come up for taking over possession of
the sities allotted to them on account of
their seeking change of locality or non-
availability of authorised, office bearers in
the city. There are Court stay orders in
case of land allotied to nine Cooperative
Group Housing Societies. The sities of
&6 Cooperative Group Housing Socielies are
under encroachment.

Under this scheme there is no provision
for paying interest to the Cooperative Group
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Housing Societies for the time taken in
giving actual possession of land to them.
The DDA has taken 12to 18 months for
giving possession of the land to 214 societies.
The allotment of land to the Cooperative
Group Housing Societies is not on par with
the allotment of flats under DDA Self
Financing Scheme. Interest is paid alter
taking a normal period of construction as
2} years and cost of escalation during the
whole period is borne by the allottees. In
the case of allotment of land to cooperative
Societies, fixed cost as in 1981 is being
charged without any clement of escalation
thereof. There is, thus, no justification for
paying any further interest to the registrants
of the Cooperative Societies. -

Encroachment of Land

Some land allotted by DDA was under
encroachment. The land has been acquired
by the DDA for which compensation had
also been paid by the DDA and legal posse-
ssion of the same was obtained. It was
anticipated that by the time the societies
complete the required formalities, the DDA
would be in a position to remove the en-
croachments. The DDA are in the process
of removing the encroachments wherever
these exist subject to the exigencies like
court stay orders, law and order situation,

etc.

Considering the number of societies invol-
ved, the extent of land to be acquired and the
various operational difficulties in the field,
it has been no mean achievement on the part
of DDA in allotting 985 acres to 424
Societies and giving actual possession of 769
acres of land to 314 societies within 12 to 18
months. In regard to the remaining socie-
ties numbering 110, the DDA are taking
effective steps to give the possession. T am
issuing instructions to the DDA to complete
this work within the shortest time possible.

PROF. MADHU DANDAVATE : It
appears that the statement made by the hon.
Minister is an apology for variouns failures
of the D.D.A. in the matters of allotment
of land to the co-operativc Group Housing

Societies.

If you recall, I had sought to raise this
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question through an adjournment motion
because to mc this problem is a matter of
urgent public importance. But 1 am glad
that instead of adjournment motion at least
a Call Attention Notice has been actually
allowed by the hon. Speaker.

I would like to use your good office to
ensure that specific questions that 1 will
pose to the hon. Minister will not receive
only vague answers but concrete and time-
bound replies will be given to the queries
that I make.

L.and at cheap price and provision of loan
assistance at a reasonable rate of interest
are the basic requirements and pre-requisites
for the success of the Cooperative Group
Housing Scheme. I would like to ask
questions to find out whether these pre-
rcquisites have been fulfilled so that co-
operative experiment can be a great success.

At the very outset 1 would like to know
from the hon., Minister is it not a fact that
though the Co-operative Group Housing
Scheme was introduced in Delhi as early as
1970, no serious attention was given to bath
these problems i.e. making the land availa-
ble to the societies at a moderate rate and
at the same time giving loan assistance with
the requisite rate of interest 7 As a result
of that I would like to know from the hon.
Minister—is it not a fact that quite a large
number of Co-operative Group Housing
Schemes are coming under liquidation ?
In fact, if he knows the exact number, I
would like tc know from him—as a result
of this failure on the part of the D.D.A.,
how many co-operative group housing socie-
ties have undergone liquidation ? 1Is it also
not a fact, I would like to have concrete
figures, that 67 co-operative group housing
societies went in liquidation from the first
lot of 161 which were registered in 1971 and
1972 ? 1 make query about the definite
number and I would like to get concrete
answer.

Is it not a fact thatin a number of cases
physical possession of the allotted land has
not been made available to the co-operative
societies ? And further, is it not a fact
that in a large number of cases No Obhjec-
tion Certificate has not been issued at
all ? Isitnot true that if No Objection
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Certificate is not issued, in that case,
mere allotment of certain piece of land
in the Group Housing Co-operative Socicty
becomes meaningless and irrelevant ? 1
would like to know how many cascs are
there in which No Objection Certificate “has
not been given and as a result of that
scheme for allotment has not been imple-
mented.

I would like to ask question regarding
land price or cost of land. According to
the figure available for 1982—has the
D.D A. increased the price of land under
the Co-operative Group Housing Scheme
from Rs. 54/- per sq. mt. to Rs. 135/- per
¢q. mt. 7 This query I am marking on the
basis of reports available for 1982, Is it
true that Co-operative Group Housing
Societics have also to meet expenses for
interpal development and have to leave
(5 of the land for community services like
roads, parks, etc. ? Does it not result into
the rise in cost of built up area, for them to
Rs. 450 per sq.mt. ? If that happens,
economically, the entire proposition be-
comes non-viable,

Then I would like to ask about the ques-
tion regarding incrcase in prices of land.
Even for old socicties and that too remem-
ber, it was with retrospective effect. Is it
not true that even for some old societies,
DDA has increased the price of land from
Rs. 54 per sq. m. to Rs. 60 per sg.m. and
more than that, the important query is, is
this increase not recovered with retrospec-
tive cffect and that too contrary to terms of
agreement between the Cooperative Group
Housing Societies and DDA ? There was
a clear-cut written agreement that such a
retrospective cffect will not be applied. But
1 would like to know despite this written
agreement, whether the recovery is not made
with retrospective  effect. Regarding  the
unauthorised collection by the DDA, pro-
bably in the present context, unauthorised
recovery has become the rule of the day.
Is it not true that DDA is making unautho-
rised collection from the Cooperative Group
Housing Societizs an an average to the tune
of Rs. 5,000/- for proportionate cost for
central overhead storage for water supply ;
Rs. 18,000 towards the cost of common
sewer and Rs. 12,000 for land for service
personnel from a society with one acre of
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land ? This happened despite the fact that
the Ministry of Works and llousing in ijts
letter No. J-13030(27)/75-UDIIA, dated the
12th April 1978, addressed to the United
Association of Group Housing Cooperative
Societies—now the name is different, Delhi
Cooperative Group Housing Federation
Ltd.—have made it clear that services like
walter, clectricity, sewerage, etc. are provided
up to the periphery of the land allotted to
the Group Housing Societies by the DDA.
I have got this record. Will this assurance
be kept up ? A clear assurance was there
that this will not be included. Despite that,
there is unauthorised collection and that
too with retrospective cffect.

Let us come to the loan assistance. Tt is
very clear that besides the allotment of land
unless there is loan assistance at a moderate
rate of interest, no cooperative group hous-
ing societis will be able to function effec-
tively. And, therefore, in this context, I
would like to know whether it is a fact that
there is no sound scheme to ensure timely
disbursement at a reason.ble rate of interest
to Cooperative Group Housing Societies.
Will the Minister assure the House—of
course, directly he has no jurisdiction —that
this loan assistance would be given in time
through his good offices ?

There is a very interesting aspect. For
house-building activity, just as loans at
moderate rates of interest are necessary,
allotment of Jand is also necessary, Even
when the land is made available and even
when loan assistance is made available at
moderate rate of interest, even then if one of
the important raw materials, cement, is not
made available and that too levy cement,
the Housing Socicties’ building activity will
go to dog. Is it a fact that the office of the
Commissioner, Food and Supplies has
stopped registration for allocation of levy
cement to Cooperative group housing
societies ? Of course, they were able to
contribute to certain trusts, and the availabi-
lity of cement would be there. But let us
leave aside this. These are the extraneous
challenges. T am not referring to anyone in
particular. Therefore, I would like to know
will the issue of levy cement to be made
available to the Cooperative Group Housing
Societies be reviewed and the order that has .
been given that this levy cement should not

el
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be made available to the cooperative group
housing societies, would be revoked and that
particular ban will go.

MR. CHAIRMAN : Now, vou should
leave some questions for the other Members
also. Don’t exhaust everything.

PROF. MADHU DANDAVATE : Sir,
we have lot of questions. The Opposition
has full of points. Even if I speak for one
hour, Dr. Swamy can specak for two hours.

Then, about the lease deeds, whether it is
true that the DDA has so far not 1ssued
lease deeds to a number of cooperative
group housing societies and will the Minister
assure that it will be expeditiously
implemented ?

Sir, grasping vour advice, I would not like
to go into details which arc already mention-
ed in the PAC Report. T wou!d like to know
whether it is not a fact that 130th Report of
the PAC has been laid on the Table of the
House. It is not only laid on the Table of
the House but 1t is just now laid on my
table also. If you carefully go through—I
do not want to repeat ; some of the mem-
bers will gefer to that--130th Report of the
PAC, it actually brings to light all the
lacunae to which I have made a reference
in the form of some querics. The officials
of the DDA  appeared before the
Committee : some other intercsted persons
also appeared before the Committee and
the experts too appeared before the
Committee. Some of the details have been
spelt out in the 130th Report of the PAC
pointing out as to what is the position of
the entire scheme of housing on the co.
operative basis and, particularly, through
the group housing schemes today.

Most of the queries that T have made are
already there in the PAC Report. Firstly,
I would like to know from the hon. Minister
whether he has carefully gone through the
130th Report of the PAC, its recommenda-
tions and also some of the findings which
have been brought out, the lacunae in the
present housing schemes and in regard 1o
the group housing societies, and, if he has
gone through all of them, whether the hon.

-
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Minister will assure that in respect of vari-
ous suggestions that have bcen made in this
Report and some of the shortcomings that
have been very specifically brought out in
this Report, the Government will apply its
mind to all these lacunae and failures and
sec that all the loopholes are plugged and
this housing scheme is made more effective
because in our democratic policy today
where we want more self-reliance to be
built up rather than rely solely on the State
initiative and State help, if we rely more on
the cooperatives, in every sphere of activity,
that will broaden the democratic principles
of our country. From that point of view
also, T would like to know whether they will
encouraee cooperative activity and see that
some of the difficultics that they are
seriously facing are completely ecliminated
so that the housing schemes which they
have launched become a great success.

SHRI MALLIKARIJUN : Sir, the Govern-
ment is keen to encourage the cooperative
group housing schemes so much so that it
will really eliminate into certain reality which
we all aspire.

So far as the first question of thz hon.
Member is c8ncerned, as to how many
sccieties have gone into liquidation, there
are 29 societies which have gone into liqui-
dation. 354 group housing societies were
on record in 1981 with the DDA. Out of
these 354 group housing societies, 424
socicties have been allotted land. The rest
of these 29 societies for various reasons have
gone into liquidation mainly because of the
non-payment of the cost of land.

As regards the second question of the
hon. Member, as to how many of them have
been given the possession of land, out of
these 424 societies, 314 societies have been
given the possession of land, leaving 110
societies which have not been given the
possession of land. As regards the reasons
for not giving the possession of land to
these 110 societies, there are 9 cases where
there are stay orders from the courts and
there are about 86 cases in which there is
encroachment. There are also 15 cases out
of these 110 societies to whom the plots were
cleared but still the societies themselves
have not taken the possession of land. Out
of these 314 societies whom the possession
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of land has been given, no-objection certi-
ficates are in the process and I do not have
the exact number as to how many societies
have obta‘ned the no-objection certificates.

So far as the cost of land is concerned, 1
have already mentioned in the statement.
These group housing societies are in certain
localities, like, Rohini, Gita Colony, CBD
Shahdara, Pitampura and Patparpanj.

~In these areas, the cost that has been fixed
according to the market value of 1981, is
Rs. 110/- per sq. metre.

Except in Rohtak Road and Pritampura,
the cost is Rs. 135/- per square metre.

The next point is about unauthorised
collection by the DDA. It is part of the
plan of the DDA itself to develop these
lands and to provide proper water supply
and sewerage facilities.

The apprehension in the mind of the hon.
Member that DDA is not taking interest in
the allotment of lands is actually baseless.

So far as financial assistance is concerned,
itis true that the development of any
cooperative movement necessitates a proper
loan assistance with a low interest.

PROF. MADHU DANDAVATE: The
Ministry of Works and Housing had given
through its letter a clear-cut understanding
that all this expenditure will not be borne
by the Socicties but by the DDA. 1 made
a :pecific query whether the DDA would
adhere to this assurance that was already

given.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : In the
scheme of things itself, it is provided that
the land to be allotted to the cooperative
societies was to be on leasehold basis on the
predetermined rates covering full rate of the
cost of acquisition, departmental charges,
zonal road charges, beautification charges
and the village re-development charges.

All these charges go into determining the
cost of the land itself which is to be allotted
to cooperative society. It does form. the
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basis, as the hon. Member is saying.

SHRI MALLIKARJUN : So far as
assistance is concerned, Delhi Administra-
tion already has the Cooperative Financial
Institution and this Institution has taken
about Rs. 10 crores loan from the LIC and
this loan has been given to the Group
Housing Societies and further negotiations
are in progress between the financial institu-

tions and the LIC.

I have replied to what all has been asked
for by the hon. Member and there should
not be any apprehension in the mind of the

hon. Member.

PROF. MADHU DANDAVATE : Wwill
the ban on issuing levy cement be removed ?

SHRI BUTA SINGH : The issuance of
levy cement to the cooperative society is a
matter primarily concerning the Department
of Supply. 1 do not know exactly. I do not
have the information with me.

The carlier position was that we used to *
impress upon the authorities concerned to
make available the levy cement if the cement
was available.

But I cannot say off-hand whether the
condition which the hon. Member mentioned
was there or not.

PROF. MADHU DANDAVATE : What
have you to say about the non issuance of
lease deeds to a number of cooperative

societies ?

SHRI BUTA SINGH : We have made it
clear that there is no question of non-
issnance of lease to those societies which
are pending with DDA for alloiment of

land.

We cannot issue the lease deed only in the
case of those Socicties which are in default,

I am afraid.

But all the Societies cleared by the Regis-
trar of Cooperative Socicties will get the
Icase deeds.

PROF. MADHTJ DANDAVATE : What
about PAC report ?
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SHRI BUTA SINGH : T have mentioned
all these points. 1If I have to go 10 the PAC
report, then T will have to give all the
answers to the points mentioned in the PAC
report. All these points mentioned by the
hon. Member arise out of the PAC report
which was laid on the Table of the House.

St TW7E Wi a13d (wa3wr) - awiefy
wgzd, ag Ariy g% ard 2 fw gfaar & ey

wWET # TAAY g F AUgAAT ALV AT T,

fsra sy & a7 fass ¥ ag 7@ &1 AFIT
F 12T 97 @Y FIHIQ qEAW FAT AW AT
uv gaar a8t f&7 s qaa, zafao a7 7re-
fam @yaradis &Y eamqar g2 faash sreq
gfasr &1 947 wgizg 7 St Fadsq 1T
sraTa faror &, gan 1 dv\ a1F fawadr €

& straar wrgTr g fF ams feadr o
grafam Aramadts ez gf 8 & gaH
¥ fEaar &1 sda & 9% a—fFaar a1
FETS T T [Tt F1 OgWIHI H | AAY
wgrza A Famn g fF agal w1 oaene
Azt feu wu & | wfFa 2l aa § fwaay o
STATA qT F=7 g1 7T g ¢ frad aermdts
7 €Vo €lo o & qT8 X1 997 79T FT faar
g--fam g ag gz gl 2|1 FIgar— 1Y
SaF 1 §@ fFaar qar Jargr war g0
gfs aewEIT adE § ada sqrady @11 W@t fHar
qIg FI1 AT AT 3, q1 T 99 9T g AT
1 T GgIIETT F ATHET T FEA I GRA
gez gAY a7 9 fzar 7 feT g awe
Wt &7 faar | sas @1z aeaie faedl &
STEST & FTLM AT FAHIA T¥ UAFIEHZ &
FTI GTAT AF Ie2 STy AZ & qidy, dar
ag IAEN AAAY & | WL awa § AL w1
S TIETIENS &1 AT GYFRIT & qF TAT
& 137 Jawr gz FA1 A8! (Za1 111 TT
dirafeal & s azen FJaqur &
gt &1 ® st TEAr g e au g
qaaTT Aifq #1agaT 61T 3F T A F
gET @A ¢ |

o Vo To HTH-ITH & Afal & fwgTAl
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q SHT w99 grafam qraadls w1 2ar
& 1 & Sraar gar g % o o go g
STHIT a3 9T QaaraT €1 Srdr ¢ 1 aar
ag a8 & f& R 2 wg sfqas &
feema & Sl qaar@e FRATE ? H Sraaw
<1gar g % ag grefat qaradts ay fra
W 9T JHIA S g1 3ar ag gEr g f@
A3 H JIHA HT WIT 4,000 w0 gfq
TS qF (AT & ? GEHTL A aa99+91 F1 ¢ fF
foa feamai @ sdta & oAt 3+ #79 @
q¥ fww sitT &Y st | fasd w1 aF ag
T 45 wo gfg-wsr ar, JfET oa et
370 ®9u gfg-ws FT fear war ) §
STAAT FA12AT1 g fF 97T 39 q3g ¥ defdy
o FAV FIAT E | ST FAL I OAT FQ@ §,
1 gIHIT IFAX gfgaes AT A8 8,
afFa ag g fFaai § 2 oo gfg-ra &
fgara & St @t @ 6 978 370 w9g
afq-ns & fama & & 21 21 awar g fF
T T I AT ag AT | F7 FIEFTL T IR
H qrest g0 fF €o €Yo Uwo TH I 9%
STHTT UFATAT F3A7, 99 grafan @amda
F1 T8 I 9T 307 417 fae fparal 3 sfia
UFITAT g5 2, I7@ 39 & 9T T ? IFT
q o & #1 Y & A@aw S @ g,
FAT 98 IAF F=T1 F1 F18 USAIT 2T F1
ENFTYT FHAY ?

A% AgEg T wgr g & awwre A &
ga1v g-fanin afafaqy 1 sdfa 247
FIZAT & | FAT TEHIT & 919 Ieg 34 & fera
SHIT & 7 fawd fadt garT 9= 7 frara
F21 {F 9@ T &1 g ANaa agf grar
afz ag 1@ ¥Er &, A1 99 I 1981,
1982 17 1983 #r Asezs qiarsfzal £t
st Agl 2 qr WY R, ar f5T ag e @
BN @IS #1 fFa g afT 29y 2
AYFT AT-AT 59 avg FIET-faame) a0t
FHIAT R ? A AT FIJ & F1AqS 79 grafaw
IFAS B T A ¥ g 2 fowy
fa=t 3o Srqur 7 o fw g 3R gaR
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g1 ¥ fefezfiave aafyaai 1 graw-arzza
few srad, afws siw aF var J@r fwar
TqT |

IaFt FrAFA gt fs ofware & 9zF
g3l gaT st & feuY stiara A ¥
oATZ &7 F 17 9 AT ®I¢ faw 7w |
AfFT A1 aF 3T A0 F1 @IT A 8 (F
ga®T aar gfaa @ ar g

»Y gHo Ta Mard Yt (frsiraraia)
T Ieg v aAr fzar 2, ar ag gfrera 21

ot TE AT AT : IF T FT g3
FtT FT 7

SHRI MALLIKARJUN : The first
question put by the hon. Member is : how
many crores of rupees have been collected
from these co-operative societies. Rs. 47
crores have been collected so far out of
these co-operative societies which I have
mentioned. Naturally, the agonising poirt
of the hon. Member is about interest. It
is true so far as the sclf-financing scheme
is concerned, there is no interest paid
because under the Self Financing Scheme
the beneficiaries will have to pay the esca-
lation price, so on and so forth whereas in
this particular Group Housing Society
scheme there is no escalation and it is a
pre-determined price and this includes the
developmental charges as already mentioned
by the hon. Member. Now, since the
Government also feels that wunder this
scheme of Group Housing Societies, if the
money is blocked, say, for about a year or
so, the Government must also do justice to
the Group Housing Societies’ Members by
counsidering to pay the interest. This we
will now take note of because the Govern-
ment itself feels about it.

So far as the other 2000 co-operative
socleties registration is concerned, this was
just opened in September 1983 and these
societies are under screening. Hardly about
1200 societies have been approved by the
Registrar of Co-operative Societies and
these societies are now processed at. this
stage.
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So far as the allotment of land for these
societies is concerned, there is no black
deed.

SHRI R.P. YADAV : You acquire the
land at some price and when you give land
to the same man, you charge a higher price.
Why this difference ?

SHRI MALLIKARJUN : Let me inform
the House that under the Land Acquisition
Act lor any public purpose under the

- Constitution it is provided that land can be

acquired. There I hope there is no dispute
about it. So far as the award is concerned
to any farmer or the owner of the land, it
depends upon the market value. There is
a certain procecure for the Land Acquisi-
tion Officer to grant the award, We do not
come into the picture. We, at the DDA,
have to keep various factors of the develop-
mental aspects and on that basis naturally
there is a certain differcnce Dbetween the
prices. One cannot help. So far as the
farmer’s land is concerned, naturally the
DDA provides a house site and also there
is a provision for allotment of shops.

SHRI BUTA SINGH : One of the
largest weaker.sections-oriented project is
the Rohini project as the House knows,
This was launched in the north-west Delhi
to cover a population of &5 lakhs. The
scheme 1s heavily subsidiscd and on each
plot a subsidy of Rs. 100 has been given to
enable the weaker sections to own a house
of their own, 10286 developed plots have
been released while 10,000 more are awaiting-
formal release in the miiddle of this month.
In this Rohini itself MIG plots are 3806,
L1IG—5789 and Economically Weaker Sec-
tions—Janata—779%4.

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East) : Unfortunately the DDA
has come to acquire...

SHRI M. RAM GOPAL REDDY : Why
‘unfortunately’ ?

DR. SUBRAMANIAM SWAMY : If
you listen to the whole thing, you will see
why it is ‘unfortunately’.

Sir; unfortunately, the DDA has come to
acquire a bad pame in Delhi. Originally
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under an Act of 1957 it was brought into
existence to help the poor and middle cluss
people and to develop Delhi. Unfortu-
nately, the gencral impression about the
DDA now is that they just take money and
they do not even permit you (o question
them.

15.00 hrs.

That is why in jokes, sometimes, the
people say that the DDA stands for ‘Deposit
but don't ask’. This is what the DDA
stands for. Thercfore, the Minister himself,
in his reply in the Rajya Sabha, on the 2nd
of March said that even in the housing
colonies for the poor people, of the houses
constructed by them atleast 11Y% is found
defective. Either something is wrong with
the cement or something is wrong with the
bricks. So, 119% is defective. It 1is the
Minister’s own udmission. The DDA has
other activities. Before 1 go to the Group
Housing Scheme, a guestion I would like to
ask is this. The other activity is a wide-
spread problem about the DDA, It is all
impinging togcther. They are very quick
in giving NOCs to skyscrappers to dwarfl
the Jantar Mantar. Despite the Department
of Conservation and Environment etc.
objecting, they have given the NOC for the
skyscrappers to be built which will really
destroy the historical relevance and useful-
ness of the Jantar Mantai monuments. So,
the DDA is doing like this. What came in
the newspapers is the basis of our calling
attention motion, In a sense, it is not
surprising. What is necessary here is what
is the corrective action taken by them.
Through the help of our kind fiiends, 1 got
some photographs. About the socalled
allotment, the Minister says that the DDA
prepares a detailed lay out plan and the
actual demarcation of individual plots.
Here are some photographs but you cannot
see that from that distance. So I shall pass
them on to you. Here is a colony Man-
davli, Parpatganj, where the land is allotted
to different Group Housing Societies. The
condition is that one year after allotment,
water is stagnating there. The land is
uneven. The approach road is not good.
Here is a photograph of the Mandavli,
Parpatganj colony land allotted to a group
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housing socicty. There is another swamp
area allotted to one of the societies. I do
not know how they could allot the land to
them. It is not even in a condition where
anybody can stay. Here is another photo-
graph where some sort of small rivulets pass
through with rocks, trees, shrubs etc.  Still
allotment is being made. What is more
interesting is that this is the land where
agriculture is going on. There is a canal.
How is the land allotted to a society where
agriculture is going on ? If Shri Buta
Singh does not recognise this, at least, he
will recognise the animal husbandry. Here
are two buflalos which are grazing here.
The land 1s supposed to be aliotted toa
housing society., 1 have got many more
photographs but I won’t take up the time of
the House. What the Minister says, 1 will
read out very proudly. 1 quote :

“Considering the number of societies
involved, the cextent of land to be
acquired and the various operational
difficultics in the field, it has been no
mean achievement on the part of
DDA in allotting 985 acres to 424
Societies and giving actual possession
of 769 acres of land to :14 socicties
within 12 to 18 months.”

He is claiming credit for baving made the
allotment to so many societics. But he has
not explained to the House one thing.
Allotment does not mean that the Group
Housing Societics can go ahcad with the
construction of the houses. The society has
to be given the NOC. He has withheld
this information. It is claimed by him that
424 societies have been allotted land.  But,
how many of them have been given the
N.O.C. 7 Only 39 societies have been given
the N.O.Cs. 1 want to konow why can’t
they give the N.O.Cs to others to whom
they have given the land ? Sir, the hon.
Minister, Shri Buta Singh went to attend a
seminar recently. 1 follow his activities
very closely because, after all, he is a Parlia-
mentary Affairs Minister and we must know
what he is up to.

He said that the D.D.A. has spent one
crore of rupees. He announced that for
these societies one crore of rupees is spent
a day. But, we cannot know where this one
crore rupee has gone. I would say that after
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you make the allotment of land if you do
not give them the N.O Cs within time, then,
atleast the intcrest must be paid. The
Public Accounts Committee went into this
question, and the answers given were weak
answers. Sir, these pcople who arc in the
cooperative group hou:ing societies are the
people who have taken loans from their
Provident Fund at the interest of 9 per cent
or so and, as such, I would suggest that
bring the gap between allotment and giving
of NOC at least for that period they should
pay interest.

Sir, anothzr aspect is that although NOCs
have been given to 39 socicties yct the DDA
has announced that 2,000 more socicties are
going to be given lund. What is this going
on ? Ifyou are not able to service these
500 socicties then why are you going 10
include these 2000 new societies in the
schemc ? You should put a ban on it. That
was the position earlier during Janata rulc.
In the Public Accounts Commitiec when
Shri P.V. Narasimha Rao was the Chairman
during the Janata rule the position was that
till DDA allots land to the existing societies
no new applications should be invited and
questions in this respect were asked and 1
quotce the answers :

“. Allowing registration of group
housing societies without ary
prospect of allotment of land in
near future would be more detri-
mental to the interests of Co-
operative movement.

E\J

Owing to the limited availability
of allotable land in Dclhi, the
DDA is not in a position to offer
land for new Societies. Hence
the purpose of iecgistering new
societies will not be achieved.”

15.07 hrs.

(DR. RAJENDRA KUMARI BAJPAI
in the Chair)

But in 1v81 under the inspiring leadership
of Shri Buta Singh-—under his party’s
government—the policy was revised and
now they arc taking 2,000 more societies.
What will happen to the deposits of these
2,000 socicties ? Each society deposits

to Group Housing Soc. (CA)

Rs. 10 lakhs and the deposits of 2,000
societies will come to Rs. 200 crores. Now,
the deposits of Rs. 200 crores without
interest th2 DDA can play around with this
huge sum of the poor people.

Some people have calculated that under
the Land Acquisition Act of 1884—which
you have not revised and which you should
revise—vou have brought the land for Asiad
from the farmers at the rate of Rs. 1.75 per
sq. yeid whereas on that land for a two-
room f{lat you are charging Rs. 15 lakhs per
flat.

SIIRI BUTA SINGH : Have you npot

got one flat ?

DR. SUBRAMANIAM SWAMY :
Unless you are going to give a free flat to
each MP how can I get one ?

SHRI BUTA SINGH : Out of your
accounts from abroad.

DR. SUBRAMANIAM SWAMY : You
are confusing me with somebody ¢lse whom
[ would like to name.

Therefore, Madam, I think there must be
some amendment. It has been estimated
by the knowledgeable people that for every
acre of land that DDA gets they make a
profit of Rs. I crore. That is the exploita-
tion, The farmers suffer and the Govern-
ment gets the money. Then you will be
getting money from these cooperative
societics. Where does this money go, we do
not know ?

So, 1 would like to know from the hon.
Minister whether vou pluné to revise the
Muaster Plan or not ? For these Group Hous-
ing Societies you have to give some definite
assurances : First, on payment of interest.
Second, you have to give an assurance
that you will now allow and you will
not call for fresh applicaticns for any more
societies till you are satistied about these
500 societies on hand. Third, you will have
to say whether you will make the necessary
amendment to the Land Acquisition Law
and see that the poor people are not exploi-
ted to the extent of Rs. 1 crore per acre and
fourthly, your master plan said that you will
acquire and develop 62,000 acres between
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1962 and 1981, but you have developed only
15,000 acres. DDA is the biggest failure
under the conception of the Master Plan.
May 1 know whether you will revise the
Master Plan and clean up the DDA so that
it can serve the purpose ?

SHRI MALLIKARJUN : Sir,1 do not
want to confuse the House and the hon.
Members. The point is this : Out of 314
societies where possession has been given,
only 61 societics have applied for NOC.
Out of them all those who are entitled have
been given the NOC and for the rest of them
they have to comply with fulfilment of cer-
tain conditions. Some criteria have to be
complied with. The fact that out of 314
societies only 61 have applied for NOC
brings out the fact that cooperative move-
ment is a germinating movement for the
development of the country ; the societies
take the responsibility for construction.
Constiuction involves help from various
financial institutions, getting loan and other
factores. After taking possession of land
these societies might be exploring the possi-
bility of getting financial help from the
financial institutions  Because of this they
might not have come forward for the NOC.
Here, because it is a Group Housing
Society, the initial amount will have to be
paid by the Members themselves. After
that they go i for procuring loan from the
financial institutions and then they come
for NOC for construction. Construction
can't take place without financial assistance.
That is the lacuna in the development of
this Group Housing Society,

Now, so far as the first Master Plan is
concerned, there is the master plan for the
period 1962 1o 1981. Now the master plan
upto 200! AD is under examination of the
Government. :

DR. SUBRAMANIAM SWAMY : How
long it will take ?

SHRI MALLIKARJUN : 1 cannot say
definitely. But I hope that shortly it will be
cleared.

So far as land development is concerned,
. the hon. Member mentioned that as per the
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master plan 6,000 acres had to be develo-
ped and only 15000 acres were developed.
But at the same time he says that DDA is
acquiring the land and at the same time
land is not being developed and so on. It
is all a kind of package work : it is not a
segmented work. Land development is a
composite work. It depends upon your
housing scheme, it depends upon your
industrial complex coming up and so many
other purposes. As I have pointed out, the
second Master Plan is already under the
examination of the Government.

Another emphasis which the hon Member
made, was about the interest. So far as the
possession which has not been given to the
Societies, to whom the land has been allotted
and about which I have already mentioned, is
concerned, the Government is keen to see
that justice is done to the Members of the
Society.

DR. SUBRAMANIAM SWAMY : What
about the Land Acquisition Act ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
I agree with the hon. Member that the pre-
sent Act governing the land at present is very
old and we have been stressing on the
Rural Development Ministry to bring
forward a new legislation. I am sure the
hon. Law Minister, who is here now, would
perhaps kindly consider this and it has gone
for wetting and the Act will be brought for-
ward in this Session itself. As soon as it js
available, we will sce to it that the Land
Acquisition Act is implemented. Not only
our Hon’ble Prime Minister but also in this
House, we have given assurance that the
Land Acquisition Act will be brought for-
ward in this Session. Various aspects of the
DDA’s activities have already been explain-
ed by my colleague. While meeting the
arguments of the learned friend, Dr. Swamy,
I want to say a few things.

The Delhi Development Authority has
over the years undertaken a very large
number of development schemes to facilitate
orderly growth of Delhi. Now, you look at
the magnitude of the problem. The D.D.A.,
has a massive, unprecedented house cons-
truction programme before it. Plans of



425 DDA not Allotting Land CHATTRA 13, 1906 (SAKA) DDA not Allotting Land 436

to Group Housing Soc. (CA) to Group Housing Soc. (CA)

truction in most areas already started.
The programme has the following break

up.

1,10,000 bouses for weiker sections, low,
middle income groups and and self-financing
schemes has already been finalised and cons-

No. of Houses Category Stage

Construction

50,000 Gencral (Weaker scctions, low and
middle income groups), 75% will already
be for weaker sections and low in- launched.
come groups).
30,000 Self-Financing Scheme (Category Construction
I, IT and TII) work being taken
up.:
30,000 General (Wceaker Sections, low and —do—

middle groups)

gramme, plotted development and group
housing have had the major share. About
125 residential areas including Group Hous-
ing and resettlement schemes have been

Now, in most of the schemes, the construc-
tion work has already been launched and
the remaining two schemes, the construction
work is being launched, Similarly, we have

the land development programme about developed by DDA. The Land Develop-
which the hon. Member was very much ment Programme has the following high-
concerned. Inthe land development pro- lights :

Land placed at the disposal of DDA About 19.170 hectares.

Residential

(i) General About 5382 hectares

About 2250 7

(if) Slum and JJ

(iii) Group Housing Socicties About 1847 ”

-

Horticulture About 2,926 °

Industrial » 1,090
Commercial/Institutional Circulation etc. 3,487 7
Area under development under litigation and " 2,187 7

encroachment

These are the various dimensions which the
DDA will have to look after. Weshould
be proud of what the DDA has been doing.
As my colleague has already said, we are

having an ambitious Master Plan and the
neighbouring States of Uttar Pradesh, Rajas-
than and Haryana have already agreed in
principle to decentralise the population
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growth in Delhi and also 1o establish satel-
lite towns around Delhi in an area of about
100 Kms. On all sides with a view to reduce
the pressure on Delhi and make life in
Delhi congenial and liveable. All these things
will have to be carried out by the DDA and
we should not discourage these young engi-
neers and the officials of the DDA who are
at the moment engaged in this huge task.

15.20 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85

Ministry of Law, Justice and Company
Affairs—Contd.

MR. CHAIRMAN : The House will now
take up further discussion and voting on the
Demands for Grants under thz control of
the Ministry of Law, Justice and Company
Affairs.

Shri Rajnath Sonkar Shastri to continue
his speech.

sl TAHATT WIAFT & (FIT7) @ AT~
A warafa s, &4 fows faq ar fafaed
&Y fewigm 97 A1 g (741 F1a F1 7ATT
qeY faar ar <17 w31 ar fF qurar qared
g wfass @ g€ eq1a g1 =1fge | wIFAaz,
gg a1 @eH gl 9d1 9t AfFA q1A uF A
a1 arEA a1E 2 Avagag g fF guraie
WIRAT & 1S &1 43F 4 G T 7 qrav
ot «(17 TV A19 gaiuaa 97 Fur 99,
S IO AAWA §, ITHR! FIT UF qEal
Srardr & % & 1 gafan udy A #1 ey
& fr og 95F 4 ATT F1 AL I AT Aey
gea ¥ 3 #IE & |8 WIG IF 7 49T 91 3§
gearT & st &1 adl faar gar & &
sy g FEAT fE enw gEwEr atw
FTGAT AT A1E & FUC AT IAF FqT F7
FreraTd AT SAFT fRaFal £ g FT |

oq & Ay 17 FAEy F fgEw 9%
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qrq FEAT | fqe9d & FAT AA@T OF
dgT AT AATAT & 1T W FT T ATRHT
FITT FT (T FIAT & | GAIT HeF &I
I 48 @ § fF Apnaa waaa &
afeax a1 Fi1dT A1 A Fargiw Fr 2w
gAY EeaT AN A7 3G 4 ) Afwa, a2 g@ F
919 FEAT1 98 @1 2 % fag samaag &=
FRIOTEY FT gaAr 921 1< fHar strar 9,
AT W F HeIT AT A gfqesr
frzdY str T8y &1 g wawt ArAw g fF w12
SAUATAT § GuFHI, §FTFE AT, F9-
El AT 213 a1 a47 TaE 412 gIga 1
ATST AT FTAT IIEAT AT G1ar & 1 FaT A
AFT 1T aF F1Z Y o771 FAAL 97 2 )Y
AT &I GAAT 7 1 4997 +A1JTAT & 73T
A=A g7 7 AaT 211 gAIE YT IFLILH
¥ ag AW A g9 97 2 fE agrmaa &
AL AT At GEAlT 2o g€ g % ag
q9AT g wifq aetgr & w7 4 frar @2
77 fFa1a 79 GO F ard wwAT 2l
IE IH AT § I THITHIA aTAT ATZHT
Fgar g & agt A1 ardy A #7 qudi & 41
T #gd & [ qi= woar &1, ga@ aq 9@
ATEY ST w1 Y sarg & wita ¥ azamm fEar
ST IET 2 | g 3w &1 &t fazraqar & f&
Faid, aferze v o5 & g9 gu oY s
T qATZIFT AT @1 ¢ | AT G
T & fg T a1 9%  afea ga gos
#1 90 wfama Sqar & fau aqraiera s
TV TGN AFI | 5T & ATHT I &

gIdr g | aif, &a Strad a1 gerarg &
ATHI IS AgI &1 AFA1, Ig FAAIE" &
@I | 919 4 #q1T AT SA1q7 2 a7 98 oA
HT ATHT IqF A19 =1 F2a1 g1 & fafega
B FEAT AT fF o197 gok goF
AT FIF WEAT 2 | #979 & fon s A7y

.STAAT qIATA 8 | 1 FHmT F1 8§74 I

Sad 917 &1 o fXa1et &1 & st 2@ <@y
q1 1 395 1 A471 2 fF 2 6w agdr @
ST TE & | 12 wla 3T & o adra arrem
TG TR Y AT F | B g w1 qwar
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HIT MW | agd a7 ATHAT &1 447 & |
guR afaur ¥ =wazar € f5 gw aw
AAAT FT # 17 = T q AT FU |
afed fag aiz @ 12 AT 98 W@ g, 299
g aaar g fF g g qaar & fag Jg)
2159 AMloal A oAy froE § S|
FIF F1 FF FI7 AT GRS F39 F1 (GH7-
feor #Y 21 &fFa sror g aewIR F F1%
famizadl frar i agrsnar g & & @
A1 ® | ¥ FgA1 1241 g fF €z Wrug
Tet gra a1 urz Afqu afFa S Fx g
F ardlAey €22 & IA9 §19 A% FT T H
frz 3 fa @37 9T TAFT 34T HAT gl
g 1 T A gHINT HOT ATE & | F&7 aF
T T AA1G 3, IAH1 B AR a° FT
T K AT AFAT & | 3T A FIE TG H1 FH
FTAFA § AT T FT aFd g | F Hrarar
e FIAT A1AT g % 391 39 go 3@ W
aqat &1 fzarT & fae F12 | F9
F44 S 7 & ATMEY ¥ ® gy ALT ) A2
a¥ fzare &1 @ara 2, gad oar agl g1
afspe & srad ag g w4, g o at o
arfav eafga &, snga o F@r grT, TA H
A AFHI KT 2@T M0, IAEHT wAFfA
wiq fafvaa &y 7 ofefqa zm, & s
Fg % 2 faqg 9 earv 3T a1 JET
T a1 gg fafvaa 2 stser &9 g
(smawm)

qrega¥, am o aar 4 gheaat w1
SO AT AT AId & AT I gEa fag &3
aTg &1 A1d Feal 0% & | § 98 wgar =F[gar
g fa aar ama gfzaral @1 Faa Fey 9%
FqTa 3 Q8 | wErEal ¥ gw At fqgaq
FT 37 F 71 7Y fae wFan | gay gfash
78T gNi | § OF T2 AT ATRATE | a8
GHEIAT A 1962 ¥ IATI® § 49 WM &
gyar g g e fog &, F96K 9147,
faerr arxroret &1 g%aar g1 ag foa ae
gfesta & IR 40-50 @i § g8 i\ 9z
TaFT FEAT | TAFT FrqT & AT A
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qafegiT &1 qraT-Qgr F3q1 d | oF eafyd
FHT FFAT ¢ fF ag otota 5qA 2 T 3@
gfer & faars 1962 ¥ gwear #1aw
fear stz srsr & ag dsg wWr g1 &%
dra-=ty faq gfaw ag=dt g, saa) gzm
& fq | gaF) st a& sarq A€y fasr g
o 1 gfat #1 #gf =arx faer wgr 21 3@ %
Ff%ar Y AAGT AATAT T 1 TEFT FRAT
3 Y FATAT FIAT AT

qAr=ga < A1 {57 |qravea § F190 99
dfaa 02 gU & | uF-uF F9 25-30 AT q
afgq ag gu &1 auwar ® A qrar fw wq
SaAT AT | 3eY fuser g5 4 §4 g9y uF
ge fFar ar fygd g9 & aar aqr 4r
fir grd #1€ § 3o 07 39 & 91 20-22 @14
q dH U 17 #9121 ag a7 ° A8
A1 | & Az g fF goF fag at garag
foerare & | arraa1 1980 # ugera fiqig
8 8% gafa® 678951 %9 71 1981 &
844508 1T 19827 976781 *a &1
59 Fag 9fsw &1 30 A9%¥av, 1983 I
gata #12 7 frafua gaard & fau 42,146
wfasr &z wsfama 2g 33,061 #faw,
191 Faert®T 75,207 #fas o

TH g9 § § qryordl § S99 & F-
H7Z FT JeAT FIAT FATZAT g | I=AAH 74T~
g1 7 wadr faar g fF 142 ag &) w$h
g% &9 1 IGIST AT AT IAFT ZAU ATG
cqratafea fear ite | § g7 Baw 97 AFr-
faeqoit A wT T g 1w & wrgar g fa
AT AZIRT I YIS 9T EU(A & | TORT
q57g & ATUHT FT T foar garaa q3-
wIT 3 AT AZTIT 1% F17AG T W |
TH AR § FARIAR X q@aH & foar
gyradl ®t e & far a1 ) g9 a1
F o1owT & R agt ar Mg wHAFT fadee
g1 SITQT | AARTA &1 &1 ag Y o F4Y &
& =rgar g f& g sfaal 93 gare I
Fifgw 1 9= favare & fF g2 3d gu @4
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[N WsaTg §IAFHT WEAT |

92137 28 413 9 g &1 Afg &1 wqe
FL |

1-4-83 ®1 W19 1 °H 3Fd 18
g1 75 ZATT YFEAT FT &Fd |8 S
fqazr @, ag &9 G977 g1 991 g7 ag
QINAT T8 ZIIA | o arTAIT IS1A1 7971
21 & guaar g fr avwe o s St w
fagfaa swar =ifgo |

215 F1a1 F oY 1-4-83 T1 418 ST H
qFTq 333 Fa F1H FIIE I 1 g7 9T
qfza #fis 9,760,781 2, snfefaaa fas
81,776 1T aita afag 53,927 £
fagsr szaAT § o zAy avg dfas 4
wIHIT 2 | & Tigarg fa @ "gee |
giT 7 frasen & o417 3f99 #'m ITTET
Ffrw w1 faoera &1 exaryr §3 |

Mo Todlomo 17 Hlododlo ¥ FB
weq &1 g9z & niwrzz Figq go it Ffas
FI 21F 20 77 31T 5731 ) fqazr awq &)
qFTE PHEHT 1 ATATT 1T AZTT 78 2 |
gw it 5,000 yfaw wfsezz & «iv qa9
SqIET FEHTHT AZ0 97 1 HAT WFRT 3N
g% H IA-917 &119 S1T AITAAT T FE&IT
WY agi¢ | ® gara a1 =1zarn g fF ghaw
wfsede & AT &1 agr a1 9 faar qar
gF s F71 891 &1 Afaw M gy
Fuaar Eest A & AT A A "@ifgo

sraTaal g @ sfas & gfama
agrar 2 ) ofa #1979 F7 0F q90EF qEad)
&\ gt &rTor 37 9f T ATAE AT 4Z @7
¥ g@ari a7 2 | eafar avFn w1 gfere
F F2Id H T a0 97 IS FA1fZW |

AT &1 AYT qITA T ACEHINT SIAT
faarz %1 faqa a¥ gu &1 FT &1 g&AF
R FTAA Fy evaedn fgrt wwr H A
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Fifge | & 3a vgrg f& T F wwa A
ferdt &1 faaam gv war @, I &
qurrfrat agdy sir @Y &1 3 &1 faara
Sg HAAT H AMGT g, dl a3 YFIAT 4
FATE ATA § Fld F@AT &1 IFFT q4T
Ag) =waar i 19 & Fwie wigd #9171
WAl &t frarai &1 araewT #791 F
fa ua gan fasr aqaT aar @)

7 fawrm At gw fEamEt 1879 qarn)
_W &1 gadr aer fgeay o fe=dY wrdr @ agi
9T Zq 194 31 framal a1t qen agd €
#w ¢ % gafas sir gwmwa genar @
fafacar, et fawr otz faeg fasma geas
aifg &1 aga s=or agat ganr |

wwrafa wgtaa : srawt AT Aga saEr
9T g1 AT g, ofd @y f1f a7 |

St KA AIAFT AWA . § @AeH T
g & g vgrar fx fafa gwma 3
g=5! faard guardy 2, afET == fragi &
g A7 gar7 & fqo a1 Frg gy fran
T B Aargm faad s=er-vee) faae
§ IAFT BWIAIFT AT FIIF qATAAl H,
T AMAINT F IFA F, FFIAT & A
arg wew 97 fasarar wifgm) @ aF @
AT GET AT AT F T T IF fgedy 1
faarat F1 9917 &1 9917 FEFT | AR
UAT & & A1 AT A9 AT a0y A7
Qw AT S ST SAar fgedt anadYd ag
IJaF ATEAN 0 ATAT KW FT qHa) 1 AT
F1AT #1 fFarai 71 gga¥ a9a@7 v 39
IR HHA FIA |

IS GfA91T 1 25 b @ g=gys q@n
W RETE | afd fgrgEard &1 Siar § qer
wra {5 ag sigeag #a1 &, § angar g fad
HT ALY AR T 1 SR fzed) F grar aiw
ST ST 1¢ 1T a1 o & TaaT 987 g7
gAT BT fF §© FgA Farg A% e
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AT &1 fagm fear srgr & si<ang
25 F A48T FT1 IIAT AT E § |

|faara &1 a9y w17 33 gd 2 faar
g | af&d uF a1z waA ¥ gvq gar 9r S
HTGHT ITT TT 47, 3194 T a1 {5 9%
AR F 17 F TCENFTO A7 | 1 fgedl &l
FI AT FIE TrEATT ASF & ATIAAT H |
& Q@1 ATEAT § A7 FAFT ATAAT HZTAIT
§ e Y a7 vEY 27 Ay fgedr
TAAY FEY gUeaT AT AT AT G B 7 gAiAC
fafa wwraa o fzeat o geara & IAH
w19 arfa® yqz17 3, 799 51 A 100,
200 @rer &1 A& fgedl ®H @TIHT ZY
SME AT ST 1 fEedY et 4 F fa@w

A1T F TAFT TAT T T LT FIIT 3T

AT safdT gadl F2 FIAT

gl @3 § § FF @ 91 A9F T
FIA UH § U3 1@ § fgaa @ faan
FIT0 T2gFaT § 1 T ATIHD GUTAT R
ars F1fad mz A F, FrEAr BT a
qr7id 3347 1zas 2 v agg § ga nzas
gY STt & ST STy ©z A1d § a4r fagty
safeq u¥e fau i@ g1 s was gT ey

TET ET(T 3 |

TEY AL T T ATYT LRI AFVT W@
g uF-uF gt R &1 fAgfE g
25.000, 50,000 %o g7 35 fagfaq gidy
e | g8 &% erra (A ? ag g a1 a|
qar g ATy gRIAT AT T A

TH A7 AT T AT BT ] T A
F1 FqAdr & fa% gaw amg an I v
FET [T 1T |

awafa agtza : zrz9 &1 g1A4Y7 93y
UIE T | T AAY AT GAAT AW AN aAY
gfeswer gy |

SHR1 MANORANJAN BHAKTA (Anda-
man and Nicobar 1slands) : Madam Chair-

of Law, Jus. & C.A.

man, for the last two days we are discussing
the Demands for Grants of the Ministry of
Law, Justice and- Company Affairs. The
very first point which is arising in our minds
is that though this Ministry is being discuss-
ed in this House after eight years, ever then
enough enthusiasm has not been found
among the hon. Members though the subject
is so important that a full debate is nece-
ssary as far as this Ministry is concerned.
We always speak about the rule of law and
since we have accepted the Parliamentary
form of democracy in our system of Govern-
ment, the rule of law is a verv important
factor for the success of the Parliamentary
democracy. Though the judiciary. the legis-
lature and the executive, the three organs of
the Government, have to work together
shoulder to shoulder, with mutual respect
and understanding and also respecting each
other’s jurisdiction, we find that the situation
is such that there is h=2ad on collision bet-
ween all these organs. As a result of this, that
justice is not being given to the people of this
country as we promised to them. One point
T can te!ll you that whenever we meet the
common man in the villages and in other
areas, we find that they are gradually losing
their faith in the judicial system. They say
they do not understand that judiciary is
separate or independent, wherever their
cases are pending in a court of law, they say
that it is the Government who is not doing
anything. it is the ruling party who is not
doing anything, it is the Prime Minister who

- is not doing anything. So, they do not

understand whether the judiciary is separate
or independent. Since they are not gstting
the results out of the system, their faith in
the system is eroding day by day. So, we
should enforce our laws and improve the
judicial system to see that justice is provided
to the common man. Woe have to see that
certain things are done in a proper perspec-
tive. I would like to mention here that
whatever justice is available nowadays, that
is available only in the lower courts, in the
Judicial Magistrates’ courts or in the Metro-
politan Magistrates’ courts. Up to the dis-
trict courts vou can get justice to some
extent but so far as the High Courts and the
Supreme Court are concerned, it is alleged
that there the justice is sold. If one has got
enough money, and can engage a big lawyer
or a particular lawyer in a particular court, he
can get the judgement as he likes. So, if
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this feeling is developed in the country, I am
sorry, [ am afraid, a time will come when the
judiciary will have no relevance in our
country.

Another point 1 would like to mention is
that many hon. Members, while speaking,
have said about the independence of the
judiciary. I also believe that judiciary should
be independent.

But up to what extent ? When we say
that the judiciary is independent, it means
that in the democratic society, in the parlia-
mentary system of Government, when there
is a case pending in a particular court, no
one has the right or jurisdiction to interfere
in that case. But, so far as the conduct of
the Judges is concerned, so far as the pro-
cedures are concerned, or harassment is
concerned, those things must be within the
purview of Parliament, because we are the
representatives of the people and we must
put forward the grievances of the people
before this House,

1 have noticed that when the defence bud-
get is being discussed, the Service Chiefs sit
on the gallcry and watch what Members are
saying. But when the demands of the Mini-
stry of Law and Justice arc being discussed,
we do not find either thec Chief Justice or
other Judges of the Supreme Court or High
Court coming here to know what the repre-
sentatives of the people talk about them, or
about the judicial system, or the harassment
of the pcople.

PROF. N.G. RANGA (Guntur) : They
need not come here; they will read the
proceedings.

SHR1 MANORANJAN BHAKTA : Sec
what has happened in Andhra Pradesh.
The way they encroach on the jurisdiction
of the legislature and the executive, I do not
know where it will lcad to  and what effect
it will have. T have my own doubts.

Our judicial system is deteriorating so fast
that I think the time has come when the
whole judiciary has to be overhauled to
provide justice to the common man. [ sug-
gest to the Law Minister that it is necessary
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to convene a meeting of all political parties
and evolve a method and see that the res-
pective jurisdictions of judiciary, executive
and legislature are respected by each other.
There should be dialogue so that some
method could be evolved in this matter.

Shri Parulekar was referring to a Judicial
Commission. We have had enough of Com-
missions. They do not give any result. If you
want to delay a thing, the best thing is to
appoint a Commission. We have Law Com-
mission continuously from 1955. Yet, the
number of cases in different courts is piling
up year after’year. In many a case, the party
dies beforc the judgement is given. This
is the state of affairs prevailing in the
country.

In a democratic society when we have the
parliamentary system of Government, the
Parliament must be Supreme, so far as the
grievances of the people are concerned. The
redressal of grievances is the responsibility
of the legislature, not of the Supreme Court
or the High Court. We are elected on the
basis of an election manifesto. If we are
not in a position to deliver the goods, then
it is a failure of our responsihility, and not
that of the Supreme Court or the High Court.
So, the people will blame us and not the
Judges. Therefore, we have to overhaul the
system and see something good is done for
the common man.

My constituency, the Andaman and Nico-
bar Islands, is a Union Territory. Our High
Court is situated at Calcutta. For any liti-
gation, for filing of any case, we have to
come all the way to Calcutta. In the Cal-
cutta courts the cases have piled up so much
that for years together the cases are not
heard.

And even administrative problems have
been created by those cases, because most
of the cases are under Article 226 even
against the order of the Estate Officer or

- Government servants for transfer or for

posting or anything like that. These cases
are pending in the Calcutta High Court. The
Union Territory administration is a small
administration and is situated in a very
strategic position in the country., So far as
our judicial system is concerned things are
not moving as they should be. That is why
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v uld request the Hon. Miaist er with fold

ed hands kindly to consider to have one
single-Member pcermanent Bench of the
Calcutta High Court at Port Blair. That
will ease the situation therc.

I shall be grateful again if you kindly look
into the question of legal aid. The present
rate of Rs. 200/- is so meagre that even the
daily wage worker is not covered under that.
It should be increased to Rs. 500 per month
so that the purpose of providing legal aid is
made meaningful.

At the same time I would request you
kindly to see that in other Union Territories
also this legal aid is provided so that thce
people get the benefit out of it.

With these words I conclude my speech.

st Aa"eE o (aret) o awafa S,
gfagra oF Fifeawre gTaras 21 qrEr 91
fe 2or ogr gaar famaw o a0 R
gAY faz sy, s sdiT Agr @A
YT A" TUNT AFY QAT | ZAN AT A7
T AW F 39 &1 Afg ag =@y, araeg-
1z awar fear sroar, IaErdr 99T A3
TR, AFYAT HAZL AAL AGY 137 | &fA-
ara 7 gz @yar qr fE feegear €Y awat
qT OF JG1 FHIT 9907 I I 79 A
FTaqId T AIT ST 719 TOHT 9T |
A F SArA 8 gfauE a7 aoq J 9
Atz d@fagra & ag &gr war a7 fx gy aw 1
OF qU7 GEIF FAT0T | FfFT 3T 90 g
Faara & azor g Far faar ? sy Iw R
area ¥ AIqO ST IHA FAT FIAR §, IFrET
qer F AT 2, TA AGEATHI GAT HT A7
FA1 @ ¥, TH IARTAY GAT AT I FA1
4T ? 300 e wfgad qar 41T grag
F Forraal § #91 TgA A1 & 2

Justice Bhagwati, who spoke on the Legal
Literacy Programme observed :

“We arc of the firm view that the
law must not only speak justice, but
also do justice. Law must become a
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source of strength and comfort to the
deprived and the vulnerablz section
of society. If we want to bring about
a socialist economic change in the
country through the process of law, a
preventive legal service programme is
more important and essential than the
traditional court-oriented legal ser- !
vice programme.”’ A

15.54 hrs.

[MR. DEPUTY-SPEAKER in the Chair}

Tga aSr-a ara A A F2 A T a8
%3 faar f& F13T 1 Far ag o )

SUTEAET AFIRYT, ATH H15 W 7T HTTH
gaa F1Z F qeary a9F sfawrd 37 @
% faq @emzr 8 wFar) aw A Eg Ay
FAT AT ZT AL 2 | FATU, 1@l Y FEqT
4 gFaw gfezw g ) Fgramew 190 faa
qZAT B, AT FAATE FT 2 1T ITH
uuiHEa sarer agt &, foad s w1
HIGHY “aTaTete AN aAAT FTZAT | AT
FAFAT A9 97 FFNT F7 727 2, fFa awg
¥ F19 T E & | ITH AT HUST F( gaoT
grar g | agi ®1E @ifaar snfea 487 &
AR FAFaAr e F12 H frad gEey aA-
08T T A1 & | HY dYE § 9ITY grE 1S
TN FATEAT &1 F1F & FZ 3717 =@
TEACFATFIIZE | T 50 FMT
SATET gHEN AT FI1E T TH a1 * fog
afeew & f& g7t faan ST ar 7 faan stmo
18 BT GHIA [0 A1 Y ST 7909 § |
ag A &1 A &1 ag FA1T A9 7P
& | 37 QAT 1 H19 F297 | A7 3799 Y-
g7 & & A ewtd J9 & qry Jrar
=Tfge AT AR F1 Wl e Tea1F 31 =1fgg
IR § gNA FIE A a1 F301 2, ag §
9 HLATTFNGATATE

“The Supreme Court has clearly
stated by a majority of two in a three
judge bench that the poor of this
country cannot approach the Supreme
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Court normally through a letter for
the enforcement. of fundamenta!
rights. Ordinarily the court will
require a document alleging violation
of fundamental rights of the poor to
be supported by an affidavit. This
poses a  massive organisational
challenge to the courts, organisations
of the poor and the legal profession
vis-a-vis public interest litigation
(PIL).”

AT FIE F 1 AT JIIH TFAIH AN
& faq adY ot aFar | fgrgearT F I FO
Ty geard 8, fa-gia w1 2 i uw aq qarar
1 AR Fg A& F1 wer g fadng )
o sifeeq, gm 12 7 o gad ard § g7
21 F 7T JTIAT A T F AFIF
A F FFIT AT AF AT F A gara F1E
¥ ga® fau gHIcgrar arfga fF o ama
st afsa®w 3Rtz F g, IAF! AT Q|
AT TF AT ATIHT T OF |raS #1
AFT ATAT &, AT IR G117 |

AT AT F F7 Far g1 AT ¥ syeal
F Y FARFHX grar g AT @ A F
gy AT fHy I & AT AT FE-FE
qF aF faar graa & Sl ¥ @ sar
21 3@ ag q s wAHT UEd g, s
St TR WA § IT 9T FIIU-
giq fear smarg ) s I3QrE 94T g,
g1 A 41 qAT qT W1 9 Ty
ard MF qUIT A IAAT g, aArFAT A gAIR
TS 9T FAF & g5 AaT g | HWT AT
IAFT SFHIG AT F F1T Al g AT F4T
Ft sty |qrar & 5 afagra # s aday
F1eq1a &4 fear st gwar g 1 Arsrearg fawar
gt ar agl faaar g ag ara g
a1 gafae 3@ 913 F71 891 I5arg fw
e fra 9F1T & w15 ]ar wEAr faswEr
s, faad g7 @il &1 A faq a3
dgat Awgdl %1 fhw avg & Fuarg fudr, ag
Rmatamr 1 g zad faq @97 W@y #7
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FIATT g 1 frgearT w8 @1 § &Y agr
& afe & 2g Fg71 A1gar g f fam g3
FTAAST a4 F A1 3567 o, ofqr
qAIT gH FAAT 8T 4, F97 g0 a7 48

9T 1 W FHIT AT 96T 1 7T § A

TE FU MY o1 gy 7QT W zeaE AE)
31T AR §AT g AEY T qnw, Y fEg

| UF A BT GAIT g7 AL FA0 10 )

16.00 hrs.

gaq gatw ada ayed), fawer g
AT arqq sfarswr<y i wear A FT aFwar
T Y Tiediggma & werden UgEq Faq
F® @ F faq € g g §)

MR. DEPUTY-SPEAKER : Mr. Daga,
you can continue after the statement by the
Home Minister. Now Home Minister.

it AT e (fgare) | Ay o wda-
Hz 3 ) ool M wST U &, o @A waw
QHoUAoTo HIT AL Sl Fed gu §, 34T
gax ar H AN fas g

sl URATA AT TEA : IHFHT AT
FNATHIS frgai g aradi g

g Al (o0 SwTm A AS) 1 §

MR. DEPUTY-SPEAKER : We can

hear his statement.

(Interruptions)

MR. DEPUTY-SPEAKER : Let him
make the statement.

16.01 brs.

STATEMENT RE : AKALIS DEMANDS
CONCERNING ARTICLE 25 OF THE
CONSTITUTION

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, Hon’ble Mem-
bers are aware that in recent weeks the
Shiromani Akali Da] has been carrying on
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an agitation to secure amendment to Article
25 of the Constitution. Although some
public statements in this regard had been
made by the Shiromani Akali Dal, Govern-
ment had not received any formal communi-
cation from them in this regard before I8th
March, 1984. This issuc had not been
discussed if any of the ecarlier talks, nor did
it figure in their list of demands. Govern-
ment had always maintained that Article 25,
far from weakening the distinct identity of
the Sikh community, was a recognition of
their identity. Several Sikhs and Hindus
belonging to my Party and even non-
political persons have been pointing this
out, but felt that since doubts have been
raised, they should be looked into.

As I had occasion to mention in the
House on the 29th March, unfortunately
instead of discussing the matter or proceed-
ing to seek the amendment through constitu-
tional means, the demand was backed
simultaneously by a programme of agitation.
Many Hon'ble Members of the House have
commented on the impropricty of such an
agitation, especially as it involved demons-
trations of disrespect to the Constitution of
India.

As Hon'ble Members are aware, time and
again Government and  alio  Opposition
Parties have called upon the leaders of the
Akali Dal to come back to the negotiating
table. In l[act Government has never been
averse to dialogue and negotiations on any
of the issues, inciuding those relating to the
adequacy or otherwise of Article 25. It was
in this spirit that I had to make the
following statement on 31st March, 1984 :

“There seem to be some misgivings
among members of the Shiromani
Akali Dal that the wordings of
Explanation 11 of Article 25(2)(b) of
the Constitution does not ruflect the
distinct identity of the Sikh commu-
hity. Government will be prepared
to consult the SGPC and other
representatives of Sikh community
as well as legal experts and undertake
such legislation by way of amendment
as may be nccessary to remove doubts
on this point. In view of this, T trust
that Shiromani Akali Dal will with-
draw the agitation proposed 4o start
on the 2nd April.”
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I am glad that the leaders of the Akali
Dal have withdrawn the agitation which
was to start from today.

The entire nation is shocked at the conti-
nued killings. Prominent  personalities,
people with whom, for one reason or
another, they do not agree, members of
sects such as Nirankaris as well as others
totally unconnected with the issues are
innocent victims of this criminal violence,

Hon. Members are aware of the dastardly
killing of 3 Nirankarics and today we have
the further shocking news of the murderin
Amritsar of a leader of a political party.
The House will join me in condemning these
diabolical acts and in conveying our pro-
found sympathy to the bereaved families.

We have noted that the Shiromani Akali
Dal have stated that they are committed to
the peaceful solution of their problems.
These who started the agitation should
make a major ¢ffort to control the forces of
terrorism which have been let loose.

(Interruptions)

SHRI CHANDRAIJIT YADAV (Azam-
garh) : I want to scek clarificacdon.

MR. DFPUTY-SPEAKER ;
not sit when I am standing ?

Should you

SHRI CHANDRAIJIT YADAV : May I
seek clarification ?

MR. DEPUTY-SPEAKER : You may
please listen to me first.

At 3 O’Clock there was a meeting of the
Business Advisory Committee. The Busi-
ness Advisory Committee has decided to
fix a day for discussion on all these issues
and also on the statement that has been
made by the Minister today. But the day
which would be fixed by us....

(Iiuterrupiion:)

SHRI HARIKESH BAHADUR
(Gorakhpur) : Temorrow. (Irterruptions)

MR. DEPUTY -SPEAKER : Plecase listen,
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Why can’t you listen tome ? I am coming
to the point. Tt will be fixed in the items of
business, we have given top priority to this.
We are not going to take up any other issue.
First priority is given to this and some other
issues were also withdrawn by other Mem-
bers of the Business Advisory Com nittee in
favour of this.

Therefore, discussion under rule 193 is
going to take place on the subject and all of
you can participate and at that time you can
ask for any clarifications.

SHRI RAM VILAS PASWAN (Hajipur) :
One thing, Sir.

MR. DEPUTY-SPEAKER : I am not
allowing anybody.
SHRI RAM VILAS PASWAN : Sir, in

the morning you have asked them to tell the
reasons and one Minister has said that they
will be able to tell the House why the state-
ment was first made outside Parliament,

MR. DEPUTY-SPEAKER : I have
already given my ruling.

SHRI P.C. SETHI : It was because the
agitation there was to start on the 2nd of
April. Parliament was closed on Saturday
and Sunday. Therefore, I had to issue this
statement so that they had an opportunity
to withdraw the agitation.

MR. DEPUTY-SPEAKER : Very good.

SHRI P.C. SETHI : 1 am very grateful
to you, Sir, and to the Business Advisory
Committee that you have fixed up a discus-
sion. ‘I think, tomorrow or Wednesday or
any day, you may fix this up. (Interruptions)

MR. DEPUTY-SPEAKER : Tomorrow,
you can all participate.
If I allow you, then I have to allow all the

other Members also. Why can’t you

cooperate with the Chair ?

Now, we can do some other business.

(Interruptions)

APRIL 2, 1984

Akalis Dem. Concer. 444
Art. 25 (Statt).

MR. DEPUTY-SPEAKER Bagri
Saheb, what is there ? This is the difficulty
with you. You are a very scnior leader. I
have to beg of you to please sii down.

(Interruptions)

MR. DEPUTY-SPEAKER : He sat
down because of his seniority.

e — ———

16.07 hrs.

DEMANDS FOR GRANTS
(GENERAL) 1984-85

Ministry of Law, Justice and Company
Affairs—Contd.

o qereeg san (i) ¢ F fafa oo oy
FEATT 57 &M (IFCZ FTAT ATE 78T 97
for sararaay & sazt I T IFIT #1 e
w1 fFar sty aifn woerives TreEn v
F1E Y 0T srraH) A} ATy '33; e
AIIHT A98 A FAfAfEduT F go
WATE | THINUF IT F g3 FI0 ¢

Groupism, over-ambition on the part of
the judges, lack of patience, use of jn-
temperate  language, non-observance of
necessary aloofness and increasing number
of altercations between the Bench and the
Bar are the causes which could seriously
harm the whole judicial pattern unless these
were curbed immediately.

ATATT SS9 AT a7 70 31 fafy 1
S AT E A T agT sk qas< L5
TF § | HI9HT T T2-93 a7 33 8137
F1AAHT 5T &1 A8 @1 2, § wnr a3
ATUA q IE-T A1F #3317 T gﬁm‘;r
¥ 190 faq #1 & 4333 wyyg 3 HEAT
eI fear g f “afeardz oo g |
S A, FATH & WINA F o=y g} 8, SAHT
TEAF FATATH S ?

SIS SIfI 1 Far graw @) wd |
g A Y oY Sarar Nty 17 7w e
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ga giiw €1 gua ®a SAFT giymer 1
qaS fFar @ 7 AT A4 FAT FT GHICT
FA & fAQ F147 § afwaga #37 #¥ ara-
waFar g, at ag &< fzar s Sa gua
fadtTa @ew fFg ot §51 &1 ASEFHTT
frar, A1 wgradl 1 adg & gH LAY
IaAT 9971 zA SfFd F &7 ZH agy
agers g | § quamar g fx 2w a1 qaf=w
gear 9z qifagEz & &Y gz s F9A
FATAT 8, AT F1 IT FITAT F FFAT TTAT
Frfgo |

feegeara zresd & F A1faFhad & gl
T g —

“To sit on judgement over the deeds
and misdeeds of others is a difficult
task. Fven the best judge can falter
occasionally in deciding cases. And
if his relative happens to be practising
in the same court, his job becomes
more difficult. Even a fair verdict is
taken with a pinch of salt if it goes
in favour of his relative. B.M. Sinha
says to dispel doubts in the minds of
the litigants the judiciary should heed
the advice of the Chief Justice of
India, Mr. Y.V. Chandrachud, that
judges whose relatives practise in the
same court should offer themselves
for transfer to another State. In
Delhi, Allahabad, Punjab and
Haryana High Courts there are 17
judges whose  relatives  practise
there.”

ATA-F UF =G a1d g AL 2 1 T
AT GHEIN F1 Feal 4 FANT g, a1 77
¥ forqare &1 a1 gHee &1 fqq
UEFHEH T T T K1 AL FIT a7
fraw ssr @ Agt awar w1t g ) o
TaTAEr e, 7 #E A gifaT 98 @9 )
FaFl § a0 #12 § 9t feu gu gaay
femrgs g1 & | FaFT AR A2 # Afaw
FIA AST 3T & | GOW FIEF I 41 &
190 fa ot A T3 2 1 ’
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gfogaw uwasta & oF sifewa & Fgr
T —

“Towards a common law.

The State is required under Article 44
of the Constitution to endeavour to
secure for the citizens of India a
uniform civil code. This well-
intentioned article, designed with a
view to bringing about a fecling of
Indianness among the different com-
munities at least in matters of law,
is often looked upon with distrust
and suspicion by one section of the
community or the other. So much so
that the State, instead of making any
serious endeavour in this direction,
tends to adopt an indifferent attitude
ostensibly as a matter of political
expediency.™

AT A WA OF FIAA 1 AN AATAT
AT B ) OF qrEAT A7 wifaat £7 qFar g,
stafe T OF wE FTLAFATE | FIAT &7
arryor 31 <gr & | afwa i 3w & fag oF
FIHA AT AZT 97T 2 |

Hfas &1 oredl fAmara 1 oF 0% 9
& fF fzemam aqrg sird s Ffas w1 gad
% & fegzrar o #fwa gz o 78 2
WA AT H19 fregaq gaiz 39 & aY
UF F9 ZNT AT A 78 fF gl gawan
SIEEl A7 g1 ATAT | ST 3T Arfagoa f1E
GHRITFIIT 3 a1 ATTH TAT T2 ITHT
AT, AT AZ FATTT AT WAT | (TS GFEY
FIRY AT FAT E | ATTH TEAEAAGA
AFAT FT TTEATE, T ST F FT BT
FT (@18, IAFT JTEAIZ TToATE oW To H
AQUHT, SETATH FH | T2 ZTAT & 1 30T
3 gtz F9d & 974 5 Az SmmAsra Y
ST e TAAFANTT %7 7 T ZH AT
F AT AF T T AT ZHTA TET AN
gRIT | 88 1 T F1Z T0FT famrerr g o
aadl gfefordt & arax et & oy
fewrd ®2ar qgnr 1 AT AT Ag wi-
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F1A Faw g a1 ar Fza feq e
qe g & gAY, Sl uF 9% s 94 g,
TAFT 15 AT 7 HATIHY @7 21 fREFAr )
sfezg FomrgzaT & ux fraE fa9) 400
O &Y IgT A7 UF FA FAT sz dro
Qo wAFAT F1 srewaaar # Frawraiw g
HoHTEoUToNTo | TZ FAT ZECATHT FT
TET & 7 T FHA A wAwiAw & ar F A
S AT 3 g a4l &1 orra fasrAr
=TT § 1 98 FAF UF IATX FT ATEAH A7
FIF AT, FITHA T E T AT 414 370AT-
Heww &0 frord g 1985 W IAE
TEF qATAT ST EATA WAMW I IH | UF
g= AT gAr | 7 frzrad IvT w1 T19-
T FI AT 0 @[ A FIA | AL 777
gortet # afvada gl g3 d1 g’ ST oy
FIAT GITRTLT 4T | 39T 71T AN F 1 HEAT
a1 faa TET @ 7 Srer aat ) a e qrdy
2, Ata wIZ) AT &, Ivg w1 UFA G 2
AT NINAT FT TUFL WG | T {17
g2 TEI & | 37 A%8 g7 gATHarE oY iy
S\ & TgCT T FIT A1 A E 1 ATgET
sqrg worey | fgeRa # arg gfvgda war
FHTAT T |

TAA F AT FT ATAAT FIL T g |
IFIT & FaW dgd-agd &F AN & | gafay
19 F1aF @l &1 @iy &ifag 1T o 249-
g1 Fifoy fra® sy adta § ada qrzHy
Y gAA FIT AT FLATAT Fdr oY @eEer
W | FIAA A1TAG0H g1 Arfga ) uEra
21 FEIA AT FAIZEH &1 dGH% a1
F fag avaT-aF g8 F9d 2 |

AIGHT TFUT, AT FHIGA HTT AT ATTRT
feqrediz 2, Iud 20 «2dig @fea 13
ATEE GFIT 1 afga ofamfes
araraa) fasr &1 319 TaAr U wAn fray
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uar @ 31 91 fFaf fewgdz 7 18 gr9e-
7 §& A8 ar waz gai  fag fady
T T & | 9ar A3 @t feqrEdz ¥ Far $19
ST & | AT N wfad guw A8 2 @ E,
gafern a7 & sgF & 43 Srar g

*SHRI ERA MOHAN (Coimbatore) :
Hon. Mr. Deputy-Speaker, Sir, on behalf of
my party the Dravida Munnetra Kazhagam,
I rise to make a few suggestions on the
Demands for Grants of the Ministry of Law,
Justice and Company AfTairs.

Many hon. Members who preceded me
have referred to the growing number of
pending cases before the Courts of law in
the country. I have found out that in all
the courts of the country pending cases
number about 1 crore and 9 lakhs. You can
imagine the plight of litigants who have to
wiit for judgment for decades ! You know,
Sir, that justice dclayed is denied. In our
country, we are denying justice to the people
by inordinately delaying the cases. If we
want to render justice to the people, then I
suggest that the Government should consti-
tute ad hoc courts exclusively for completing
the pending cases. I request the hon. Law
Minister to examine the feasibility of setting
up such ad hoc courts so that pending cases
can be settled without further delay.

In order to avoid such delays in the
Supreme Court, I suggest that the Supreme
Court should be divided into three wings.
There should be one permanent wing for
hearing the Writ Petitions. There should be
another exclusive wing for hearing constitu-
tional controversies. There has to be a sepa-
rate wing for hearing the Civil and Criminal
appeals. Then only the highest court in the
country can absolve itself from the blame of
delaying justice. 1 request the hon. Law
Minister to look into this and take appro-
priate steps in this matter.

Sir, the Supreme Court is located in the
capital of the country. It is as it should be.
I do not suggest that capital of the country
should be shifted Lo a central place. But
it must be conceded that Delhi is far away
for the pcople in southern States to come

*The original speech was dclivered in Tamil.
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and file their cases in the Supreme Court.
In reply to a written answer of mine on the
floor of this House, the Minister replied to
me that the question of having a bench of
the Supreme Court at a place in one of the
Southern States was under consideration. |
raised this question in 1981. The reply also
indicated that the Ministry of Law and
Ministry of Justice would be holding con-
sultations about this matter. This is 1964
and yet the consultations have not ended.
No decision has been taken to have a bench
of the Supreme Court in one of the southern
States. I do not know when this examina-
tion would come to fruition and when this
bench would be established ina southern
State. According to me the most convenient
place for the location of Supreme Court
Bench is Madras. You know, Sir, in the pre-
Independence days Madras Province com-
prised of Andhra Pradesh, portions of pre-
sent Karnataka State, portions of Kerala
and entire Tamilnadu. Madras is the most
convenient place for the entire southern
region Sir, the middle class people and the
lower middle class people find it extremely
difficult to come to Delhi.

MR. DLPUTY-SPEAKER : Instead of
asking for the bench of the Supreme Court
at Madras, you demand that it should be
located in one of the southern States. Do
not fix the place.

SHRI ERA MOHAN : 1 say preferably
Madras.

MR. DEPUTY-SPEAKER : If you don’t
fix the place for the bench of Supreme Court,
then Prof. Ranga will also support your
demand.

SHRI ERA MOHAN : I demand that a
bench of the Supreme Court should be sct
in one of the southern States, preferably at
Madras. Prof. Ranga, Shri Lawrence and
all other Members from southern States are
supporting this legitimate demand. On their
behalf and on your behalf, I appeal to the
hon. Law Minister thata bench of Supreme
Court should be located in one of the sou-
thern States. It is big problem for the
common people from south to come to
Delhi. Firstly it is very expensive and secon-
dly the language problem is there. They
feel that they arc helpless in a new environ-

CHAITRA 13, 1906 (SAKA)

Akalis Dem. Concer. 450
Art. 25 (Starr).

ment. This is a long standing of the demand
of the people of southern region. Instead
of repeating as he did in 1981 in reply to my
written question that the question is under
examination. I request him to announce the
decision to set up a bench of the Supreme
Court in one of the southern States while he
replies to this debate. He should assure the
House that this would be done by the end
of 1984.

One of the other reasons for the delay in
delivering judgment in lakhs of pending
cases is the vacancies of judges in the Sup-
reme Court. I do not know why the vacan-
cies connot be filled on time., We have got
any number of legal luminaries in the coun-
try who deserve to be put on the Supreme -
Court bench. The deluy in Supreme Court
and the clearance of all pending cases can
be avoided by timely appointment of judges
in the Supreme Court as soon as the vacan-
cies oceur,

Sir, there has also been another long-
standing demand of the people of Tamil
Nadu and that is the setting up of a bench
of High Court of Madras at Madurai. Like
Delhi, Madras is also in one corner of the
State and the poor people are unable to get
justice without much expense. I understand
that Jaswant Singh Commission is cxamining
this issue. I do not know whether the report
of this Commission has come out. I demand
that a bench of Madras High Court should
be sct up at Madurai for belping the com-
mon people of the State.

As there are vacancies in the Supreme
Court, there are many vacancics of Munsiffs,
Additional Judges, District Judges etc. in
the lower courts of the States. From my
experience in Tamil Nadu, 1 can say that
numerous posts of  Munsifls, Additional
Judges, District Judges in the lower courts
in Tamil Nadu are lying vacant continuoasly
for vears. The Law Ministcr should get in
touch with the Chief Ministers of States and
ensure timely appointment of presiding
officers in these courts. Inthe High Courts
also there are many vacancies. Such delays
in the appointment of Judges lead to piling
up of cases. I appeal to the hon. Minister
of Law that he should take effective mea-
sures for filling up the vacant posts of Judges
in the Supreme Court, in the High Courts
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and also in other lower Courts in the States.
When a student goes to a schoel, it is
shameful to say that there is no teacher.
Similarly, when a person goes to a Court,
it is really regrettable to say that there is no
judge to hcar his petiton. The Court
premise is there and the employees
are there. Yet there is no judge. In a vast
country like ours, where we have abundarnce
of legal talenf, we cannot give the excuse of
not getting men to fill up these posts. I want
the hon. Minister of law to eaert himself in
this matter and ensure that the pending
cases arc reduced by quick appointment of
judges in all the law courts of the country.

We are talking so much about free legal
aid programme. When we ask the Certre,
we are told that the States are the implemen-
ting authority. When we ask the States,
they say that paucity of funds prevents them
from implementing this noble and laudable
objective of extending legal aid to the poor.
I would request the hon. Law Minister to
provide funds to those States which com-
plain about lack of money and ensure effec-
tive implementation where the States are
simply lethargic.

Sir, we must take justice to the door-steps
of the people in rural arcas. This is possible
only when mobilc courts are sent to the rural
areas. We have mobile courts in metropo-
litan cities for particular offences like traffic
violations. We have such a mobile court
in Madras., The cases are heard on the
street and judgments delivered on the spot.
Punishment is awarded on the spot. Penal-
ties are collected then and there, Such
mobile courts should be constituted for
serving the poor pcople in the country. I
request the hon. Law Minuister to give serious
thought to this proposition.

Sir, many private scctor companies are
violating with impunity the M.R.T.P. and
FERA Acts. Such violations were few in
number some years ago. But now it has
become the order of the day. Some compa-
nies have got evolved schemes to violate
these laws. The M.R.T.P. Commission do
look into the complaints as and when recei-
ved. The reports are submitted and there
ends the matter. For example, the MRTP
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Commission reported against Modi Indust-
ries and 4 other companies. I have no per-
sonal acquaintance with any of thcse com-
panies. But I find that no action has been
on the reports of MRTP Commission. If
this is to be the administrative course, then
why should we have a Commission with
Members and all the necessary staff at a
cost of several lakhs of rupees ? It is not
that I want that for punishment sake these
reports should be implemented. 1 do not
know anyone of these in person. But the
punishment to these companies will prove a
deterrent for others from violating the laws
of the land with impunity. There is no
question of companies in the good books of
the Government which need not be procee-
ded against for such violations.  Strict
adherence of laws must be ensured by private
sector companies, whosoever they may be.
I want that the hon. Minister should look
into this and ensure effective steps on the
MRTP Commission Re¢ports.

I find that the Criminal Procedure Code
and the Civil Procedure Code are available
only in English. They are thecre in English
for ages. | suggest that for the benefit of
commion people, these two laws should be
translated into all the regional languages of
the country.

MR. DEPUTY-SPEAKER : This can be
done by the State Governments.

SHRI ERA MOHAN : The State Govern-
ment is not doing this. The Centre should
ensure this.

MR. DEPUTY-SPEAKER : Since you
wamt them in regional languages, the Statc
Governments can do this.

SHRI ERA MOHAN : When the State
Governments are not doing this, then it
becomes the duty of the Centre to ensure
that they are available in all the regional
languages of the country,

MR. DEPUTY-SPEAKER : In all the 14
lunguages of the country.

SHRI ERA MOHAN : Yes, Sir. Steps
should be taken to get this done. In con-
clusion, 1 would refer to the issuc of court
fee stamp.

MR. DEPUTY-SPEAKER : Many hon,
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Members have referred to this,

SHRI ERA MOHAN : In many courts,
2 rupees, 5 rupces court fee stamps are not
available. The people have to pay more
money to get these court fee stamps. I do
not know the total revenue being earned by
the Government from the court fee stamp.
1f this system is abolished, it will help the
common people of the country. The hon.
Minister of law in his first speech in this
House as Law Minister referred to the ques-
tion of abolishing the court fee stamp. This
must be done in the intcrest of common
people. Before I resume my seat, I would
once again appeal to the Law  Minister that
he should announce the decision of the
Government to set up a bench of the Sup-
reme Court in one of the Southern States,
preferably it Madras.

With these words I conclude my speech.

SHR1I NARAYAN CHOUBLEY (Midna-
pore) : Mr. Deputy-Speaker, Sir, 1 do not
want (o repeat what has already been said by
my friends. Sir, justice in this country is a
commodity. Justice is delayed. The cuses
pending in \he Supreme Court are several
thousand ; the cases pending in High Courts
are some lakhs ; the cases pending in Magis-
terial courts are 63,84,727 and the cascs
pending in Sessions courts are 1,85 lakhs.
All these things are known to everybody
and, as such, 1 would not like to go into the
details.

Actually, Sir, one thing has to be noted
that the present system is failing in taking
justice to the common man. This has been
the opinion of the Members from both sides
of the House. So, steps need be taken so
that justice reaches the common man.

My friend, Shri Shejwalkar, spoke the
other day that the Ministry of Law, Justice
and Company Affairs is like ‘Brahma’ the

creator.

Sir, what exactly is the creation of this
Param Brahma ? This Ministry is the Param
Brahma. For, Brahma merely created this
universe ; but this Param Brahma created
a system which is out to devour the creation
of Lord Brahma. This Param Brahma has
created the demons and sharks like mono-
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polists and multinationals, gave them power
to devour more and more, grow fatter and
fatter, while always chanting socialism,
social justice and what not. But what they
are doing 7 See the figures. These figures
are about the assets of the monopoly houses.
11 1980 the assets were worth Rs. 14,408.92
crores. In 1981 it came to Rs. 17,443.72
crores. In 1982 it came to Rs. 21,688.39
crores. From 1980 to 1981 the in:rease was
21.1 per cent. From 1981 to 1982 the increase
was 24.3 per cent.  The Assets of Tatas werc
Rs. 1309.38 crores in 1979 and it increased to
Rs. 2430.83 crores in 1982, The assets of Birla
grows from Rs. 1309.99 crores in 1979 to Rs.
2004.79 crores in 1982. Same is the case
with Singhania, Mafatlal, Thapar, ACC and

Reliance Group. Regarding Hindustan
Lever, it had Rs. i87.80 crores in 1979 and
it grew to Rs, 286.72 crores. Regarding
Mabhindra and Mahindra Group...

MR. DEPUTY-SPEAKER : The only

company left is Choubey !

SHRI NARAYAN CHOUBEY : You are
also left, Sir.

Then, companies with minimum assets of
Rs. 100 crores were 47, Companies with
minimum assets of Rs. 50 crores were 72.
Companies with minimum  assets of Rs. 20
crores were 111, Then I come to profit
before tax. It is growing. Profit before tax
in 1980 was Rs. 1121.37 crores. In 1981
this was 1334.09 crores. There has been an
increase of 19 per cent.

Regarding tax not paid, what is the state
of affairs 7 In 1980-8 , 66 companies paid
no tax. In 1981-82, 78 companies are there
which paid no tax.

And about the figure of those who paid
highest tax upto 50.1 per cent to 70 per cent
what you find is this : In 1980-81 there wers
29 companies under the category, and it
came down to 14 in the year 1981-82. The
number is coming down.

And I will come to tax arrears. This is
what you are doing regarding tax arrears,
Regarding cases, I will come to it later.
But what is the result of these cases on these
companies 7 Assessments upto 1981 and a
few cases upto 1982 but most cases only up=«
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to 1978 reveal that 111 companies were there
with tax arrcars of Rs. 10,738.66 lakhs. Then
as per assessment made upto 1981 in such
companies owned by Birlas where they have
assets of 10 lakhs, who are in 10 lakhs cate-
gory, the figure comes to Rs. 975.82 tax
arrears. The tax arrears of Century Spin-
ning and Manufacturing comes to Rs, 169.51
lakhs. The tax arrca:s of Hindustan Alu-
minium comes to 169.00 Iakhs. The Tax
arrears of Hyderabad Asbestoes comes to
Rs. 13628 lakhs. The tax arrears of
Jiyajeerao Cotton Mills comes to 91.87 lakhs.
The tax arrears of Kesoram Cotton comes
to 133.56 lakhs. The tax arrears of ACC
Vicker Bubcok comes to Rs. 269.12 lakhs.
The tax arrears of Bajaj comes to Rs 123.25
lakhs, The tax arrears of J.K. Singhania
comes to Rs. 895.39 lakhs. And the figure
regarding Tata who claims to be the cleanest
among the clean comes to Rs. 370.09 lakhs
And TISCO alone comes
So, this

of tax arrears.
to Rs. 196.11 lakhs of tax arrears,
is the condition.

Sir. we are all very glad that this Congress
Party, the party of our Minister, has now
inducted** as a Member of the Rajya Sabha.
I don't know what they are niming at.**

(futerruptions)

PROF. N.G. RANGA (Guntur): How
is it Parliamentary, Sir 7 How can he men-
tion names 7 Why do you mention name ?

MR. DEPUTY-SPEAKER :
names.

Please avoid

He is a Member of the other House. 1 am
not going to allow the name,

PROF. N.G. RANGA : This 1s not fair.
Sir, you will have to look into the proceed-
ings.

PROF. MADHU DANDAVATE (Raja-»
pur) : He is not a Member of this House.
He is a Member of the Business House.
(Interruptions).

PROF. N.G. RANGA : Sir, it is not
proper.
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MR. DEPUTY-SPEAKER :
through the record.

I will go

SHRI INDRAJIT GUPTA (Basirhat):
All Mr. Choubey wanted to know is : why
the Congress Party which swears by socia-
lism and by the poor people sponsored the
candidature of *. That is all he wanted to
know. (Interruptions)

SHRI CHITTA BASU (Barasat) : Con-
gressmen have voted for kim. (Jnrerruptions)

MR. DEPUTY-SPEAKER : Any citizen of
this country can contest the election, whether
he is an industrialist or capitalist or socialist.
Therefore, there is no question of barring
him from contesting. If he isa citizen of
this country, he can contest the election.

(Interruption:)

PROF. N.G. RANGA :
allow it in the proceedings.

Sir, you cannot

MR. DEPUTY-SPEAKER : I will go
through the record.

(Interruptions)

SHRI NARAYAN CHOUBEY : Now, I
will show how the big houses are penetrat-
ing into the small scale sector. A study made
by Dr. S.K. Goyal of the Indian Institute of
Public Administration hus proved effectively
liow in the name of small scale sector, big
houses are growing and how they are pene-
trating in the small scale sector rapidly. The
paid up capital of Shafko India Bearing
(Tata) is Rs. 8 lakhs. Their assets are Rs.
484.50 lakhs and their turn-over is Rs.
844.68 lakhs, M/s. J.K. Heler Curtis has a
paid up capital of Rs. 6.13 lakhs and their
assets are worth Rs. 78.17 lakhs. Their turn-
over is Rs. 235.14 lakhs.

Now, to allow the big houses to enter into
this sector, the limits of tiny, small and
ancillary industries have been raised as
follows :

Tiny industry —1 to 2 lakhs
Small Industry —10 to 20 lakhs

Ancillary ™ —15 to 25 lakhs.

* % Expunged as ordered by the Chair.
*Not recorded.
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Now, to help the big houses, after all the
present Government has come to power.
Now, a study shows that the number of
small scale units registered with the State
Governments and other official agencies
established to promote small scale sector are

either owned or controlled by the Indian -

monopoly houses and subsidiaries and
associates of foreign companies. M/s.
Saurashtra Chemicals, Junagarh, is control-
led and owned by Jiyajee Cotion Mills, Birl'.j\,
M/s. Fertiliser Mixing Work, Cochin, is
owned by M/s. Shaw Wallace and the 12
units of the Hume Pipe Company are con-
trolled by Walchand Group. Even the sma!l
items of manufacture like stecl rack, almi-
rah and steel furnitures at Jaipur are con-
trolled by M/s. Godrej Co. Further study
shows that dereservations have taken place
under pressure from monopoly houses. since
February 1981, 17 items meanti to be manu-
factured in small scale sector only have been
dereserved. Some 65 items have partially
been dereserved.

Even the manufacture of synthetic deter-
gent items - has been dereserved. Colgate
Palmolive Co. has been granted letter of
intent for manufacture of detergent powder,
etc. M/s. Hindustan Livers have been allow-
ed to double their detergent items manu-
facture unit at Jammu from 10,000 to 20,000

tonnes.

Now, the TISCO have sought approval of
the Government to amalgamate with the
Indian Tube Company of Jamshedpur with
its own plant. There are 60 small and
medium scale steel tube producers in this
country. The amalgamation will provide
immense advantage to the country’s biggest
monopoly house against the interests of the
small sector.

This will help TISCO to avoid payment
towards Steel price equalisation fund, sales-
tax relief, and hive domination in stecll tube
market. Similar is the case of transfer due
1o deal of Hindustan Lever to Lipton. This
is an illegal deal, and the Law Ministry feels
that the permission of the Government as

also MRTP clearance in this regard is needed.

But the Contrcller of Capital in the Ministry
of Finance has already permitted Liptons to
issue new 62,20,576 equity shares of Rs. 10/-
each only to Indian shareholders of Hindustan
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Lever. You say something else and the
Ministry of Finance says something else.
1 would like to know why this is being done.

Now, on page 40 !of the Report of this
Ministry, you have mentioned the cases
against the companies. In the year 1982-83,
12,849 cases had been started against the
companies, and 21,713 cases were pending.
In the year 1983-84, 8440 cases were started.
And the cases pending as on 1.4.1983 were
26,205. What a performance ? On 8357
cases you had imposed a fine of Rs. 25,194 ;
that comes to Rs. 3/- per case. This is your
performance. This is the punishment that
you are giving to the companies. This is the
system how you work.

Even your favourite guy Swaraj Paul
states that cleven big houses have obtained
-Rs. 27000 crores of public money by invest-
mg. Rs. 148 crores only. They are the new
rajas and maharajas, who are allowed to
grow, and six hundred million out of seven
hundred million of Indjan people, as Shfi
Vasant Sathe states, are crushed under the
advancing wheels of the charjot of socialism
of India, nay Indira. That iIs the reality
today.

I could have supported the great Bralinma
for creating the universe, but this Param-
brahma of the Ministry of Law, Justice and

Company Affairs, the creator of starks and
demons, I cannot support.

ot SEaE fA (gra<a) @ gareqs
ngrza, & fafy, sa1q ot Fe0dY g 9o
a7 § grafead sgaral 1 givt w1 gada
T H AT @31 gATE | Y |w wifaq)
FY ATETFTAZ SATT § AT 1T 37 Ay
qagA1 g & gk dmF aqrmaifas ¥
grafrad S F197 § a8 Ay Fy 3T §)
HTT T AT ANTANF R A gfaenra)
F HATHRY FEAT AT F | a8} #7197 oy
F1 AT @1 § | g19ifF gag-gag q goy

- yHSHEE @ W AT zad Y ga

wFAr g AT A gt N AW @iz e
8

GHIN AW UF AT AW & wigr fafisy
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siifa etz fafas aaf & o w@a &, fafwea
gFIR &1 arsr aiga ara, fafag g s
aeq qg274 qier a1 fafaea Qfq-fearat «
[T Tl A1 @A & 1 g a1 ag A1fge
q1, 913 3194 2w a1 i1 qrarfas, sifes,
usdafas ot gizgfas feafa & sas gar-
faa Fra7 a0 stra afda sna Wl gw 0w
qTE & I7E ST & qAY Y HIAAT 9X
I g & foast fm s &Y arda 9 9413¢
3% g2 g1 AT =fgo ar )

zfozgq fraer #te i fHfras TEerT
F1e ifa F197 qa HAFT & a9 gL G AN
IS |T IAFY YA A1 7 Fufaad gawdl

gl

Fgd g arfaat 7 saq frare g%e fao @
Aafsw & ag wiadT =qar g f& guiza
#1 afqag  sumEmfAET £ q19EEATE |
gATY O3 &1 W FI SAAAT  FA 2 |
argwl atg gm0 6 guidy garaHEy Nadl
gfeqar A7e 7 ota a1 &1 U 1AF I fFHar
i et & sifagea @eq fwg ar gegiq
FQ AT TAAN 1 AH F1ZZTAFT AT & {2
§ &1 %aw 3810 9, afwa 37 359 ag fs-
o<, FA@IMAFT GEH TET H UST
FAFT 1% 91 | I a1g fee 97 faz ¥ agi
qifaarae & g9 9T fa=aix fwar war i
Ia® 13 A1 947 dIR GIFTT ST FA1gaT
Y, SaF gaATfa® w7 gu |

et fsfmad & M ag-ag 9=} 91ES
& g GE-TIE T A gl a1 gsw :FIEF
o< gf, 9AH sgaFA g o f& ada
gf e @ ad & ar mfsq gmig § mq
§ 1@ OdiaT F M S oAy wd A qar
S 8, 93 ThA1 H OFAT 09 § I 3AF
fem-femmm g8 E FF A F T T
S 1 g sEfga # #15 gafaeia w1
o g a1 gfefondt frfma v & gad
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TG FAFT AT AT g AR agad A IS
39 Fg9 &7 fadg @ & AT F-FN
AIFIT & FTIFHI FT T FIIA ¢ |

9 g4 &1 nadaqd 9g g f# oiF gy Fr
garadl §, agi a5 & gEse, gaaae
¥ SR 31T 17 ar qraw fF agt #ur graq
g | §f t379 uF ©Il-d1 Jg &1 I IdAT
g, MT AR 9T agi a@ar g 5 faar-
AL FAfRai w Far giar g, feu a@d
Fgf 70T ATIHT FFFI Flear g, 9 qar
Tel grar & 7 s a3 gwawr wraw g ar
ATATAS &, @feh gra1® I ag) fasar &

Y oHY Aregar @ & cargEa aam
wfzx g, @fea gaxr afafafaay «r Zar
st =ifgd 1 IAN 1w g3 8, |9 9w-
1T gi, afaedz gi stgar aas gf @)
afafafaal & QX d g7 §© sz Fgd gQ
# wH wgHA F7A71 g, AfFT A Fo gA AR
¥ @A &1 fAaar @ 39 A9 9 qAL T
e 11T a1 f1eaq & 98 Fgr 14 a1 ag
TAT ATd AE] gnil, FAIfF IgT 9T FFHIF
T § @1 Sar @, 7417 § qeq7T F94ar0
2 | froaa-gdt udl 4T & o1 gX SIg WAW
FIAEA | “a1q F Af-3L F1 {1 g8 qG!
BT 8 | a7 T 7A19 T 9AT 21T § AT
TQF FT A1 731 (AT q1a1 1 IR HM
qr e an, g Y 3% faqy #3Q «raga
grat g | STeEAY 10 ®qT AT FHIAT
AN JAXN T FT FIE GHIAT AT 0T A
JuFI grad 4g gAY @ f& ag ardal &
FFFT FIEAT QAT & AT Iq ~q19 A
fas grar 1 afswzz diawra o frg a@
¥ IEFT @T Fad 2 AT WA F) T35 forg
avg CRfaar a7 &, &+ sraxt AT
fasr stro at gar T GFA § & gas afq-
fafuar Fa1 § |

# =gar g f s wdta &Ny §, F9-9-59
IS HSAT TEH FT AW GH GIFI X |
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g1eifs o fagn @FR T aqrq §, afea
98 Jgd TUI-9UX TF AQ J, ITHT QU-U
1A T F1 T8 fae qrar g o

ATT 1l AY qrEE ¥ gEEH A q
dfam 93 gu &, zawr a1 ag & % afege
T SR AT AR ¥ S5 F1H
A #3F & T I 21T W 2 |

At 3w | 14 wram F 51 fF gam W
FY 7oAl qrq § 1 ga Ay § F et el
qal # ay s wrarel K1 FW TANT I
g, ot fr mey &t ar7 &, T gad fag
qurs F a7 2, afFa 3 gIaal A,
IEFIT 1T gARFIE H AT FIHFIT HAA
Tgars |

17.00 hrs.

& gaAar g fF qu agi 9T fz#= § #17
far stro, &1 sarar ¥s8r

998 g3 1 a1q 4g o fx grs wiet
g #1217 oqrA oY agd d Jag @rat
qdt 31 #fF gim F1E IR grE def |
frgges Freezm &1 fugyes Ziges & Wi
F g&aT AZF F auET g, 8fAQ qIU -
Uy & fF 7g gardzdza 30 aag fagges
Freaq, fqggee Zrges 1 FAFIT AT
AT Y, ST Frfad § ST AT I GRS g,
AFar €1 A1 |

417 ww QEr wfwar g, fqad g
faara g &t @97 & IT79 T & &R
Sl AT F+E AT GIHIT g4l & | AT
ga G STTgH 9T FAAIR g4 & A1 &1 12
agl grad fear S1Q71 €, AT F GHT IAF
g qT gy a1 fgu I g A an &
gaq AN FIR-TIZEN FI& Ieg ale AN
TN 3 & AT ITF AW AT ESAT JIe I1A
&Y & | gafay 17 FT77 A 39 ALG 71 913-
qaq FIAT 1T fF FANT 77 F FIT W
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fardY wa, g3, a1a7 A 919 F 1 AT

F TYIT T FA1F {I-STH F o |

F9 fz7 gy A sk § wwrarfs
faeell 1 wa@r &l 4 uF A1G FIAT-
afaat % am wifod fFoag g1 s ag
1T g2 8, A1 Ag aga AT ATHAT § AT
AXFTLH T7 FX T F1AFET FIAT A1fFC
FUT IAATZN F UF a19 17 facet F1 A7-
arqr g4t & qad Ara faar F, aragwa
faru a2t GFTATF A1T 2 | AT THY AG FT
feafa gaq storg Y grM, atgag aw &1
gFAr HIX @@sdr & fau @aw qar g
aFHar g | gafaq aTFT &1 37 T FY
oF-ata &UAT Fifgu | stz 37 arg gy
qT% 1T, T AXHTT F1 ag adr qarar g
foa o feaq fea @ feeet wawgu §,
g AFIAT a7 F Afawrr § ar g, qT
Agt &, ara 1A amm &, faegia ga% A
wagEar g1 H fa@arg @1 § =igar g fw
R AZ1ZT ITT ad U TH Y IFTW 9T
1A |

GHT W § F1AT g7 O W@ § 4¢ T
glagagdm =g & & wer ga faa
qYg ¥ qar gi1ar &, Hgf 9271 grar g A F17
@ ga# fag fawma &)1 as-ag qelafa
T IAafa a9l 1 AN FW@ L, A
qTH FAIT &, AIFTT FT @1 A g AT FTX
g7 FT AT W g1 AU HIAg g fo o
W 23T A AN FW & MT FTAT 49
A §, 3% f@AIF asq FIATE FIAT
Fifgu | oA 1§ O g1 qT9F gaiw
2, afwq gan aga-ga afadq s A
sravaswar g, (a8 rar g7 aigy fasve
g% |

g T o fagq §ft s1@m #ig
srafaat & 3 #01 912 & 993 § T w153
qF2T & FIXGIA 4T ATH FATT §, TAH
gg ¥ srar 9311 Ay fa=wr § f@ @y
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qavaa, qafsr gmigey, afaF &
FRI9 ofeas szafEe & s F7a 2
g anad g fF A & 27 §9 4! fasar
g, 89 a1 IXETLH A1FT g, zafag 7 Iadr
gl ®19 F3a g, fqqar 3 sra7 femm & gar-
feaamaag 21 avw g ¢ f5 gu o
qfsa® siz@fea ar saa-oeaT I
AR qafaw gaFz gAr Ffge | ae-34
FEl-Hel UF g1 ATGH Fawaq off § %
Fafaw grataz e ot & | GIFTTFT IT A
q7 sige vaAr Arfgw s gFr afafafun
R A9 @A Fifgw 1 s ar fmEad
S AHIET 7 FT7 T2 F3T 8, I7F (@R
ugqd aq7 Ffgw |

qfsa® sEefdm § A FI A1A
qNFT A4 GA-THA T AW AT HAT AT
fanfor &3 & &7 IeqId #1 agd & |
fagrar @ 1% vz § IaFT 9fa-
fafaca a1 aga smavaF® 2

I H GFI FT ATIE F T qGTHZA
a7 aa waquz #1 szefde &1 FfFa
ggd #w 3@ # e & 6 399 fogges
wrezd o1 fogass Zrzes &1 &8 sl
Jawqa ar 4afsw sravazvgr ) gl afsas
geefdm #1 gFif & s fagw e
FAAET &1 AFEd & R gw ey
a1y &, EHIN GURIT § F1E F1EA7 4G & |
YT 51 g q19, §9F FIA § A1 AT Jq19
HN A FT g g3 W AT q2ATS 1 Fg
qfsas sugfam owy &1 TEE 91 fogyes
FIE2g AT Zged & A F WX FIA
g feaama fadt F aEg T8 ST
g\ gafag g @ S & Fqu g fwag

frrarm o g &3 A7 Ed faaw aa7 qifs.

g< afsas yuewefan @ faaar festamd 1
R fgges FreEd T T F fag
geare 7 fafvmq fear g Saar fegwa
ga# oY gAr FfEd |
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T @Rl & @9 § qqET AWy g SN
AT g G &1 qrar faar

SIHHRT ABDUL SAMAD (Vellore) : In the
High Courts of the country hundreds of
thousands of cases arc pending for dis posal
for years together. It is a well known saying
‘Justice delayed is justice denied.’ It is repor-
ted in the Annual Report of the Department
of Law that out of the sanctioned strength of
421 in the High Courts, 72 seats of Judg are
vacant. This further delays the disposual of
the cases and thereby increases the cost of
legal remedy. Out of these 72 vacancies,
in my State of Tamil Nadu 7 scats are vacant
against the sanctioned strength of 24. 1
appeal to the Government 1o take up the
matter not only of filling the vacancies but
also sanctioning the additional scats as de-
manded by the various High Courts.

Further, for the last 18 years not even a
single Sub-Magistrate is selected for the job.
For the last 8 years even the District Munsifs
are also not selected in Tamil Nadu. There
are 150 seats of District Munsifs vacant in
the State of Tamil Nadu alone.

Further, the plight of the people in the
subordinate judicial services is piuable.
Those who are in service are getting only
40 per cent of salary in Tamil Nadu when
compared with the salaries offered in neigh-
bouring States, Further, they are not pro-
vided with living quarters. Lven conveyance
allowances are not paid. I request the hon.
Minister to look into the matter and remove
the disparity amongst the people who are in
subordinate judicial service in the State of
Tam:l Nadu.

We have been told by the Government
since 1976 that they are going to bring a
comprehensive amendment Bill to the Waqf
Act of 1954 based on the recommendations
of the Wagf Inquiry Committee. 1 only
plead with the hon. Minister to give a
categorical assurance that it will £be intro-
duced in the very session, without any
further delay, since the Muslims are very
much agitated over it.

A piquant situation has been created by
the recent judgment of the Punjab and
Haryana High Court. 1 hope the hon.
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Minister, who was the former Chief
Justice of the same Court, is aware of
the fact that the Court has decided, that the
Punjab Waqf Board has no locus standi to
maintain suits in respect of wagqf properties.
I do not want to comment upon the judg-
ment of the High Court. I am happy to
learn that the Supreme Court has given a
stay of this judgment. Is it not strange to
say that the Waqf Boards which are appoint-
ed under the Waqf Act to supervise and
control waqf, have no authority over it ?
If salt were to loose its taste, where shall it
be salted ? Perhaps, the learned Court has
taken advantage of some lacuna in the pre-
sent Waqf Act in spelling out its decision.
If it is the case, 1 appeal to the Government
to take urgent action to cover up the lacuna
or else all valuable wagqf properties will be
lost for ever.

As the Minister is aware of the fact that
there are more than 35,000 waqfs in Punjab
and Harvana, out of them more than 12,000
are mosques. I appeal to the Minister to
take all possible immediate steps to save
these wagqfs.

I want to urge upon one important aspect
of Waqf properties. Many of such proper-
ties are under illegal occupation. In order
to regain these properties, exemption must
be given to Waq( properties from the Limi-
tation Acts. The State of Tamil Nadu,
following the State of West Bengal, has
rightly exempted the Waqf properties
permanently from the operation of Limita-
tion Acts. Similar lJaws must be passed by
the other State Governments. 1 request
the hon. Minister to write to the respective
State Governments in this regard.

Another sad aspect of the Wagqf proper-
ties is encroachment and illegal occupation.
Many valuable arcas are taken by unautho-
rised people. FEven Government Depart-
ments are illegally occupying the valuable
Waqf properties. It is gratifying to note
that recently the Government of India has
passed orders transferring 123 propertics
from the L and DO and the DDA to Delhi
Waqf Board as per the recommendation of
the Burney Committee. I thank the hon.
Minister, Mr. Kaushal and the Minister
for Housing Mr. Bhagat and others who are.
responsible for taking this right decision.
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I have come to know that our respected
Prime Minister has taken a personal interest
in this affair and has written to all State
Governments asking them to take necessary
action for the restoration of Waqf properties
to the rightful owners. I hope and trust
that the State Governments also will come
to the rescue of saving the Waqf properties,

17.12 hbrs.

[SHRI CHINTAMANI PANIGRAHI in
the Chair)

In order to get the proper benefit out of
the 'Waqf properties, exemption from Rent
Control Act also must be given. Many
valuable properties are not getting adequate
income because of the Rent Control Act.
I think, our hon. Minister is also aware of
the fact that two shops belonging to Delhi
Waqf Board are fetching 70 paise only
per month as rent in Delhi. To collect
70 paise, every month seven rupees are spent
on conveyance.

One tannery which is situated near Idgah
in Old Delhi is paying only Rs.50 per
month as rent. In order to putanend to
this sort of exploitation, I plead, exemption
may be given for the Waqf properties from
the Rent Control Act,

Another important aspect of the Wagf is
that mosques placed under Archaeological
Department. There are 260 mosques
throughout the country and in the capital
city of Delhi 35 mosques are under the
Archaeological Department. As you are
aware, mosques are intended for prayer and
they will never be considered as mere show-
pieces. While appreciating the concern of
the Government of India in protecting the
mosques which have archaeological and
historical value, I appeal to the Government
not to put any obstacles to Muslims who
genuinely want to conduct congregational
prayers in those mosques. Muslims have
an inherent right to pray in all the mosques
of the world.

1 am happy to note with satisfaction that
recently the Government allowed to conduct
prayers in Safdarjung Mosque. This must
be on permanent basis.

I further appeal to the Government to
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make arrangements for the purpose of
regular prayers by the Muslims in Mosques
which are under the Archacological Depart-
ment. Thank you.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Mr. Chairman, Sir, at the outset
1 will invite the attention of this august
House to the cpisode that has taken place
in Andhra. The Council there was pro-
rogued although the business of the Council
was fixed up to 3rd April. It is a pre-mature
action taken at the instance of the Govern-
ment and when the Council met, the Minis-
ters did not attend. You know how the
crisis has generated on account of the con-
flict between the Supreme Court and the
Council relating to a privilege issue against
the Speaker.

Yesterday or day Dbefore yesterday
some of the stalwarts of the opposition
placed before this House the suggestion that
the privileges should be codified so that
there can be no crisis in the future,
My submission would be that thisis a very
wrong assessment of the position. As a
matter of fact, in the year 1965 the matter
was referred 1o the Supreme Court by the
President. The reference was reported in
1965 Supreme Court cases, the Keshav
Singh's case, where a very similar issue,
like the one agitating the Andhra Legislative
Council, wuas raised. In that reference of
the case to the Court by the President, the
Supreme Court decided that the general
warrant issued by the Legislative Assembly
is not conclusive, whose implications are
very serious. The implication is that the
House is not supreme even inside the
chamber, the finding of the House is subject
to scrutiny of the court and article 21 will
be applicible. So, there was a crisis gene-
rated. It was a crisis in the Constitution.
It is a crisis in our political system, it is a
crisis in our democralic apparatus.

This is not a partisan issue. It is not the
Government alone which is answerable ;
the nation as a whole has to answer it. [t
is a question where every party has to take
a decision. Subsequently, there was the
Speakers’ Conference, where it was decided ;
let there -be a Constitution amendment in
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which it should be established that article
194 should not be subordinate, should not
be subject, to any other article of the
Constitution. That is the remedy that has
been suggested. But, unfortunately, nobody
has taken notice of that. We wanted to
ignore the problem. So, the crisis is gene-
rated.

Now the time has come when the nation
should react, when the political parties
should react, the Spcaker should react, the
Law Minister should react, some initiative
has to be taken once and for all and it
should be decided whether j;0u want to
keep the House subordinate to the court, or
you want to give the House its supremacy,
at least inside the House—I do not say
supremacy in this country, because the
pecople are supreme in the country. But
the House must be supreme inside its
chamber, inside the House ; there should
not be any interference by the court in the
internral matters of the House, either of
Parliament or of the Assembly. The posi-
tion should emcrge and that can emerge
only if there is a constitutional amendment
made, and that must be donc on the basis
of consensus of all political parties, of all
forces connected with it,

The Andhra Pradesh Government has
referrcd the matter to the President. 1 do
not understand the wisdom of it because, as
a matter of fact, the case ol the editor is
pending in the Supreme Court and they
have to argue the case. Besides, there was
a reference on the very same issue to the
Supreme Court by the President of India,
the well-known Keshav Singh’s case. So,
no useful purpose would be served by again
referring the matter 1o the Supreme Court.
Either you have to accept the judgment of
the Supreme Court, in which case you
accept judicial scrutiny of your decision,
you have to accept the general warrant, or
you have to change the statute so that your
internal supremacy can be restored.

Coming to the judicial system, so far as
this country is concerned, it is a democracy
but a liberal democracy.

Really the will of the people will not
prevail, because the Constitution has been
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interpreted by the judiciary in different
ways. The present position emerges that
the will of the people will not prevail unless
it conforms to the Constitution of India,
unless it conforms to the norms of the
Constitution of India and that it conforms
to the Fundamental Rights incorporated in
Chapter III of the Constitution of India.
Sir, this is a very peculiar position that it
remains as a hurdle for us to go ahead with
the social change. You know what has
emerged in regard to the concept ol the
basic structure in the law of the land.
Nobody knows what is the basic structuie.
Nobody in the Government, nobody in the
Opposition and nobody in the country
knows what is the concept of the basic
structure. It may expand everyday. You
know about the comtroversy of the basic
structure that had gone on and that the
Supreme Court did not agree on what is the
basic structure. It 1s a nebulous thing and
at any time the court can come to a decision
that this is the basic structure of the
Constitution. That type of uncertainty is a
great hurdl2 for the Government of which-
ever party that mayv be to bring about
social changes. You can imagine the party
with certain commitments, election manifesto
when it comes into power, what its condi-
tion would be when it finds it is not possible
to implement the election manifesto because
the judiciary may stand at any point of time
against implementation of them. So, this
creates crisis and the Government does not
know where it stands That is how this
uncertainty goes on. No Law Minister can
say that the Government is going to nego-
tiate for bringing about a change in article
25. I am afraid if they have got the power
to do so. Of course, 1 am not a constitu-
tional expert, but can we change the basic
structurec of the Constitution ? One fine
morning the Supreme Court may take the
view that this is the basic structure of the
 Constitut:on. and  therefore, it cannot be
amended it. If all the Mcmbers of the Lok
Sabha and the Rajya Sabha join together
and all agree and raise their hands, even
then that amendement will not be put
through, because the Supreme Court will
say it is ultra-vires. This is the uncertainty
that is prevailing not today, but for decades.
That is where we stand. That is the crisis
and no one knows where we stand. Every-
thing s uncertain. The crisis with with the

CHAITRA 11, 1906 (S4KA4)

Akalis Dem. Concer. 470
Art. 25 (Stare).

democratic process is that whenever a poli-
tical party which comes to power with a
commitment to the people, it cannot go
ahead. That is the reason why my submi-
ssion is that there should be some serious
thinking on this to see that the will of the
people prevails in this land.

You know when the Constitution was
framed it was conceived that the will of the
people will prevail. But today deliberately
the due process of the American Constitu-
tion was given a good-bye in our Constitu-
tion. Now the due process is coming into our
Constitution obliquely and behind the door.
So, this is the position. Now, my submi-
ssion is that there should be a serious
thinking about it. Otherwise it would
always create trouble and no social change
would be possible.

Now, I come to another aspect relating
to the pending cases. Liere I quote the
Supreme Court Chiel Justice statement
made on 26-11-1*81. That is on 26th
November, 1981. He himself stated :

“...over a period of six months, 12340
new matters and 15600 Miscellaneous
Petitions were fixed in this Court.
At the end of the year, one month
from now, we expect to reach the
staggering figure of filings in 1981 at
at 25000 rew matters and 32000 Misc.
Petitions.”

This is the position. I think justice dela-
yed is justice denied. What hiave we done
for the number of cases that are pending
and how could you assure the citizen ? As
a matter of fact, I shall also quote another
paragraph of his speech :

“A National Tax Court, a National
Labour Appellate  Tribunal, a
National Services Tribunal are sugges-
ted as possible solutions for reducing
the pressure on the Supreme Court.
If nothing else helps, these alternatives
may have to be regretfully resorted
to.”

My submission would be that expeditious
measures must be taken for establishing
these Tribunals so that thatcan answer to
some extent thc problem of accumulation



471 Akalis Dem. Concer.
Art. 25 (Srate).

[Shri Brajamohan Mohanty]

of cases in th¢e Supreme Court. Besides
this, the problem is acute so far as High
Courts and other courts are concerned.

Now I shall come to the other thing, that
is, the systcm as we have evolved. 1 shall
place before the House one Bulletin that
has been circulated by the Vishva Hindu
Parishad. 1 shall quote from paragraphs 5
and 6 of the Vithva Hindu Parishad
Bulletin No. 5 :

“Nowhere in the world, apparently
anything like minority rights exist.
Our Constitution thinkers might have
their special reason, compelled by
thc  post-partition  situations in
Bharat, to think of safeguarding the
interests of the non-Hindu religions.
But the whole question has to be
thought afresh in the light of the
situation prevailing ever since, and

now.”

“Now, the minority rights have gone
to strengthen the Muslims and
Christians in such a manner that
Hindus are made to suffer. Besides,
in the matter of rights, how can
they enjoy anything which their
counterpart is not allowed ? This
will be discrimination between citi-
zens, on grounds of religion, which
is against the principle of secularism.”

My submission would be : how to think
or imagine the trend ? The trend is to
carry on an agitation to abolish the minority
rights from the Indian Constitution. How
was this literature circulated ? If the law
is inadequate—1 invite your attention to the
fact that the law permits the circulation of
the literature of this type. You can imagine
what the effect of this will be. How is it
that the journal Muslim India could be per-
mitted to be publiched 2 These are the
things you must take into consideration
because we are fighting against the religious
fundamentalism  which is cioding ‘our
system. So, my submission would be, let
the law be widely cxamined and if necessary,
changes may be brought in. The forces
which do not believe in secularism, the
forces which have exhibited themselves as
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communalists, will they have the power of
franchis¢ ? Will they have the right of
citizenship ? This has to be taken into
consideration, if we want to survive asa
democratic and secular country. Otherwise
there is no escape from it.

So far as the MRTP Act is conccrned,
my submission would be that there is no
hundred per cent answer.

The growth of monopoly has been reduced
but it has not been completely controlled.
In the year ]980-81 the growth is 209%,
although previously it was more. At the
same time the growth of public sector is
23.67;. The public sector is growing but we
should go ahead in such a way so that the
growth of monopoly and concentration of
wealth must be completely answered. Mr.
Law Minister, the amendment that you have
proposed in this respect will not answer the
problem. There must be re-thinking about
it s0 that it can completely answer the pro-
blem of monopoly and there should be no
further growth of monopoly. Asa matter
of fact the rumber of monopoly houses is
growing every day.

I thank you for accommodating me and
giving me some more time.

SHRI N. GOUZAGIN (Outer Manipur) :
I thank you for calling me to speak.

While supporting the Demands for Grants
under the control of Ministry of Law, Jus-
tice and Company AfTairs I beg to draw the
attention of the hon. Law Minister to the
effect that the States of Manipur, Nagaland,
Tripura, Meghalaya, do not have High Court
of their own till to-day. All these States are
under the jurisdiction of Gauhati High
Court. Of course, Gauhati High Court has
been running High Court Benches in these
States. But after ten years of granting
Statehood to these North Eastern States,
why is there any delay in giving High Court
separately for these respective States ? I think
this is the constitutional need and demand
of the people of the WNorth Fastern States.
In fact, we are being given a step motherly
treatment.

Now [ will concentrate only on the basic
problem of Manipur State—my constituency.



473 Akalis Dem. Concer.
Art. 25 (.Statt).

I said, we do not have High Court. Before
Manipur State was merged with the Union of
India—i.e. before 15th of October, 1949—we
were having one District and Sessions Judge.
The same patternis still continuing. Even
though we have eight revenue districts, we
are still having one District and Sessions
Court and Sessions Judge.
whole State of Manipur and all the Sub-
Divisions arc left without Munsiff courts.
Very few are having Munsiff courts. These
courts ars cooncentrated in State capital—
Imphal. The poor rural people have to come
from far off places, interior places. Why do
you not establish Munsiff court, additional
courts and Sessions Courts in their locali-
ties ?

As long as we deny this to them, it wi}l
amount to denying justice to them. This1s
the constitutional demand of the people of
Manipur. I hope the Law Minister will 100k
into this. 1 would like to state onc thing
more. Manipur has been allotted two Parlia-
mentary scats —one for the general voters
and the other for the Hill people, Scheduled
Tribes, since the year 1952. But no changes
have been made till today. Since 1952,
about 32 years have passed. The division
of voters in these two constituencies is like
this :

32 general Assembly Seat voters—I have
been voted to the Outer Manipur Parlia-
mentary constituency. It 1sa geineral scat.
Another seat consists of 28 Assembly seat
voters including 9 general seat voters. It is
the Scheduled Tribe reserved constituency.
That means, for the reservation seat, pcople
from non-reserved seats also are voting. Do
you think there is any justification for this ?
Since the constituencies were made in the
year 1952, itis high-time for the Ministry
concerned to see that one more Parliamen-
tary scat is allotted to Manipur to enable
the people to have 2 scats for general voters
and one seat retained for the Scheduled
Tribe voters. [ think, there would be justifi-
cation if we do like this.

There are. lot of irregularities in the
boundaries of thc Assembly constituency
also. Even if you are not going to make
general delimitation programme, kindly see
that minor amendments or corrections arc
made to correct the irregularities ctaused so
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that the voters arc not put to inconvenience
at the time of voting. It will be wvery
much in the interest of the pcople. My sug-
gestion in this regard would be that the hill
sub-divisions where the Assembly constitu-
encies are carved out should be co-terminous
with the revenue sub-divisional boundaries,
Likewise, the district and Parliamentary
constituencies should also be co-terminuses.

These are my few suggestions and request
that the Law Minister would look into this
and make necessary arrangements for cor-
rections.

Regarding legal-aid and other facilities
which have been mentioned by many Sspea-
kers, people in Manipur have not got the
benefit till today. We are very much depri-
ved of this because whatever Government
have given towards this programme is too
less compared to the amount to be paid to
advocates engaged by the rich people. We
cannot compete by this amount and we can-
not get better service from this. Therefore,

it is a wastage of money also. It could not
help the poor.

With these words, 1 support the Demand
for Grants under the control of the Ministry
of Law, Justice and Company Affairs.

oft TTo Qo UHT (AA) ¢ @wIqfy o,
a1 i sifezg 9T 197 g H, FFAT
HRTF &) AT TAT AR FT €ATT ATIH
wIeAn ¥ AFET FIAT AT g | THTATT
wiady afsaw fafads i =t @ agrge
gres) SR JANFIW ATTAT SET HEAN
fayfa &1 srgwear & fgedl a1 @41 & fog
geqifya g€ oY | AfFa, s 3@ gody
g17 srfqafaaqro 23 &1 faq @ &1 59
Frqa) 7 fussy #3% agf § AT AFKIIE
anifez agf azarar &) faa usal § ;A
a8 g1 et J& afzfede eg 78l fag
a7 ) FAa-geed F a1 F FHT AN AN
do% agY g€ v g F1E AN A § W
A8l & afew ot wfqw a1t & dag w3 §
org ot A%E FW qlRT oA HX &7 W
faara fagf <t 37gF oY 50 F8q4T & a1
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¥ a8 Wi AT A I a8 "gga
far i gq weat § w10 F 391 gfaga @ o
Tedter 2 Fear | g4 aig HlFrg qaf s a
Y G} TANNIT FY FEY AIHT AAGT AFT
éxeﬂcsr % foar | 9t F Faifa) 3 w59
ATAT FT AT ATAT 97 fqu g ag QA
JqAY JFHSAT F 1T FTOAY ARAF F) A7
fear | uF At ¥ A sTIfa | 399
Fg frar & o< i @i sfqafaaag &
TS FATT HAw 7 WoeeT wrg oy §
MR WY STEgHTR dg Ag FT gEA
g 1 gafag AU sgy § fF gaen fagy
®7 & erfge AT A1 T gTqH FAATAN
1 3T o FEdY ¥ Fedt adqq faar wrg |

Sl IF AT &1 qIATA § IR AW I {eAr-
fasmifeat, gao A7 T wgo ugo d5 )
NT & ear7 srwfaa FIAT A18aT 1 far-
fas1d) 97 a9 d o 08 A1ET & qreer §
A eifedY g1ar g | 3y ArAr F J17
g fm ag s 9 & &f g aET
geuafead aAir w@ar T gfad ik
g'rsarf‘té}a%?ga“f #1 fadg &7 J werr
FAIT | AfFT 1983-84 & 97 & 741 @Yo
#1To Gro 1T g8 & fFrarfaswifal &t #18
gfgwry agl g war g1 fearddes o
TN T § ITF AFHITL THo THo Go 1T
gdo o, Eo UHo Fo IFE & AT 70
a%g ¥ gfarq &1 gFo dlo & JfHAIT H9T
ar ra § R faArfaaifat & gra F.r“r%' '5"1
ara § | gEferg &3 foei 9 g qar g

aar | fefeae dfaedz e go o =gar |

g, 1T F& ST qHo Glo AT Qo o qlo
FiRar | AT ag g g fr A ew § 0w
ferigmar &1 arqraxe 9a1 g1 a1 g ) aia-
g T 3T gEea-gedr | gfera A arqﬁr
% @ W@ &1 N0 § qEr FGAA1, AT
#Y TS AT, ARN &Y (A 47, TG IT
F1 %19 g 741 § | safaw § F1gar g <o
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THo F At F& gfqw ¥ afuwrdr gz &
98  #T faw I1C 1 qgo o FX wgo
THo dlo, §to THo & arefld ¥ siv G
T8 €lo UHo IAR) Vegar XA Aaqr ar
F¥ it WY 3 ad e arTo fo wlo
197 AT Srg T guAY o Ao o
Hlo FGIA FY FIT |

qg FZT A147T ¢ f% g7 sraraay +1 feal-
ST gafaq #T W@ & s &t &) sa7g qear
fasr 1 st @ 1 srqwa aY ad) aarar 2 fe
azaqt & fefls7 & sarr gear agy faar
& afesd =arr stz mgar 1w Ak A9dtF 4
fasar g& gt war @ 1 dar f5 sl it
FET, G91H FIE T g1$ #12 § faat arg
T Gfen § 1 gz samgman gIg #1F §
aral Fq9 4fer § s 1T qra § 3w
12-12 @191 % & a7 §feq & | gasr
il @ 91 33 & fao afys s 1)
fagfaa &Y a1 fafwea gréaret & 75
g @iel aSt g€ & 1y gATgEIT ATd
F1E# 20 I Y g @I T

qHl TF IS Y S7 o Fagfe g8 &,
g g FIE W a7d¥ @ g, widare,
wdtstrag, sifgarg e awarang & sy
qege gt afwe F ATETT 9T g g€ 2 | gy
IF WSLee ez HRX AgTes 1359 &) aTq
g 37% fAq fadl ft srrag & NE s
N E | TR WAl AN QN 2, ag Wik
NANATATE, TR FY gfdmar § 787 oy
& qafaq T #irq 98 g1 arar |

TATRIAIG g1 #12 & 20 9T #Y g
qrdt &, agt st aF g e wfeag
frgsa aff #< @i §, agi ofser %
afezg W aw § 1 92 & st ANw qfezg

&, 5 OF 9rn a1 Y i fee fare-

gee 182, forgges greq ar qrzaifed) &
ATZHY A1 GIE-FIE §H 97 F §9 F weal 78}
faerlY, 37 9 qFaw §7 o fear &4 Ay
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fefizaz wiz @ & foga v fmges @y
AT forgges 213s9 & 9T §, 9§ gHUT
¥y WA &, AfFA 9 IAF THINT F
qF AT Zla &, fa qwar g fF 7 gri-#E w
qEAT 1A § AT SATT TN @Uq FT QA
Y & 1 FEr AT & fF 3T wrEE § ey
arr agl faga &1 F 13 & qrg Fgarg f+
fagaez Freea i frgaes C1geq F @M
ST T AW § FIAA AT AFT & qT 39 29 H
FIT A1 JgAT &0 T =TAAT G AFA
afed 3% arg zemF A8 €1 W

afgara &1 nfzwa 16, 99 G307 (4)
FaT BT FIE F AT AL AT ? FAT 4
a13+3 AT 2 ? g 7 H[ AT qel HQ
ey gz g fa o grs /12 @x dfqura
F1 FaeAAT &7 1@l 8, 394 [@ATH vFq
atar arfgo | gmr eTd wgAg & {5 g4
qT AT AEAEET # fAFreaT |

wra @ #r fagges F1ee H1X fogges
z13d agd gdicaifea & 1 g g 0 Rw A
Gl gS aquAdr 1 I H SATYFT €A
gTFEcz FTAT ATZAT § | GIL AW H SH 1T
AFAFIIY T ATH 9T AYATET &1 AU ST
T@T 3 | IALTET H ATAT 24 AT FAW
F1 UA-FTIFET H ThT HgHT AT AT 197
> 39C 92w &1 10 IJ@l A1 fFE
zFEsT PRar ST AT 60 GNEE fgeg ud &l
gu-zrgrer & fgarT ol & a1 § 31T 20
qIaT AFAS FATHT & § AR 20 9i@e
fazgez wrez, fagges grEsa T ATl
frAs 5 2 afFT 24 T AT [ HRA S
19 QT HIT AT 2, IAA (0 e fuzges
Frez o7 fngges Zized W1 wigAf @ &
S 8 217 40 UTHE AFAT FAAT F AW
& | gaw fgeg ad Y Fo-syF%qT #1 fgara
Suiy FT A1E o eafad qE W Aar )
ze7 ud AV AU-TAEAT T TIR Y T
u eafad et # T AT E | Z8F HING
gg gal f& =il sdal & a9 T A ar g, T

CHAITRA 13, 1906 (S4KA)
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FIATE AT AR T §, BIT gha q1R 0 §,
Ig BF TA-FTI72T T 3 |

aamfa wglaa : ag v fearddz &

FiZT |

H Ao QAo MW : AU [IAAT g
fafqedy @ agf & | 9 Fg4 FT Aq@T 38 ¢
fa oar 37 ¥ giefnad @ix faaifasr &
afaFd &1 sfawww & w@r 2137918
AN F1 5701 781 faa g1 8, 578 79I
q FAT fHmar A1 W@r g |

TATRIATE T 3{1A7E WaH, | FT TGS
FI ATTE FT &vg @1 AT, agf * gEH
AR AT-MTT qF 16T 77 3 5 qfaa gw
FAATEN FT TA-FIIFZT FIU, FHT FIEHT
gEeIR a1 g | # A F3A1 o6 arrad AT
Fazgara 2, afsa s ag 9 2 A9
FTATZN F1 TA-F13I72T FT FI W@ &, 37 9%
Fraaray grAr ifao | 39F fadqars 302 #7
gHear &q fFar srar =ifgo |

gfama & garfas awwT a1 Figw
fredtafeardy gt & afsa sazaw & I
F T G ATEIT AT GAY T AT H 5F Y
war & faag gaarfa® gwz dar gy qard
wr gy 2 & w5 wgiea 39 fagy g3
Fie AT q1 T7 I AT IHTA ST |

gfagra 2o &1 &7 oE a1 g, Ffewa
aad %1 fawar g f+ ag s aiw af 78 &,
afaaT & G AL ¢ 1 s3afady faax
al gl 8 | ®q 9% q&@Afafesr §13w
safgadi & f9 o F7A9 g0 § aR gw
safgaat & (a0 §% AT F19T G0 § 1 F1T
w1 famg & g7 A warg Jg @ ar
F1AT A1 afear 4 stz afaara £y afcar
T

I H 20-152 AATH A IS {09
farory =11 730 2 1 FAFT AgA @@ dyer s
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[0} &iTe GFo UFM|

@ & | afwa g ax gifamfas gz @0
AT AT ZH qIT | 979 g 17 F 1 /a4
qrgea § 7 327 § R AT QAT F
qaAfadt &1 78 g § groawd gt 221 ¢ {6
S 3w ¥ oy grzw fafarzv gf | o =af¥a-
faorg & arR & A1 Faart g fF geraR &
F1AT § AT FT A, F4[F I FT AT
Fr orar g f& domga 7 #3071 (saaua)
T T ave 1 fegfa qar 1 Srom, at
FA AMTY qHT 1 qGEAr @ {5 o fra
grzw fafaeat & a7 fafaet g

ZAfau & w19y SgAg FIAT AEATE fF
gq ®@faqT F eaFe F @I T g 1, A
gfaen sradi faar gam 2, 21 271 A JaE0
QT F | AT AT TH FHT T8, FF F18
gAY T T T aFar g, afwa qfagra agy
a7 | "gfagra 1 afzar £1 gy #1 Fifmw
A FY AT, eTAT FHFT TROTH T ZXATH
BT |

FIAT T TEARTT 2W F fgowrera & fag
gt wifgu, agafadis 1 fewrsa & fag
AgY grar =fga

Td wWeal & 919 § FZAT g1 g Faw
§ fafa w1 wraa AT &, A3 I WL &1
|WEA &, ST & F1AA 2 gfaga H awg-
I3 AT, G, FTA H1 W1 &1 75 § A1
za®! ag7 Hegea faar war ¢ 1 ofEq s 3w
¥ Fgf A9, g AT F1AT 1 FIAT TEY 8
gifagifa® saaeqr & g XY &1 F7 W
¥ o1 qEY g, AT AN &, A1 {A19FT 4g fae
gerifa® st enfweorqer gl 81 gafau &
zq fas &1 favia F@r gy

MR. CHAIRMAN : Prof. Ranga.

PROF. N.G. RANGA (Guntur) : After
this speech, what is it that I can say ?
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[ wish to congratulate the two friends,
Shri Mool Chand Daga, and our friend
from Tamil Nadu, for the very useful contri-
butions they have made. Only one difference
I have, in regard to what Mr. Daga has
said about the Supreme Court and the jud-
ges. I do not know enough to be ableto
support him and accept what hc has said,
but then I do not wish to differ from him
very much because my knowledge about
the activities of these judges is not cnough.

Some friends have suggested that the
court fees should be abolished. It should
have been abolished long ago. It is not

very much money that Government collects,
but even if Government cannot do that
wholesale, let them at least exempt the Sche-
duled Castes and Scheduled Tribes. Secon-
dly, let them also exempt from these fees all
those people who are poor, whose income is
less than Rs. 500 a month.

Thirdly, so many friends, and the news-
papers also, have been criticising the
Government on the score, on the false score,
that Government wants to pack the courts
with their own nominees. I do not think
there is any truth in it. In fact, the Govern-
ment may be condemned for having failed
in its duty to serve itself. They could have
packed all these courts with all those hund-
reds and hundreds of judges who are needed,
but they have not doneit. It is not only
this Government, but the Janata Govern-
ment also was thus foolish. Actually it is
not the policy of our Government, whether
it is of the Janata or of the Congress hue ;
it is not the policy of the Government to
pack the courts with their own partisans.
That is proved by the facts themselves. But
at the same time I do take the Government
to task, and the Ministry here as well as al]
others who are involved in this procedure
of appointing judges, for their failure to
appoint these people. There is unemploy-
ment, much more unemployment among the
lawyers. And thercis quite a lot of talent
among the lawyers. They are really keen
to be appointed as judges, and I do not
know, I cannot understand, what stands in
the way of our Government bere and also
at the State level. There must be some kind
of a nervousness or atrophy somewhere.

I would like our Government here at
least to make haste and get over this disease
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of negligence of their duty in appointing
Judges. We need them. We need more and
more of them. My hon. friend {from Tamil
Nadu has made a very good suggestion,
Let us have additional courts. Recently
there was the news that the Government i
thinking of or has already decided upon
organising Industrial Courts, Labour Tribu-
nals and similarly Service Tribunals. How
long are they going to take in order to
appoint them 7 ] would like them to make
haste about it.

In the selection of people to be Judges.
they need not waste too much time. They
can ask every Chief Justice at the High
Court level and the Chief Justice here also
to prepare panels of those lawyers amoug
their own lawyer clientele who are consider-
ed to be good enough and fit enough to be
appointed as Judges, apart from the usual
gualification of 10 years standing before the
Court. Now, in preparing these panels, if
they so wish, they can consult their local
Bar Associations and then prepare the
panels anc from out of that panel, whatever
may be the party hue or politics at any level,
the local Government shonld be able to
recruit people and if, however, the govern-
ment of the day is expected to consult the
local Chief Justice or the Chief Justice here
in Delhi also and if by any chance, the
Chief Justice is not very co-operative in
making his own suggestions or sending
his remarks within a particular prescribed
time and if there is any difficulty, let them
get the necessary legal authority for the
Government to fix the time limit and if the
Chief Justice does not send his recommenda-
tions, let the Government go ahead. But
there should not be these vacancies. It only
means that there is something wrong some-
where in the system and the sooner the
Government try to get over this difficulty,
the better it would be for the reputation of

our country.

Then, Sir, millions. How many millions ?
Nearly 11 million cases are pending and not
decided. Does it stand to the credit of our
democracy ? For 35 years we have been
having this system. I would hike my hon.
friend to have the assistance of one or two
more Ministers—one State Minister and one
Deputy Minister, if need be, and then go
jnto this matter and try to solve it instead.of
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going on saying, ‘What can we do ?’

Then about the drafting side, Mr. M.C.
Daga had the courage to say to our people,
to our so-called legal experts that their
drafting is very bad. I agree with him. I
want my hon. friend to strengthen his own
Ministry by having really expert lawyers and
good draftsmen from among these lawyers
themselves.

Then the poor man’s lawyer. Where is
he ? And when he is appointed, is he of
the first order and if he is of the first order,
where is the money to come from ? Only
few lakhs of rupees to be placed at the
disposal of a High Court, Rs. 10 lakhs. Why
not a crore of rupees be placed at the dis-
posal of this Minister and the Supreme
Court ? Because when we find that the rich
people are able to employ all the expert
lawyers to plead for them, on the side of the
poor people should we not have equally
good enough experts 7 And do we expect
these experts to work freely for us ?

All credit ‘to some of our lawyers’. In
many places they have come forward to
plead for the poor—quite a number of them.
But they are Dot good enough and they are
not numerous enough. Therefore, the
Government should be prepared to place
adequate funds. I know the mind as well as
the heart of the Prime Minister in regard to
this matter. If only there is a good enough
case made out by the Law Ministry as well
as other concerned Ministers and they place
it before the Prime Minister, Prime Minister
would be willing to support these people
vis-a-vis the Finance Minister and the
Planning Commission.

18.00 hrs.

For God’s sake, be quick about it and be
conergetic about it and sce that the poor
people are helped.

MR. CHAIRMAN :
will you take ?

How much time

PROF. N.G. RANGA :
few more minutes.

I would take a

MR. CHAIRMAN : If you like, you can
continue tomorrow,
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PROF. N.G. RANGA : I want two or
three more minutes. Otherwise, T shall sit
down.

There was some proposal to extend the
period of training for the lawyers from three
to five years. Three years’ period is enough
even as it is. Why extend it to five years ?
And why make them suffer and spend so
much more ? After all, there is not enough
employment for these poor people ; and
they are educated people. I do not want
them to be frustrated ; ] do not want their
parents to suffer.

MR. CHAIRMAN
can continue LOMOrrow.

Prof. Ranga, you

PROF. N.G. RANGA : All right, Sir.

18.01 hrs.

BUSINESS ADVISORY COMMITTEE
Fifty-ninth Report

MR. CHAIRMAN : Shri Buta Singh.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
I beg to present the Fifty-ninth Report of
the Business Advisory Committee.

—_——— ———
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PAPERS LLAID ON THE TABLE
MR. CHAIRMAN : Shri Poojary.

Notification under Central Excise
Rules, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1 beg to

lay on the Table a copy of Notification No.
83/81-CE (Hindi and English versions) pub-
lished in Gazettee of India dated the 2nd
April, 1984 together with an explanatory
Mcemorandum making certain amendment
to Notification No. 108/81-CE dated tig
24th April, 1984 and to extend the Scheme
to newspaper mills, issued under the Central
Excise Rules, 1944,

MR. CHAIRMAN : The House now
stands adjourned till 11 A.M. tomorrow.

18.02 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, the 3rd April,
1984 (Chaitra 14, 1906 (Saka)
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